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Wednesday, July 10, 1996/ Asadha 19, 1918 (Saka) 

(The Lok Sabha met at Eleven of the Clock) 
[MR. SPEAKER ln'the Chair] 

NATIONAL ANTHEM 
The National Anthem was played. 

11.02 hrr .  

[English] 
KUMARI MAMATA BANERJEE (Calcutta South) : 

Sir, the situation of price rise ...( Interruptions) 
MR.  SPEAKER : You may r a k e  i t  after the 

introduction of Ministers. 

INTRODUCTION OF MINISTERS 
MR.  SPEAKER : The Pr ime Minister may 

introduce the Ministers to the House. 
THE PRIME MINISTER (SHRI H .D .  DEVE 

OOWDA) : Sir, I Introduce to you and through you to 
the House, my colleagues : 

Cabinet Mlnlaterr : 
1.. Shr i  Ben i  Prasad Verma, Minister of 

Communications 
2 .  Shri Chaturanan Mishra, Minister of Agriculture 
3 .  Shri lndrajit Gupta, Minister of Home Affairs 
4. Shri Janeshwar Mishra, Minister of Water 

Resources 
5 .  Shri R.L.  Jalappa, Minister of Textlles 
6.  Shr i  Sr ikanta Kumar Jena, Minister  of 

Parliamentary Affairs and Minister of Tourism 

Min i r te r r  of State (Independent Charge) : 
7 .  Shrl Bolia Buli Ramaiah, Minister of State of 

the Ministry of Commerce 
8.  Shri Dilip Kumar Ray, Minister of Slate of the 

Ministry of Food Processing Industries 
9 .  Shri Raghubans Prasnd Singh, Minister of 

State of the Department of Anlmal Husbandry 
and Dalrying In the Ministry of Agriculture 

10. Shri Ramakant D. Khaiap, Minister of State of 
the Department of Legal Affairs, Legislative 
Department and Department of Justice 

1 1 .  Shri Shees Ram Ola, Minister of State of the 
Ministry of Chemicals and Fertilizers 

12. Shri Yoginder K. Alagh, Minlster of State of the 
Ministry of  P iann lng and Programme 
Implementation and Minister of State of the 
Ministry of Science and Technology 

Mlnl8ter8 of Slat r  : 
13. Shri Dhanushkodi R. Athithan, Minister of State 

in the Department of Youth Affairs and Sports 
in the Mlnistry of Human Resource 
Development 

14. Shri Mohd. Maqbool Dar, Minister of State in 
the Ministry of Home Affairs 

15. Shri Muhi Ram Saikia, Minister of State in the 
Department of Education in the Ministry of 
Human Resource Development 

16. Shrl N.V.N. Somu, Minister of State in the 
Ministry of Defence 

17. Shri Satpalji Maharj, Minister of State in the 
Ministry of Railways. 

18. Shri Sr. Balasubramoniyan, Minister of State 
in the Ministry of Personnel, Public Gievances 
and Pensions and Minister of State in the 
Ministry of Parliamentary Affairs 

19. Shri T R. Balu, Minister of State in the Ministry 
of Petroleum and Natural Gas . . . (  Interruptrons) 

SHRI RAM NAiK (Mumbai North) : Sir, I am on a 
point of information, We hear from the newspapers 
that one Minister has resigned. Is he making any 
statement in the House as to why he had to resign' 
. . .( Interruptions) 

MR. SPEAKER : You may raise it later, after 
obituary references. 

11 .O5 hr r .  

OBITUARY REFERENCES 
[English] 

MR. SPEAKER . Hon'ble Members, I have to 
intorm the House with profound sorrow ot the sad 
demise of our former colleagues, S h r ~  M Subha 
Reddy, Dr Manoj Pandey and Shr i  vagya Datt 
Sharma. 

Shri M. Subha Reddy was a Member of Eighth 
Lok Sabha representing Nandyal  Parl iamentary 
constituency of Andhra Pradesh during 1984-89 

Earl ier, he had been  a member of Andhra 
Pradesh Legislative Council d u r ~ n g  1958.72 and 
Andhra Pradesh Legislative Assembly d u r ~ n g  
1972-78. 

An agriculturist by profession. 9hr1 Reddy was 
an able and active parl iamentrr~an. He took keen 
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Interest In focussing the attentlon of the House to 
agra r lan  p r o b l e m s  a n d  Issues  re la t ing  t o  ru ra l  
development. 

Shrl Reddy lost h ~ s  llfe in traglc circumstances 
when he fell vlctim to a bomb attack on  20 June, 
1996 in Kurnool town in Andhra Pradesh at the age 
of 82 years. 

Dr Manoj Pandey was a Member of Eighth Lok 
S a b h a  r e p r e s e n t i n g  B e t t l a h  p a r l i a m e n t a r y  
constrtuency of Bihar durlng 1984-89. 

An A g r ~ c u l t u r i s t  and  med ica l  pract i t ioner  by 
professlon. Dr. Pandey was an active pollt ical and 
soc la l  worker .  H e  worked  cease less ly  for the  
uplrttment of the poor and weaker sections of the 
soclety He  rendered tree medica l  serv lce to the 
people and imparted free education to the children 
belonging to poor and backward classes of the society 

Dr P a n d e y  a c t ~ v e l y  p a r t i c r p a t e d  i n  t h e  
proceedings of the House 

He passed away at Hilton Hospital In London on 
3 July. 1996 at a young age of 45 years. 

Shrr Yagya Datt Sharma was a Member of Fourth 
and  Slx th Lok Sabha represent lng Amrltsar and  
Gurdaspur  parl iamentary constituencies of Punjab 
durlng 1967.70 and 1977-79.  

He  also served as Governor of Orlssa 
A n  ayurved ic  physician by  p r o t e s s l o n .  Shr l  

Sharma dedicated h ~ s  entire life to the Improvement 
of Indigenous system of medlcrne and vigorously 
st rove for promotion of the Ayurvedlc system of 
med~c lne .  D u r ~ n g  the famlnes of 1943 In Bengal and 
Kangra-Kula valley In 1945-46, he alongwith a team 
of doctors from Punjab prov lded succour  to the 
famine-stricken people He also worked for the relief 
and rehabllltatlon of refugees In 1947 and rendered 
medlcai assstance to the s c k  

An able parl lamentarran, Shri  Sharma lost no 
opportunrty to focus the attentlon of the House to the 
problems faced by the peasants and the depr~ved  
sectlons of the soclety He  was member of various 
Parliamentary Commrttees 

Shr, Snarma passed away in New Delhi or! 4 
July 1996 at the age ot 75 years 

We aeeply mourn the loss of these frlends and 
I am sure the House wrll join me In conveying our 
condclences to the berraved famihes 

The House may stand In sllence for a short whlle 
as a mark  of respect to the deceased 

11 .O8 h r r .  

The Member then s!ood In s ~ l e n c e  lor  a 
short whrle 

KUMARl MAMATA BANERJEE (Calcutta South) 
Slr :+ti people are ag l ta t~ng  DecalJse of the h igh 
prlco : ISH 

MR.  SPEAKER : Question number one 
(Interruptions) 

11 -09 hrr. 

(At this stage, Kumari Mamata Banerjee came and  
sat o n  the floor near  the Table.) 

(Interruptions) 
S H R l  SARAT PATTANAYAK ( B o l a n g i r )  : T h e  

G o v e r n m e n t  h a s  n o t  g i v e n  a n y  s t a t e m e n t  
.. .( Interruptions). There is no question whether they 
are going to reduce the price or not .  

MR. SPEAKER . Now please listen to m e .  Go 
back to your seat. 

(Interruptrons) 
MR. SPEAKER : No, Mamatail, thls 1s not the 

way 
(Interruptions) 

MR SPEAKER . Please sit down.  
(Interruptrons) 

MR SPEAKER , Look here. Listen to me.  
(Inferruptions) 

MR. SPEAKER : If your are interested, why do  
you not llsten to me? Please sit down Please go 
back to your seats and listen to me. 

(Inferruptions) 
MR. SPEAKER . Why do  you not l ~ s t e n  to me? 

(Interruptions) 
M R .  S P E A K E R  : W e  a r e  a l l  responsible 

Members We all know the seriousness of the Issue 
It 1s not that only one or two Members of Parhament 
a r e  c o n c e r n e d  a b o u t  t h i s  i s s u e  W e  a r e  a l l  
concerned I am concerned 

SHRl KODlKUNNlL SURESH (Adoor)  . Thal  1s 
why we are asklng about this. 

M R .  SPEAKER Yes. There  1s a t lme  t o  do  
every th~ng  

(lnterruptlons) 
MR S P E A K E R  , I w i l l  t a k e  u p  t h e  Issue  

lrnmed~ately after the Question Hour 
(Interruptions) 

MR.  SPEAKER . You cannot take the House lor 
granted. Thls IS not the way. 

(Interruptions) 
MR.  SPEAKER : I have agreed to  take up thls 

Issue ~mmedlate ly  after the Questlon Hour. 
S H R l  SONTOSH M O H A N  DEV (Si lchar)  MI 

Speaker. Slr, p lease  give m e  one  mlnute to say 
something 

MR.  SPEAKER : Yes. 
(Interruptions) 
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SHRl SONTOSH MOHAN DEV : Sir, It was 
decided yesterday that this matter wlll be taken up 
after the Question Hour. The hon. Member may not 
be knowing about it. Today morning the Pr ime 
Minister has also assured us that he would reply to 
each and every point. In view of this, I would request 
our Member to come back to her seat. We have got 
the assurance of the Prime Minister ...( Interr~ptions) 

SHRl RAM NAlK (Mumbal ~ o r t h )  : Mr. Bpraker, 
Sir, what Shri Sontosh Mohan bev  said We8 not 
audible to us. Probably he said that th l r  matter 
should be taken up after the Question Hour is over 
and Kurnari Mamata Banerjee should be allowed to 
speak first. We are all very such concerned about 
this issue. We do not leave our claim for Adjournment 
Motion only because some Member come8 to the 
wel l  of  the  House.  That would not be correct 
. . .(Interruptions) 

MR. SPEAKER : Please listen to me. Yerterday, 
in the meeting of the Leaders of the political Partles 
and Groups this issue came up for discussion, T h r  
Government readily agreed for a discussion on thlr 
issue in the House. The unanimous decision of the 
political parties in the meeting was that 80, thlr h r r  
already been decided. Where is hte necessity for 811 
these things? The whole natlon is worried about thlr, 
When we are going to discuss this matter, why do 
you not do things in a decent manner? Do It in a 
decent manner, Mamata Banerjee. Do it in a serious 
manner, T h ~ s  is not the way. 

(Interruptions) 
MR. SPEAKER : Have respect for Parliament, 

The Parliament has a different sanctity. Have respect 
for Parliament. Please respect Parliament. i cannot 
say beyond th is .  I appeal  to  the Members of 
Parl~ament to have respect for Parliament. That is all 
l can say. 

(Interruptions) 

[Translation] 
SHRl RAM NAGINA MISHRA (Padrauna) : Mr. 

Speaker. Sir, ruling party is running the Government 
with the support of the Congress Party. They should 
sit and discuss together. ..(Interruptions) 

[E ng lis h] 
SHRI HARlN PATHAK (Ahmedabad) : Slr, not only 

Parliament but the whole country is concerned about 
this issue. This issue must be discussed seriously. It 
Is not only all the political parties but also the people 
of the country are concerned about this issue. So, 
my request to you is, let us discuss this matter very 
seriously.. . (Interruptions) 

[Transla Hon] 

SHRI ATAL BlHARl VAJPAYEE (Lucknow) : Mr. 
Speaker, Sir, wlth your permission, I would llke to 
say something. Whatever was declded yesterday, 

should be followed and if Mr. Santosh Mohan of the 
Congress party says that Kumari Mamata Banerjee 
cou ld  not  be  informed then i t  cou ld  b e  wel l  
understood. There could be a communication gap. 
My submission is that the Question Hour should be 
taken up and after that the issue that is agitating us 
all should be taken up. I am happy that if the MPs 
of the Congress Party, even if they are supporting 
Government, are maklng their opinion on the basis 
of merlts of the case, then a chance should be given 
to di8cuss the issue. We have given a notice for the 
Adjournment Motion and would llke to press for that. 
We would also like that the member of the Congress 
Party should also support It. 

[E ng lis h] 
MR. SPEAKER : Let us take up the questions 

first. 

ORAL ANSWERS TO QUESTIONS 

Natural Calamltleo 

[English] 
'2. SHRl KODlKUNNlL SURESH : 

SHRl N. RAMAKRISHNA REDDY 
Wlll the Minlster of AGRICULTURE be pleased 

to state : 
(a) whether several States have been hard hit 

by the recent ralns, cyclones and floods and a lot of 
damage to crops, human lives, animals and houses 
has been caused due to there natural calamities; 

(b) If 80, the names of area8 affected thereby; 
(c) the detalls of losses suffered in regard to 

human Ilves, crops, houses and Ilvestocks, State- 
wise and Union-Terrlotry wire; 

(d) whether the Unlon Government propose to 
extend substantial financlal assistance out of Natural 
Calamily Fund to  the State Governments for 
rendering relief In thelr affected areas; and 

(e) If so, the detalls thereof and amount released 
for the purpose, State-wise? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to 
(0). A Statement is laid on the Table of the House. 

(a) to (e). According to report8 received trom the 
State Governments, parts of 12 States have been 
affected In varying degrees by floods as a result of 
cyclones and heavy rains durlng the current South 
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West Monsoon. The States affected are Andhra 
Pradesh, Assam, Gujarat ,  Haryana, Jammu 8 
Kashmir, Karnataka, Kerala, Maharashtra, Punjab, 
Rajasthan, Tamil Nadu and Uttar Pradesh. 

2. A statement indicating the districts affected Is 
at Annexure I. A statement indicating loss of human 
lives and animals and damage to crops and houses 
In the wake of the recent floods In various States 
and releases of Central share of CRF for 1996-97 Is 
at Annexure 11. 

3 ,  Under the existing scheme of financing relief 
expenditure, the State Governments undertake relief 
and rehabilitation measures in the wake of natural 
calamities using the corpus of the Calamlty Rellef 
Funds (CRF). Two instalments of Central Share of 
CRF for the year 1996-97 have been released to all 
State Governments. In addition to the CRF, a National' 
Fund for Calamity Relief is also available for meeting 
ths situation arising out of calamities of rare severity. 

ANNEXURE-I 

Name of the Cyclone/Flood affected districts 

1. Andhra Pradesh 
1 .  Visakhapatnarn 2 .  West Godavari 3. Krishna 

4 .  Guntur 5 .  East Godavari 6 Nellore 7 .  Chittor 
8 .  Kurnoo l  9 Kuddapah 10. Ananthapur 
11 Mahabubnagar 12. Warangal 13. Khammam 

1 .  Dhernaji 2. Dibrugarh 3 Tinsukia 4.  Darrang 
5. Lakh~mpur 6 .  Slvsagar 7 Jorhat 0.  Dhubri 

3 Gujarat 
1 ~ e ' h s a n a  2 .  Jarnnagar 3 .  Kheda 4 .  Surat 

5 Bhavnagar 6. Junagarh 7 .  Surendranagar 8. Valsad 
9 Ahrnedabad 10.  Rajkot 11 .  Sabrakantha 
12 Bharuch 13. Panchmahal  14.  Banskhata 
15. Kachchh 16. Amreli 17. Dangs 18. Vadodara 

4 Haryana 
1 Gurgaon 2 .  Far idabad 3 .  Mohindergarh 

4.  Rewari 

5. Jammu & Kashmlr 

1. Srlnagrr 2. Budgam 3. Barrmuls 4. Kupwara 
5. Anantnagh 6. Pulwama 

6. Karnatnkr 

1. Ralchur 2. Bllapur 3 .  B r n g r l o r o  (Urban) 
4. Mysore 5. Dhrrwrd 6. Bollrry 7. Drk8hln Kannadr 
8 .  Bldar 9 .  Tumkur 10,  Kodagu 11.  Kolar 
12. Bangaloro (Rural) 13. Haasan 14. (3ulbaraga 
15. Uttar Kannada 16. Chlckmagrlur 

7. Kerala 

1. Kasargod 2. ldukkl 3. Cannanore 4. Kozhlkodo 
5. Thr lssoro I. Wyanrd .  Thlruvananthapuram 
8, Kottayam 9. Kollrm 10. Palghat 11. Malapuram 
12. Earnakulam 13, Pathanrmthltta 14. Alappuzha 

8.  Maharashtra 

1. Nashlk 2. Ahmednrgrr 3. Solapur 4 .  Sangli 
5. Jalna 6. Bood 7. Latur 0. O~manabad 8. Nanded 
10. Nagpur 11. Amravrt l  12. Buldana 13. Dhule 

Satara 15, Aurangabad 16. Akola 

1. Amrltsar 2. Hoshiarpur 
10. Rajasthan 

1 .  Jodhpur 2.  Jaisalmor 3 .  Nagaur 
Hanumangarh 5. Alwar 6. Churu 7. Jhunjhunu 
Bharatpur 

11, Tamil Nadu 

1 .  Nagapat inam 2 .  Trlchi 3 .  Vi l lupuram 
Thanjavur 5. South Arcot 6 .  Chengalpat tu 
Madras 8. Colmbatore 9.  Nllglris 10, Pasumpon 

Muthuramal inga Thevar 11. Dind lgu l  Anna 
12.Tiruvannamalal 13. Tirunelveli 

12. Uttar Pradesh 

1. Allahabad 2. Hardol 3. Barabanki 4.  Varananl 
5 .  Agra 6. Mathura 7. Flrozabad, 8. Ral Barell 

ANNEXURE-II 

Damage caused in various States due to recent Cyclones/Floods and Release 01 Central share of  Calamlty 
Relief Fund for 1996-97 

S No State Human Animals No, of Cropped Central share 
lives lost houses area of Calamlty 
lost damaged affected Rellef Fund 

(in lakh released 
hectares) (Rs. in crores) 

1 2  3 4 5 6 7 

1 Andhra Pradesh 9 5 1 17 13880 0.12 23.285 
2 Assarn 3 0.06 18.755 
3 Gujarat 5 3 1002 39523 - 52.350 



B Oral Anrwrrr ASADHA 19, 1918 (Seka) Oral Answers 1 0  

Haryana 
Jammu 6 Kaahmlr 
Karnataka 
Kerala 
Maharashtra 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 

' Released durlng 1995-86, In advance. 

SHRl KODlKUNNlL SURESH : 81r, through you, 
I would llke to know whether any Central team ha8 
visited the affected areas In the country tor an on- 
the-spot study and to assess the losr caused to Ilvea, 
properties and standing crops in particular. It 60, ha8 
this team recommended for more flnancial ra r l r t rnce 
to these States in general and to Ketala in partlculrr? 

SHRI CHATURANAN MISHRA : Sir, the quertlon 
of sending a Central team arises only when a 
memorandum is recelved from the State Governments. 
So tar, we have not received any memorandum. 

Now, about the question of Central Fund, may I 
tell you that the Tenth Finance Commlssion ha8 
simplified the clauses In a very good way and It has 
glven beneflts to the States. Otherwise, the States 
used to approach the Centre every day for assirtance 
which resulted in loss of time. Now, it has been 
simplified. ApaR from that, five per cent amount has 
been given for combating the inflation. 

Now, a corpus of funds has been created. One 
is Calamity Relief Fund and anothr Is National Fund 
for Calamlty Relief. Under the National Fund for 
Calamity Relief, there are two funds. Out of these, 
one tund takes money directly - almost automatically 
- from the Centre and the fund allotted to them is 
quite substantial. This has been done by the Tenth 
Finance Commlssion. It amounts to Rs. 6,304 crore 
and odd. So far as the Central Fund is concerned, 
It has only Rs. 700 crore. What I am saylng Is that 
so far no State has complained of any shortage ot 
fund or has reported that they have already spent 
those moneys, and that  they have no money. 
Therefore, we have not done anythlng and we are 
awaitlng for the report. If the State is sending any 
report, then we will act upon it. 

SHRI KODlKUNNlL SURESH : I would like to 
know whether It has come to the notlce of the 
Government that several States are diverting the 
fund8 meant for helplng the people affected by floods 
and cyclone to other actlvltles and, If so, what actlon 
has been taken by the Government in this regard 
and whether any lnstructlons have been lasued to 

the Stater not to dlvert the funds meant for flood and 
cyclone victims to other activities. I would also like 
to know whether the Government of India proposes 
to provide 8ubstantial assltance to the poor farmers 
who have been affected badly by the floods and 
cyclone. 

SHRl CHATURANAN MISHRA : So far as this 
quart ion of asklng the State Governments as to 
whether they are divert ing the funds or not 1s 
concerned, I may say that the general instructions 
i r rued by the Flnanco Minlstry are already there 
and I cannot interfere in the functioning of the 
concerned State Governments. It is their business 
and I cannot Interfere with it. 

SHRlMATl SUKHBUNS KAUR : But you are 
monitoring It. 

SHRl KODlKUNNlL SURESH : You are giving the 
funds, but many States are diverting those tunds. 

SHRl CHATURANAN MISHRA : The general 
instructions issued by the Finance Minlstry are 
already there, and I cannot interfere in their day-to- 
day functionlng. The State Governments, just llke us. 
are constituted under the same Constitution. So, we 
cannot lnterfere in their functioning. As regards the 
poor farmers, though the floods affect everybody 
alike, special treatment Is being given to them in the 
form of relief etc. 

[Trans la tion] 
PROF. RASA SlNGH RAWAT : Mr. Speaker, Sir, 

Rajasthan suffered terrlble floods during the recent 
past which cost about 86 lives. 4723 cattle were 
kllled and 76,000 houses were damaged due to  
floods. The Government have given these figures 
But a very routine reply was given that Government 
have released the share of the state from the Nat~onal 
Calamlty Fund. Centre's share of payment is Rs 67 
crores and 140 lakhs.  The Chief Minister  o f  
Rajasthan, Shrl Bhairon Singh Shekhawat has made 
a survey of the flood affected areas with the Pr~me 
Minister and discussed the matter with him He made 
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a demand of Rs. 300 crores. A backward and desert 
state like Rajasthan has been very badly affected by 
flood and the districts in which flood caused havoc 
need funds Immediately for survlval. I would like to 
ask the Central Government, through you, that when 
the Prime Minister himself has made a survey of 
that area wlth the Chlef Mlnister and has admitted 
that a heavy loss of life and property has taken 
place, will then immediate special assistance be 
provided from the Central Calamity Fund accepting 
the request of the State Government without any 
delay? 

SHRl CHATURANAN MISHRA : Mr. Speaker, Sir, 
the condition of the State of Rajasthan is really very 
bad and that is why our Prlme Mlnister went there, 
saw the conditlon himself and sanctioned some 
money for that State. 

SHRI GlRDHARl  LAL BHARGAVA : Not 
given.. . (Interruptions) 

PROF. RASA SlNGH RAWAT :That is like 'a drop 
in the ocean' ...( Interruptions) 

SHRl GiRDHARl LAL BHARGAVA : Not even a 
drop in the ocean.. . (Interruptions) 

SHRl CHATURANAN MiSHRA : If all the Members 
W i l l  speak together then how shall I reply? The 
amount may be a drop in the ocean or not but I have 
used the word 'some' not 'a drop'. If you call "some" 
as 'a drop', then we have not objection. 

SHRl RATILAL KALIDAS VERMA : This is a 
proverb. 

SHRl CHATURANAN MlSHRA : Please listen, 
when the Prime Minister went to Rajasthan then a 
demand for Rs. 100 crores was made. 

PROF. RASA SlNGH RAWAT : They need Rs. 300 
crores. 

SHRl CHATURANAN MlSHRA : A demand for 
Rs. 100 crores has been made in the letter that was 
addressed to the Prlme Minister. If we get any 
Memorandum to the effect that so many areas of 
Bharatpur district are affected by the flood, so many 
villages have suffered loss, then after getting the full 
detalls, we send the central team and provide funds. 
We have not recelved any information from Rajasthan 
Government about the amount hpent and the balance 
lett. Kindly ask that Government if the whole amount 
has been spent, then send us a repdrt accordingly. 
We will take any action only after receiving report 
from them. 

VAIDYA DAU DAYAL JOSH1 : Rajasthan 
Government have given you the report. Rajarthan Is 
a backward state, poor state. 70 thousand people 
are living on the roads there . . .(  Interruptions). They 
are getting no help from the Central Government 
. . .  (lnterruptlons) the Prime M~nls ter  himself has 
seen it. 

SHRI CHATURANAN MlSHRA : We are In 
concurence wlth you ...( lnterruptlons) The Prlme 
Mlnister himself went there because the condltlon of 
your state was bad ...( lnterruptlons) 

MR. SPEAKER : Flrst of all 114ten to the complete 
reply of the Mlnister. 

SHRl GlRDHARl LAL BHARGAVA : What wlll be 
the outcome of thls vlslt. If you don't provlde funds 
from here then Prlme Minister's golng there Is of no 
use. Whether the Prime Mlnlster went there for his 
'darshan'? People are dylng due to floods, lylng on 
roads and getting no relief.. . (Interruptions) 

PROF. RASA SINOH RAWAT : Mr. Speaker, Sir, 
please direct the Government. 

SHRl GlRDHARl LAL BHARGAVA : Only Prime 
Minister's 'darshan' cannot feed people, merely 
hanging his portrait wlll do nothing, people are in 
trouble, they are dying, lying on the roads, they have 
no shelter and getting no rellef ...( lnterruptlons) 
Atleast 6 districts are affected by floods, people are 
suffering.. .(Interruptions) 

SHRl CHATURANAN MISHRA : Please listen to 
my complete reply ...( Interruptions) 

MR. SPEAKER : Listen to the reply of the 
Minister. 

SHRl CHATURANAN MlSHRA : If the money 
received by Rajasthan from Calamity Relief Fund 
has been spent fully then why a report has not been 
submitted to us ...( lnterruptions) Everything is given 
in the chart, full details have been given. 

[English] 
If they do not need it is not my responsibility. 

[Translation] 
I am saying that a report should be sent to us 

statlng that the whole amount has been spent. 
Memorandum should b e  sent to us .  Uniform 
procedure Is applicable to the whole nation. If the 
memorandum comes to us then we will send the 
Central Team which wlll go there to assess the 
posltlon. Thls is our reply. 

SHRl GlRDHARl LAL BHARGAVA : I would like 
to request the Hon'ble Prlme Mlnister that he himself 
has seen the condltlon in Rajasthan, people are 
lylng on road8 there ...( Interruptions) 

MR. SPEAKER : Please r l t  down, the Prime 
Mlnister Is on his legs. 

[E ng  11s h] 
THE PRIME MINISTER (SHRI H.D. DEVE 

GOWDA) : Hon, Speaker, Slr, I had  v ls i ted 
Rajasthan. Durlng my vlslt, the hon. Chief Mlnister 
of Rajasthrn war  prorent and the Governor was 
also wlth me. I discursed wlth all the senlor offlcers 
In prerence 01 the Chlet Mlnlrter. Flrst 01 all, I would 
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llke to make myself clear that the quntum of money 
or the relief for the natural calamities has been fixed 
to each State by the Finance Commlsslon, out of 
which we have already released two lnstalments to 
Rajasthan, One advance lnstalment is also released. 
Of course, I am not golng to minimise the seriousness 
or the serverity of the natural calamlty. The money 
that has been lndlcated by the Finance Commisslon 
Is about Rs. 135 crore to Rajasthan. We have already 
released about Rs.65 crore and I also instructed the 
Ministry of Finance again to  ralease one more 
instalment as advance Instalment, and If the money 
is fully spent, we are prepared to release the forth 
instalment also In advance. Apart from this If further 
assijance Is necessary, we are prepared to help 
Rajasthan through Plan advance. There is no 
quest ion of any delay so far as the Central  
Government is concerned. We are taking steps. I 
would like to assure the august House that I have 
visited some of the States. I am unable to visit all the 
States I myself have gone to several States. But I 
requested the concerned Chief Ministers of various 
States to say whether my visit was required. They 
said "The floods are already receding Now it is not 
necessary for you to visit." I am telling very frankly 
that there is no question of any slackness on the 
part ot the Central Government. In t h ~ s  connection, 
I also want to make this point very clear that in 
every State where human life is lost, we have 
granted Rs.  50,000/ -  per deceased. We have 
released :hat money to all the States. So far as 
the Natural Calamity Fund is concerned, as and 
when the request comes from the States, we are 
prepared to release it according to the guidllnes and 
the norms f ixed by  the Finance Commission 
. . .  ( Interruptions) 

SHRl SONTOSH MOHAN DEV : Sir, at the very 
outset, I congratulate the hon. Minlster that after 
Independence, tnis is the first time that a Minister 
from the CPI is answering on the floor of the House. 
For so long, he was in the Opposltion and he knows 
the mind of the Opposltion. But I am glad to see that 
he has been baptised by the bureaucrats very quickly 
. . . (  Interruptions) 

Now, my point is that Assam Is a State which 
always suffers from floods and It is flood-affected. As 
far as I know, I saw it in the newspapers that the 
hon. Chief Minister of Assam met the hon. Prime 
Minister and gave a memorandum and requested 
him for a certain help. Out of the 21 districts, 16 
districts have been atfected; as many as 22 people 
have died. Some to the Members of Parliament may 
not be here. Their areas like Nowgong, Dhamaji Ajore 
and other areas have been affected. So, I would llke 
to know from the hon. Minister one thing. Hls Party, 
the CPI, Is also supporting the Government of Assam 
and It is there In the Ministry of Assam. I would llke 
to know whether he wlll walt for the memorandum. 
Or, as the Prlme Mlnlster has acted upon by giving 

advance, he should continue to glve It and also try 
to see that the Flnance Mlnistry Is a blt liberal about 
the financial thing because I have been told that 
since there is some backlog In the payment, the 
payments are not released. That should not be done. 
As the Prlme Mlnlster has rightly sald,  natural  
calamlty should be  looked at promptly. I would 
request the intervention of he Prime Minister, if 
necessary. 

SHRl CHATURNANA MISHRA : Sir, the advance 
can be  taken any t ime if they so desire.  It is  
applicable to Assam and also to any other part of 
the country. The country is one. You can take the 
advance any time you desire. That Is not !he point. 
The point is that Minister concerned from Assam 
was due to visit but he could not come here. I am 
waiting for him. If the reports come, naturally we will 
sympathetically consider them. That is an Issue which 
has been time and again raised ...( Interruptions) 

SHRl SONTOSH MOHAN DEV : Can you take 
care fo Shri Chidambaram and his system? That is 
a more important thing. 

SHRl SOMNATH CHATTERJEE : That Is their 
internal thing ...( Interruptions) 

SHRl CHATURANAN MISHRA : You were with 
him for a considerable period of time. You cna take 
care of him. I want to thank our clleague Shri Sontosh 
Mohan Dev for adopting the Opposltion role so soon 
. . . (lnferruptions) 

[Translation] 
SHRl MAHENDRA KARMA : Hon'ble. Mr. Speaker, 

Sir, the details glven to you do not include the name 
of Madhya Pradesh. 

[English] 

MR. SPEAKER : I wlll give you a chance after 
him. I will come to you. I am going State-wise. I am 
calling the hon. Members keeping in view the States. 

SHRI SANAT MEHTA : Sir, as far as Gujarat is 
concerned, the Hon. Prime Minister has released 
only Rs.  13.50 lakhs as rel ief f rom the Prime 
Mlnlater's Natural Calamlty Fund. If you see the 
number of huts destroyed, the total number of huts 
deqtroyed in Gujarat Is 26,151. 1 wish the hon 
Agrkulture Minister should also take a IlberaJ view 
In providing more help to the people whose huts 
have been demolished, I expect from a progress~ve 
Minlster llke Shri Chatur?nan Mishra that norms 
should be revised and not the old, outdated norms 
should be there. May I reque8t him to extend more 
help from the Prime Minister's Natural Calamity Fund? 
Wlll he have a programme of constructing houses in 
place of huts? 

SHRl CHATURANAN MISHRA : So far as the 
Prlme Minister's R e l i d  Fund k concerned, It is a 
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separate thing. However, when the Hon. Member is 
demanding the details, I may tell him that Gujarat 
has got Rs.26.50 lakhs from the Prime Minister's 
Relief Fund. But that is a seprate thing. 

SHRl SANAT MEHTA : It has got only Rs.13.50 
lakhs. 

SHRl CHATURANAN MISHRA : I am coming t o .  
that issue . . . (  Interruptions) We are ready to help. But 
before that, the report must come from the State 
whether the money given to the States have been 
spent and whether they need nore money. At least, 
that should come to us. If it does not come, then 
what to do? . . . (  Interruptions) 

SHRl HARlN PATHAK : A proposal for Rs.100 
crore has been sent to the Central Government. I 
would like to know from the hon. Prime Minister about 
it.. . (Interruptions) 

SHRl C H A T ~ R A N A N  MISHRA : I again repeat 
that no memorandum has come from your State of 
Gujarat. The moment it comes to me, I am ready to 
assist you to the best possible extent. 

SHRl HARlN PATHAK : The Chief Minister of 
Gujarat met the Prime Minister and sent a proposal 
asking for Rs.100 crore as the first instalment. 

SHRl CHATURANAN MISHRA : This is not a 
memorandum . . . (  Interruptions) 

SHRl HARlN  PATHAK : There must be  
communication gap. 

SHRl CHATURANAN MISHRA : Not at all. Let 
the Government of Gujarat send a memorandum 
...( Interruptions) 

MR SPEAKER : You do not have to reply to him. 
I have not allowed him. 

(Interruptions) 
SHRI SANAT MEHTA : My question has not been 

replied . (Interruptions) 

[Trans la tion] 

SHRl RAM NAIK : Mr. Speaker, Sir, just now the 
name of the districts of Maharashtra mentioned by 
the Minister do not show the name of Thane Sindhu. 
Durg and Ratnagiri etc. there is no mention of any 
district of Konkan also, whereas Konkan is also an 
affected area. 100 people have died in Maharashtra 
and the storm has destroyed several trees of Mango, 
Banana and Coconut in Konkan. In his reply, the 
Mmister has mentioned about crops. I must say the 
trees which are destroyed in Maharashtra are also 
crops of the farmers. Then why there IS no mention 
of these trees and whether the Hon'ble Minister would 
like to say why he has riot mentioned the name of 
Konkan In his reply? 

SHRl CHATURANAN MISHRA : i have given the 
list of ram afffected districts which ae affected and 

It is based on the report recalved from tho Statas. As 
regards the details, thara I8 r mrntlon a large parts 
of districts of Ralgad, Ratnaglrl, Punr  and Kolhapur 
which are affected by ralnr, Slxtern dlrtr lcr In the 
State were affected In varlour d@gno8 dua to vlolrnt 
and heavy rains. Earlier 40 people dled In tho State 
due to lightning. The figures about death are glven. 
All these figures are glven. I agaln raprat, If you 
think that more funds rhou ld  go, then a r k  your 
Government to send the memorandum. They know 
the proceure. You also, as a vary renior Member of 
the House, know It. 

[Translation] 
SHRl RAM NAlK : Mr. Speaker, Slr, I want to 

ask the hon'b le Minister  tha t  when  Mango,  
Banana and Coconut trees are destroyed duo to 
storms and are uprooted, then why these r r e  not 
included, being agricultural crops? These should also 
be included. But it seems that the hon'ble Minister 
has not included these in his reply. Whether the 
Hon'ble Minister will consider to include them In the 
list of agricultural crops? 

SHRl CHATURANAN MISHRA : Mr. Speaker, Sir, 
the hon'ble M.P. has asked in a query whether 
assistance was given or not and has just now aksed 
whether damaged trees are included In the crops or 
not. I would like to say that these are also Included 
in the damaged crops but particularly about Mango 
tree, we can tell you only after examining. 

SHRI ANlL BASU : I would llke to concentrate on 
the prevention aspect of the floods. It is good that 
the Tenth Finance Commission has simpllfied the 
procedure of helping the States whenever natural 
calamity occurs. But I am concentrating, with your 
permission, on the aspect of prevention of floods. It 
has been proved that the central projecs which are 
set up  for the prevention of f loods have fai led 
misrably. My constituency is a high flood-prone area 
and the main reason for the flood is the Damodar 
Valley Corporation (DVC) which was set up for the 
prevention of floods in the lower Damodar region 
My quest lon i s :  Whether the Government  is 
contemplating to review all the projects which are 
set up in our country for prevention of floods as also 
about the failure of the project8 to prevent the floods 
and the subsequent remedial measures which are 
required to be taken up becaure the United Front 
Government has announced Its concern for the flood 
and drought and have decided to mobilise resources 
for the prevention of floods and drought That Is why, 
I am asklng this specific question.. . (Interruptions) 

SHRl CHATURANAN MISHRA :Allow me to reply 
After all, the hon. Member has arked somethlng Let 
us hear hlm. I will reply to your question later on. 

It I s  a very sor lous  matter  and I am also 
concerned wlth that questlon. Nearly, on an average, 
colossal loss is Rs. 1,000 crore every year. Some 
year it is even RE. 4,500 crore. 
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So, that Is a serlous matter. I am concerned about 
that. But my Mlnlstry Is concerned only wlth the 
ar r l r tance part. The flood part is with the Water 
Resources Mlnlst ry,  The re lat lon is  l lke the 
Mahabharat's Bhlm and Shakunl. Bhim is creatlng 
the trouble and Shakunl Is glving relief. So, this Is 
the sltuation. The hon, member can address that 
question to the other Ministry ...( Interruptions) 

MR. SPEAKER : Please listen to me. 
(Interruptions) 

MR. SPEAKER : Please allow me to speak. 
(Interruptions) 

MR. SPEAKER : Please sit down. 

SHRl ANlL BASU : Sir, would you please ask 
h lm  to reply to  th is  very Important quest ion? 
...( Interruptions) 

MR. SPEAKER : One minute, please. This Is a 
very important questlon. I know, every hon. Member 
from every State would like to raise questions. 
Yesterday, in the meeting of the Leaders, it was 
decided that the House should have a full discussion 
on thls questlon. So, we are going to have a full- 
Fledged debate and discussion on this issue and, 
therefore, we go to the next questlon 

[Trans la tion] 

SHRl MAHENDRA KARMA : Mr. Speaker, Sir, this 
does not include the name of Madhya Pradesh. 
Unless the name of Madhya Pradesh is included In 
It what can we ask ...( Interruptions) 

MR.  SPEAKER : The House wi l l  have fu l l  
dlscussion on it. 

(Interruptions) 
SHRl MAHENDRA KARMA : Mr. Speaker, Slr, 

please listen to  tho back benchers like us also 
...( Interruptions) 

MR. SPEAKER : It has already been decided 
that a full dlscussion will be held on this issue in the 
House. Everyone will be glven a chance to speak. 

[English] 

Now Questlon No. 3. Shrl Ramendra Kumarji. 

'3. SHRl  RAMENDRA KUMAR : Wi l l  the 
PRIME MINISTER be pleased to state : 

(a) whether the Qovt. of Blhar and other States 
of Eastern reglon have sought flnanclal asslstanco 
from the Unlon Government for rual electrlflcation; 

(b) if so,  the amount of f inancial assistance 
provided by the Union Government for this purpose 
durlng the year 1993-94,  1994-95 and 1995-96 
particularly to Blhar; 

(c) the time by which all the villages in Bihar are 
likely to be electrlfied; and 

(d) whether any target has been fixed in this 
regard? 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S. VENUGOPALACHARI) : (a) to (d). A Statement is 
laid on the Table of the House. 

STATEMENT 

(a) to (d). The financial allocation approved by 
Planning Commission for Rural Electrification In the 
Eastern States for the last 3 years is as follws 

(Rs. In Crores) 

Orissa 24 0 15.0 15 0 
Bihar 10.0 6 .0  16 0 
West Bengal 14.0 20.5 33 5 
Sikkim 2.0 2.5  1 5  

The Government of Bihar proposes to ach~eve 
cent per cent village electrification by 2000 AD and 
has sought for additional financial allocation for Rural 
Electricfication. As against 67513 villages in Bihar, 
47805 villages have been electrified. 

As rural electrification is a continuing process. 
the electrification of all villages will depend upon 
availablllty of resources, power supply posltion In 
the state, a proper network of transmission and 
distribution systems and the targets f lxed by the 
Planning Commission in consultation with the State 
Government on an annual basis. 

Mr. Speaker, Sir, the eastern region consists of 
Orlssa, Blhar, West Bengal and Sikkim fcr financial 
assistance for rural electrification. However, the Bihar 
Government wrote to the Minister of Power in May 
1995 stating that they propose to cover all the vlllages 
for electr l f icatlon In Bihar by 2000 A D. It was 
mentioned in the letter that Rs 530 crore would be 
required upto 1999-2000 for complet ing vi l lage 
electrification 

Sir, the second part of the question pertains to 
the f inancia l  assistance provided by the U n ~ o n  
Government. 

The f inancial al location for al l  the States 1s 
declded by the Plannlng Commlss~on in consultat~on 



19 Oral Answers JULY 10, 1996 Oral Answers 2 0 

with the State Governments, annually. The allocation 
made in the previous years for the eastern States is 
as below : 

(Rs, in crores) 
1993-94 1994-95 1995.96 

Orissa 24.0 15.0 15.0. 
Bihar 10.0 6 .0  16.0 

SHRl BANWARI LAL PUROHIT : I am on a point 
of order, Sir. 

SHRl HARlN PATHAK : I am also on a point of 
order, Sir. 

MR. SPEAKER : There Is no polnt of order during 
the Question Hour. During the Question Hour there 
cannot be any point of order. Rule does not permit 
~ o i n t  of order durina the Question Hour. - 

West Bengal 14.0 20.5 33.5 SHRl HARlN PATHAK : One hon. Member has 
Sikkim 2 .O 2.5 1.5 been sitting in the well of the House. At this point of 

time the House is in disorder. This way the House 
Sir, as far as part (c) of the question is concerned, should not function; or the House should take action it is difficult to estimate by what time the village 

electrification is likely to be completed in Bihar, since ...( Interruptions) 
the P lann ing Commission f inal ises the  rura l  SHRl RAMENDRA KUMAR : What are the criteria 
electrification programme for each State, keeping in 
view the flnancial resource position, infrastructural 
facilities, the Board's capability and the availability 
of State Government's resources. 

MR. SPEAKER : It is a very long answer. Why 
don't you make a statement and lay it on the Table 
of the House? 

DR. S. VENUGOPALACHARI : Sir, this question 
consists of four parts and I have already laid a 
statement on the Table of the House. 

[Translation] 
SHRI RAMENDRA KUMAR . Mr. Speaker, Sir, the 

Government's reply is that allocation of an amount of 
Rs. 32 crore, Rs. 54 crore and Rs. 67.5 crore has 
been made t o  Bihar, Or issa and West Bengal  
respectively during the last three years. 1 would like 
to know from the Government as to what is the basis 
for providing funds to States for rural electrification? 

[English] 
What are the other reasons? The Government 

should explain the criteria for giving financial aid to 
the States for rural electrification. 

DR. S. VENUGOPALACHARI : As far as rural 
electrification is concerned, the States have to take 
certain steps like finding a satisfactory solution to 
liquidate the outstanding dues of REC and making 
arrangements for prompt payment of future dues on 
a year to year basis; making provision of adequate 
cash subsldy in the State budget to make good RE 
losses bemg incurred by the State Electricity Board; 
d e v i s ~ n g  an adequate mechanism for revenue 
realisation from the customers,; involvement of 
consumers In effective protection and malnlanance 
of works and installations. 

SHRl RAMENDRA KUMAR : This is not the 
correct reply. 

MR. SPEAtER : Please do no! ln'erfere. Let him 
answer first. 

(Interruptions) 

for  g iv ing assistance to  the  States for rural  
electrification? 

DR. S. VENUGOPALACHARI : The criteria are 
they have to ensure the avallabllity of power; make 
provision of adequate cash subsidy in the State 
budget to make good RE losses being mcurred by 
the State Electricity Board; devise an adequate 
machanism for revenue rea l isa t ion  f rom the 
customers; strengthen sub-transmission system lo  
back up the massive rural electrification programme 
revise tariffs for agricultural consumers in llne wllh 
the recommendations of the Sate Power Ministers 
Conference in 1992 .  Based o n  th is the State 
Electricity Board Authorities approach the Planning 
Commission. 

[Transla tion] 
SHRI RAMENDRA KUMAR , This reply IS not 

satisfactory. 

[English] 
SHRl BANWARI LAL PUROHIT : What about our 

point of order, Sir? 
MR. SPEAKER : I have understood it. 

(Interrupfions) 
SHRI RAMENDRA KUMAR : As per rules I have 

the right to ask two supplementaries. Please allow 
me to ask another supplementary question. 

MR. SPEAKER : Have you not asked your second 
supplementary question? 

SHRl NAMENDRA KUMAR : No Sir. 

MR. SPEAKER : I thought you have stood up 
three times! 

[Translation] 

SHRl RAMENDRA KUMAR : Mr. Speaker, Sir, ~t 
ha6 been mentioned In the reply that 47805 villages 
out of 67,546 have been electrlfied In Bihar but t h ~ s  
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figure is not correct. Besldes, it has also been said 
that all the vlllages of Blhar will be electrified by 
2000 A.D. I would like to know from the Government 
as to how many villages are likely to be electrified 
during the year 1996-97? 

[English] 
DR. S. VENUGOPALACHARI : The Bihar 

Government has set their target for completion of 
village electrification by 2000 AD ...( lnterruptions) 

MR. SPEAKER : Have patience to listen to the 
answer. 

DR. S. VENUGOPALACHARI : They have sent a 
proposal stating that they have to electrify 31500 
villages. 

SHRI RAMENDRA KUMAR (Begusarai) : This is 
not the question. 

[Translation] 

MR. SPEAKER : In this way you will not get the 
answer. 

SHRl RAMENDRA KUMAR : The hon'ble Minister 
himself does not know the answer. 

[English] 
DR. S. VENUGOPALACHARI : CEA has reported 

that there are a total of 67546 inhabited villages in 
Bihar as per 1981 census. The BSEB reported that 
they have completed electr i f icat ion of 47805 
villages. Therefore, as per our records only 19741 
vi l lages are left to be electr i f ied.  The Bihar 
Government in their reference have stated that they 
have to electrify 31500 villages There appears to be 
a basic discrepancy in the number of villages to the 
electrified as per BSEB figures and the reference 
received from the Government of Bihar. 

[Translation] 
SHRI RAMENDRA KUMAR : It is a wrong answer. 
MR. SPEAKER : Why do you stand up again and 

again? 
(Interruptions) 

[English] 
MR. SPEAKER : Why do you make so much 

nose?  
(Interruptions) 

SHRl  SATYA PAL JAlN : Unlon Territory 
Chandigarh comes directly under the jurisdicatlon of 
the Central Government. On one hand, loans are 
being provlded to the people in some States for 
electrification but on the other hand, people of 22 
villages In Chandigarh have built houses on thelr 

now land coming out side the red line by getting 
sale deed prepared and obtaining the transfer of 
land thereto but the Central Government are not 
releasing power connections to  them. They are 
demanding for power connections but their demand 
is not being accepted. Chandlgarh Is called the most 
beautiful city in the world. But about one lakh people 
are deprived of power faclllty there. Whether there is 
any such policy of the Government that power 
connections will not be given to those who have 
built their houses outside the red line area? My 
second question is whether the Government propose 
to give power connect ions to  these peop le  
immediately? 

DR. S. VENUGOPALACHARI : Sir, I request the 
Member to ask a separate quetion. Otherwise. I will 
pass the message to him pertaining to Chandigarh. 

SHRI P.R. DASMUNSI : Mr. Speaker, Sir, I hope. 
lor the question that I put before the hon. Minister, 
he will reply in specific terms. 

A question has been raised concerning Bihar in 
particular and the eastern region in general. The 
rural  electr i f ication programme is done  in 
consonance wi!h the States as well as the planning 
priorlty of the annual plan document, making out a 
target. May I know from the hon. Minister what was 
the actual target for the State of West Bengal to 
complete the rural electrification programme, to cover 
all the villages, in what time, within what period and 
whether the Ministry made any verification as to what 
the physical target reached up to this date is ,  
including that of utilization of funds? I have got 
reports from the panchayats. Reports come to Delhi 
that so and so villages have been electrified. The 
panchayat body says with strong objection that that 
is not the actual physical target achieved. So, I would 
like to know whether a physical study has been 
made by the Government in regard to the progress 
and the target that is supposed to be achieved in 
respect of the State of West Bengal. 

DR. S. VENUGOPALACHARI : As far as the 
flgures pertaining to West Bengal are concerned, for 
1993-94, it was 351 villages; for 1994-95, It was 310 
villages; and for 1995-96, the number of vlllages 
was 89. The amount utilized is not available because 
the programme for 1996-97 has not been finallzed 
by the Planning Commission. This will be discussed 
and after the Planning Commission discusses ~t 
...( lnterrupt~ons) 

SHRI P.R. DASMUNSI : I said,' what was the 
target and how much has been achieved?' I wanted 
to know whether a physical verlflcation has been 
made checking whether the target has really been 
achieved. Did the Government make the physical 
check? 

DR. S. VENUGOPALACHARI : Sir, I will examine it 
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SHRl SARAT PATTANAYAK : Mr. Speaker, Sir, I 
would like to know this from the hon. Minister, through 
you. The Government of Orissa has sent a proposal 
to achieve cent per cent rural electrification by 2000 
A.D. and hasmasked for additional financial ailocatlon 
for rural electrification. I want to know whether the 
Government of lndia and the concerned Department 
are considering the proposal to send the additional 
fund requested for by the Government of Orissa. 

DR. S. VENUGOPALACHARI : Sir, as far as West 
Bengal is concerned ...( Interruptions) In fact, I am 
giving infromation in respect of the State of West 
Bengal .(Interruptions) 

SHRl SARAT PATTANAYAK : Sir, I have asked 
this categorically. The Government of Orissa has sent 
a proposal to achieve hundred per cent village 
electrification by 2000 A.D. The Government of Orlssa 
has already sent a proposal to the Government of 
lndia and has sought  for addi t ional  f inancia l  
allocation for rural electrification. I would like to know 
whether the Goverment considers this proposal to 
send this amount to the Government of Orissa or not. 

DR. S. VENUGOPALACHARI : Sir, we propose to 
sent it. As 1 told already, the Planning Commission 
will discuss it with the State Government authorities 
and they will finalize the outlay. 

DR ASlM BALA : The Government of lndia are 
providing electrification to Kutir Jyoti and Jawahar 
Jyoti to SC/ST people. But I would like to know 
whether the Government is  ready to implemnt 
electrification for the rurai poor people irrespective 
of caste and groups and castes because most of the 
Government planning is for providing electric line 
upto rnauza level but not to their houses. Since the 
rural people are very poor, they cannot provide the 
funds for taking electric line to their houses. So, I 
would like to know whether the Government have 
any plan to provide electrification to rural people 
irrespective of caste and creed. , 

DR S. VENUGOPALACHARI : As per the State 
Government proposal, after receiving the proposal 
only the REC will finalise. 

[Translation] 

SHRl LALMUNI CHAUBEY : Mr. Speaker, Sir, this 
issue has been ra~sed  on Bihar. Hon'ble Member 
has said that the electrification has not been done 
to that extent as has been given in the figures, The 
second thing is as to whether the electricity is being 
generated with the full capacity of the power plants 
installed in Bihar? It is obvious that electriclty is not 
bemg generated to that extent. That is why, industries 
are not being set up there. This is due to the 
functionmg of Bihar Government. Industrialists have 
said that they would set up industries in Bihar only 
when Bihar Government would have s u f f ~ ~ i e n l  power 
capacity. Electiricity poles are there but there is no 
electricity. Bihar has no power capacity. Therefore, 
the electricity poles installed there are urelesr. How 
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many vlllages have been elwtrl f ied? I would Ilke to 
know from the Government as to what is the exact 
power capaclty of the power plants In Bihar. What 18 
the existing power generation of the plants agalnt 
the power capaclty there? 

[English] 
DR. S. VENUGOPALACHARI : Sir, pertalnlng to 

generation, let  the hon.  Member ask s rpa ra te  
question regarding Bihar. 

[Transla tlon] 
SHRl LALMUNI CHAUBEY : Mr. Speaker, Slr, the 

question of power generation is related to this issue. 
MR. SPEAKER : Everybody is speaking on Bihar. 

What is this happening? 
(Interruptions) 

PROF. RlTA VERMA : My questlon is related to 
Bihar. Expectations of Bihar Government are so hlgh. 
It has said that all the villages of Bihar, would be 
electrified by 2000 A.D. but only having expectations 
do not serve the purpose. I would like to ark  as to 
how much amount has been provided to Blhar during 
the last five years for rural electrification. Whether 
the Government propose to appoint an independent 
agency to make an inquiry about proper utiilsation 
of the amount provided to Bihar or rural electrlflcation 
irregularities? In the villages where poles have been 
installed, wires have not been given and whore wires 
have been given, transformer poles have not been 
provided. The result is that it is an open lnvitat~on 
to the thieves to take away these things. The figures 
given are absolutely w rong .  Even  i n  my 
constituency, there are about 1250 such villages 
. . . (  Interruptions) 

MR. SPEAKER : P lease ask the quest ion  
otherwise you would not get the answer to such a 
lengthy matter. 

PROF. RlTA VERMA : Whether the Cent ra l  
Government would appoint an independent agency 
to investigate whether the funds provided to Bihar 
during the last five years for rural electrificatlon have 
been utilised properly or not? I am not telllng about 
the report of the Bihar Government. Bihar Government 
will only cover up its indolence. My questlon is 
whether tho Government wou ld  appolnt  an 
independent agency to go Into It. 

[English] 
DR. S. VENUGOPALACHARI : Sha l l  I give 

figures? 
MR. SPEAKER : Yes. 
DR. S. VENUGOPALACHARI : Mr. Speaker, Sir, 

in 1993-94 the number of places electrified Is 205 
and amount util ired lo Rs. 10 crore. .. (Interruptions) 

[Tra na I8 tlon] 
PROF. RlTA VERMA : What is  t h l r  answer? 

.. . (Intrrruptlonr) 
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DR. S. VENUQOPALACHARI : First, please listen forestry c learance from the cent ra l  author i t ies 
and after that speak ...( Interruptions) causing significant costftime escalation; 

PROF. RITA VERMA : Please give reply to my (b) If so, the names thereof, State-wise; 
question. 

(c) since when these projects are pending and DR. 6. VENUGOPALACHARl : You ask the right the reasons therefor; question. 
PROF. RITA VERMA : Whether you are getting (d) whether the Government propose to 

the lrregularltles Investigated or not? streamline the present system so as to make it more 
efficient and speedy; and 

WRITTEN ANSWERS TO QUESTIONS 
(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
/Translation] ENVIRONMENT AND FORESTS (CAPT.  JAI  

NARAYAN PRASAD NISHAD) : (a) to (c). A statement 
Environmental and Forertry Clearance is enclosed 

'1 SHRl RAM KRIPAL YADAV . 
SHRl SANDIPAN THORAT : 

(d) and (8). The Government has already taken 
steps for speedy clearance of projects.  A f inal 
decision on the Droiect DroDosals is taken within a . .  . .  

Wi l l  the Minister  of ENVIRONMENT AND stipulated time of 90 days and communicated to the 
FORESTS be pleased to state . proponent within 30 days thereafter from the date of 

(a) whether a number of development projects receipt of complete information and other relevant 
are held up for want of the environmental and details asked for from the project proponents. 

STATEMENT 

List of developmental projects pending with this Ministry for Environmental d Forest clearance 

A. ENVIRONMENTAL CLEARANCE 

S.No. Name of the Project Pending since Resons for pendency 
I 2 3 4 

Andhra Pradeeh 
1. Development of the Rava Oil 

and Gas field located near 
the Godavari River Delta 
A.p, of Mls Command 
Petroleum (India) Pvt. Ltd., 
with ONGC. 

2. Expansion of Paperboard 
Production and Cogeneration 
power plant at ITC 
Sarapaka, Khammam of Mls ITC 
Bhadrachalam Paperboard Ltd. 

3 .  Exapansion of Palnt Complex 
by Asian palnts, Patancheru A.P. 

4 .  Cement plant at village 
Anantapur, by Mls Larsen 
& Toubro Lld. 

5 .  Cement manufacturing unlt 
Nalagunda, of MIS Devi 

June 
1995 

August 
1995 

September 
1995 

November 
1995 

January 
1996 

Under Final 
stage of 
examination 

Under process 

Under process 

Under process 

A d d ~ t ~ o n a l  
information 

6 Manufacturing of Royon February 
grade Pulp at Kamalapur 1996 -do- 
In Warangal of MIS. Andhra 
Pradesh Royon Ltd., (APR Ltd.) 
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IFFCO Nellore Fertlliser 
Project of grassroot nltrogenous 
at Nellore of IFFCO. 
600 TPD Cement Piant at 
Racherla Karnool Distt. 
A.P. of MIS. Nagarjuna 
Construction Co. Ltd. 
Manufacturing of Bulk 
Drug and Intermediate 
at Vizianagram R.S. of 
Mls Vera Laboratories Ltd., 
Paper Project at Sltapur 
village Ranjal Mandal, 
Mls Gyatri Tissue and Paper Ltd., 
Cement Plant near Malkapur 
Mandalam Rangaeddy dist. 
MIS. Visaka Cement lndla Ltd., 
100 TPD Membrane Cell Caustic 
soda plant at Saggoda, West 
Godavari of MIS. Andhra Sugar Ltd., 
Manufacturing of Life Saving drugs and 
intermediates in the Industrial Area of 
MIS Dia-lchi Kharkhana Ltd. 
2x500 MW Simhadri TPS 
-APSEB 8 NTPC 

Hyderabad Metro Combined 
Cycle Power Plant, Stage I 
(650 MW) of NTPC. 
160 MW Combined Cycle 
Power Station at Vijjoswaran 
Stage.11 APSEB 
Furnace oil based TPS 
(30MW) at Panyam 
Kurnooi Dutt. By MIS 
Siva Priya Power Ltd. 
Tummal Penta Limestone 
Mine, MIS. Larsen 8 Toubro. 
Bhimili Beach Sand 
MIS Indian Rare 
Earths Ltd. 
Kaktiya lchari (KTIC) 
9.9A Incline, Singareni 
Cillieries Co. Ltd. 
Modernisation of Kurnool 
Cuddapa canal irrigation 
project. 

Proposed Air-Strip at 
Ledo, Assam by North 
Eastern Cold-Fields Ltd 
Pagldiya Dam Project, 
Brahamputra Board. 

50 kllday distillery unit 
at Sitamarhi, Bihar of Mls 

March 
1095 

March 
1996 

April 
1996 

May 
1996 

May 
1996 

June 
1996 

M aY 
1996 

November 
1994 

November 
1995 

January 
1996 

April 
1996 

November 
1995 

March 
1996 

March 
1996 

February 
1996 

July 
1995 

August 
1995 

June 
1995 

Under 
Process 

Under 
Process 

Additional 
informatlon 
awalted. 

Under 
process 

-do- 

-do- 

Additional 
information 
awaited. 
Under process. 

Under final 
stage of 
examination 
Additional 
information 
awaited 

Under process. 

Additional 
information 
awaited. 
Addltional 
lnformation 
awaited 
Under Process 

Additional 
lnformation 
awalted 
Under 
Process 

Under final 
stage of 

Riaa Sugar Co. Ltd. examination 
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25. Coal Brlquetlng unit of 
Bokaro Steel Plant SAlL 

26. Bhawanathpur Limestone 
mines, M/s SAlL 

27. Hurllong Underground, 
Mine of MIS CCL. 

28. Revised Bhalgoru Mine 
MIS BCCL 

29. Pakhar Bauxite Mlne 
M/s INDAL 

30. Bagru Hill Bauxite Mine 
MIS INDAL 

31. Mantico Opencast Project 
Mls Central Coalfields Ltd.. 

32. Kiriburu Meghatetubuni 
M/s Steel Authority of 
India Ltd. 

3 3 Bokaro Opencast Project 
M/s Central Coalfields Ltd. 

34 Tapin Opencast Project 
M/s Central Coalfields Ltd. 

35.  4x250 MW Maithom Right 
Bank TPS by M/s Damodar 
Valley Corpn. 

Diu & Daman 
36.  Construction of Khyati 

hotels and water sports 
complex at Daman by Mls 
Khyati Hotels Pvt. Ltd. 

Goa 
37 Proposed Construction of 

tourist cottages and hotel 
bulldlng on survey no.24, 
26 6 16 at Colva by Star Beach Resort 

38. Construction of Multl-purpose 
Bulk Cargo Berth 
at Mormugao Port, Goa. 

39. Enhancement of an existing 
shlpyard at Sancoale on 
rlver Zuari at Goa-by M/s 
Marman Englneering and 
Shlp Bulldlng Pvt. Ltd. 

40. Revlsed proposal of Beach 
Resort of Mr. Garth D, Souza 

41. Propored Mini Resort by Mls 
Rlzvl Estate 8 Hotels Pvt. Ltd 

October 
1995 
May 
1994 

December 
1994 

June 
1995 

September 
1995 

September 
1995 

February 
1996 

March 
1996 

May 
1996 
June 
1996 
June 
1996 

April 
1995 

December 
1994 

February 
1995 

June 
1995 

August 
1995 

August 
1995 

Under 
process 
Additional 
Information 
awalted 
Addltlonal 
information 
awaited. 
Additional 
information 
awalted 
Under Process 

Under Process 

Additional 
information 
awaited 
Additional 
information 
awaited 
-do- 

Under 
Process 

Under final 
stage of 
examination 

Under final 
stage of 
examination 

Under 
process 

Under final 
stage of 
examination 

Under f ln r l  
stage of 
examination 
Addltlonal 
lnformation 
awaited 
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42. 

43. 

44 .  

Gujarat 
45. 

46.  

47. 

48. 

49.  

5 0 

5 1 

5 2 

5 3 

54, 

55. 

Proposed construction of 
Maharani Guest House in 
Sy No. 4111,2,3 8. 4212 of 
Utorda village, in Salcete 
Taluka, Goa. 
Hotel Project in Survey 
No. 7212 8 7413 and 7411 
of Arrasia Village of Morrnugao 
MIS Benito Resorts Pvt. Ltd. 
Proposed construction of 
Goa Resort Hotel in Sy. 
No. 2811, 29,3311 and 2 of agarcern 
Canacona Taluka in Goa. 

Construction of an Express 
way from Bombay to Vadodara. 

Expansion of Mangrol fishing 
harbour stage-ll 
Permission to build storage 
tanks at Okha port in Gujarat 
under CRZ Notification proposal of 
MIS Western Petro-Diamond Pvt. Ltd. 
Permission to continue mining 
of limestone and marl In the 
CRZ area at Taluka Mahal Jafarabad, 
Distt. Amreli, Gujarat. 
Setting up of a captive 
jetty facilities on river 
Narmada for the Gandhar 
Petrochemicals Complex (GPC) of IPCL. 
Proposed Virtual jetty at 
Kandla Port by HPCL 
environmental clearance regarding. 
Captive Jetty in vlllage 
Kovaya, Rajuka Taluka. 
Amerli, for Cement project of 
MIS Larsen & Toubro. 
Dahej-Gandhar Baroda 
Pipeline project of IPCL. 

Manufacture of Dyes and Dye 
Intermediates of 
Mls Metrochem Industries Ltd. Baroda. 
Expansion of the Paint 
plant at GlDC Industrial 
Estate, Anklcshwar Gujarat, of 
MIS Asian Paints 
Viscose Staple Fibre 
Plant of 60000 TPA Capacity 
at Karach. Dlstt Bharuch o l  
MIS Birla Cellulose, Vadodra. 

September 
1995 

January 
1996 

April 
1996 

June 
1995 

July 
1994 
July 
1995 

September 
1995 

October 
1995 

October 
1995 

January 
1996 

May 
1995 

July 
1995 

July 
1995 

August 
1995 

Unddr flnal 
stage of 
exarnlnatlon. 

-do- 

Under 
process 

Addltional 
Lntormat\on 
awalted 
-do- 

Addltional 
Information 
awaited 

Additional 
information 

A d d ~ t ~ o n a l  
informat~on 
awaited 

Additional 
information 
awaited 
Undor 
process 

Under Final 
stage of 
examination 
Under Final 
stage of 
examination 
Under Flnal 
stage of 

examlnatlon 
Additional 
information 
awalted 
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Copper Smelter 8 Reflnery 
Complex and the Captive 
Part Facilities of 
MIS Metdles Industries Ltd. 
Agro Chemical Project for 
GlDC Panoli Distt. 
Mls Searle India Ltd. 
Distillery unit for 
Modernisation for existing 
unit of 75,000 LPD at Raja- 
ramnagar, Walwa, Distt. Sangli of 
MIS Rajarambapu Patil Sahakari 
Sarkar Karkhana Ltd. 
Caustic Soda Plant at Sita 
village, Sunder Nagar 
Limestone Mines 
Mls Sanghi Cement 
Ghatwad Mining Project 
Mls Ambuja Cement. 
Lignite Mining Proposal 
(Akri-Mota) MIS Gujarat 
Mineral Dev. Corpn. Ltd. 
(GMDC). 
Lignlte Mining Project 
(Mata-noMadh) MIS GMDC 
Lignite Mining Project 
(Umarsar) MIS GMDC 
Captive Mining Project 
MIS DLF Gujarat Ltd. 
Surka Lignlte Opencast 
Project MIS Gujarat Power 
Corpn. Ltd. 
Kawas Comblned Cycle 
Power project Stage 
1 1  (650 MW). 
4X250MW Reliance TPP 
at Motikhavedi in 
Jamnagar. 
2x120 MW Ghogha TPP by 
MIS Gujarat Power Corpn. Ltd. 

Captlve Combined Cycle 
Co-generation Steam and 
Power Plant (90 MW) by 
Mls Gularat Alkalies & Chemicals Ltd. 

Settlng up Fertilizers 
Project at Panipat of 
National Fertilizers Ltd. 

Himrchrl Pradrrh 
72. Helisklng activities 

In Kulu Area bv Mls Mercurv 

November 
1995 

January 
1996 

June 
1996 

June 
1996 

January 
1996 

February 
1996 
April 
1996 

April 
1996 
April 
1996 
April 
1996 
April 
1996 

July 
1995 

September 
1995 

October 
1995 

November 
1995 

October 
1995 

February 
1995 

Under 
process 

Addit ional 
information 
awaited. 
Under 
process 

Under Process 

-do- 

-do- 

-do- 

Under Process 

Under Process 

Additional 
information 
awaited. 
Additional 
information 
awaited. 
Under Process 

Additional 
information 
awaited. 

Under Process 

Himalayan ~ x d l o r a t ~ o n s .  - 
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73. Shahnehar Nahar Irrigation 
Project 

74. 1.0 MTPA Cement Plant at 
vlllage Malon Tehsil 
Sundernagar Distt. Mandi of 
Mls Harish Chandra P. Ltd. 

Karnataka 
Hot Metal Pig lron Plant 
at Raichur of Mls Kalyani 
Ferrous Industries Ltd., Pune. 
Steel Plant at Raichur 
Distt. of MIS Kalyani Steels Ltd. 
Project of Chemicals Plant 
at Ranipet of 
Mls Thirumalai Chemicals Ltd. 
Bulk Drugs unit of M/s 
Recon Ltd. Koramanglam, 
Karnataka. 
Pig lron and Foundary unit 
of Mls Kirloskar Ferrous 
Industries Ltd. 
Venkateswara Distillery 
at Bidar. 

Expansion of Mangalore 
Mangalore Refinery from 
3 to 9 MMTPA of HPCL 
Manufacturing of finished 
airline L Semi airline and 
resin nappa grade leather 
from wetbluelpickle skin 
at Distt. Bidar of 
M/s Sindal Leather Ltd. 
100 MW Captive Power Plant 
at Belgaum by Mls lndlan 
Aluminium Co. Ltd. 
145 MW Mandya Combined 
Cycle Power Plant by 
Mls India Power Partners 
100 MW Combines Cycle TPS 
at Tandavpura by M/s TPS 
Power Co. 
46.80 MW Yelahanka Diesel 
Power Station (Extn.) 
100 MW Combined Power 
Project at Kaniminike 
Bangalore by MIS Peenya Power Co. 
1000 MW Power Plant at 
Padubidei, Mabgalore 
by Mls Nagarjuna Power Corpn. 
Dod Kanya Magneslte (L Dunlte 
Mine, M/s The Tata lron (L Steel Co. Ltd. 

December 
1995 

March 
1996 

June 
1995 

July 
1995 

October 
1995 

October 
1995 

August 
1994 

December 
1995 

January 
1996 

June 
1996 

October 
1995 

February 
1996 

April 
1996 

May 
1896 
Aprl l  
1996 

June 
1996 

June 
1995 

Additional 
Information 
awaited. 
-do- 

Under Process. 

Under Process 

Additional 
information 
awaited. 
-do- 

Under final 
stage of 
examination 
Additional 
Information 
awaited. 
-do- 

Under Process 

Additional 
information 
awaited 
Under Process 

Under Process 

Under Process 



3 7 Wrltton Answore ASADHA 18,  lo18 (Saka) Written Answers 3 8 

90. Manganese Ore Projhct 
MIS Usha lspat 

91. Bulk LPG storage 
and distrlbutlon facilities 
& construction of Jetty at Kwwar 
MI8 lndo LPG Bottllng Plant Ltd, 

Kerala 
500 MW Gas Turbine 
Combined Cyslr TPQ 
at Kasaargog by MI8 BPL 
Power Project8 Pvt. Lid. 
500 MW Kannur TPP by 
M/s KPP Namblar 6 Associates. 
500 MW Comblned Cycle 
Power Station at 
Kasargod Distt, by MI8 Flnolex Enrrgy 
Corpn. Ltd. 

(I) Fishery Harbour Projecl 
at Kayamkulam, Kerala 

(11) F l ~ h r r y  Harbour Projral 
at Muthalopagzhy. 
900 TPD Sulphuric Auld 
Plant of FACT Ltd. 

100000 Tpa Methanol Plant 
at Udyogamandal of MIS FACT 
Engineering 6 Design Organisation 
Laying of Cochin-Karpur 
products Pipeline of BPCL. 

La krhadweep 
99. Construction of Airporf at 

Androth Island. 

100 

101 

Madhy 

Development of Tlnnakara 
International Beach 
Resort8 by Pykala. 
Construction of Breakwater 
and Jetty at Northern side 
of Kavaratti Island, 

la P r r d r r h  
102. 2x500 MW thrrmal power 

project at Korba DlrH. Bilaspur 
of M/s Daewoo Power Ltd. 

103. 125 MW DQPP at Narasingpur 
ot Global Boards Ltd. 

104. 1000 MW Raigarh TPS by 
M/s Jlndal Power Co. 

105. 2000 MW TPP at Slpat. 
bv NTPC. 

February 
1996 

August 
1995 

December 
1 QQ5 

March 
1996 
June 
1996 

August 
1995 

November 
1995 

November 
1995 

March 
1996 

March 
1996 

December 
1995 

May 
1996 

May 
1996 

June 
1995 

August 
1995 

February 
1996 
April 
1996 

Addi t~onal  
information 
awaited. 
-do- 

Additional 
information 
awaited 

Under Process 

Under Process 

Additional 
information 
awaited. 
-do- 

Additional 
information 
awaited. 
Under Process 

Under Process 

Additional 
intormatton 
awa~ted. 
-do- 

-do- 

-do- 
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106. 150 MW Khandwa CCPP by 
M/s Madhya Bharat 
Corporation Ltd. 

107. 120 MW Diesel Generator 
Power Plant at Ratlam by 
MIS Novopan Industries Ltd. 

108 .  New Kumda under ground 
mining project by MIS SECL. 

109. Balrampur Underground 
mining project by MIS SECL. 

110 Kapildhara underground 
mining project by MIS SECL. 

111. Captive Llmestone mlne 
project of MIS Graslm Cement 

112 Tawa II underground 
project of MIS WCL 

113. Mining of dolomite 
Prism Cement Ltd. 

114 Coke Oven Plant for 
Nagpur Casting Ltd. 
Steel project in Audyogii 
Kendra, Dlstt.-Raipur. 

115 Caustic Soda Unit from 
36680 to 77930 TPA at Amlal 
village. 

116. Bulk drugs plant at Khedar 
of MIS Biofil Chemicals B 
pharmaceuticals Ltd. 

117 . 2.2 MTPA Cement Plant at Satna 
of MIS Phoenix Cement Ltd. 

Maharashtra 
118 Marine Chemical Terminal 

at JNPT. 

119 Development of property bearing 
final plot No.766 of Town 
planning Scheme IV, Mahim Divn. 
Dadar, Bombay by MIS Suraj 
Estates Developers Pvt. Ltd. 

120 Setting up a resort-cum-recreation 
park at Nhava proposal 01 
Mls Mirage Resorts Pvt. Ltd. Bombay. 

121 Proposal for Golf links and 
ancillary activity at Goregao, 
West Bombay by Shri Naren 
Kuwadekar-env, clearance regardlng. 

122. Permission for conversion 
of agricultural land into 
non-agricultural purpose 
for setting up of a Holiday Resort-a 
request from Shri P.V. Mahatre 
of Raigad Distt. Maharashtra. --- -- 

April 
1996 

June 
1096 

Aprl l  
1996 
June 
1006 

Aprll 
1886 
May 
1996 
May 
1 096 
May 
1006 

January 
1996 

Aprll 
1 096 

Aprll 
1996 

Aprll 
1096 

June 
1995 

June 
1995 

July 
1995 

July 
1995 

Addltlonal 
lntormatlon 
awalted. 
Under procesr 

Addltlonal 
informatlon 
awaited. 

Under Process 

Additional 
informatlon 
awaited. 
-do- 

Addltlonal 
Informallon 
awaited. 
Addltlonal 
lntormallon 
awaited. 

Under final 
rtage ot 
examinallon. 

Addltlonal 
lnformatlon 
awaited 
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123. 

124. 

125. 

( i) 

( i i )  

126. 

127 

128. 

129. 

130. 

13'. 

132. 

133. 

Passenger water tranaport 
(PWT) between South Bombay 
and New Bombay-a proposal 
of City and lndurtrial Development 
Corp. of Maharashtra Ltd. (CIDCO), 
Permission for development 
(re-construction) of exlfting 
office building at Cadbury House 
Bhulabhai Desal Road, Bombay, 
Permission sought by Shrl 
Naralen Bhojwani ot Bombay 
under CRZ Notification for; 
Construction of 7 flat6 
for member8 of APSARA Co-Operative 
Society Ltd. 
Construction of 213 more 
floors over exlrting bulldlng ' 

at plot No. C117 at Brndra Welt .  
Proposal of Municipal Corporation 
of Greater Bombay for 
laying of GRP water main along 
marlne drlve from foot at fly 
over brldge to the Bur Stand. 
Redevelopment on land bearing 
C.S.No. 1024, 1/1024, 1025, 1026, 
1029, 1030, 1031, 1032 of Mahim 
Divlsion In GINorth ward 
of Municipal Corporation of Greater 
Bombay-proposal of M h  M.J. Builders. 
Petroleum installation 
In WadalalSewri-Bombay 
by IBP company Ltd. 
env. clearance under CRZ. 
Proposal of M/r BHP Engineerr 
Ltd., to set up a shipyard at 
Dharamtar, Mahrrashtrr. 
Conrtruction of a bridge 
tunnel between Bombay and 
Mandwa of MIS Parasrampurla 
Plantations Ltd, 
Beautfication of Marine 
Drive Promendes, South 
Mumbay. 
Construction of Sayhad 
Guest House 6 Conference 
Centre on C.S. No. 258 of 
Malabar Hill, Mumbay. 
Con6tructlon of a Hollday 
Resort at village Kihim 
In Alibag In Alibag Taluka 
Ralgad Dlrtrlct of Mls 
Parasrampuria Resorts Ltd. 

August 
1995 

August 
1995 

August 
1995 

August 
1995 

August 
1995 

September 
1995 

October 
1 Q95 

December 
1995 

February 
1996 

Aprll 
1996 

May 
1996 

Additional 
information 
awaited. 

Additional 
information 
awaited. 

Additional 
information 
awaited. 

Additional 
information 
awaited. 

Final stage of 
examination 

Additional 
Information 
awaited. 

Final stage of 
examination. 

Under process 

Additional 
information 
awaitea. 
Under final 
stage of 
examination 

Addi t~onal  
information 
awaited. 
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Construction of Dry Dock 
and ship repair unit at , 
Dharmtar in Mankule, Distt. 
Ratgad of Shahi Shipplng Ltd. 
Manikgarh Cement ProJect 
at Chandrapur. 

Manufacturlng of Oxyclo 
zanlde inoporturon 
Cypermathric Acid etc. 
at Bombay of M/s Gardha 
Chemicals (P) Ltd. 
Manufacture of Drugs and 
Pharmaceutical at 
Kolvihire, Pune of Mls 
Crosslands Research Laboratories Ltd. 
Modernisation-cum-Expansion 
of Maval Foundary of Maval Taluka, 
Pune of MIS TELCO. 
Sinter Plant Project 
in existing Pig Iron 
Plant at Redi village of 
Mls Usha lspat Ltd. 
Dye intermediates at MlDC 
Thane, of Metropolitan 
Eximchem Pvt. Ltd. 
Fungicide Spectrum of 
M/s Hikal Chemical Industries Ltd. 
3.0 Mill TPA Integrated 
Steel Plant at Taluka Pen 
District, Raigad of MIS 
Nippon Denro lspat Ltd. 
Manufacturing of Food 
Colour and intermediates 
at Chemical Zone of Maharashtra 
Dlstt. Raigad of Mls Vidhi 
Dyestuff8 Mfg. Ltd., 
Bulk Drugs Unit In Mahad of 
MIS Kopran Ltd. 

Manufacturing of Alloys 
Steel Bars at Gondia Distt. 
Nasik of Mls Titan Al0y8 Ltd. 
Manufacturlng of New Products 
at Tehsil Rona Distt. of 
MIS Suderrhan Chemicals 
industries Ltd. 
DMT Plant at Waluz 
Aurangabad of MIS 
Gaware Polyster Ltd. 

May 
1996 

October 
1994 

July 
1995 

August 
1995 

Septem bar 
1995. 

November 
1995 

January 
1 996 

January 
1996 

January 
1996 

March 
1 996 

January 
1 996 

Aprll 
1996 

Aprll 
1996 

May 
1996 

Under Proceas 

Addltlonal 
informalion 
awaited. 
Under final 
stage of 
examinallon. 

Addltlonal 
lnformatlon 
awalted. 

Under procerr .  

Additional 
lnformatlon 
awaited. 

-do- 

Under Process 

Under Procerr 

Addltlonal 
lnformatlon 
awaited. 

Addltlonal 
informallon 
awalted. 
Addit lonri 
lnforrnatlon 
awaited. 
Under Process 

Under Procerr 

w 
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148. 

149. 

150. 

151. 

152. 

153. 

154. 

155. 

156. 

Mlzoram 
157. 

Yeghalrya 
158. 

Or lera 
158. 

160. 

161. 

162. 

Expanslon of Alumlnlum 
capacity productlon of 
2,10,000 MT per annum to 
2,42,000 MT per annum at 
Renukot of MIS Hinduclo 
Industries Ltd. 
Pharmceutlcalr 8 Bulk Drug 
at Khopali Dlstt. Ralgad of 
MIS Shamrock industrial Co. 
Bulk Drug at MlDC Lote 
Parsuram, Talkhed 

Ltd. 

Ratnagiri of MIS Ratna Drugs Ltd. 
Kumbharkhani Underground 
WCL. 
Mogalgad Bauxlte Mlne 
MIS lndlan Alumlnlum 
Co. Ltd. 
Lohara East Coal Minlng 
Project MIS ACC Ltd. 
Lohara West Coal Mlnlng 
M/s Nlppon Denro lspat Ltd. 
820 MW Gas Turbine CCPP 
at Patalganga by MIS 
Rellance Group of Industrles. 
40.62 MW Captive Power Plant 
at Butlborl, Nagpur by 
MIS lndorama Synthetics lndla Lld. 

Environmental clearance 
for the proposed 
constructlon of an aerodrome 
at Lengpul In Mlzoram. 

Renovation 8 Modernlsatlon of 
Umlam St 1 8 11 Power Statlon. 

2x250 MW Bomlal TPS In Distt. 
Sambalpur by Mls. lndeck 
Bomlal Energy Centre Ltd. 
Tank farm project at Paradlp, 
O r h a ,  M l r  AGIO Counter 
Trade Pvt. Ltd. 
One mllllon Tonno Steel 
Plant near Daltrl of Mls 
Neelanchal lspat Nlgam Ltd., 
Bhubanerwar. 
1 .O MTPA lntegrrted Steel ' 

of Mld East and 2.5 MTPA Steel 
Plant at M/r MESCO 
Krl lnga at Jalpur. 

June 
1996 

June 
1996 

June 
1996 

July 
1995 

October 
1995 

January 
1996 

February 
1996 
April 
1996 

June 
1996 

September 
1995 

May 
1996 

April 
1995 

August 
1995 9 

December 
1994 

February 
1996 

Under Process 

Under Process 

Under Process 

Under Process 

Add l t~ona l  
intormation 
awaited. 
-do- 

Under Process 

Under Process 

Under process 

Additional 
information 
awaited. 

Under Process 

Under final 
stage ot 
exammation 
Under Process 

Under Process 

Under final 
stage of 
examination 
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High Carbon Ferro Chrom 
Plant at Dlstt. Gngul, of 
MIS Jindal Ferro Alloys Ltd. 
Integrated Steel Plant of 
2.5 million to capacity at 
Gopalpur of MIS Tata' lron 8 
Steel Co. Ltd. 
1 MMTPA Aluminium Refinery 
at Kusumshila by Larsen and 
Toubro Ltd. 
Sarnabil Chromite Dolomite 
Mine of MIS Misri Lal Jain. 
Bolani lron Ore Mine 
MIS Steel Authority of 
India Ltd. (SAIL). 
lron Ore Mine, Tantara 
Raikeal 8 Bandhal 
MIS Jindal Stripe Ltd. 
Barsua-Kalta lron Ore 
Mine. MIS SAIL. 

Basundhara West Opencast 
Mine of MIS MCL. 
Talbasta Fire Clay Mine 
MIS Refructor Ltd. 

Khondbond lron B Manganese 
Mine, MIS Tata Steel. 
Belpahar Opencast (exp) 
Project, MIS Mahanadi Coalfields 
Ltd. 
Chhendipada Opencast M ~ n e  
of MIS Mahanadi Coalfield 
Hingula-l OCP 
MIS Mahanadi Coalfields Ltd. 
Kamarda Chromite Mine of 
MIS B.C. Mohanty B Sons Pvt. Ltd 
Kathpal Chromite Mining 
Project, MIS Firro Alloya 
Corpn Ltd. 
Lakanpur Opencast Project (exp) 

Bhubaneshwari OCP 
MIS MCL 

Pondicherry 
180 Installation of a high 

storage pump at Karaikal 
env clearance under CRZ notification 

May 
1996 

May 
1996 

May 
1996 

July 
1995 

September 
1994 

February 
1995 

December 
1994 

June 
1995 

December 
1995 

April 
1996 
April 
1996 

September 
1995 
June 
1996 
June 
1996 
June 
1996 

June 
1996 
June 
1996 

July 
199s 

Under Process 

Under process 

Under process 

Additional 
Information 
awaited. 
Additional 
lnformation 
awaited. 
Additional 
Information 
awaited. 
Under process 

Additional 
information 
awalted. 
-do. 

Additional 
information 
awaited. 
-do- 

Under process 

-do- 

Addltlonel 
information 
awalted. 

Additional 
information 
awalted. 

181 Constroction of single August -do- 
storeyed res~dential building 1 Q95 
at R.S No. 149192 in CRZ 
area by Shri M Rajendran, 

- 'Chinnakalapet, Pondicherry. -- 
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182. 

183. 

184. 

Punjab 
185. 

186. 

Rajarthan 
187. 

188. 

189. 

190. 

181. 

192. 

193. 

194. 

Bulk Drug Plant at Yanam 
Pondlcherry of MIS Vantech 
lndurtrles Ltd. 
Agro-chemlcal unlt 
at Yanam Pondlcherry of 
MIS KCP Vantech Ind. Ltd. 
Manufacturing of palntr at 
Pandesozhanllur vlllage in 
Netlappakkam of Mls Berger 
Palnts lndla Ltd. 

Dye Intermediate Plant 
at Lalru. Punjab of 
MIS Matharu Dyechem 
Industrler. 
Bulk Drug at Derabassi 
of MIS Ind-Swift Laboratorier Ltd. 

1.4 MTPA Cement Plant 
at Nlmbahera, Rajasthan 
of MIS Graphite India Ltd. 
Grain bared gluten 
Starch & rplrlt complex 
Dlstt. Alwar of MIS Kedia 
Dellon Industries Ltd. 
Expanslon of Copper Smelter 
from 31000 to 100000 at 
Khetrl Copper Complex by 
MIS Hindustan Copper Ltd. 
Ferllllzers Plants at 
Gradepan Dlstt. Kota of Mls 
Chamble Fertilizers and 
Chemlcalr Ltd. 
Dlstlllery unlt In village 
Paniyala, Tehsll Kotputll, 
Dlstt. Jalpur of MIS 
Associated Alochohlr & 
Breweries Ltd. 
Manufacturing of Elect. 
Wlring Accessor~es at 
Jalpur of MIS Ultratech 
Metal6 (lndla) Pvt. Ltd. 
Captlve Mlnlng Project 
MI8 Grarlm lndurtries Ltd. 
Bl6alpur lrrlgatlon 
ProJect 

July 
1995 

July 
1995 

February 
1996 

March 
1996 

April 
1996 

June 
1995 

July 
1995 

January 
1996 

February 
1996 

February 
1996 

March 
1996 

April 
1996 

January 
1994 

Tamll Nadu 
195. Manufacture of Plgmont & 

Dye Intermediate at Kudlkadu 
village Cuddalore South Arcot 
Vrllar Dlrt. Cuddalore of M h  

+. Vanavll Dyer and Chemlcalr Ltd. 

January 
1996 

Additional 
information 
awaked. 
Additional 
information 
awaited. 
-do- 

Additional 
information 
awa~ted. 

Under Process 

Under Process 

Additional 
iniormation 
awaited 

Under final 
stage of 
exarn~nation 

Under Process 

Additional 
iniormation 
awaited. 

Under fmal 
stage of 
examlnatlon 
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Bulk Drug expansion unit at 
Chemgai MGR Distt. Allatur of 
MIS Orchid Chemicals and 
Pharmaceuticals Ltd. 
Electroplating Unit at 
Changa~ MGR Distt, of MIS 
Lawrence Builders Harware (P) Ltd. 
Expansion of Chloromethanesant 
(Plant-Ill) at Mettur 
of Mls Chemplant Sanmer Ltd. 
Expansion of Chloromethanes Plant 
PVC at Mettur of MIS 
Chemplant Sanmer Ltd. 
Expansion of Rayond grade 
pulp 8 viscose staple fibre 
plant of MIS SIV lndustries 
New Aofa plant at Synatan 
Expansion project at Sathanfadu 
village in Manali Area of MIS 
Balmer Lawrine 8 Co. Ltd 
Bulk Drug project at Althur 
of MIS American Remedies. 
Asbestos unit a Medkkan 
atham village Distt. Salem 
of Mls Visaka Industries i t d  
Manufacturing of Ductile 
lron Casting Auto parts at 
Madhanararn village Ponneri 
Taluk Chengai MGR Distt, of 
Mls  Nelcast Ltd. 
Bio pesticides plant at 
Chembaramkkam Near Madras 
of MIS Tuticorin Alkali Chemicals 
8 Fertilizers Ltd. 
Manufacturing of Low Volume 
Bulk Pharmaceuticals at MGR 
Distt. of Mls Amber Chemicals 
& Pharmaceuticals Pvt. Ltd. 
Manufacturing of Casting 
lron at Tarnilnadu of MIS 
Tamilnadu Small 8 Tiny 
Industries Association. 
Construction of Houses at 
Manavalakurichi, Kanniyakumari 
for the staff members of Indian 
Earths i t d  -Relaxat~on of CRZ norms 
Effluent disposal p~peline of 
cauvery basin ref~nery at 
Nagapattlnarn-MIS Madras 
Refineries Ltd 
EnvRonrnental clearance under 
CRZ for the proposed expansion 
of exsting Gran~te plant at 

February 
1 GG6 

February 
1996 

March 
1996 

March 
1 BQ6 

March 
1996 

April 
1996 

April 
1996 
June 
1996 

May 
1996 

May 
1996 

June 
1996 

June 
1996 

February 
1995 

August 
1995 

September 
1995 

Under final 
stage of 
examination. 

Additional 
Information 
awaited. 
-do- 

Under final 
stage of 
examination. 
Additional 
information 
awaited. 

Under process 

Additional 
lnformatlon 
awaited. 

Under final 
stage of 
exammation 

Additional 
information 
awaited. 
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Kathivakkan village, Saidapet Taluk, 
Chengulpattu, MGR Distt. 
Tamil Nadu-by MIS Kothari 
Industrial Corporation Ltd. 
Proposal for setting 
up of an open space 
recreational park-cum- 
amusement complex at 
MGR District of Amusement 
and Picnic Resorts (Pvt.) Ltd. 
2x660 MW Cuddalore TPP by 
MIS Cuddalore Power Co Ltd. 

1000 MW Gas Turbine TPP 
at Kattupali Village 
by MIS GVK Genelation Ltd. 
1000 MW Gas Turbine Power Project 
at Vambar Village Chldambaram Distt 
by MIS Indian Power Project. 
Jayamkondam Lignite Mine 
M/s Jayamkondam Comp. Ltd. 
Proposed Limestone Mine 
MIS Madurai Cement Pvt.  Ltd. 

Kudiraimorhi Project 
MIS Indian Rare Earth Ltd. 
Alethiyur Limestone 
Mining Project 
MIS Madras Cement Ltd. 
Adanakurichi Limestone Mlne 
MIS India Cement Ltd. 

Utter Pradeah 
220 Construction of Sukhidhag 

Mathyabang bridge road at 
Pithorgarh Distt. U.P. 
Construction of Kapkote 
Karmi Motor Road (8Kms. to 
19 kms.) at Bageshwar, Dlstt 
Almora, U.P 

222.  Construction of Chaubattia- 
Kanalpkhet-Bamsun Motor Road 
(8 to 16 km ) at Pithorgarh 
Distt U.P. 

223.  Construction of L V Road 
trom Ranar~  vlllage towards 
Joshiyara 

224 .  0 45 MTPA Coke Oven Plant 
at Jadishpur of MIS 

January 
1996 

March 
1996 

Apri l  
1996 

June 
1996 

Apri l  
1994 
July 
1995 

March 
1996 
Apri l  
1996 

Apri l  
1996 

July 
1995 

August 
1995 

September 
1995 

December 
1995 

September 
1995 

Under final 
stage of 
examination 

Addit ional . 
information 
awaited 
-do-  

Under Process 

Add i t~ona l  
information 
awalted. 
-do-  

Under Process 

Add l t~ona l  
information 
awaited. 
Add~t iona l  
information 
awaited. 

Under Process 

Malvika Steel Ltd awalted 
225.  Export oriented ritegrated February Under Process 

project to manufacture 1996 
1400 hides per day and 1500 
footwear per day at Unnao by 
MIS Sadaf Enterprises Pvt. Ltd. 
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Manufacturing of M.S, 
Ingots Installed Capacity 
of 15900 Mt Pa. at Surajpur 
Industrial Area Greater Noida, 
of MIS Uppal Steel & Alloy (P) Ltd. 
LPG Recovery of UPPC Pata of 
MIS Gas Authority of lndia 
Construction & Operation of 
Diesel Hydro Desulphuricsation 
unit (DHDS) at Mathura Refinery 
of MIS IOC. 
Distillery unit at village & 
P.O. Jandih Distt. Man of 
M/s Nidhi Steel Ltd. 
Hydrated lime plant expansion 
by Mls Bhushan 
Chemicals, Dehradun. 
Distillery unit at Bigner 
of MIS Dhampur Sugar Ltd. 
Jawaharpur TPP (2x400 MW) 
In Eta,h Distt. UP of power 
Pacific Electric power 
Development Corpn. 
2x500 MW Anpara TPS 
(Extension) Stage C by UPSEB 
100 MW Liquid Fuel TPP at 
Chandausi by MIS UP lndia 
Power Partners (P) Ltd. 
1x170 MW TPP at Renusagar 
Expansion Stage V by 
Mls Hindalco Industries Ltd. 
Ganga Barrage Project, Kanpur 

Agra Barrage Project 

Ban Sagar Project 

239. Environmental clearance tor 
the proposed POL termmal 
of Hindustan Petroleum Corp. Ltd., 
located at CRZ area, Brindabanchak 
Haldia, Midnapore, W.B. 

240. Proposed POL Terminal 
of Bharat Petroleum 
Corporation Ltd., to be 
located withrn CRZ area at 
Haldia, Distt. Midnapore. 

24 1 0.5 MTPA Steel products at 
Durgapur of MIS Durgapur 
Projects Ltd. 

March 
1996 

April 
(996 
June 
1996 

June 
1996 

May 
1996 

June 
1 8Q8 

September 
1995 

September 
1996 
April 
1996 

June 
1996 

March 
I 8 8 6  

April 
1996 
Aprll 
1 996 

August 
1995 

September 
1995 

September 
1984 

Addltlonal 
lnformatlon 
awaited. 

Under Process 

-do- 

Under final 
stage of 
examlnatlon. 
Under Process 

Additional 
Information 
awalted. 

Under Process 

Under Process 

Under Process 

Addltlonal 
Information 
awaited. 
-do- 

-do- 

Under flnal 
stage of 
examlnatlon. 

Addltlonal 
Informatlon *.- 
awaited. 

Under final 
rtage of 
examlnatlon. 
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242. 6 MMPTA Refinery at Haldia January 
of Mls The Chatterjee Group 1996 

243. Diesel Hydro desul phurisation (DHDS) May 
at crude processing level of 4.6 MMPTA 1996 
at Haldia Refinery of MIS IOC. 

244. 150 MW Gouripore TPS February 
by Mls Gouripore Power Co. 1996 

Other8 (Off-Shore) 
Exploration of Py-3 
OilIGas field at Cauvery 
Offshore Basin by MIS MOEF. 

December 
1995 

List of Cases Pending for Forestry Clearance as on 30-6-1996 

B .  FORESTRY CLEARANCE 

Andhra Praderh  
Grant of mining lease for coal olc 
Project-Il l in Ballampalli by 
Mls SCC Ltd, in Adilabad. 
Mining lease of Kondapuram Extn. I 
Project-l i Phase-il l in Khamam distt. 
220 KV tr. line from Cuddapah to 
Renigunta in Cuddapah D~s t t .  
Tail pond Dam in favour 01 
APSEB in Nalgonda Distt 
Const. of distribut~on 
under TGP in Kurnool. 
Restoring of tank at Biknu 
in Nizamabad Distt. 

7 .  Laying of road of Damuku to 
Nimnatapadu in Antagiri in 
Viskhapatnam Distt. 

Arunachal Praderh  
8 Const, of road for Jong to 

Ramsagar in Towang Distt. 
9 Regularisat~on of encroached 

areas In Debang Distt. 
A s s a m  
1 0 .  Revival of Ashok Paper Mills Ltd. 

in Goaipara Distt. 
B lhar  

June, 1996 

June, 1996 

June, 1996 

June, 1996 

June, 1996 

June, 1996 

Under Process 

Addit ional 
information 
awaited. 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

June, 1996 Under Process 

May, 1996 

May, 1996 

Under Process 

Under Process 

Jan., 1996 Under Process 

11 Renewal of mining lease to 
M/s Gyanchand Jain in 
W. Singhbhum Distt. May, 1996 Under Process 

12 .  Renewal 01 mining lease to 
'Kirlburu Iron Minest In SAIL In 
W. Singhbhum. June, 1996 Under Process 

13 Mosabani Copper Mines ~n 
W. Singhbhum. Feb., 1996 Under Process - 
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G u j r r r t  
14. 

15. 

Karnrta k r  
16. 

17. 

18. 

19. 

2 0 

Keralr  
2 1 

2 2 

LPG Storage at Slkka In 
Jamnagar Distt. 
Renewal of lease to Ambaji 
in Banaskantha. 

Disforestment of forest in 
favour of Forest Employees 
Housing Co-operative Society 
Ltd., Sirsi. 
Diversion of forest land for 
mining of lron ore by MIS A.M. 
Minerals, Hospet. 
Renewal of mining lease of 
MIS Gogga Gurusvanthaiah 8 
Brothers Hospet. 
Jungle clearance for 33 KV line from 
Kadra lo  Kodasalli 
Renewal of mining lease of 
MIS Visvesvaraya lron 8 Steel Ltd., 
Bhadravathi. 

Diversion of forest land for 
Kuttiadi Augmentation Scheme 
Diversion of forest land for 
assignment to ldukki Development 
Authority 

Mrdhy r  P r r d r r h  
23. Diversion of forest land for development 

of institute of Forestry Research 8 Human 
Resources Development. 

24 Divers~on of forest land for relocation 
of v~llages from The Kuno-Polpur 
Sanctuary 

25 Rajnagar Opencast Sector E 
Coal Project of SECL. 

26. Diversion of forest land for 
Development of Industrial Area 

27. Diversion of forest land to 
MIS Maihar Cement Co. for renewal 
of mining lease. 

Maharashtr 
2 8 Goki Medium l r r~gat~on Project (Yavatmal 

Distt.) 
2 9 Jambulkheda M I T. Project (Gandchiroli 

Distt . )  
3 0 Hattigota Med~um Irrigation Project 

(Chandrapur Distt ) 
3 1 Reforestation by NOClL 8 BAlF 

Jan., 1996 

June, 1996 

June, 1996 

June, 1996 

June, 1996 

April, 1996 

March, 1996 

June, 1996 

March, 1996 

June, 1996 

May, 1996 

April, 1996 

March, 1996 

March, 1995 

August, 1995 

Jan., 1995 

Feb., 1996 
Fob., 1906 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Procoss 

Under Process 

Under Procers 

Under Process 

Comment8 of 
Central Pollutlon 
Board rwr l ted .  

Site In8pectlon 
report awrlted. 

Under Procerr 
Slte lnnpection 
report rwr l ted.  
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32. 

33. 

34. 

35. 
36. 

37. 

Manlpur 
38. 

Mlzoram 
39. 

O r l r r a  

40. 

41. 

42 

43. 

44. 

45. 

Bander underground mlning for extraction 
of coal-Mlr. Nippon Deuro lspat Ltd. 
(Chandrapur Dlrtt.) 
Conatructlon of Qultara4 Percolation 
Tank (Dhule Dlrtt.) 
Constructlon of Urmllanal-ll Percolation 
Tank (Dhule Dirtt.) 
Construction of Bagda-l Percolation Tank 
Constructlon of Percolation Tank at 
Umartl (Jalg80n Dirtt.) 
Constructlon of Rammohanpur New 
Minor lrrlgatlon Tank (Gadchiroli Distt.) 

Thoubal multipurpose Project In , 
Ukhrul Dlstt. 

indo-Bangaldesh road 

Rehabllltation of villagers of 
Satbhaya and Kahnupur. 
Banghrwa Minor lrrlgatlon Tank 
Stage-ll 
Iron ore mining by Mls Jindal Strips 
Ltd. (Sundergarh Dlrtt.) 
Kathpal Chromlte mines of Mls FACOR 
(Dhenkanal Distt.) 
Saruabll Chromlte mlnes in favour of 
Mls Mlshrilall Mlner (P) Ltd. (Jalpur Distt.) 
Malkanallah Minor lrrlgation Project 

Uttar P r r d r r h  
46. 132 KV. tr. llne Renusagar to 

HINDALCO In Sonebhadra 
47. Renewal of leare to Almora Maganlaite 

In Almora. 
48. Auli Field Flrlng Ranges, in Chamoil 
4 9 Choukhrtvya Gadikhera MR In Almora 
50. Tllwara Baldu-Som Khel MR in Tehri 
51. Lower Rajghat Canal 
52. Slrya Canal 
53. Flroz Qrndhl Thermal Power 

Project by N.T.P.C. 
54. Nalupanl Patara Dangsyalnr 
55. Netwar Bhltri M.R. 
56. Malladabar Dwr r  
57. Gogol Canal 
58. Chandrk PID~OV LVR 

June, 1996 

June, 1996 

June, 1996 
June, 1996 

June, 1996 

June, 1996 

June, 1996 

oct.,1995 

June, 1994 

June, 1996 

June, 1996 

June, 1996 

May, 1996 
June, 1996 

June, 1996 

Sept., 1995 
June, 1996 
June, 1996 
June, 1996 
June, 1996 
June, 1996 

June, 1996 
June, 1996 
June, 1996 
June, 1996 
June. 1996 
June, 1996 

Under Process 

Under Process 

Under Process 
Under Process 

Under Process 

Under Process 

Under Process 

Site inspection 
report awaited. 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 
Under Process 

Under Process 

Under Process 
Under Process 
Under Process 
Under ?rocoss 
Under Process 
Under Process 

Under Process 
Under Process 
Under Process 
Under Process 
Under Process 
Under Process 
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- -  -- 

59 Simthel Bando-Gowarsa Kanali 
China-Pipli M.R. 

6 0 Bahera Dwss 
6 1 Lease Renewal to Sukhdev Ashram 
62 Lease Renewal to Ashram 

June, 1996 
June, 19g6 
Feb., 1896 
Jan., 1996 

Under Process 
Under Process 
Under Process 
Under Process 

[English J 

Financing Bar ic  And Cellular Projectr 

'4. DR. LAXMINARAYAN PANDEY : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a )  whether the representatives of the 
telecommunication industry met in May, 1996 to 
discuss the key question of financing basic and 
cellular projects; 

(b) if so, the main points discussed; 
(c) and decisions arrived at; 
(d) whether the Government have decided not to 

reverse the steps taken so far to induct the private 
sector into the telecom infrastructure of the country; 
and 

(e) if so, the steps taken by the Government in 
this regard? 

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) : (a )  to (c ) .  The 
Communication Ministry d id not meet the 
representatives of the Telecom Industry to discuss 
the matter referred to. 

(d) There is no move to reverse the steps taken 
so far. 

(e) Licences and Letters of Intent have been 
issued for various services. 

AIDS 

'5. DR. M.P. JAISWAL : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether majority of workers are u'naware of 
AIDS; 

(b) if so, the details thereof and the reasons 
therefor; and 

( c )  the steps proposed to be taken by the 
Government to make them more and more aware of 
this menace and the preventive steps to be taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SAL.EEM 
IOBAL SHERVANI) : (a) and (b), Though no all lndla 
survey has been conducted among workers, certain 

limited studies have indicated that there is need for 
creating more awareness about HIVIAIDS and the 
preventive measures available to combat the disease 
among workers. 

(c) The Confederation of lndlan Industries have 
recently been given a project  for dev leop ing l  
implementjng a comprehensive programme on 
preventlon and control of HIVIAIDS at tho work places 
of workers. A package and campaign material have 
been developed, based on which the programme is 
being conducted In various industries. Apart from 
this, various media units of the Ministry of Information 
and Boradcastlng are disseminat ing HIVIAIDS 
messages including Ite preventlon and control among 
different strata of society. 

[Transla tlon] 

Lokpal  Bi l l  

'6. SHRI LALIT ORAON : 
SHRI RUPCHAND PAL : 

Will the PRIME MlNlSTER be pleased to state: 
(a) whether the Government propose to introduce 

Lokpal Bill in the Parliament with a view to bring tho 
Prime Minister, all Central Ministers and people's 
representatives into the ambit of this Bill; and 

(b) If so, by when and if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) : (a )  and (b) .  Ear ly 
Introduction of Lok Pa l  B i l l  i s  under active 
consideratiorf of the Government. 

[Eng lis h] 

Tehrl Hydro Project 

'7. SHRI R. SAMBASIVA RAO : 
SHRI SUDHIR GlRl : 

Will the PRIME MINISTER be pleased to state : 

( a )  whether the Government have any 
understanding with noted e n ~ l r ~ n m e n t a l i s t  Shri 
Sundorlal Bahuguna In breaking of his fast, to shut 
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down Tehrl Hydro Project (U.P.) or to revlew project 
policy in vlew of rehabllltatlon o l  oustees and future 
Environmental Hazards; 

(b) if .so, the detalls thereof and the steps taken 
by the Government in this regard; 

(c) the funds have been spent on thls project so far; 
(d) whether the Government have not taken Into 

consideration the confidence of NGO'sl other 
agencies working for Envlronment belore flnallslng 
the project; and 

(e) the altornatlve arrangement made by the 
Government to solve the problem7 

THE MINISTER OF STATE IN THE MINISTRY OF 
POW'ER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) : (a) to (9). Government had 
got examined, In detail, all aspects of Tehri Dam 
Hydro-electric Project by various experts co,mmittees, 
before the approval for the execution of the Tehrl 
Hydroelectric Project Stage4 (1000 MW), ongolng 
committments for Koteshwar Hydroelectric Project 
(400 MW) and essential works of Tehri Pump Storage 
Plant (1000 MW) was accorded In March, 1994. The 
construction acl iv l t les at the Project slte are 
continuing uninterruptedly and the coffer dam has 
been raised to a height of EL 660 metres. An 
expenditure of Rs. 1066 crores (Provisional) has 
been incurred on the Pro)ect upto June, 1886. 

Shri Sunderlal Bahuguna went on fast In Aprll, 
1996 demandlng revlew of the Tehrl Dam Project. To 
faci l i tate a proper solut lon to  the problem. 
Government has agreed to provide ail facilitles to 
examine the relevant scientific and technical reports 
and other Inlormaflon relatlng to the, safety of ths 
Tehri Dam by a group of four experts suggested by 
Shri Bahuguna. There experts have since been 
requested to examlne the relevant reports and make 
available their recommendations for careful 
consideration by Government for ensuring that all 
necessary steps are taken to ensure the safety of 
the dam. 

Government has also shown Its willingness to 
have the ecological aspects, including Its Impact on 
the people of the area and resettlement of displaced 
persons examlned by another group of experts 
Including those nomlnated by Shri Bahuguna. Shrl 
Bahuguna who broke his fast on 25th J u w ,  1986, 
has since been requested to nomlnate 2-3 experts 
for the purpose. 

Natlonal Hydro-Electric Power Corporrt lon 

'8. SHRl PRABHU DAYAL KATHERIA : Will 
the PRIME MlNlSTER be pleased to state : 

(a) whether the Natlonal Hydro-Eiectrlc Power 
Corporation Llmlted had made any suggestion to 

the Government to harness the Hydro-electr ic 
potential of the country; 

(b) i f  so, the details thereof; 
(c) the assessed hydroelectric potential of the 

country at present and the actual power generation 
In this sector; 

(d) whether the Government has formulated any 
long termlshort term pol icy to harness the 
hydroelectric potential; and 

(e) if so, the detalls thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) : (a) No, Sir. 

(b) Does not arise. 
(c)  to (0) .  The total  hydro power potent ia l  

assessed by Central Electricity Authority is 84.044 
MW (at 60% load factor) corresponding to an installed 
capacity of around 1,49,000 MW. Out of the potential, 
12477.40 MW at 60% load factor has been 
developed. Thus, out of the total hydro power 
potential available in the country, 22.27% has been 
developed or is under development. The installed 
capacity of hydroelectric stations in the country at 
present is 20991.59 MW and the generation in 1995- 
96 was 72.51 billion units. 

Amongst the measures taken to develop the 
hydroelectric potential are, setting up of hydroelectric 
corporations, including National Hydroelectric Power 
Corporation (NHPC), higher al location of plan 
resources, including budgetary support and special 
incentives for hydroelectric projects which shall 
commence commercial generation on and after 1st 
January, 1997. 

Rare Medicinal Plants 

'9. SHRl R . B .  RAI : Wil l  the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether there is any agency1 arrangement to 
directly look after the preservation of rare medicmal 
plants found in the forests; 

(b) if SO, the details thereof; and 
(c) i f  not, whether the Government have realised 

the urgency for setting up of such responslble 
agencies? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVI'RONMENT AND FORESTS (CAPT. JAI 
NARAYAN PRASAD NISHAD) : (a) Yes, Sir. 

(b) The State Forest and Wildlife Departments 
are directly responslble for the preservation of rare 
medicinal plants found in forests. All medicinal plants 
occurring in forest areas are covered by the 
provisions 01 the lndlan Forests Act, 1927 and those 
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occurring in protected areas like naitonal parks and 
sanctnaries, are also protected by the Wildlife 
(Protection) Act, 1972. 

(c)  Does not arise. 

[Trans la tion] 

Autonomy t o  Jammu and Kashmir 

'10.  DR. MURLl MANOHAR JOSHl : 
SHRI JAGMOHAN : 

Will the PRIME MINISTER be pleased to state : 
(a )  whether some mil i tants of Jammu and 

Kashmir met the Prime Minister on 27th June, 1996; 
(b) if so, the main topics discussed; 
(c) whether the Defence Minister has announced 

'Maximum Autonomy' to Jammu and Kashmir durlng 
his visit to that State; 

(d) if so, the details thereof; 
(e)  whether the Prime Minister has started 

discussion on the issue of autonomy with all sections 
of the State: and 

(1) if so, when a final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
MlNlSTPY OF PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) : (a) and (b). A group of 
former militant leaders representing the Forum for 
Permanent Resolution of J and K problem had met 
the Prime Minister on 26 June, 1996. They had earlier 
met the former Home Minister in March 1996 and 
had since been in dialogue with the Government of 
India to seek ways of restoring peace in the State of 
Jammu and Kashmir. For this purpose they have 
suggested the need for taking certam confidence 
building measures and other actions that could help 
in the restoration of peace and normalcy in the State. 

(c) to (I).  The Common Minimum Programme of 
the Government makes a speclfic reference that 
maximum autonomy would be given to the State. It 
is not possible to spell out any details In this regard 
at this stage. The Government's view is that details 
in this regard need to be worked out after discussions 
with an elected representative Government in the 
State. 

Leprosy 

'1 1.  SHRI SATYA DEO SlNGH : 
KUMARI UMA BHARATI : 

Wi l l  the Minister  of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) whether any vaccine has been developed 

(b) whether the said vacclne has slnce been 
tested so far; 

(c) if so, the outcome thereof; and 
(d) the time by when commercial productlon of 

this vaccine Is likely to be started to make the same 
avallrbla In market for sale? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) : (a) Yes, Sir, 

(b) to (d). h o  Indigenously prepared vaccines, 
vlz. ICRC and Mw are in evaluation stages. Limited 
clinlcal t r i r i r  of a third vaccine, M. Habana have 
also born  permittad, Trlal evaluation will be done by 
lndlrn Council of Medlcal Research. Commercial 
production can commence and the vaccine can be 
marketed only after efficacy and safety of the 
vacclnos are established. 

[Englis hl 

On-going Powar Projects 

'12. DR. T. SUBBARAMi REDDY : Wil l  the 
PRIME MINISTER be pleased to state : 

(a)  whether Advisory Committea und r r  the 
Chairmanship of Plannlng Commisslon has 
recommended Finance Corporation to give priority 
to the on-going power projects for ensuring their 
completion; 

(b) if so ,  other suggest lons made by  the 
Committee in this regard: 

(c) the extent to which the power projects are 
working satisfactorily; 

(d) the number of power projects at present 
functioning as per schedule; and 

(e) the time by whlch the power shortage is likely 
to be improved? 

. THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) : (a) No Advlsory Commitlee 
has been set up under the Chairmanship of Planning 
Commission. 

(b) Does not arise in view of (a) above. 
(c) and (d). The Power Projects functioning at 

present and t h e ~ r  generation performance with 
reference to targets fixed for the year 1995-96 1s 
given in the Statement at Annexure. 

(e) Planning for power generation is a continumg 
exercise. For the Nlnth Five Year Plan (1997-2002). 
as per the preliminary studies carried out by the 
Government, the capaclty addltion programme has 
beon assessed a8 56783 MW subject  to  the 

first time in the country for the treatment of leprosy; avallablllty of e ~ ~ e n t i a l  Input8 lncludlng funds. It has 
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been estimated that durlng the terminal year of the energy requirement and peaking shortage would be 
Ninth Plan, the country would be able to mart the about 2%, If 56783 MW Is added to the system. 

Statement showing the Power Project8 functlonlng at prorent and their generation performance wlth 
reference to target8 flxed for the year 1895-Q6. 

- 

States1 Systems/ 
Statlons and 

type of 
Genoratlon 

Program Actual 
1995-96 1805-96 

% of 
Program 

1. Northern RE 
1.  B.B.M.B. 

Bhakra L and R 4788 5623 117.4 
Gang. and KO1 11 96 1188 101.8 
Dehar ' 3020 3281 108.6 
Pong 1046 1886 180.3 

BBMB Total 10020 11978 11 9.5 

2. Delhl 
Badarpur 

D.E.S.U. 
I.P. STN. 1312 1122 85.5 
RaJghat 770 81 9 106.4 
DESU QT 1070 61 4 57.4 

DESU Total 31 52 2555 81 . I  

Delhl Total 7552 6591 87.3 

3.  J and K 
Pampore QT 

J and K Th. 8 8 8 1 62.2 

Lower Jhel 
Others 

Hydro Total 860 183 80.6 

NHPC Salal 21 88 21 27 97.2 

J and K H f h .  8 8 6 1 62.2 
J and K Hy. 3048 2820 92.5 

J and K Total 

4. H.P. 
H.P.S.E.B. 
Bassl 310 292 94.2 
Qlrl Bata 2 50 279 111.6 
Blnwr 3 3 3 0 90.9 
Andhra 87 7 2 82.8 
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Sanjay 
Small Hy. 

H.P.S.E.B. Total 1300 1257 96.7 

B'SIUL 750 81 6 108.8 
Chamera 1742 2229 128.0 

H.P. Total Hy. 3792 4302 113.4 

5 .  Hrryrnr 
F' Bad Extn. 
Panlpat 

Har. Thermal 3650 3071 84.1 

W. Yamuna 250 230 92.0 

Har. Total 3900 3301 84.6 

6 .  Rrjrrthrn 
R.S.E.B. 

Kota 
Ramgarh GT 

RSEB Thermal 5650 5232 92.6 

R.P. Sagar 
Jaw. Sagrr 
Mahi Bajaj 
Small Hy. 

RSEB Hydro 1175 1409 11 9.9 

RSEB Total 6825 6641 87.3 

NTPC Anta 2500 2604 104.2 

RAPS Nuc. 0 0 

Raj. Thermal 81 50 7836 96.1 
Raj. Nuclear 0 0 
Raj. Hydro 1175 1409 119.8 

Raj. Total 8325 9245 99.1 

7 .  Punjrb 
Bhrtlnda 
Ropar 

Punjab Thermal 91 40 821 1 89.8 

UBDC 1-3 300 272 80.7 
Shanan 540 585 108.3 
Mukerian 1145 1326 115.8 
Anandpur S 800 900 120.7 
Puajab Hyd. 2785 31 49 113.1 

Punjab Total 11 925 11360 85.3 
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1 2 3 4 

8. Uttrr  Prrdeah 
U.P.S.E.B. 

OBRA 1-5 508 402 79.1 
OBRA 6-8 802 599 74.7 
OBRA 8-13 4990 3738 72.8 
OBRA 1-13 6300 4639 73.6 
Pankl 900 562 62.4 
H' Gan) A 0 0 
H' Gani B and C 1000 614 61.4 
Parlcha 830 484 59.5 
Anpara 1 0500 10431 89.3 
Tanda 1280 1017 79.5 
Other8 (U.P.) 0 0 
UPSEB Th. 2081 0 17757 85.3 
Rlhrnd 800 758 84.9 
OBRA Hy. 280 283 101.1 
Matatlla 120 107 89.2 
(3anga Canr 170 146 85.9 
Khatimr 230 21 1 81.7 
Ram Ciangr 250 322 128.8 
Yamunr 1 and 4 540 54 2 100.4 
Yamunr II 900 952 105.8 
Chlla 725 660 91 .O 
Khodrl 41 5 443 106.7 
Mrnerl Bhr 430 200 46.5 
Khr r r  360 373 103.6 

UPSEB Hydro 5220 4998 85.7 

UPSEB Totrl 20030 22755 87.4 - 
NTPC Slnger 14500 14997 103.4 
NTPC Rlhrn 7000 7626 108.8 
Dadri Th. 3000 4439 148.0 
NTPC Uncha 2400 31 05 129.4 
NTPC Aurgt 3500 3508 100.3 
Dadrl (31. 3000 3770 125.7 
NHPC T'pur 460 445 88.7 

Narorr APS 2370 2731 115.2 
U.P. Thermal 5421 0 55203 101.8 
U.P. Nuc. 2370 2731 115.2 
U.P. Hydro . 5680 5443 05.8 

U.P. Total 

2. Wertern Ra 
9.  Gujr r r t  

G.E.B. 
Dhuvrrrn 
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Ukai 
Gandhi Nag 
Wanakbori 
Slkka 
Kutch Llgn 
Utran 
Utran GT 
D' Varan GT 

- 

Geb Thermal 21 230 22332 105.2 

Ukal Hydro 925 463 50.1 
Ukai LBC 2 5 16 64.0 
Kadana 27 5 289 105.1 

GEE Hydro 1225 768 62.7 

GEE Total 22455 23 100 102.9 

A,E .  Co. 156 199 127.6 
Sabarmati 2125 21 92 103.2 
Vatwa GT 664 555 83.6 

AE Co. 2945 2946 100.0 

- -  - 

KAPS Nuc. 

~ a w a d  GT 
Gandhar GT 

Guj, Thermal 
Guj. Nuclear 
Guj. Hydro 

Guj. Total 31 030 33739 108.7 
- -  - ~ 

10. Mrhrrrrhtrr 
M.S.E.B. 

Naslk 51 50 5047 98.0 
Koradi 61 50 6267 101.9 
Paras 180 202 1 1  2.2 
Bhusawal 3000 2595 86,5 
Parll 1-2 230 302 131.3 
Parll 3-5 3520 2961 84.1 
Parli 1-5 3750 3263 87.0 
Chandrapur 1 1  250 11290 100.4 
K'Kheda-ll 2850 2547 89.4 
Uran GT 4220 4863 1 1  5.2 
MSEB Thermal 38550 36074 98.7 

Koyna 2748 2755 100.3 
Koyna Dam 21 0 6 9 32.9 
Vaitarna 159 114 71,7 
Paithon 2 5 3 12.0 
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-- 

1 2 3 4 

Pawana 22 Q 40.8 
Tillari 150 77 51.3 
Bhira Tail 9 5 7 3 76.8 
Bandardhar 5 1 20.0 
Bhatsa 5 4 2 8 51.9 
K'Vasala 6 0 2 0 33.3 
Veer and Bhatgar 8 0 5 3 66.2 
Eidari 4 5 6 13.3 
Ujjanl 2 2 0 0.0 
Dhom 2 0 0.0 
Small Hy. 4 3 12 27.9 

MSE3 Hydro 3720 3220 86.6 

MSEB Total 40270 39294 97.6 

Trombay Th 61 00 7358 120.6 
Trombay GT 775 1466 189.2 
Trombay TO 6875 8824 128.3 

Tarapur NU 1600 1548 96.7 

Tara Hydro 1400 11 SO 85.0 

Dahanu Th. 2000 1222 61.1 

Maha. Thermal 
Maha. Nuclear 
Maha. Hydro 
Maha. Total 

1 1  Madhya Prrdrah 
M.P.E.B. 

Satpura 
Korba-2 
Korba-3 
Korba-2-3 
Amarkantak 
Korba West 
Sanjay Gan 

MPEB Thermal 16210 15956 98.4 

Gandhi Sag 400 , 569 142.2 
Pench 450 407 90.4 
Bargi 540 564 104.4 
Bansagar 350 257 73.4 
Hasdoo Ban 350 298 85.1 
Blrsingpur 3 0 4 3 143.3 

MPEB Hydro 21 20 21 38 100.8 

MPEB Total 18330 18094 g8.7 
NTPC Korba 14500 15449 106.5 
NTPC Vlndh 8300 8282 11 1 .8  
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1 2 3 4 

M.P. Thermal 3901 0 40687 1 04.3 
M.P. Hydro 2120 21 38 100.8 
M.P. Total 41 130 42825 104.1 

3.  Southorn Roglon 
12. Andhrr  P r rdo rh  

K'Qudem A 1300 1222 04.0 
K'Gudem B 11 00 1122 102.0 
K'Gudom C 950 1082 113.8 
K'Qudern A-C. 3350 3426 102.3 
Vljaywada 8500 0878 116.2 
R'Gudern B 370 374 101.1 
Nellore 100 130 130.0 
Royal8em 2000 1331 66.5 

APSEB Ther 14320 15139 105.7 

Mach kund 785 847 107.0 
T.B. Dam 200 163 81.5 
Upper Slle 500 617 123.4 
Lower Sile 1200 1455 121.2 
N'Juna Sag 3000 1084 36.1 
N'SGR RBC 230 5 0 21.7 
N'SGR LBC 100 0 9.0 
Srlsallem 3500 267 1 76.3 
Nlzam Saga 5 16 320.0 
Pochampad 4 5 100 222.2 
Donkaral 100 110 110.0 
Penna Ahob 2 5 15 60.0 

APSEB Hydro 9600 7137 73.7 
-- - -- 

APSEB Total 

Vij' Swaram 500 538 107.6 

NTPC R'Qun 14500 14747 101.7 

A.P. Therm 29320 30424 103.8 
A.P. Hydro 9690 71 37 73.7 
A.P. Total 3901 0 37561 06,3 

13. K o r n r t r k r  
Ralchur 

KPCL Th. 5200 4718 00.7 - 
Shravathy 4590 4376 95.3 
Kalinadi 2865 31 80 11 1 .O 
Supa Dam 500 502 100.4 
Bhadra 5 5 2 5 45.5 
Linganamrk 250 20 1 80.4 
Varahi 1060 1111 104.8 
Ghatprabha 130 8 0 61.5 
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- - -  - -  

Mallapur 
Manl DPH 

KPCL Hydro 0520 851 8 100.0 

KPCL Total 14720 14238 ' 96.7 

Jog 366 31 5 86.1 
Shlvasamud 0 1 131 144.0 
Shimshapur 0 6 0 6 100.0 
Munirabad 0 3 7 7 82.8 

Keb. Hydro 646 610 05.8 

S'Pura PVT 8 9 5 2 58.4 

Kar. Th. 5200 4718 90.7 
Kar. Hy. 10255 10189 09.4 
Kar. Total 15455 14907 06.5 

14. Kernln 
lddlkki 2549 3083 120.9  
Sabrlgiri 1500 1675 111.7 
Kuttiadi 27 0 284 105.2 
Sholayad 245 206 84.1 
Sengulam 165 145 87.9 
N'Mangalam 285 286 100.4 
Pallivasal 240 182 75.8 
Poringal 21 0 101 91 .O 
Panniar 155 163 105.2 
Kallada 6 0 6 1 101.7 
Kakkad 2 0 0 0.0 
L .  Periyar 6 0 0 0 .0  
Peppara 11 0 0 . 0  
ldanalayar 400 300 07.5 

KSEB Hydro 61 70 6666 108.0 
Manlyar 5 0 3 4 68.0 
Kerala Hyd. 6220 6700 107.7 

15. Tnmll Nndu 
T.N.E.B. 

Ennore 
Tutlcorin 
Mettur 
North Madr 
B'Brldge 
Nsrlmanam 

TNEB Thermal 14960 17197 115.0 

Pyknra+Dnm 322 383 118.0 
Moynr 138 140 101.4 
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1 2 3 4 

Kundah 1-5 1491 1704 114.3 
Suruliyar 6 5 97 149.3 

Aliyar 151 155 102.6 
Mettur 484 393 81.2 
L.Mettur 276 355 128.6 
Perlyar 435 429 98.6 
Papanasam 106 1 1  1 104.7 
Sarkarpath 156 159 101.Q 
Sholayar 295 368 124.7 
Kodayar 201 239 118.9 
Seevalar 3 1 2 8 90.3 
Kadamparei 7 9 109 138.0 
Small TY 7 0 5 6 80.0 

TNEB Hvdro 4300 4726 109.9 

TNEB Total 19260 21 923 113.8 

Neyveli I 2600 31 90 122.7 
Neyveli I I  8100 9065 1 1  1.9 

Neyveli Total 

K'KKAM (NU) 1950 14 12 72.4 

T.N. Thermal 25660 29452 114.8 
T.N. Nuclear 1950 1412 72.4 
T.N. Hydro 4300 4726 109.9 
T.N, Total 31 91 0 35590 111.5 

4 .  E r r t e r n  Region 
16. B i h r r  

Patratu 2245 1262 56.2 
Barauni 700 420 60.0 
Muzaffarpur 600 310 51.7 

BSEB Thermal 3545 1992 56.2 - 
Kosi 24 2 0 83.3 
Subernrekh 196 26 1 133.2 
Sone 4 0 10 25.0 
North Koel 0 0 
E.G. Canal 6 5 2 3.1 

Bihar Hydro 325 293 90.2 

Tenughat 550 10 1.8 

K'Gaon NTP 1600 2404 150.2 

Bihar Thermal 5695 4406 77.4 

Bihar Total 6020 4699 78.1 

17 O r i r r r  

Talcher 27 1 143 52.8 

Balimela 1184 14 16 1 1  9.6 



8 5 Wrlffen Answers ASADHA 19, 1918 (Saka) Written Answers 8 6 

- 

1 2 3 4 

Hirakud 1164 1105 94.9 
Rengal i  750 851 113 .5  
Upper Kola 832 1017 122.2 

OSEB Hydro 3930 4389 11 1 . 7  

OSEB Thermal 271 143 52.8 
OSEB Hydro 3930 4389 111.7 
OSEB Total 4201 4532 107.9 

IB Valley 1000 1235 123 .5 .  

T'Cher Stp 1100 698 63 .5  
T'Cher Old 1329 992 74 .6  
T'Cher Tot 2429 1690 69.6 

Orissa Th. 3700 3068 82.9 
Orissa Hyd. 3930 4389 11 1 .7  
Orissa Total 7630 7457 97.7 

18. Wert Bengal 
W.B.S.E.B. 

Bandel 2400 1722 71.7 
Santaldih 1600 1349 84.3 
Gas Turbin 15  13  86.7 

WBSEB Ther 4015 3084 76 .8  
WBSEB Hydro 125 8 3 66.4 
WBSEB Total 41 40 31 67 76.5 

WBP Dev.C 
Kolaghat 7200 6233 86.6 

D.PL. THE 1000 909 90.9 

Mulajore 270 326 120.7 
N'Cossip 
Southern 
Titagarh 
Kasba GT 15  2 2 146.7 

CESC Total 3400 3846 113.1 

NTPC Farak 6500 6457 99  3 

W.B. Thermal 22115 20529 92.8 
W.B. Hydro 125 8 3 66  4 
W.B. Total 22240 20612 92.7 - 

19. D.V.C. 
Chandrapur 2300 1764 76  7 
Durgapur 
Bokaro 
Mejla 
Maithon GT 2 0 4 4 220.0 - 
DVC Thermal 7620 6419 84 .2  - 
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DVC Hydro 350 391 11 1.7 
- -  - 

DVC Total 

20. Sikkirn 
Hydro 5 0 5 0 100.0 

Chandrapur 
Namrup 
Bongaigaon 
Gas Turbin 500 410 82.0 

Assam Thermal 1668 1436 86.1 

22.  Neepco 

K'Guri GT 700 344 49.1 

Khandong 248 254 102.4 
Kopil i  602 450 74.8 

Total Hy. 850 704 82.8 

Total Neepco 1550 1048 67.6 

Kyrdemkula 137 162 11 8 .2  
Umiam I 100 108 108.0 
Umiam II 
Umiam IV 
Umtru 5 1 5 2 102.0 

Total 475 540 113.7 

24 Tripura 
Baramura G 5 8 4 9 84.5 
Rokhia GT 154 106 68.8 

Total GT 212 155 73.1 

Gumti Hydr 5 0 4 1 82 .0  

Tripura TO 262 196 74.8 

25. Manipur 

Loktak NHP 450 479 106.4 

26 Ar. Praderh 

Tago 15 14 83.3 
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[Translation] 

Rerervatlon for Women 

Commodities Act, 1905 and the corresponding 
availability of urea are given below : 

(in lakh metric tonnes) 

'13. SHRI VIRENDRA KUMAR SlNGH : Will 
the PRIME MlNlSTER be pleased to state : 

(a) whether the Government propose to provide 
33% reservat ion to women also in Central 
Government Services in addition to the provision of 
reservation in Lok Sabha, Legislative Assemblies, 
Rajya Sabha and Legislative Councils; and 

(b) .if so, whether the Government propose to 
introduce Constitution Amendment Bill in this regard 
during the ensuing session of Parliament? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
MlNlSTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) : (a )  and (b ) .  The 
Government are considering a proposal to provide 
reservation for women in Government jobs. 

[Engl ish] 

Production of Urea 

'14. SHRI AMAR PAL SlNGH : 
SHRl MAHESH KANODIA : 

Wil l  the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a) the total production of urea in the country 
during each of the last three years; and 

(b) the total demand of urea in the country during 
the above period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) : (a) The total production of urea in the country 
in the last three years is given below : 

Year Production 
(in lakh metric tonnes) 

1993-94 131 .48 
1994-95 141.43 
1995-96 158.20 

(b) The total assessed demand for urea during 
the last three years as reflected in the crop season- 
wise allocations made under the Essential 

Year Kharif Rabi 
Dem- Avail- Dem- Avaii- 
and ability and ability 

1993-94 77.76 86.16 95.33 96.54 
1994-95 83.81 84.42 101 09 102.75 
1995-96 96.61 97.27 107.83 112.99 
Estimated 

Productlon of Natural Gar 

'15. SHRI HARlN PATHAK : Will the PRIME 
MINISTER be pleased to state : 

(a) the total production of the natural gas in the 
country during each of the last three years; 

(b) whether the production of natural gas has 
declined during the current year; 

(c) if so, the details thereof and the reasons 
therefor; and 

(d) the steps taken or proposed to be taken by 
the Government to increase the production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R 
BAALU) : (a) The production of natural gas during 
the last three years were 50.23, 53.33 and 61 85 
MMSCMD in 1993-94, 94-95 and 95-96 respectively 

(b) and (c). No, Sir, The current production of 
natural gas is 63.34 MMSCMD. 

(d) Steps taken to increase the production of 
natural gas include the additional development of 
existing fields, development of new fields etc. 

Mining Leaae for Bailadila l ron Ore Depor i ts  

'16. SHRI BANWARILAL PUROHIT Will the 
Minister of STEEL be pleased to state : 

(a) whether the Government have r e c e ~ v e d  
representations for transfer of mining lease for 
Bailadila lron ore deposit 11-B in favour of a joint 
venture company; 

(b) if so, the details thereof; and 
(c) the action taken by the Government thereon? 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) to (c). The Government have tecelved 
representations lrom Hon'ble Members of Parliament, 
certain Individuals and trade UnionslOrganisa!~ons 
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both in favour of and against the decislon for the 
transfer of mining lease for Bailadila Iron Ore Deposlt 
11-B to a joint venture company. 

The major apprehension expressed in the 
representations of the Unions against the said 
transfer of the mining lease was that establishment 
of a new joint venture company with a private sector 
partner would deprive local people, especially tribals 
of employment opportunities. The other major issues 
raised in the representations were that the private 
party may not take up development of the local are; 
it would deprive N.M.D.C. of the benefit of expansion; 
the consideration proposed to be charged was 
inadequate and that there may be clash of interest 
between the joint venture partners over the use of 
existing infrastructure facilities. 

Concerns expressed by different trade unlonsl 
organisatlons were considered by the Ministry of 
Steel. Keeping these in view certain safeguards were 
provided and included in the note for the Cabinet 
prepared by the Ministry, and later approved by the 
Cabinet, envisaging that : 

( i)  NMDC may charge as consideration for 
transfer of the mining lease an amount 
that would enable it to recover the actual 
expenditure incurred by it on deposit 11- 
B including the cost of exploration of the 
deposit and preparation of DPR (updated 
to current costs through an appropriate 
method to be determined by NMDC in 
consul tat ion with a professional 
organisation like ICWAI), observing all the 
requirements for transfer of lease 
prescribed under the Mineral Concession 
Rules, 1960; 

( 1 1 )  The joint venture company will recruit all 
skilled, semi-skilled and unskilled workers 
for the Bailadi la deposit 11-B project 
through the local employment exchange, 
except to the extent that such workers are 
not available with the local employmemnt 
exchange and a certificate to that effect is 
provided by the exchange; and 

( i i i )  In case any infrastructural and other 
facilities already created by NMDC are 
required to be used by the joint venture 
company, NMDC will be free to levy user 
charges in respect of such facil~ties on 
commercial basis. 

These conditions have been incorporated in the 
jomt venture agreement signed between NMDC and 
the joint venture partner. 

The representations In favour of the transfer of 
the Bailadila 11 - 8  mining lease expressed the view 
that it would open avenues for greater employment 
opportunit ies for the local  people and ensure 
speedier development of the area. 

The representations were replied to appropriately 
by the Ministry of Steel. 

'17. SHRI MULLAPPALLY RAMACHANDRAN : 
Will the Minister of AGRICULTURE be pleased to 
state : 

(a )  the detai ls of work completed on the 
construction of the Fishing Harbours at the Mapila 
Bay in Kerala; 

(b) the allocation so far made for the two projects 
respectively; 

(c) whether the work is progressing as per 
schedule; and 

(d) the stipulated time for completion of the 
project and reasons for delay, if any? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) 
There is only one Fishery Harbour sanctioned and 
under construct ion at Mopla Bay. For the 
development of the harbour at Mopla Bay, the works 
of procurement of tools, Plants, machinery and 
construct ion of weigh-br idge are completed.  
Construction of breakwater and extension of groyne 
are also nearing completion. 

(b) The expenditure incurred for the project by 
April 1996 is Rs. 281.21 lakhs. Government of lndia 
have released Rs. 240.00 lakhs against 50% share 
of sanctioned cost of Rs. 564.00 lakhs. Government 
of lndia have made a tentative allocation of Rs 
450.00 lakhs for the current year 1996-97 for 
construction of Fishery Harbour Projects in Kerala, 
including Mopla Bay. 

(c) and (d). The Fishery Harbour Project at Mopla 
Bay was accorded admlnistrat ive approval  In 
January, 1992 with stipulated time for completion of 
project of four years from the date of sanction. The 
project implementation is delayed as the construction 
could not be started tll l December, 1993 due to 
litigation in the High Court. 

[Translation] 

Production of Wheat 

'18. PROF. PREM SiNGH CHANDUMAJRA 
SHRI GUMAN MAL LODHA : 

Will the Minister of AGRICULTURE be pleased 
to state : 

(a) whether the Government are aware about 
the news regarding decllne In wheat output which 
appeared in the Observer, dated May, 21, 1996; 



93 Writton Answers ASADHA 19, 1918 (Saka) Written Answers 9 4 

(b) if so, the facts therein; 
(c) whether Punjab, Haryana and Western Uttar 

Pradesh are sharing maximum contribution to the 
Central Foodgrain stock for the, last several years; 

(d) If so, whether the production of wheat in 
those States has declined during the current year as 
against the last year; 

(e) if so, the extent to which it has declined 
alongwith the reasons therefor; 

(1) whether the production of wheat in general is 
likely to  decline during the current year in other 
parts ot the country; 

(g) if. so, the reasons therefor; and 
(h) the steps proposed to be  taken in this regard? 
THE MINISTER OF AGRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and 
(b). Yes, Sir. The production of wheat in Punjab during 
1995-96 is reported to be  somewhat lower b e h g  
127.24 lakh tonnes as against last year's production 
of 135.42 iakh tonnes. 

(c) Yes, Sir. 
(d) and (e ) .  The production of wheat during 

1995-96 has declined in Punjab and Uttar Pradesh 
but there is no decline in Haryana. The extent of 
decline in production during 1995-96 over 1994-95 
il likely to be about 8.2 lakh tonnes and 3.6 lakh 
tonnes in Punjab and Uttar Pradesh respectively. 
The main reasons for tall in production of wheat 
during 1995-96 are reported to be  decrease in 
consumption of DAP and other phosphatic fertilizers, 
unfavourable weather  cond~ t i ons  part icular ly in 
February and March, which led to shrivelling of grains 
and attack of yellow rust. 

(1) and (g). The production of wheat in general 
has declined during 1995-96 in most of the wheat 
growlng States for the similar reasons as reported 
for Punjab and Uttar Pradesh. 

(h) In order to increase the production of wheat 
In the country, an Integrated Cereal Development 
Programme in Wheat  based  cropping system 
approach is being implemented In the major wheat 
growing States. The Government has also raised 
concessions for domestic DAP from Rs. 1000 to Rs. 
3000 per tonne. it has also extended concessions 
on imported DAP at the level of Rs. 1500 per tonne. 
The concerslon on Muriate of Pottash has also been 
raised from Rr.1000 to  Rs. 1500 per tonne. These 
concesslonr on phosphatic and pottasic fertilisers 
are expected to result  In a more balanced use 
o f  fe r t i l i se rs  and  thus  he lp  In  improving the 
productivity. 

[English] 

LPG Connection8 

'19. SHRl RATILAL VARMA : 
SHRI CHANDRESH PATEL 

Will the PRIME MINISTER be pleased to state : 

(a) the number of LPG connections provided 
during each of the last three years, State-wise; 

(b) the number of LPG applicants on waiting list 
as on May, 31, 1996; and 

(c) the time by which the remaining applicants 
are likely to be provided LPG connections? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI  T .R .  
BAALU) : (a) A Stalement is enclosed. 

(b) The number of applicants on LPG waiting 
lists registered with the LPG distributors of the PSU 
Oil Companies in the country as on 1.4.1996 was 
around 132.82 lakhs. 

(c) New LPG connec t ions  are r e l eased  to 
waitlisted applicants according to serial  order of 
registration, depending on new customer enrolment 
allotted to a distributor, based on slack available 
with each distributer, waiting list and total enrolment 
plan based on product availability in the country 
Efforts are constantly on to release LPG connections 
to as many applicants and as early as possible For 
this purpose, higher LPG availability is being planned 
by increasing the capacity of existing p roduc t~on  
sources and commissioning of new LPG import 
f a c i l i t ~ e s .  LPG import  fac i l i t i es  at Kand la  and  
Mangalore are expected to be commissioned durmg 
1996-97 and more such facilities are being planned. 
It is expected that by the year 2001, outstanding 
waitlists will be cleared and there will be only current 
waiting lists. 

STATEMENT 

Release of LPG Connections 

(Figures in Thousands) 
States 1993-94 1994-95 1995-96 

1 2 3 4 

Andhra Pradesh 100.8 176.1 131 3 
Arunachal Pradesh 5.4 7.1 5 2 
Assam 27.2 45.3 32 2 
Bihar 48.5 105.0 46 1 
Goa 6.7 8 4 8 0 
Gujarat 57 7 109 8 77 1 
Haryana 44.4 65.1 47 2 
Himachal Pradesh 52.2 48.2. 116 3 
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Jammu and Kashmir 32.3 
Karnataka 88.0 
Kerala 65.0 
Madhya Pradesh 52,3 
Maharashtra 168.6 
Manipur 4.2 
Meghalaya 3.4 
Mizoram 7.5 
Nagaland 3.3 
Orissa 23.0 
Punjab 52.4 
Rajasthan 56.7 
Sikk.im 1.9 
Tamilnadu 94.6 
Tripura 2.9 

. Uttar Pradesh 185.3 
West Bengal 72.2 

Union Territories 
Andaman 8 Nicobar 2.0 
Chandigarh 7.4 
Dadra 8 Nagar Haveli 0.2 
Delhi 93.8 
Daman and Diu 0.4 
Lakshadweep 0.2 
Pondicherry 1 .O 

Drug Prices 

'20 SHRI DADA BABURAO PARANJPE : 
SHRI GlRDHARl LAL BHARGAVA : 

Wi l l  the Minister  of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a) whether sharp rise in the price of a commonly 
used pharmaceut ical  drugs has been noticed 
following the introduction of the Drug (Prices Control) 
Order, 1995; 

(b) whether any survey has been conducted by 
any agency in this regard; , 

(c )  if SO, the extent of prlce rise indicated by 
such agency;, 

(d) the steps taken or proposed to be taken by 
the Government to check the price rise; 

fe) whether under Drug (Prices Control) Order, 
1995, the Union Government is authorised to fix the 
prlces of drugs (whole sale and retail); 

(1) whether the Union Government are going to 
delegate the power of fixing the prices of drugs to 
the States, manufacturing the drugr; and 

(g) the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) : (a) Studies Indicate that while certain drugs 
have shown some increase In prices following DPCO, 
1995, prices of some have remained unchanged and 
that of others have shown a downward trend. 

(b) and (c). The Operations Research Group 
(ORG), a market research organisation, has recently 
conducted a survey, on 6495 formulations for the 
period December 1994 compared with December 
1995. According to thls survey, there has not been 
an excessive increase in the overal l  prices o f  
medicines. It found that there was no change in prices 
of 53% of the medicines, a rise of 1 to 25% for 24% 
of the medicines, and increase above 25% in respect 
of 8%. Further, it found that prlces declined in case 
of 15% of the medicines. 

(d) Substantial proportion of the medicines are 
under price control. For medicines outside price 
contro l ,  whenever abnormal pr ice increase of 
commonly used drugs is noticed and if such rise is 
unjustified then action under DPCO is initiated. 

(e) Authority to fix the prices of drugs, which 
constitutes an essential commodity, Is derived from 
the Essential Commoditles Act, 1995, 

(1) No, Sir 
(g) Does not arise. 

[Translation] 

C r o r r  Bar Syrtmm 

1 .  PROF. RASA SlNGH RAWAT : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the time by which cross bar rystom in Ajmer 
in Rajasthan is likely to be fully replaced by the 
electronic system; 

(b) the progress achieved in this regard so far 
and the amount spent thereon; 

(c) the steps being taken by the Government to 
streamline the telecommunication system in Ajmer 
district; 

(d) the reasons for the continuous qualitative 
decl lne in serv ice though there has been a 
quantitative increase in  the tele-communication 
network; and 

(6) the financial allocation made for increasing 
the number of exchanges during the current year? 

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) : (a) Cross bar sy6tem in 
Ajmer in Rajasthan In planned for replacement by 
electronic rystem in the year 1998. 

(b) Telecom Commlrrion ha8 i r rued guidelines 
for examination by Head8 of Circler for replacement 
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of electromechanical exchanges. The replacement 
of Ajmer cross bar exchange is under examination 
by the CGM. Rajasthan circle. 

(c) The various steps being taken to streamline 
the Telecom system further in Ajmer Distrlct are as 
follows : 

1.  Replacement of Electro-mechanical 
exchanges by Electronic Exchange. 

2.  Construction of cable ducts for protection 
of undergound cables. 

3. Use of jelly filled cable. 
4 .  Upgradatlon of external plant. 
5 .  Computerlsation of services. 
6. Training of staff. 
7. Provislon of Optical Fibre Cable in the 

network. 
(d) The 8ervices have not shown decline In its 

performance which on the countrary have improved 
over the years. Comparative performance for the last 
two years Is shown below : 

May, 95 May, 96 

Complaints 22.9 19.4 
(per 100 tele) 
Faults 19.7 18.1 
(per 100 tele) 

(e) The f i n a h a l  allocations for this year will be 
decided alter flnallsatlon of budget. 

AlDS 

2. SHRlMATl SUMITRA MAHAJAN : Will the 
Minister of HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) the details of the measures taken by the 
Government to check AIDS in the country; 

(b) the number of persons who died of AlDS 
during the last three years and the details thereof, 
year-wise; 

(c) whether Government have been successful 
in preventing this dreadful disease; and 

(d) If so, the percentage thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) : (a) In order to prevent and control 
the spread of HIVJAIDS in India a comprehensive 
programme is currently under implementation as a 
centrally sponsored scheme throughout the country. 
The strategies of the programme consist  of 
generation of awareness amongst h igh r isk 
behaviour groups and general public about HIVJ 
AIDS, control of Sexually Transmitted Diseases, Blood 
Safety and rational use of Blood, better surveillance; 
and diagnosis and clinical Management of HIVJAIDS 
cases. 

(b) A Statement showing the number of persons 
who died of AlDS durlng the last three years 
alongwlth year-wise details is enclosed. 

(c) and (d). A comprehensive scheme for the 
prevention and control of HIVJAIDS is currently under 
implementation In the country. 

STATEMENT 

S.No. StatelUT Deaths due to HIVJAIDS year-wise 
1 993 1994 1995 1996 

Andhra Pr rdrsh  
Assam 
Arunachal Prrdesh 
Andamrn and Nicobar I s l ~ ~ d  
B lhr r  
Chrndlgrrh (UT) 
Punjrb 
Dalhl 
Damrn and Dlu (UT) 
Dadrr and Nagrr  Haveli (UT) 
Qor  
Gujrrat 
Haryrna 
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Himachal Pradesh 
Jammu and Kashmir 
Karnataka 
Kerala 
Lakshadweep (UT) 
Madhya Pradesh 
Maharashtra 
Manipur 
Mizoram 
Meghalaya 
Nagaland 
Orissa 
Pondicherry (UT) 
Rajasthan 
Sikkim 
Tamil Nadu 
Tripura 
Uttar Pradesh 
West Bengal 

Total 21 0 9 1 347 6 5 

[English] 

Freedom Fighter Penr lon 

4 .  SHRI BHUPINDER SlNGH HOODA : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Government propose to constitute 
an Advisory Committee to finalise the pending cases 
of freedom fighters for pension in tho light of Supreme 
Court decis~on in CWP 153 of 1992; 

(b) if so, the details in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : (a) No, Sir. 

(b) Does not arise 

( c )  Receipt and disposal of claims for grant of 
freedom fighters pension is a continuous process. 
The claims are examined in compliance with the 
d~ rec t i ons  of the Hon 'b le  Supreme Court and 
dec~slons are taken immediately after scrutinising 
and verify~ng the genuineness of the documents 
submitted by the applicants in support of their claims. 
In view of this, Government does not consider it 
necessary to constitute an Advisory Committee. 

[Translation] 

Addict ion t o  Smoklng 

5.  SHRI ANAND RATNA MAURYA : Will the 
Mlnister of HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether there has been a steep rise in the 
cases of addiction to smoking among the people of 
the country during the last few years; 

(b) whether the Government have conducted any 
survey to find out the reasons therefor; 

(c) whether in view of the adverse affect of 
smoking on common man at public places and co. 
passengers in trains and buses, the Government 
propose l o  bring any strlngont legislation in this 
regard; and 

(d) i f  so, the details thereof and other measures 
being taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IOBAL SHERVANI) : (a) The lndlan Councll lor Medical 
Research have concluded on the basis of available 
information that there has been an increase in  
smoking over the last 8-10 years. 
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(b) No large scale rurvey has been conducted on 
tobacco use as the outcome can be gauged from available 
data. 

(c) and (d). There Is a proporal  to brlng a 
comprehensive legislation to discourage the ure  of 
tobacco and tobacco products including ban on use/ 
consumption of tobacco' in public placer, Inter nlia 
providing for a ban on tobacco ndvertlsementr. 
Mean-whlle, the Government has Initiated reveral 
measures like bullding awareness on the Ill-effect8 
of tobacco, prohibition of smoklng In public placer 
besides' imposing a statutory warnlng on clgarette 
p a ~ k s  that "Smoking is injuriour to Health", 

Night Po r t  Oftlca 

6 .  SHRl JAI PRAKASH AGARWAL : WIII the 
Minister of COMMUNICATIONS be plearrd to rtata: 

(a) the number of post offices functionlng af nlght 
in Delhi as on date; 

(b) whether the Government propose to open 
more of these post offices in Delhi; and 

(c) if so, the locations Identified so far? 
THE MINISTER OF COMMUNICATIONS (SHRI 

BEN1 PRASAD VARMA) : (a) There are 13 Nlght Post 
Offices functioning in Delhi, at present. 

(b) There is no such proposal. 
(c) Does not arise in view of (b) above. 

[English] 

Dalry Potential 

7 .  SHRI SANAT KUMAR MANDAL : W111 the 
Minister of ANIMAL HUSBANDRY AND DAIRYING be 
pleased to state : 

, (a) the steps taken by the Government to tap the 
immense dairy potential of the country; and 

(b) when the country shall become number one 
dairying nation of the world? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF ANIMAL HUSBANDRY AND DAIRYING IN THE 
MINISTRY OF AGRICULTURE (SHRI RAGHUVANSH 
PRASAD SINGH) : (a) Besides programmes run by 
the State Government,  the Integrated Dalry 
Development Scheme lor non-operation flood, hilly 
and backward area is belng implemented durlng the 
8th Plan perlod with 100 percent central assistance. 
There are also other Central  SectorlCentral ly 
Sponsored Schemes being Implemented by the 
Government to enhance milk production, such as 
schemes for  animal  d isease contro l ,  fodder 
d e v e h w n t  and production at brardlng bulls and 
semen. 

(b) lndia is the second :argest milk producer in 
the world after the USA, and If existing rates growth 
In production continue at the same level in both 
countries, lndia may emerge as the number one 
dairving nation by the turn of the century. 

Normalcy i n  J and K 

8 ,  SHRI S.D.N.R. WADIYAR : Will the PRIME 
MINISTER be pleased to state : 

(a) whether the Government propose to restore 
peace and normalcy In J and K; 

(b) If so, the detail~.~thereof and various steps 
taken in this direction; and 

(c) the decision taken with regard to the election 
for the J and K Assembly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC QRIEVANCES AND 
PENSIONS AND MINISTER QF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) : (a) to (c). The aim of the 
Qovernment is to ensure that complete peace,  
normalcy and the democratic and representative 
inrtltutlons are restored In the State of Jammu and 
Karhmlr at the earliest. The Government has been 
keeplng n close watch on the situation, and a number 
of r t e G  and lnltiatlves have been taken to create 
conditions conducive to this objective. These include: 
sustained and targetted operatlons to contain the 
rctlvlties of the militants and reduce the fear of the 
gun; stepplng up the pace ot development and 
economlc activities in the State to create addltional 
employment opportunlt les for the youth and 
motivatlng the people to move towards their normal 
l l fe and act iv i t ies;  react ivat ion of the c i v ~ l  
administration and restoring its morale for normal 
actlvlties; efforts to strengthen the confidence of the 
people In and enlisting their cooperation with the 
administration; reactivation of the political elements 
and foroes In the State; and, encouragement to the 
people to strengthen the peace process through other 
confidence bullding mearurer, Including increased 
transparency, release of detenues, etc. Special efforts 
have also been made to encourage the mlsguided 
youth whu ' t aken  to the gun to  come In lo the 
mainstream, including announcement of a policy for 
surrender of militants and dialogue, etc. 

Government has also been holding consultations 
with leaders of the variour polltical parties and 
groups in the State wlth the aim of lncouraglng them 
to actlvate the polltical process and isolate the 
elements favouring violence. 

The varlous measures taken by the Government 
have resul ted In perceptible and s igni f icant  
Improvement In the s l tuat ion and the overal l  
r t tnorphrre, and lh a visible chrrge in the mood of 
the people. 
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All this enabled the peaceful and successful are bolng made to restore peace and normalcy In 
conduct of Parliamentary elections In the State in Jammu and Kashmir and to create condl t lons 
May, 1996, which marks a major breakthrough in the conducive Inter alla to return of the mlgrants to thelr 
efforts to restore peace and normalcy in the State. homes. The Central Government Is also In constant 

The Government now Intends to hold elections 
to the State Assembly at the earliest so that a 
representative Government can be set up in the 
State. The speclf lc dates would be f ixed in 
consultation with the Election Commission. 

Mega C l t l r r  

9 .  SHRI KASHIRAM RANA: Will the Minister 
of PLANNING AND PROGRAMME IMPLEMENTATION 
be pleased to state : 

(a) the details of cities in the country which fulfil 
the criteria and are to be declared as Mega cltltes; 

(b) whether there is any move to declare more 
citles as Mega city; and 

(c) it not, the reasons therefor? 
THE MINISTER OF STATE OF THE MlNlSTRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI YOGINDER 
KUMAR ALAGH) : (a) The Goverment of India had 
not deciered any city as Mega city in the country 
nor had it developed criteria for declaring any city 
as mega city, However, under Centrally Sponsored 
Scheme for lnfrastructural Development of Mega 
Cifies introduced from 1993-94, the cities of Mumbai, 
Calcutta, Madras, Hyderabad and Bangalore had 
been included. 

(b) and ( c ) .  The recanst l tuted Planning 
Comm~ssion will examine questions of urbanization 
poiic~es in the Ninth Plan, 

Karhmir i  Migrant8 

10. SHRlMATl VASUNDHARA RAJE : Will the 
PRIME MINISTER be pleased to state : 

( a )  whether steps have been taken by the 
Government to send back the Kashm~ri migrants to 
the~r  respective homes; 

(b) ~f so, the time by which all the migrants are 
likely to be sent back; and 

(c) the measures takenlproposed to be taken for 
the~r safety? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) : (a) to (c). Sustained efforts 

touch wi th the State Government and 
representatitives of the mlgrants In thls regard. 
Althoubh efforts are on In thls direction, the preclse 
date of the return of all the mlgrants cannot be 
Indicated. All possible measures wlll be taken for 
the safety of the migrants, when they return. 

DPCO Commlt t re 

12. SHRlMATl JAYAWANTI NAVINCHANDRA 
MEHTA : Wil l  the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a )  whether the off icers worklng wl th the 
Committee created under the Drugs (Price Control) 
Order, 1995 to look after the  Drugs Pr ices 
Equalisation Accounts are drawlng their salarles from 
the Consolidated Fund of Indla; 

(b) if so, the expenses incurred on thelr salaries 
during the last three year-wise; 

(c) if not, the source of expenditure in this regard; 

(d) whether the officers not drawing salarles from 
the Consolidated Fund of India are empowered to 
issue demand notices; and 

(e) if so, the name of the Authority and ranks 
thereunder? 

-THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) : (a) No, Sir. 

(b) Does not arise. 
(c) The expenditure is being incurred from the 

accumulations avai lable in the Drug8 Pr ices 
Equllsation Accounts In terms of Para 17 (2) (b) of 
the DPCO, 1979 read wlth relevant provision of 
DPCO, 1987l1995. 

(d) and (e). Exercise of statutory powers is not 
dependent on the source of emoluments. 

Oprn lng of LPCi Agenc l r r  

13. SHRI AMAR ROY PRADHAN : WIII the 
PRIME MINISTER be pleased to state : 

(a) whether the Government have recelved any 
demand for openlng of LPG agencle8,ln West Bengrl; 

(b) If so ,  the detai ls r n d  numbers there of 
alongwlth thelr proposed docatlons; and 

(c) the steps taken by the Unlon Government in 
thls regard? 
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THE MINISTER OF BTA'fE IN THE MINISTRY OF 
PETROLEUM A N b  NATURAL Q A 8  (8HRI  T.R.  
BAALU) : (a) to (c) : Aequertr In recelved from time \ to time from different patta of t l ~ r  country Including 
West Bengal for opehlng of new LPQ dlrtrlbutorrhipr. 
Locations meetlng tho Inductfy'8 vlrblllfy norm, r r a  
included In the Marketing P l rnr  lor r r t f lng up LPQ 
dlstrlbutorshlpb. Accoidlngly, 80 LPO dlrtrlbutorrhlpr 
have been Ifl6l~cl8cl In tbc LPO Markrf lng P l r n  
1994-86 for West Bengal a8 per Iirt rhown In the 
enclosed, rtatemenl. Selection of dlotrlbutorrhlpr Ir 
made through Oil 8electlon board for thc Btate, 

Andal U.A. (Bahula), Durgaput, 
Asansol U.A. (4), Burdwan 
(2), Kalna, Menarl & Guskara. 
Nirgala, Arambagh, Serapore, 

.' Makhla, Prndua. 
Calcutta (1 6) 
Sillguri (2), DarJeellng Town. 
Sainthia, Bolpur, Dubrajpur, 
Nalhati. 
Birnagar (2), Nabadwlp, 
Ranghat, Chadaha, Andapur. 
Barrackpore, Bangaon, 
Kanchrapara, Badurla, Habra, 
Gobardanga, Taki, Jyangra, 
Sultanpur, Kanyanrgar, 
Gopalpur, Hrtlara. 
Howrah, Uluberla, Daojur, 
Sarenga. 
Jalpaiguri, Malnagurl, 
Dabagram, Bhupgurl 
English Bazar (3) 
Lalgola, Duliyan, Jalganj, 
Derhaapur, Murrhidabad, 
Beldanga. 
Balurghrt. 
Khargpur (3), Mldnapore Town, 
Haldla. 
RaiganJ, Kallagrn). 
Cooch Behar 
Purulla 
Bankurua, Sonaukhl 
Panrkura Panchryrt,  Gora. 
Dainhat 
Mazllpur 

- Burdwrn 

- Hooghly 

- Calcutta 
- ~ a t j a e l l n g  
- Birbhua 

- Nadia 

- 24 Pargana-N 

- Howrah 

- Jaipaigurl 

- Maldah 
- Murshidabad 

West Dinajpur 
- Midnapore 

- N. Dinajpur 
Cooch Behar 

- Purulla 
Brnkura 

- Medlnipur 
- Bardhaman 
- 24 Pargana-S. 

Satting up o f  Thermal Power Station 
In  Rajaethan 

14. SHRI GANGA RAM KOLl : Will the PRIME 
MINISTER be pleased to state : 

(a) whether any scheme for setting up a Thermal 
Power Station In Dhaulpur (Rajasthan) during the 
current flnanclal year Is under consideration of the 
Government; and 

(b) If so, the details therof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL-ENERGY SOURCES (DR. 
8 .  VENUQOPALACHARI) : (a) and (b): The Central 
Electrlclty Authority have granted 'In Principle' 
cle8rance on 3 1 3 1 8 9 6  to MIS RPG Dholpur Power 
Company Ltd, for setting up a thermal power plant 
of 2x389 MW capacity at Dholpur. The commissioning 
schedule of the project could be finalised after all 
nrcerrary inputs and clearances are obtained by 
the promoter. 

Tenure of Deputationists 

15. SHRI SHANTILAL PARSOTAMDAS PATEL, 
Wlll the PRIME MINISTER be pleased to state : 

(a) the details of the provisions which govern 
8ppOlntment contination, extension and premature 
termlnrt lon tenure of of i icers of degutatlon In 
Mlni r t r ies I Departments I lnstrumental i t ies of 
Government of lndla and belonging to the class in 
whose case concurrence of ACC is essential; and 

(b) the justification of terminating extended 
deputation of some officer of some of the Departments 
of Government of India recently? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
MlNlSTRY OF PARLIAMENTARY AFFAIRS (SHRI S R 
BALASUBRAMONIYAN) : (a)The decisions regardlng 
appointment, continuation extension and premature 
termination of tenure of officers on deputation In 
Minlstr ies I Departments 1 lnstrumental i t ies of 
Government of Indla, which are whithin the powers 
of the ACC are prlnclpally regulated by the guidelines 
of the Central Staffing Scheme laid down in DOPTs 
O.M. No. 36/77/94-EO(SM-I) deted 5,1.96 In respect 
of the Central Police Organisations, the guldellnes 
for deputation of IPS officers are supplemented by 
the tenure for IPS oflicers laid down by the Minlstry 
of Home Affairs. In respect of Central Government 
posts in the Ministry of Environment and Forests, 
earmarked for Indian Forest Service Officers. the 
guidelines are set out In the Central Staffing Scheme 
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notified by the Ministry of Environment and Forests 
under Resolution No. 1201 111194-IFS.1 dated 26.2.96 
In addition, for a variety of cadres in the Central 
Government,  the provis ions of the relevant 
recruitment rules and related guidel ines,  are 
applicable for regulating deputatlon postings. 

(b )  Government may permit the premature 
termination of deputation on the following grounds : 

(i) To enable the officer concerned to avail of 
his promotion in his parent cadre. 

(ii) On compassionate~personal grounds. 
In 1996 3 officers on extended deputation have 

been prematurely repatriated to their parent cadres- 
two, on the request of the officer, to enable them to 
avail of promotion in their parent cadres; and the 
third, on compassionate/personal grounds. 

Central Agricultural Unlversity 
@ 

16 SHRI T. GOPAL KRISHNA : Wi l l  the 
Minister of AGRICULTURE be pleased to state : 

(a) whether the Government are considering to 
establish Central Agriculture Unlversity in Andhra 
Pradesh in view of the need for increasing variety of 
the horticultural products and their production; 

(b) 11 so, the details thereof alongwith Its location; 
and 

(c) the time by which it is likely to be established? 
THE MINISTER OF AGRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) No, 
Sir 

(b) Ouestlon does not arise 

( c )  Question does not arise. 

Electronic Exchanger 

17 SHRI N.  RAMAKRISHNA REDDY :Wil l  the 
M~n~ster  of COMMUNICATIONS be pleased to state: 

(a)  whether any proposal for conversion of 
Manual Telephone Exchanges into Electronic 
Exchanges particularly In Karim Nagar and Chittoor 
distr~cts of Andhra Pradesh are under consideration 
of the Government, 

(b)  ~f so,  the details thereof and the funds 
earmarked tor each project separately; and 

, 

fc) if not, the reasons therefor? 
THE MINISTER OF STATE F O ~  

COMMUNICATIONS (S!-IRI BEN1 PRASAD VARMA)' : 
(a) No Sir, as all Telephone Exchanges In Andhra 
Pradesh including that of Karimnagar and Chlttoor 
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Districts, have already been converted Into Electronic 
Exchanges. 

(b) and (c). Does not arise In view of (a) above. 

18. SHRI SOUMYA RANJAN : Will the Mlnister 
of HEALTH AND FAMILY WELFARE be pleased to 
state : 

(a) the detai ls of Government Hospl ta ls in 
existence In each State and Union Territories for 
special treatment of T.B., Cancar, Malaria, Laprosy, 
AlDS and Polio; 

(b) whether the Government propose to open 
new hospi ta ls for these diseases in  the year 
1996-97; 

(c) If so, the datalls thereof; and 
(d) the total assistance given to each State during 

the year 1995-96 to control these diseases? 
THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI SALEEM 
lCIBAL SHERVANI) : (a) (i) TB : Statement-l indicating 

.!;,e position of TB hospltals in States and UTs is 
'6nclosed. . (ii) Cancer : Statement-ll is enclosed. 

(iii) Malaria : Facilities for tretment of Malar~a 
cases fully available at very Govt. hospital and 
dispensary, in addition to the Primary Health Centres 
with field staff and community volunteers through 
out the country. 

( iv)  Leprosy : Under the NLEP, domiclll iary 
treatment is promoted through trained workers. ' 

Statewise lists of leprosy units providing anti-leprosy 
services are at Statements-Ill 8 IV, enclosed. 

(v) AlDS : Symptomatic treatment of opportunistic 
infections of AlDS patiens in hospltals is provided. 

(vi) Polio ; There is no specific hospilal for 
treatment of Polio. 

(b) There is no proposal for opening up horpitals 
for these diseases In the year 1996-97. 

(c) Does not arise. 
(d )  TB : Statment-V ~ n d i c a t i n g  Statewise 

allocation of funds for TB programme during the year 
1 995-96 is enclosed. 

(li) Cancer : Statement-VI is enclosed. 
(iii) Malaria : Statement-VII is enclosed. $ 

(Iv) Leprosy :Total assistance given to each State 
during the year 1995-96 under NLEP is given in the 
enclosed Statement-VIII. 

(v) AlDS : Information is given in the enclosed 
Statement-IX 

(vl) Nil information. 
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STATEMENT-I 

Government TB Hospital's in lndia with Beds 

S. Name of the Statel No, of TB No. of TB 
No. Union Territory Hospitals Beds 

1.  Andhra Pradesh 
2.  Arunachal Pradesh 
3.  Assam 
4.  Bihar 
5 .  Goa 
6 .  Gujarat 
7 .  Haryana 
8 .  Himachal Pradesh 
9 Jammu 8 Kashmir 

10. Karnataka 
11 Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14.  Manipur 
15.  Meghalztya 
16 Mlzoram 
17 Nagaland 
18 Orissa 
19 Punjab 
20 Rajasthan 
21 Sikkim 
22. Tamil Nadu 
23 Tr~pura 
24 Uttar Pradesh 
25. West Bengal 
26 A 8 N Islands 
27 Chandigarh 
28. D 8 N Haveli 
29. Delh i  
30. Daman & Diu 
31.  Lakshadweep 
32 Pondicherry 

CANCER 
List of Government lnstitutions Having 

Radiotherapy Facilities tor Cancer Treatmenl 

1 .  Government General Hospital, Guntur. 
2 .  MNJ Cancer Hospital, Hyderabad. 
3.  N izam's  Ins t i tu te  of Med i ca l  Sciences, 

Hyderabad. 

Govt. General Hospital, Kurnool. 
Govt. General Hospital, Kakinada. 
King George Hospital, Visakhapatnam. 
M.G.M. Hospital, Warangal. 
Assam Medical College Hospital, Dibrugarh. 
Dr. 0 .  Barooah Cancer Institute, Guwahti 
Patna Medical College Hospital, Fatna. 
All lndia Institute of Medical Sciences, IRCH. 
N e y  Delhi. 
Lok Nayak Jaya Prakash Narayan Hospital ,  
New Delhi. 
Safdarjung Hospital, New Delhi. 
Gu ja ra t  Cancer  8 Resea rch  ins t i tu te  
Ahmedabad. 
M.P. Shah College 8 Irwin Group of Hospitals, 
Jamnagar. 
Post Graduate Ir;stltute of Medical Education 
Education 8 Research, Chandigarh. 
Medical College Hospital, Rohtak. 
lnd i ra Gandh i  Med ica l  Co l l ege  H o s p ~ t a l .  
Shimla. 
Govt. Medical College, Jammu. 
Gov t .  Med ica l  Col lege 8 SMHS Hospt ta l  
Srinagar. 
Sher-I-Kashmir Institute of Medical Sciences. 
Srinagar. 
K idwa i  Memor i a l  lns t i tu te  of Oncolog:l, 
Bangalore. 
Peripheral Cancer Centre, Mandya. 
Peripheral Cancer Centre, Gulbargh. 
Medical College Hospital, Calicut. 
Govt. General Hospital, Ernakulam. 
Medical College Hospital, Kottayam. 
Regional Cancer Centre, Thiruvananthapuram. 
Gandhl Med~ca l  College 8 Ham~dia  Hospital. 
Bhopal.  
Cancer  Hosp i t a l  and  Resea rch  Ins t i tu te ,  
Gwalior. 
Govt .  Medical  Col lege & Cancer  Hosp l ta l ,  
Jabalpur. 
Pt. JNM College and Hospital, Raipur. 
Sant Tukaram Hospital and Medca l  Research 
Centre, Akola. 
Medical College Hospital, Aurangabad. 
Govt. Medical College and Hospital, Nagpur 
RST Cancer Hosp~ta l ,  Nagpur 
Regional Medicai College, lmphal 
Civil Hospital, Shillong. 
M.K.C.G. Medical College Hospital, Berhampur 
V.S.S. Medical College Hospital, Burla. 
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Regional  Centre for Cancer Research 8 
Treatment, Cuttack. 
JIPMER, Pondicherry. 
S.G.T.B. Hospital, Amrltsar. 
CMC Hospital, Ludhiana. 
SPMC and PERL Hospital, Bikaner. 
SMS Hospital, Jaipur. 
SNNC Hospital, Jodhpur. 
RNTMC and AG Hospital, Udaipur. 
Govt. Arignar Anna Medical  Hospi ta l ,  
Kancheepuram. 

56. Cancer Inatltutr, Krnpur. 
57. K G .  Mrdlcal College 6 Horpltal, Lucknow. 
58. Sanjay Gandhl Por t  Q r r d u r t e  lnr t l tute of 

Modlcal Sclrnca, Lucknow. 
59. Lala Lajpr t  Ral Mcmorl r l  Madlcal College, 

Meerut. 
60, lnstltute of Modlcrl  Sclenca, Banarar Hindu 

Unlverslty, Vrrrnar l .  
61. lndlan Railway Crnc r r  lnrtltute 6 Rerearch 

Centre, Varanrrl. 
62. B.S. Medlcal Collrgo & Horpltal, Bankura. 

Cancer Institute, Madras. 63. S.S.K.M. 6 P.G. Inrtltutr, Calcutta. 
Govt. Stanley Hospital, Madras. 64. Chlttaranjan Na t l on r l  Cancer In r t i tu te ,  
Govt. Royapettah Hospital, Madras. Calcutta. 

Cancer Hospital, Agartala. 65. Medical Colloga Hospital, Calcutta. 

S N. Medical College, Agra. 66. R,G. Kar Medlcal  Col lege and Hospi ta l ,  
Calcutta. S.N. Medical College and Hospital, Aligahm. 

K N. Hospital, Allahabad. 67. N.R.S. Medlcal Collage Horpltr l ,  Calcutta. 

LEPROSY 

Physical Infrastructure Under NLEP 
By States As on March, 1996 

S.No. StatetUT LCUIMCU ULC SET DL0  THW SSAU VO 
1 2 3 4 5 6 7 8 9 

1 .  Andhra Pradesh 9 4 9 1 164 3 1 5 3 3 4 5 
2 .  Arunachal Pradesh 2 - .  3 1 1 3 
3 Assam 9 16 250 6 5 1 6 
4 B~har  8 9 7 1 1044 2 2 2 9 3 2 2 
5 Goa 1 2 3 1 1 1 
6 Gujarat 2 1 2 1 369 7 8 2 17 
7 Haryana 3 2 1 1 
8 Himachal Pradesh 6 1 15 5 1 1 1 
Y Jammu & Kashmir 8 2 3 7 2 1 

10. Karnataka 4 1 5 0 673 2 0 2 2 3 2 2 
1 I Kerala 2 0 4 5 254 8 5 3 1 1  
12 Madhya Pradesh 5 4 7 2 530 23 14 5 7 
13 Maharaghtra 4 2  ' 258 970 2 4 23 1 2 5 
1 4  Manipur 4 1 17 4 1 2 
15 Meghaiaya 2 1 16 2 1 
16 .  Muoram 2 1 7 2 1 1 
17 Nagaland 2 2 3 0 3 2 
18 Or~ssa 5 5 16 140 10 1 I 1 17 
19 Puniab 2 16 1 1 1 1 
20 Rajaslhan 5 5 8 4 4 7 
21 Sikkim 2 6 13  1 1 1 
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Tamll Nadu 
Tripura 
Uttar Pradesh 
West Bengal 
A 8 N Island 
Chandigarh 
D 8 N Havell 
Daman 8 Diu 
D e l h i  
Lakshadweep 
Pondicherry 

Total 780 906 5744 278 290 4 0 290 

LCUtMCU - Leprosy Control UnitlModitied Control Unit 
U LC - Urban Leprosy Centre 
SET - Survey, Education and Treatment Centre 
DL0  - District Leprosy Oftlce 
THW Temporary Hospitalization Ward 
SSAU - Sample Survey cum Asessrnent Unll 
VO - Voluntary Organisat~on 

STATEMENT-IV 

LEPROSY 

Mobile Leprosy Treatment Units i n  varlous 
StatesNTs 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
J & K 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manlpur 
Meghalaya 
Mizoram 
Nagaland 
Or i rsa 
Punjab 
Rajasthan 
Sikklm 
Tamll Nadu 

Ni l  
8 

22 
3 6 

1 
13 
14 
15 
14 
14 
10 
4 0 
2 1 

9 
10 

3 
6 

Ni l  
17  
2 3 

2 
NII 

Tripura 
Uttar Pradesh 
West Bengal 
A & N lsland 
Chandlgarh 
D & N Havsl i  
Darnan 8 Diu 
De lh i  
Lakshadweep 

3 
4 4 

2 
1 
1 
1 
3 
2 

N i l  

Total 336 

STATEMENT-V 

T.B. 

National Tuberculosis Control Programme 
Al locat ion 1995-96 

S.No. Name of the State/ 1995-96 
Union Territory Allocation 

1 2 3 .  

1.  Andhra Pradesh 224.50 
2 .  Arunachal Pradesh 38 50 
3 .  Assam 102.50 
4. Bihar 448.50 
5. Goa 38.75 
6. Gujarat 193.75 
7 .  Haryana 82.00 
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8 .  Himachal Pradesh 66.00 
9 Jammu & Kashmir 53.00 

1 0  Karnataka 1 99.50 
1 Kerala 123.00 
12. Madhya Pradesh 273.50 
13. Maharashtra 392.50 
14. Manipur 44.00 
15. Meghalaya 40.50 
16 Mizoram 36.25 
17 Nagaland 37.25 
18. Orissa 108.00 
19. Punjab 99.00 
20. Rajasthan 130.00 
21 Sikkim 37.00 
22, Tamil Nadu 276.50 
23 Trrpura 41.25 
24 Uttar Pradesh 868.00 
25 West Bengal 190.00 
26. Pondicherry 37.75 
27 A & N Islands 35.25 
28  Chandigarh 26.25 
29. D 8 N Haveli 34.50 
30 Delh i  52 00  
31. Daman & DIU 34.25 
32 Lakshadweep 34 .25  

4398.00 

STATEMENT-VI 

CANCER 

Grant-m-Aid Released Under National Cancer 
Control Programme During 1995-96 

PLAN : 

Grant- in-Aid To Regional Rs. in iakhs 
Cancer Centre8 
Chlttaranjan Natlonal Cancer 150.00 
Instltute, Calcutta 
Cancer Institute, Madras 55.00 
Gujarat Cancer & Research 50.00 
Instrtute, Ahmedabad 
K~dwa i  Memorial institute of 50.00 
Oncology, Bangalore 
Regmnal Centre ' for Cancer 55.00 
Research & Treatment Soclety, 
Cuttack 

Instltute Rotary Cancer Hospltal, 250.00 
(AIIMS), New Delhi 
Cancer Hospltal & Reroarch 50.00 
Instltute, Gwalior 
Reglonal Cancer Centre, 50.00 
Trivandrum 
Kamala Nehru Memorial 50.00 
Hospital, Allahabad 
MNJ Institute of Oncology, 50.00 
Hyerabad 

A88l8tanCO fo r  Radio-Therapy Unit8 
Lions Dlstrlct 324 C-1 Cancer 
Treatment & Research 
Institute, Visakhapatnam, A.P. 
MBS Hospital, Kota, Rajasthan 
Paravara Rural Hospital, Loni, 
Maharashtra 
Poona Medical Foundation, 
Ruby Hall Clinic, Pune, 
Maharashtra 
Sanjeevan Medical Foundation, 
Miraj, Maharashtra 
Sadhu Vaswani Medic'al Complex, 
lnlaks 8 Budhrani Hospital, 
Pune, Maharashtra 
S.N. Medical College, Agra, 
Uttar Pradesh 
Thanjavur Medical Complex, 
Thanjavur, Tamilnadu 
A88ir tance fo r  D i r t r i c t  Project8 
Tirunelveli District, Tamil Nadu 
Raigad District, Maharashtra 
M'ahaboob Nagar District, 
Andhra Pradesh 
West Godawari District, 
Andhra Pradesh 
Mainpuri District, Uttar Pradesh 
Varanasi District, Uttar Pradesh 

Development o f  Oncology W lng r  
lndira Gandhi Medical College, 
Shimla, Himachal Pradesh 
Voluntary Organl8ation8 for  Health 
Educat ion & Detect ion 
Shri Prannath Mission Jan Kalyan 2.50 
Ashram, R ~ i p u r ,  Madhya Pradesh 
Malabar Cancer Care Society, 5.00 
Kannur, Kerala 
Poona Medlcal Foundation, Pune 5.00 
Ma harashtra 
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Meenakshi Mlssion Hospital 8 5.00 
Research Centre, Madurai, 
Tamil Nadu 
Lok Manya Medlcal Foundation, 5.00 
Pune, Maharashtra 
Sadhu Vaswanl Medical Complex, 5.00 
ldlaka 8 Budhrani Hospital, 
Pune, Maharashtra -- 
Total (Plan) Rs 1598.09 
(A+B+C+D+E) 

NON-PLAN 
Chittaranjan National Rs. 183.00 
Cancer Institute, Calcutta lakhs --- 

STATEMENT-VII 

MALARIA 

Statewise Provisional Expenditure of  Central 
Assistance during 1995-96 

- -. - -- . ,- *- 
Rs, in Lakhs 

1 Andhra Pradesh 336.34 
2. Arunachal Pradesh 204.29 
3 Assam 1485.46 
4 .  Bihar 129.91 
5 Goa 4.79 
6 Gujarat 718.36 
7 .  Haryana 194.90 
8 .  Hirnachal Pradesh 117.72 
9 Jammu & Kashmir 14.94 

10 Karnataka 429.50 
11 Kerala 50.34 
12 Madhya Pradesh 1227.28 
13 Maharashtra 1345.81 
14. Manipur 346.78 
15. Meghalaya 295.14 
16 Mizoram 357.28 
17. Nagaland 363.04 
18. Orissa 350.87 
19. Punjab 324.39 
20. Rajasthan 1195.51 
21. Sikkim 14.25 
22. Tamil Nadu 11 1.82 
23. Tripura 401.52 
24. Uttar Pradesh 331.61 
25. West Bengal 547.53 
26. A B N Islands 79.88 
27. Chandigarh 24.65 
28. D 8 N Havell 23.98 
29. Daman 8 Diu 5.16 

30. De lh i  359.52 
31. Lakshadweep 3.80 
32. Pondicherry 14 .46  

.. - . 
Total 11410.43 

Hqrs. Est. Publicity 8 Research 360.77 

Kala-azar (Bikan) 11  12.32 - 
Grand Total 12883 52 

- - - -  - 

Say Rs 128 8 Crore 

STATEMENT-VIII 

LEPROSY 

National Leprosy Eradication Programme 
Release of  Central Assistance during 19Qd-96 

(Rs,  in Lakhs) 

S. StateslUTs Release 1995-96 --- 
No.  Cash Kind Total 

1 2 3 4 5 

1 ,Andh ra  Pradesh 195.50 227.75 423.25 
2 .  Arunachal Pradesh 18.50 22.53 41 .O3 
3. Assam 20 .00  42.45 62  45 
4. Bihar 11 1.50 314.84 426.34 
5.  Goa 0.44 18 .71  19.15 
6 .  Gujarat 16.00 124 18 140.18 
7 .  Haryana 7.00 51.07 58 .07  
8 .  Himachal Pradesh 7 .00  46.60 53.60 
9 Jammu & Kashmir 4.45 53.84 58 25 

10. Karnataka 103.00 147.98 250 98 
11 Kerala 76 .00  89 .35  165.35 
12. Madhya Pradesh 129.75 242.95 372 70  
13. Maharashtra 16.00 147.74 163 74 
14. Manipur 5.50 28 .52  34 02 
15. Meghalaya 7 .93  22 .61  3 0 5 4  
16. Mizoram 18.00 1 .60  19 60 
17. Nagaland 7 .00  16 .44  23 44 
18. Orissa 158.75 196.99 355 7 4  
19. Punjab 21.00 32.14 53.1: 
20. Rajasthan 29 .00  66.78 G 5  ,a 
21. Sikklm 20 .00  2 .30  2 2  .)o 
22. Tamil Nadu 114.00 268.88 382 $8 
23. Tripura 19.00 1 4 5 2  3 3 5 2  
24. Uttar Pradesh 182.62 293.56 476 18 
25. West Bengal 95 .00  185 44 280 44 
26. A 6 N Island 7 00 0.37 7 .37  
27. Chandigarh 0 .50  27 .33  27 83 
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28. D 8 N Havell 1 .OO 2.89 3.89 
29. Daman & Diu 3.00 1.60 4.60 
30. Delhi 0.50 38.76 39.26 
31. Lakshdweep 2.00 1.02 3.02 
32. Pondicherry 2.50 9.42 11.92 

Sub Total 1399.44 2741 .I6 4140.60 

Central Sector 2278.96 - 2278.96 

Grand 'Total 3678.40 2741 .16 6419.56 

STATEMENT-IX 

AlDS 

National AlDS Control Programme 
Grants Released during 1995-86 

Rupees in lakhs 

S.No. Name of l he  Statel Grants Released 
Union Territory 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Hlmachal Pradesh 
Jammu 8 Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
M~zoram 
Nagaland 
Orissa 
Punlab 
Rajasthan 
Sikkim 
Tamil Nadu 
Tripura 
Uttar Pradrsh 
West Bengal 

432.00 
65.81 
92.76 

Nil 
NII 

131.26 
Nil 

156.75 
Nil 

120.00 
172.62 
137.00 
300.00 
113.58 
18.00 
36.00 
lO7.OO 

Nil 
80.00 
90.00 
25.00 
650.00 
38.00 

Nil 
288.82 

26. A & N Island8 
27. Chandlgarh 
28. D & N Havell 
29. Delhi 
30. Daman & Dlu 
31. Lakshadweep 
32. Pondicherry 

Total 3514.46 

[Trans la tion] 

Per Cmplta Income 

19. SHRI RAMESHWAR PATIDAR : 
SHRI RAMASHRAY PRASAD SlNGH . 
SHRlMATl SHEELA GAUTAM : 

Wi l l  the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be pleased to 
state : 

(a) the per caplta income on the basis of constant 
prices during the last three years, State-wise; 

(b) the names of States which could not achieve 
the target of national average during the two decades 
of planning; 

(c) the reasons for having less per capita income 
in these States; and 

(d) the steps taken to expedlte the developmental 
process in these States? 

THE MINISTER OF STATE FOR PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI YOGINDER 
K. ALAGH) (a) : The StateslUnlon Territory wlse per 
capita incdme as measured by the per caplta Net 
State Domestic Product at constant prices for the 
years 1992-93, 1993-94 and 1994-95 are glven in 
the enclosed Statement. 

(b) The States which have per caplta income as 
measured by the per caplta Net State Domestic 
Product below the per caplta Income of the Natlon 
(per capita Net Nat ional  Product) as a whole,  
consistently during the last two decades (1.9. 1975- 
76 to 1994-95) are Andhrr Pradesh, Assam, Blhar, 
Kerala, Madhya Pradesh, Manlpur, Meghalaya, 
Orissa, Rajasthan, Trlpura and Unar Pradesh. 

(c) The per caplta Net State Domestic Product 
(NSDP) dlffera among the States for various ronsona, 
One reason Is that different State8 u r e  different 
source material8 and methodology to compute NSDP, 
thereby making the figures non-comparable between 



121 Written Answers ASADHA 19, I918 (Sake) Written Answers 122 

the States. Other reasons are historically uneven 
d e v e l o p m e n t  o f  i n f ras t ruc tu re ,  ag r i cu l tu re  a n d  
indust ry  In  va r ious  reg ions,  and  d i f ferences i n  
p roduc i t i v i t y  of i nves tment  a n d  deve lopmenta l  
strategies. 

(d) The State Governments are implementing 
development plans for increasing income. The Central 
Government provides Central Assistance for State 
P lans  a c c o r d i n g  t o  a fo rmu la  i n  wh ich  h igher  
weightage is given to the States which have lower 
per capita income. The whole question of balanced 
regional development, will be addressed in the Ninth 
Five Year Plan. 

STATEMENT 

State-wise per capita net State Domestic Product 
at Constant Prices (As on 01.07.1996) 

S .  StatelUT Per Capita NSDP at 1980-81 
No. Prices during (Rs.) 

1992-93 1993-94 1994.95 
(P) (a) 

1 2 3 4 5 

1 Atidhra Pradesh 
2.  Arunachal Pradesh 
3 .  Assam 
4 Bihar 
5 Goa 
6 .  Gujarat 
7 Haryana 
8 Himachal Pradesh 
9 .  Jammu 8 Kashmir 

10. Karnataka 
11 Keraia 
12. Madhya Pradesh 
13 Maharashtra 
14. Manipur 
15.  Meghalaya 
16. Nagaland 
17 Orissa 
18.  Punjab 
19.  Rajasthan 
20 .  Sikkim 
21.  Tamil Nadu 
22.  Tripura 
23 .  Uttar Pradesh 
24 West Bengal 
25. A & N Islands 

26. De lh i  5353  5547 
27. Pondicherry 3510  3325  

Al l  Per Capita NNP 2239  2 2 9 2  2401  
India Per Capita NDP 2294  2 3 5 9  2461 

0 : Quick Estimates; 
P : Provisional : not made available by the State concernbd 
NNP . Nel 
Source : 

Note 1. 

2 .  

[E ng /is h]  

20. 

National Product; NDP : Net Domestic Product 
Directorate of Economics 6 Statistics of 
respective State Governments through C S 0 
for NSDP and C.S.O. for NNP 6 NDP 
Owing to difference in source material used. 
the figures for d~f lerent  StatelUTs are not 
strictly comparable, 
The UTs of Chandigarh, Dadra 6 Nagar Havel~. 
Daman 6 Diu and Lakshadweep do not prepare 
NSDP estimates M~zoram prepares NSDP 
estimates at current prices only. 

P roduc t ion  of Fert i l izers  

SHRI  B A S U D E B  ACHARIA : Wi l l  t h e  
Minister of CHEMICALS AND FERTIL IZERS b e  
pleased to state : 

(a)  the projected demand and current installed 
production capacity and current p roduc t~on  volume 
of each category of fertilizers envisaged during the 
next five years in the country; 

(b) whether the Government have any plan to 
install addit ional product lon capacity to  meet the 
shortfalls; and 

(c) i f  so,  the details thereof? 
THE MINISTER O F  STATE ( I N D E P E N D E N T  

CHARGE) OF THE MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI SHEES RAM OLA) : (a) (I) The 
installed production capacity of N and P fertilizers 
on 1.4.1996 was 91.02 lakh MT and 28.22 lakh MT, 
respect ively. The country's ent ire requirement of 
postassic fertilizers is met through imp0RS. 

( i i )  De ta i l s  of t h e  a c t u a l  p r o d u c t i o n  of 
fertilizers in  1995-96 and the productton 
targets for 1996.97 are given below 

(in lakh MT) 
S.  Ferti l izer Actual P roduc t~on  
No.  Nutrient Product ion Target for 

in 1995-96 1996-97 
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( i ~ i )  The  inc rementa l  p roduc t ion  f rom the 
projects under. implementation and in the 
pipel ine, which have been inventorised 
recently, is expected to raise the production 
of N and P fertilizers to 140.27 lakh MT 
and 34.51 lakh MT, respectively by 2001- 
02, if all the projects materialise, 

( iv) The  exp ressed  demand for  d i f fe ren t  
categories of fertilizers is a function of 
multiple variables such as absolute and 
relative price of nutrients, prices of other 
a g r i ~ < l t u r a l  inpu ts  and  agr icu l lu ra l  
products, as well as meteorological factors, 
ava i lab i l i t y  of assured  i r r igat ion and  
cropping patterns. 

(b) and (c) .  As per the Industrial Policy Statement 
issued by the Government on 24.7.1991,  !he fertilizer 
industry has been delicensed. An entrepreneur is 
free to set up a fertilizer project anywhere In the 
country, subject to environmental clearance. The 
projects under implementation in the country are 
expected to add a capacity of 19.46 lakh MT of N 
and 0.31 lakh MT of P fertilizers by 1.1.2000. The 
pro ject  p roposa ls  submi t ted  by  Publ ic  Sector /  
Cooperative Units for investment Bpproval envisage 
a capacity addition of 14.67 lakh MT of N and 2.71 
lakh MT of P. 

Closure of Uni ts  of Nat ional  Ferti l izer8 Ltd.  

21 SHRI M .  SELVARASU : Will the Minister 
of CHEMICALS AND FERTlLiZERS be pleased to 
state 

(a) whether it is fact that three plants of Natlonal 
Fertilizers Ltd, at Nangal, Panipat and Bhatinda are 
c losed down due  to f ~ n a n c ~ a l  c runcn  fo l lowing 
freezing of the company's accounts by CBI and 
s topp ing  o f  work ing  cap i ta l  suppor t  by the 
nationaltsed banks; 

(b) if  so, the details thereof; and 
(c) the action taken by the Government in this 

regard? 
THE MINISTER OF STATE ( INDEPENDENT 

CHARGE) OF THE MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI SHEES RAM OLA) : (a) to (c) .  
The Nangal, Panipat and Bhatinda plants of National 
Fert i l~zers Ltd.  (NFL) are in production. The bank 
accounts of NFL have not been frozen and the 
company continues to avai l  itself of cash credit 
facll~ties from a consortium of banks for meeting its 
working capital requirements. 

The productlon at the Panipat and Nangal units 
was temporarily suspended on 17.6.96 due to non- 
avaliabillty of oil and coal on account of transport 
bottlenecks and difficulties at the despatching end, 

coupled wlth some liquidlty problems. The remedial 
measures undertaken have enabled theoe plants to 
resume production. 

Rarhtr iya Chemicala a n d  F ~ I  . i l lzerr L lm i ted  

22.  SHRI MOHAN RAWALE : Will the Minister 
of CHEMICALS AND FERTILIZERS be  pleased to 
state : 

( a )  whether  there  i s  fu l l  te rm Cha i rman B 
Managing Director of the Rasbtr iya Chemicals 8 
Fertilizers Limited. 

(b) if so, the details thereof; and 
(c) the time by which the full term Chairman & 

Manag ing  D i rec to r  of Rash t r i ya  Chemica ls  B 
Fertilizers Limited, is likely to be appointed? 

THE MINISTER OF STATE ( INDEPENDENT 
CHARGE) OF THE MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI SHEES RAM OLA) : (a) No, Sir 

(b) Does not arise. 
(c) The process for appointment of a full term 

Cha i rman 8. Manag ing  D i rec to r  of Rash t r i ya  
Chemicals B Fert i l izers Llmited (RCF) has been 
initiated. 

[Transla tion] 

N.T.P.C. 

23.  DR. RAM KRISHNA KUSMARIA : Will the 
PRIME MINISTER be  pleased to state 

(a)  whether an approximate amount of 4074 
thousand crores of rupees payable to the Nat~onal  
Thermal Power Corporation is outstanding aga~nst  
the various State Electricity Boards; 

(b) if so,  the details thereof, State Electrlclty 
Board-wise and the dates since when it is due,  

(c) the action takenlproposed to be  taken agalnst 
each State Electricity Board for the recovery of this 
outstanding amount; and 

(d) the outcome thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S. VENUGOPALACHARI) (a) and (b). As on 31st May, 
1996 the total outstanding dues  payable l o  the 
National Thermal Power Corporation Limited (NTPC) 
by various State Electricity Boards (SEBs)lElectr~city 
Departments are Rs. 4714.84 (Rs. 3102.40 crores 
receivable plus Rs .  161 2 .44  crores surcharge). A 
s ta tement  Ind ica t ing  the  ou t s t and ing  dues  Is 
enclosed. 

(c) and (d). The matter regarding recovery of 
outstanding dues is consistently fol lowed up wlth 
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defaulting SEBs and State Governments at the highesl 
level. The Government of India arranged the recovery 
of past dues of NTPC through central appropriation. 

In so far as the recovery of current dues is 
concerned, State GovernmentsISEBs are pursued to 
openlenhance power supply i s  being regulated 
commensura te  w l th  the  payments .  A l l  these  
measures have resulted in better real isat ion of 
arrears. 

STATEMENT 

Outstanding dues of  National Thermal Power 
Corporation as on 31.5.1996 

(Rs. Lacs) 
State Electricity Outstanding Surcharge Total 
Boards (SEBs)l as on date billed Outst- 
Electricity andings 
Departments 

1 2 3 4 

A.  NORTHERN REGION 
Uttar Pradesh SEB 71232 
Rajasthan SEB 21615 
Delhi Electric 4961 8 
Supply Undertaking 
Pur jab SEB 1819 
Haryana SEB 19203 
Himachal Pradesh SEB 749 
Jammu B Kashrnir 25692 
Union Territory of 672 
Chandigarh 
Powergrid 339 

Total 190939 73400 26339 

8 .  WESTERN REGION 
Madhya Pradesh EB 21095 17741 38835 
Maharashtra SEB 18178 7975 26153 
Gujarat EB 10388 6450 16838 
Goa 24 1 3 5 276 
Dadra 8. Nagar Havell 140 0 140 
Daman 8 Diu 267 2 269 
Powergrid r ,  129 2 7 156 

Total 50438 32230 82668 - 
C. SOUTHERN REGION 
Andhra Pradesh SEB 8241 5058 13299 
Karnataka EB 3827 3299 7126 
Tamll Nadu EB 3388 5607 8995 
Kerala SEB 558 2199 2757 

1 2 3 4 

Goa 170 6 6 237 
Pondicherry 12  2 14 

Total 16196 16231 32427 

D. EASTERN REGION 
West Bengal SEB 11779 5586 17365 
Bihar SEB 17679 23547 41226 
Gridco (Orissa) 17717 1313 19030 
Darnodar Vally Corpn. 5234 8889 14123 
Sikkim 258 4 8 306 

Total 
- - - 

Total (A+B+C+D) 31 0240 161244 471484 

Usage of Hindi  in Stater 

24. SHRI RAM TAHAL CHOUDHARY : Will the 
Minister, of HOME AFFAIRS be pleased to state 

( a )  whether  some Sta tes  have  imposed  
restriction on the use of Hmdi in their State offices 
and educational institutions; 

(b) i f  so, the details thereof; and 
( c )  the react ior ,  of t he  Un ion  Government  

thereto? 
THE MlN lSTER OF HOME AFFAIRS (SHRI  

INDRAJIT GUPTA) : (a) The Government has no such 
information. 

(b) and (c).  Question does not arise 

Power Crisis 

25. SHRI L .  RAMANA : Wi l l  t he  PRIME 
MINISTER be pleased to state : 

(a) whether the Government are aware of the 
acute power crisis in some States particularly Andhra 
Pradesh, Bihar, Kerala, Karnataka and Tamilnadu; 

(b) If so, the details thereof; 
(c)  whether Some new power projects are being 

undertaken to ensure proper power sdpply in the 
States; 

(d) if so, the details thereof; and 
(e) the time by which the projects are likely to be 

completed? 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S. VENUGOPALACHARI) : (a) and (b). The deta~ls  of 
the power supply position i~ various StateslUnion 
Territories of the country during the period April to 
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May, 1996 are enclosed at Statement-I. It will be 
seen that Andhra Pradesh, Bihar, Kerala, Karnataka 
and Tamil Nadu faced energy shortages of about 
24%, 28%, 26%, 30% and 16% respectlvely. 

(c) Yes, Sir. 
(d) and (0). The details are given in the enclosed 

Statement-ll. 

STATEMENT-I 

Actual Power Supply Position 
(All figures in MU Net) 

Region1 Apri1'96-May-96 
State1 Require- Availa- Shortage % 
System ment billty 

Northern Region 

Chandigarh 152 
Delhi 2355 
Haryana 2255 
H . P. 34 6 
J B K  743 
Punjab 3575 
Rajasthan 31 80 
U P  6930 

N.R 19536 

Wertern Region 

Gujarat 6700 
M.P 5350 
Maharashtra10100 
Goa 21 8 

W.R. 22368 

Southern Region 

A.P 6505 
Karnataka 4185 
Kerala 1800 
Tamil Nadu 6105 

S.R. 18685 

Eaatern Region 

Bihar 1580 
D.V.C 1300 
Or~ssa 1700 
West Bengal 2575 

E.R. 7155 

North-Eartern 

Arunachal 29.1 
Pradosh 

Assam 464.6 41 1.3 53.3 11.5 
Manipur 57.6 53,7 3.9 6.8 
Meghalaya 54.0 54.0 0.0 0 0 
Mizoram 28.5 22.6 5.9 20.7 
Nagaland 30.8 22.4 8.4 27.3 
Tripura 73.4 55.6 17.8 24.3 

N.R. 738.0 634.0 104.0 14.1 

Total 68482 60731 7751 11.3 

The Following Schemes have been cleared 
appraised by C.E.A.  for capacity addition 

Andhrr  Pradeeh 
1. Jagurupadu Thermal 216 MW 
2. Prlyaderbhinl Jurab Hydro 221.4 MW 
3, Qodavari CGGT Thermal 208 MW 
4.  NrgarJuna Tall Pond Dam Hydro 50 MW 

K r r n r t r k r  
1. Sarapadi Hydro 90 MW 
2. Raichur Stage I l l  Thermal 420 MW 
3. Toranggaallu Thermal 260 MW 
4. Mangalore TPS Thermal 1000 MW 

K e r r l r  
1. Adlrapally HEP Hydro 160 MW 
2 .  Kayamkulmm 

Trml l  N r d u  
1 .  Lignite Based TPS Thermal 250 MW 
2. Pillaiperuma nallur Thermal 330.5 MW 
3. North Madras St. ll Thermal 1000 MW 

Biher 
1. Nil 

Subject to the availability of key Inputs, Including 
funds, these projects can be commlssionod durlng 
the 9th and 10th Plan period. 

Ca re r  Reglrtered by CBI 

26. SHRl R.L.P. VERMA : Wlll tho PRIME 
MINISTER be pleased to state : 

(a) whether the C.B.I. was dlrected by Delhi High 
Court to register a regular case on the bash  of a 
complaint alleging brlbing of Members of Parllament 
for the survlval of the Government of that time; 

(b) whether the C.B.I. registered a regular case 
and filed fresh F.I.Rs; 

(c) If so, the details thereof; and 
(d) H not, tho reasons therefor? 



129 Wrlttsn Answers ASADHA 19, 1918 (Saka) Wrltten Answers 130 

THE MINISTER OF STATE IN THE MINISTRY OF As per orders of the Hon'ble Hlgh Court of Delhi 
PERSONNEL PUBLIC GRIEVANCES AND dated 24.5.96 in Civll Wrlt Petition 789196 a regular 
PENSIONS AND MINISTER OF STATE IN THE case No. RC 5(A)196 ACU VIII, dated 11.6.1996 was 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R. registered by CBI. A copy of the FIR is enclosed. 
BALASUBRAMONIYAN) (a) to (d). Yes, Slr. 

STATEMENT 

Crime No. DC5(A)l96, ACU-VIII Date and time of Report 11 -06-96 at 3.30 pm 

Place of occurence with State New Delhi 
Date and time of occurrence During 1993 
Name of complainant or informant with address Sh. Ravinder Kumar, President, Rashtriya Mukti Morcha, 

37 Angad Nagar Extn. Delhi. 
Offence Uls 120.8 IPC, Sec.7, Sec. 12 I Sec. 13(2) rlw 13(1) 

(d) of Prevention of Corruption Act, 1988. 
Name and address of the accused (1) Sh. P.V. Narasimha Rao, Former Prlme Minlster of India. 

(2) Sh. V.C. Shukla, Former M.P. 
(3) Sh. R.K. Dhawan, M.P. 

(4) Capt. Satish Sharma, M.P. 8 Former Union Minister of 
State for Petroleum. 

(5) Sh. Ajlt Singh, M.P. I Former Union Minister tor Food 
(6) Sh. Bhajan Lal, MLA I Former Chief Minister of 

Haryana. 

(7) Sh. Lalit Suri, Private Person 
(8) Sh. Suraj Mandal I three other MPs belonging to 

Jharkhand Mukti Morcha and others. 
Action taken : A Regular Case registered 
Investigating Offlcer : Shrl G.N. Gupta 

Dy. S.P.ICBIIACU-VIIIIN. Delhl 

INFORMATION 

A written complaint dt. 1-2-96 addressed to Director, CBI, New Delhi was received from Shri Ravinder 
Kumar, President, Rashtriya Muktl Morcha, 37 Aangad Nagar Extn., Delhi. As per order of Hon'ble High Court 
of Delhi dt. 24-5-96 in Civil Writ Petition No. 789196, a Regular case is to be registered on the basis of t !~o 
rald complaint which is reproduced below : 

The Director 
Central Bureau of Investigation 
C.G.0, Complex, Lodhi Road 
New Delhi - 110003. 

Sub : Crlmlnal Camplaint against Shrl Suraj Mandal, Member of Parliament, Shri P.V. Nersimha Rao, Prune 
Minlrter of India, Shri V.C. Shukla, MP, Shrl R.K. Dhawan, MP, Capt. Satlsh Sharma, Minister of State 
for Petroleum, Shri Ajlt Slngh MP. Minister for Food, Shri Bhajan Lal, Chief Minister, Haryana and 
Shri Lalit m r l ,  Industrialist, under Preventlon of Corruption Act read wlth Section 107 and 120-8, 
I.P.C. 

Dear Sir, 
Kindly refer to my earlier complaint dated 1st January 1996 against the aforesald accused persons. The 

facts of the c a m  are Shri Suraj Mandal was elected as Member of Parliament on the tickel of Jharkhand Muku 
Morcha. Shrl Suraj Mandal, MP opened his saving bank Account No. 17108 on 25-9-91 wlth Punjab National 
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Bank, Naoroji Nagar Branch, New Delhi with the address M-12, Green Park, New Delhi falsely alleging therein 
that he is the resident of the aforesaid address; whereas the truth is this man Is not the resldent of the aforesaid 
address. 

Immediately when ~ ' h r i  P.V. 'Narasimha Rao's Govt, was facing 'no-confidence motion' in the House of 
People a criminal conspiracy with the common intention and object was hatched by Sarvshri P.V. Narasimha 
Rao, V.C. Shukla, R.K. Dhawan, Capt. Satish Sharma, Shri Ajit Singh, Shri Bhajan Lal and Shri Lalit Suri to 
prove his majority on the floor of the House on 28th of July 1993, the aforesaid accused persons started horse- 
trading of members of Parliament by giving them and bribing them huge amount amounting to over Rs. 3 Crore 
to the members of Parliament of different political parties - individuals and groups and succeeded In their 
nefarious designs to win over four members of Parliament belonging to Jharkhand Mukti Morcha and accused 
Shri Suraj Mandal was one of them who defected and Joined illegal hands with the Government, headed by 
accused P.V. Narsimha Rao. The aforesaid amount was handed over by accused Shri V.C. Shukla, Shri R.K. 
Dhawan, Capt. Satish Sharma, Bhajan Lal and Shri Lallt Surl In the five star luxury hotel Holiday Inn, 
Barakhamba Lane, New Delhi. On the said date, about Rs. 1,10,00,000/- was handed over by the accused 
persons to Shrl Suraj Mandal and pan of the said amount amountlng to Rs. 30 lac was daposited by the 
accused Suraj Mandal in his Saving Bank Account No. 17108 on 1.8.1993 wlth Punjab National Bank, Naroji 
Nagar branch, New Delhi. It further submitted that the balance of the bribed amount was deposited by the 
accused Suraj Mandal on different dates and till date tho total amount lying In his Bank account amounts to 
Rs. 52,12,280/-. Photocopies and the statement of accounts are annexed for your ready reference. 

It is therefore most respectfully prayed that an Independent invertlgation may be held against the accused 
persons and the same may be prosecuted under the provlsions of law. 

An acknowledgement of this complaint shall be highly appreciated. 

I hope free and fair investigation shall be held against the accused persons. 

Yours faithfully, 
sd/- 

(Ravinder Kumar) 
President 

The above facts disclose commiss~on of offences punishable U h .  120-8 IPC, Sec.7, Sec. 12 and Section 
13(2) r lw 13(1) (d) of the Prevention of Corruption Act, 1988. A Regular Case is, therefore, registered against 
the above named accused persons and entrusted to Shri G.N. Gupta. Dy. Supdt. of Police, CBI, ACU-VIII, New 
Delhi for investigation. 

(A.K. Sinha, IPS) 
Superintendent of Police 
CBIIACU-VIIIINew Delhi 

Endst. No. 3/5(A)/96lACU-VllI/DL112564 Dated : 11/6/96 
Copy to : 

1 .  Special Judge for CBI Cases, Delhi. 
2 Joint Secretary (Vig), DP 8 T, North Block, New Delhi 
3 .  DIGICBIIAC-IIIINew Delh~.  
4 .  Sh. Ravinder Kumar (Complainant), President, Rashtrlya Muktl Morcha, 37 Angad Nagar Extn. Delhi 

1 10092 by regd. AID Post. 
5 Sh G.N. Gupta. DSPICBIIACU~VIIIINew Delhi. 
6. Office Flle. 

Sdl- 
(A.K. Sinha, IPS) 

Superintendent of Pollce 
CBIIACU-VIIIINew Delhl 
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No,27763/5(A)/96-ACU Vl l l  
010 Superintendent of Police 

Central Bureau of Invest igat~on 
Special Police Establishment 

Anti Corruption Unit - Vl l l  
3rd Floor, Block No. ' 

C.::.S. Crmpiex, Lodl h , u ,  
New Delhi - 110 003 

Dated : 2016196 

The Special Judge for CBI Cases, 
New Delhi. 

Sub : CBI Case RC.5(A)196-ACU.VIII u ls l  120-0, IPC, Sec, 7 ,  12 and 13(1) (d) rlw 13(2) of Prevention of 
Corruption Act, 1988. 

Sir 

In continuation of this office endorsement No. 3/5(A)196lACU.VIII/DL1/2563 dated 11.6.96 vide which copy 
of F I.R, of the above noted case was sent to the Ld. Court of Special Judge for CBI Cases, Delhi, I forward 
herewith a copy of statement of S.B. Account No. 17108 of Sh. Suraj Mandal rnainta~ned in Punjab Nat~ona l  
Bank, Naoroji Nagar Branch, New Delhi which may kindly be attached with the F.1.R of the case. 

In thls connection, it is submitted that the complaint dated 1.2.96 of Sh. Ravinder Kumar, President. 
Rashtriya Mukti Morcha, Delhi on the basis of whlch the captioned case was reg~stered had been received in 
CBI w~thout  the enclosure viz, statement of S.B Account of Sh Suraj Mandal. Therefore, wh~ le  forwarding the 
copy of the F.I.R, of this case, the said statement of account could not be attached with it. The matter was taken 
up with the complainant and he sent a copy of the said statement to us which was received in CBI, AGU Vlll 
on 19.6 96 at late hours. It is lor this reason that the s a ~ d  copy of stalement of account is being forwarded today 
and may kindly be attached with the F.I.R. of Case RC. 5(A)/96-ACU.Vlll. 

Encl : As above 

Yours faithfully, 
( A . K  Sinha, IPS) 

Superintendent of Pollce 
CBI . ACU.VII1 . N .  Delhi 

Endst No. ----/3/5(A)/96-ACU.Vlll Dated : 1 196 

Copy to : 
1 .  Joint Secretary (Vlg), DPBT, North Block, New Delhi w.r.1, t h ~ s  office endorsement No.3/5(A)196/ACU VI . '  

DL112564 dated 11.6.96. 
2.  DIG, CBI, AC.III, New Delhi w.r.t. t h ~ s  office endorsement No. 3/5(A)/96/ACU.VllllDLI/2565 dated 11 6 96 

3 .  Sh. Ravindsr Kumar, President, Rashtriya Mukti Morcha, 37, Angad Nagar, Delhi-92 w.r.1, t h ~ s  office 
endorsement No. 315(A)/96/ACU.VllllDL1/2566 dated 11.6.96. This also refers to his letter dated 18 6 96 
received in this office on 19.6 96 at 6.00 p.m. 

4 .  Sh. G.N. Gupta, DSP, CBI, ACU.VIII, New Delhi w.r.t t h ~ s  office endorsement No. 3/5(A)/96/ACU.Vlll 'CLI, 
2567 dated 11.6.96. 

5.  Olfice Fl le. 

Encl.: As above 

Sdl- 
(A.K Sinha, IPS) 

Superintendent of Poltce 
CBI : ACU Vll l  : N D e l h ~  
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PUNJAB NATIONAL BANK, NAROJI NAGAR BRANCH, NEW DELHl 

Statement of Account 

Name Shri Suraj Mandal, M.P. 
M-12, Green Park, New Delhl. 

S.B.A/C No. 17108 

Cash 
Cash 
Cash 
Cheque 
Cheque 
Cheque returned 
Cheque returned 
Cheque returned 
Cheque returned 
By lnterest 
By Cash 
By Cash 
Cash 
By lnterest 
By lnterest 
By Cash 
By lnterest 
By lnterest 
By lnterest 
By lnterest 
By Interest 

Date Particulars DebltMllthdrawal CredltIDeposlt 

1,70,000.00 
1,20,000.00 
5,90,000.00 
15,000.00 
20,000.00 

25,000.00 20,000.00 
20,000.00 

arges. 20 .OO 
15,000.00 

10,124.00 
2,00,000.00 
4,00,000.00 
90,000.00 
25,956 00 
48,962 00 

30,00,000.00 
66,128.00 

1 ,l8,528.OO 
1,21,492.00 
1,16,134.00 
1 ,l4,976,OO 

70,020.00 52,82,300.00 
Balance 52,12,280.00 

Bihar Sharlf Telephone Exchanges Speed Po r t  Facl l l ty 

27 SHRl RAMASHRAY PRASAD SlNGH . WIII 28. SHRl JAGAT VIR SlNGH DRONA Will 
the Minister of COMMUNICATKNS be pleased to the Minister of COMMUNICATIONS be pleased to 
state state : 

l a )  whether the Government propose to (a) whether the Gandhinagar in Gujarat 1s not 
moderntse Bihar Sharif Telephone Exchange; having speed post facility at present; 

(b) if so, the details thereof; and (b) If so, the reasons for non-provision of speed 
(c) the action taken by the Government In this Post at Oandhinagar; 

regard' (c) whether the Government propose to provide 
THE MINISTER OF COMMUNICATIONS (SHRI this and 

BEN1 PRASAD VARMA) . ( a )  The Bihar Sharlf Id) if so, the details thereof? . , 
Telephone Exchange has already been modernised. MINISTER OF STATE FOR COMMUNICATIONS 

I A modern eIeCtrOnlC type (Main (SHRI BEN1 PRASAD VARMA) : (a) No, Sir, Speed 
Exchange) was instal1ed In "pt 1QQ4 Post meant for National Speed Post 

I and around 2200 lines are working as on 30.638. Centre8 and for Anand, Bhuj and Ralkot under point 
(b) and (c) .  Does not arise in view of (a) above. to point service can be booked at two Post Otflces o l  
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Gandhinagar viz. Gandhinagar HO and Electronic 
Estate PO. 

(b) to (d). Does not arise in view of (a) above. 

Supply o f  Gar t o  A r r a m  Gar Cracker Project 

29. SHRI KESHAB MAHANTA :Wi l l  the PRIME 
MINISTER be pleased to state : 

(a) whether the Commissioning of the Assam 
Gas Cracker project at Kathalguri Is stand8tlll due to 
the non supply of 0.60 MMSCMD gas; 

(b) if so, the reasons therefor; and 
(c) the time by which the gas supply Is likely to 

be made available to the project? 
THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI  T.R.  
BAALU) : (a) to (c). Feedstock for the Assam Qas 
Cracker has been agreed to upto e capacity of 
200,000 tonnes per annum Ethylene capacity. 0.60 
MMSCMD required for  captive power generatlon 
could not be allocated as the gas projected to be 
available in Assam is fully allocated 

Kr ish i  Vigyan Kendrar  

30. D R .  BALIRAM , Wi l l  the M i n ~ s t e r  of 
AGRICULTURE be pleased to state 

(a) the names of places in Uttar Pradesh where 
Kr~sh i  Vigyan Kendras are proposed lo  be  opened 
durlng 1996-97 and 1997.98; 

(b) whether the Government will conslder to open 
Krishi Vigyan Kendra in Azamgarh drstrict of Uttar 
Pladesh; 

(c) lf so, Ihe time by whlch the same will be 
opened; and 

(d) if not the reasons therefor? 
THE MINISTER OF AGRICULTURE (ENCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) At 
present, we have plans to open two new Kr~sh i  Vigyan 
Kendras at Barabanki and Partapgarh durmg 1996- 
97 and 1997-98 in Uttar Pradesh. 

(b) to (d). No, Sir. Required additional funds are 
not available with the Council for the establishment 
of new Krishi Vigyan Kendras. 

[English] 

Rura l  P o r t  Office 

31.  SHRI PARASRAM BHARDWAJ : Will the 
Minister of COMMUNICATIONS be  pleased to state: 

(a) whether the Government propose to conduct 
survey o f  rural end tribal areas for opening rural 
post offices; 

(b) If so, the details thereof; Statewise; and 
(c) the time by which these post offices are likely 

to be opened? 
THE MINISTER OF STATE FOR 

COMMUNICATIONS (SHRI BEN1 PRASAD VARMA) 
(a) There is no such proposal. However, Post Of f~ces 
In rural and tribal areas are opened keeping in view 
the distance, population and income norms. 

(b) Question does not arise in view of (a) above 
(c) Post Offices are opened under Plan Schemes 

In those villages which do not have Post Offices at 
present subject to fulfilment of norms and availability 
of resources. 

Private Power Pro ject  

32.  DR .  KRUPASINDHU B H O l  : Wi l l  the  
PRIME MINISTER be pleased to state : 

(a) the number of Indian and foreign companies 
dealing w~ th  power projects in the country; 

(b) the details of the power projects which are 
belng executed with the help of the private sector 
companies; and 

(c) the estimated cost and installation capacity 
o f  each power project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S. VENUGOPALACHARI) : (a) to ( c ) .  As per the 
information given by the State Governments, 194 
expressions of interest have been received from 
Indian and foreign companies for setting up power 
projects in tho private sector In Indla. 

Details of the power projects in the private sector 
which are at various stages of execution are gwen 
below : 

S. Name of the project1 Capacity Prov Cost' 
No. Promoter (MW) (Rs in Crores) 

1 .  Jegurupadu GBPP 21 6 816.00 
MIS GVK Industries Ltd. 

2 .  Godavari GBPP 208 748 43 
MIS Spectrum 
Technology 

3 .  Dabhol CCGT 695(Ph.l)  2912.00 
M/s Dabhol Power 
Company 

4 .  Baspa HEP 300 949 23 
Jai Prakash Ind Ltd. 

5 .  Hazira CCPP 51  5 1666 56 
MIS Essar Power Ltd. 
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Paguthan GBPP 655 2298.14 
MIS Gujarat Torrent 
Energy Corpn. Ltd. 
Maheshwar HEP 4 0 0  1073 .00  
MIS S .  Kumars Ltd. 
Tawa HEP 1 2  6 5 . 0 0  
MIS Hindustan 
Eiectrographics Ltd. 
Baroda CCGT 167  341 .I 3 
N s GlPCL 
Jolobera TPP 2 0 2 . 5  981 .OO 
MIS Jamshedpur 
Power Co. Ltd. 
Adamtilla GBPP 9 4 0 . 0 0  
MIS DLF Power Ltd. 
Bansankandt GBPP 15 .5  7 0 . 0 0  
MIS DLF Power Ltd. 

(b) and (c). Yes, Sir. The crude oi l  productlon has 
been increasing during the last three years. 

(d)  Around 45% of the domest lc  demand of 
petroleum products Is met by  indigenous production 
of crude oi l  at present. 

(8) The gap between the demand for petroleum 
products including those from domestic refineries 
and  the ind igenous crude o i l  product ion is met 
through imports. 

[English] 

Solar Energy Programme 

34.  D R .  G . R .  S A R O D E :  W i l l  t h e  P R I M E  
MINISTER be pleased to state : 

(a) the State-wise financial assistance provided 
by  the  U n i o n  Government  f o r  S o l a r  E n e r g y  
Programme during 1993-94, 1994-95 and 1995-96,  

' Rs 3 5 Crs lMW has been assumed as capital cost 
whe~ever StatelPromoters have not glven the 
prov~s~onal cost estlmales 

(b) whether the Government  have  made any 
assessment  i n  r e g a r d  t o  ta rge t  f i x e d  for 
implementat ion of the sa id  p rogramme and  the 
achievements -made thereunder; 

(c)  if so, the details thereof; and 

Produc t ion  a n d  Demand o f  Crude  O i l  

33  DR MAHADEEPAK SlNGH SHAKYA 
SHRl NlTlSH KUMAR 

Wii; it le PRIME MlNlSTER be pleased to state 

:a! rne total productlon and demand of crude oil 
!tie csuntrv d u r ~ n g  each o f  the last three years; 

i b ,  whether the production of crude 011 has been 
*ncreas~ng continuously, 

; c l  11 n o t  the reasons therefor; 
i d )  the  p e r c e n t a g e  o f  d o m e s t ~ c  d e m a n d  of 

petroleum products l~ke ly  to be met by mdtgenous 
productron of crude otl, and 

:e l  ? r e  manner In whlch the full demand of crude 
011 IS likely to be met? 

THE MlNlSTER OF STATE IN THE MINISTRY OF 
P E T P C i E U M  A N D  NATURAL G A S  f S H R l  T R 
BAALU, (a)  The productlon and demand for crude 
011 du:~ng the last three years was as follows. 

( F ~ g s  in MMT) 
Year Production of Demand for 

crude 011 Crude Oil 
from refineries -. ---. -. 

1993-94  2 7  0 2  54.24 
1954-95  3 2  24 56 .33  
1995-96  3 5  193 5 8  52 

(d) whether the Government are contemplat~ng 
to  i n c r e a s e  f i n a n c i a l  a s s i s t a n c e  t o  t h e  s a ~ d  
programme In tuture? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES I D R  
S .  VENUGOPALCHARI )  : ( a ) T h e  So la r  Energy  
Programme consists of two components-the Solar 
Thermal Energy Programme and  the Photovoltatc 
P r o g r a m m e  T h e  Min is t ry  of N o n - C o n v e n t ~ o n a l  
Energy Sources has been providing asss tance  to 
States and Unlon Territories t o  implement thectr~ 
programmes Centra l  subsidy o n  Solar Therrnnl 
Systems like water heaters and solar cookers was 
disconttnued with effect l rom July, 1993 and A p r ~ l  
1994,  respectively Subsidy on photovoltaic dev~ces  
IS however  b e i n g  c o n t i n u e d .  T h e  S t a l e - w ~ s e  
llnanclal ass~stance provided during the last three 
years IS given In the attached Statement The figures 
indicated are actual d~sbursements  to StatesIUTs 
based on the targets glven to them, their utilization 
and settlement o l  accounts of lunds already released 
etc 

. ( b i  and f d )  Yes, Slr The assessment shows that 
durlng the last three years, the achtevemenls have 
always exceeded targets In case of solar lanterns, 
domest~c lightmg syslems and solar cookers, In the 
case of solar water heatmg systems, a shortfall in 
achevement has been observed during 1994.95 This 
was because of wllhdrawal of ~ e h t r a l  s u b s ~ d y  durmg 
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1993-94 and replacing it by a soft loan scheme. 
However, the target was exceeded again tin 1995- 
96 under the new scheme. 

(d) The expenditure on Solar Energy programme 
in 1995-96 was Rs. 3456 lakhs against Rs. 2719 
lakhs in 1994-95, an increase of 27 percent. A further 
increase in outlay is proposed in 1996-97 and also 
during Ninth Plan, based on requirements of the 
implementing agencies, in the States. 

STATEMENT 

Fmancial Assistance Provided l o  Various Stales 
and  UTs under Solar Energy Programme 

S StatesIUTs (Rs, in lakhs) 
N o 1993-94 1994-95 1995-96 

1 .  Andhra Pradesh 20.52 21.36 
2 Arunachal Pradesh 73.00 16.1 1 13.50 
3. Assam 22.97 0.30 5.21 
4 B ~ h a r  56 00 - 74 47 
5 Goa - 0.97 0.50 
6 Gujarat 2.00 22 31 38 63 
7 Haryana 24.47 53.00 60.08 
6 Himachal Pradesh 37.31 79 72 153.10 
Y Jammu 8 Kashmir 31.75 43 15 17326 
10 Karnataka 46.88 1.03 
1 1  Kerala 6 7 . a  115.54 175.20 
12 Madhya Pradesh 80.09 63.80 2.90 
13 Maharashtra 103.28 014 6 06 
14 Manipur 5.00 1.44 5 00 
15 Meghalaya 16.58 12.32 10 65 
16 Mlzoram 5.70 1 .23 
17 Nagaland 1 52 
18 Orlssa 6.70 13.10 34 41 
19 Punlab 6.65 6 1 0  0 12 
20 Rajasthan 97.61 67 00 4.40 
21 Slkklm 3.70 

22 Tam11 Nadu 39 60 55 70 0 50 
23 Tripura 7 40 - 64.01 

24 Uttar Pradesh 506.61 324.50 572 76 
25 West Bengal 57 75 21 43 116 02 
26 A 8 N Islands - 0 38 
27 Chand~ga rh  0 69' 
28 Dadar L Nagar Haveli - 
29 Daman & Diu 
30. D e l h ~  74.35 55 40 32 73 
31 Lakshdweep 
32. Pondlcherry - 0 18 -- .-___ ------. 

Suppor t  Price of Copra 

35. SHRI RAMESH CHENNITHALA W ~ l l  the 
Minister of AGRICULTURE be  pleased to state 

(a) whether the Government have declded to 
revise the suppoR price of Copra, 

(b) it so, the details thereof; 
(c) If not, the reasons therefor: 
(d) the date on which the price of copra was last 

revised; 
(e) whether there is demand from the Kerala 

coconut growers for and upward rev is~on of support 
price of copra; and 

(1) if so, the reaction of the Government thereto' 
THE MINISTER OF AGRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to 
(I). The Government decided on 1st Feb , 1996 to 
continue the procurement  of copra  dur lng  1996 
season at the Minimum Support Prices fixed for 1995 
season i .e Rs. 2725 per quintal for ball copra (FAO) 
and Rs. 2500 per qulntal for milllng copra (FAQ) In 
reply to a Lok Sabha Starred Question No. 141 on 
11th March 1996, the then M~n i s t e r  of State for 
Agr~culture assured the House that the issue of the 
revlslon of the Mlnimum Support Prlces for copra 
would be discussed with the representative of the 
Kerala Government. Subsequently due to the Lok 
Sabha Electlon and the change in the Government 
at the Centre as well as In Kerala, the d lscuss~on 
could not be held. This w ~ l l  be  held soon 

Exper t  Commit tee 

36. SHRI RUPCHAND PAL: 
SHRlMATl GEETA MUKHERJEE 

Will the Minister of HOME AFFAIRS be  pleased 
to state 

(a) whether the Government have set up any 
Expert Committee to go deely into the questlon of 
Centre-State relations In all its aspects. 

(b) if so, the details thereof; 
(c) If not, whether the Government propose tc 

set up any such Committee; and 
(d) the present status of the recommendat~ons ct 

the Sarkaria Commission? 
THE MINISTER OF HOME AFFAIRS ( S H P '  

INDRAJIT GUPTA) : (a) to (d) The recommendat~ons 
of the Sarkaria Commission are presently under 
consideration 01 the Sub-cornmettee of the Inter. 
State Council consequnt upon a declslon taker; I ^  

thts first meeting of the Inter-State Councll helo I *  

October, 1990. The Sub-Cornrn~ltee has so far lne! 
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six t imes  a n d  cons idered  190  ou t  of  247  
recommentation, The status of these recommendations 
is as follows,- 

Number o f  Recommendation8 
Accepted withlwithout 1 5 5  
modifications 
Not accepted 2 4 
On which no consensus 11  
has been reached 
Partially considered 1 
Yet to be finalised 5  6 

The recommendations at ( i v )  and ( v )  above 
totalling 57 relate to emergency provisions, Union- 
State relat ions in  the sphere of educat ion and 
f~nancia l  relations. 

Keeping in view the above position, a view will 
be taken regarding the appointment of a High Level 
Committee to go into certain aspects of the Centre- 
State Relations. 

Expendi ture i n  Power Generat ion 

37 SHRI K .  PRADHANI . Wil l  the PRIME 
MINISTER be pleased to state , 

(a )  the est imated per  megawatt expenditure 
involved In the generation of power at fixed capacity 
In a new atomic power plant, 

( b j  the per megawatt estimated cost of power 
transmission; and 

( c j  the per  megawat t  inves tment  at the 
consumptlon point? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI YOGINDER K 
ALAGHj (a) The basic capital cost of a new Nuclear 
Power Project consist ing of 2 units of 220 MWe 
capacity each 1s estimated to be  around Rs.  4 .5  
c ro res IMWe at 1 9 9 6  cons tan t  p r i ce  leve l  An 
addit~onal element of - Interest During Construction' 
( IDC) will also be  requi red to be  met which will 
depend on the debtlequity ratio, interest rate on debt, 
gestation period etc. Based on a debtlequity ratio of 
1  1  and merest rate of 16% p.a and gestation period 
of about 8 ye'ars, the IDC Component 1s estimated to 
be arcund 30% of the basic capital cost. 

I b i  and ( c ) ,  The cost  of power transmission 
depends on the length of transmission Ilnes, voltage 
energy transferred through these lines and varies 
wldely f rorr  p lnca  I: p l t ~ a  . . l 'J3Stir~ehi e ,  T I , ,  
consumpt ion  po ln t  a lso  var ies  cons iderab ly  

depending on the concentratlon and type of load 
and different distribution voltage supply systems. The 
cost of transmission of power and  the additional 
investment to the point of consumption from an atomic 
power plants are,'however, no different from a thermal 
or hydel station. 

Ban  o n  E n d o r u l f r n  

38. SHRlMATl GEETA MUKHERJEE : Will the 
Minister of AGRICULTURE be  pleased to state : 

(a) whether the Government are aware of the 
acute toxic effect of Endosulfan of fish and the other 
aquatic life and human beings and its role as the 
leading cause of pesticide poisoning; 

(b) whether its use has been bannedlrestricted 
in some countries; and 

(c) if so, the Government's reaction to the use of 
this hazardous pesticide in the country? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) . (a) All 
pesticides including Endosulfan being toxic in nature 
have toxic effects on fish, other aquatlc life and 
human beings. However, safe and judicious use of 
Endosulfan as per the recommended practices may 
not be the cause of pesticide poisoning. 

(b) Yes, Sir. 
( c )  Government  had  cons t i tu ted  an Exper t  

Committee in 1989 to review the use of 14 Pestic~des 
inc lud ing  Endosu l f an .  Af ter  c o n s ~ d e r i n g  the  
recommendations of the Committee it  was decided 
to continue its use. Reviewing the use of pest ic~des 
is a continuous process and it is proposed to refer 
this product lor further review 

Raw Jute 

39.  SHRI ANlL BASU : Will the Minister of 
TEXTILES be pleased to state : 

(a) whether the Jute Corporation of lndia has 
instructed to intervene in the Raw Jute market; 

(b) if so, the details thereof; and 
(c) if not, the reasons thereof? 
THE MINISTER OF TEXT ILES  (SHRI  R L .  

JALAPPA) : (a) and (c). The Jute Corporation of lndia 
has not been instructed to undertake price support 
operations because the market prices of raw jute 
have been ruling well above the Mtnimurn Support 
Price and the need for puce  support interventlon 
has not ariqen. Meanwhile, raw Jute prices are bemg 
( onstsr,tly :ncnito,ud. 

(b) Does not arlse. 
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[Trans la tion] STATEMENT 

Indian Veterinary Rerearch lnr t i tute 

40. SHRI SANTOSH KUMAR GANGWAR :Wil l  
the Minister of AGRICULTURE be pleased to state : 

(a) whether a project was started by the lnd~an 
Veterinary Research Institute in Farukhabad district 
of Uttar Pradesh; and 

(b) if so, the aims and objectives and the present 
status of the said project' 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) Yes, 
Sir. 

(b) The project was aimed to study the Integrated 
Livestock Technology & Extension (ILTE) as unified 
system, as a model to be tested under rural setting 
specially under poor and problem so11 conditions. 

The objectives were (i) to test the system model 
( i l )  to demonstrate l ivestock and other related 
technology (iii) to demonstrate the livestock and other 
systems for their efficacy and su~tabi l i ty  under 
problem soil conditions ( I V )  to assess the impact of 
this new model of livestock based rural development 
(v )  l o  evolve an operative methodology for 
conducting demonstrations In Livestock based 
farmmg systems and (vi) to study the constraints and 
time frame requirements of an~mal  demonstration 
un~ts  

The project  has been terminated w.e. f .  
31.03 1996. 

Modernir ing of Police Forcer 

4 1  KUMARI MAMATA BANERJEE : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) the year-wise details of funds sanctioned 
durmg the last three years for modernisation of Police 
Forces, State-wise; 

(b) whether the Government are considering to 
br ing Administrat ive Reforms in the Police 
Department; and 

(c) H so, the details thereof? 
THE MINISTER OF HOME AFFAIRS (SHRI 

INDRAJIT GUPTA) : (a) A statement containing the 
requisite Information is enclosed. 

(b) and (c). Since 'Police' is a State subject, it is 
primarily the concern of the State Governments to 
carry out admlnlstratlve reforms in their Police 
%artmentr, Tho Central GoverNment, on Its pa r t  
Provide8 proiesr lonal  guidance to the States on 
Wrlour repacts of policing, In addition to financial 
a88i~lsnca for modernlring their forces. 

Modernisation of Police Forces 

(Rs In lakhs) 

Name of State Amount Sanct~oned 
1993-94 1994-95 1995-96 

Andhra Pradesh 230.51 
Aruncachal Pradesh 92.54 
Assam 47 71 
Bihar 284 . O O  
Goa 43.61 
Gujarat 123.22 
Haryana 35.8555 
Himachal Pradesh 81.38 
Jammu 8 Kashm~r 78.10 
Karnataka 184.159 
Kerala 113.99 
Ma harashtra 167.265 
Madhya Pradesh 309.12 
Manipur 34.63 
Meghalaya 12.92 
Mizoram 87.78 
Nagaland 34.63 
Orissa 132 93 
Punjab 38 09 
Rajasthan 105 02 
Sikkim 34.44 
Tripura 46.53 
Tamil Nadu 259.95 
Uttar Pradesh 240.00 
West Bengal 181.44 

[Translation] 

Cancer ln r t l tu te  

42. SHRlMATl SHEELA GAUTAM Will the 
Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether any cancer institute has received 
loreign aid during the last three years; 

(b) if so, the details thereof and the amount of 
assletance received, institution-wise; and 

(c) the number of cancer institutions proposed to 
be set up during 1997, location-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) : (a)  and (b) The Central  
Government provides support to 12 Reg~onal Cancer 
Centre8 to procure equipment used for treatment of 
cancer pallents, Information relrtmg to foreign ald 



147 Written Answers 

recerved by  Reg iona l  Cancer  Cen t res  is b e i n g  
collected and will b e  laid on the table of the House. 

(c)  This Ministry has no scheme for setting up 
cancer institutions. F~nancia l  assistance is, however, 
provided for procurement of cobalt therapy units and 
other equipment to institutions, undertaking health 
education activities relating to early cancer detection 
and paln re l~ef  measures in select districts. 

M in ing  Lease i n  Karnataka 

4 3  SHRI K .C.  KONDAIAH : Will the Minister 
of MINES be pleased to state : 

( a )  whether  requests  r e c e ~ v e d  by the State 
Government  of Karna taka  for m in ing  lease are 
p e n d ~ n g  w i th  t h e  U n i o n  Government  for a 
considerable time; 

i b )  11 so,  the details thereof; 
l c )  the reasons for delay in this regard; and 
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id )  the time by which these cases are likely to 
be cleared' 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) (a)  to (d)  Three such proposals have been 
recelved seeking Central Government's approval to 
r e l a x a t ~ o n  f rom cer ta in  rules govern ing grant of 
mlnlng leases. In two of these cases,  the State 
Government proposes to give the Mining Lease to 
later a p p l ~ c a n t s  exerclslng t h e ~ r  d rsc re t~on  under 
Sec t~on  11 (4 )  of the Mines and Minerals (Regulat~on 
and Development) Act, 1957. I ~ I  the rema~ning case, 
the State Government has sought exemption from 
n o ! i f y ~ n g  a v a i l a b ~ l ~ t y  o t  the  area for regrant  as 
requrred by Rule 59!1) of the Mineral Concess~on 
R u l e s .  1 9 6 0  F u l l  j us t i f i ca t ion  for  p r o p o s e d  
re laxa t~ons /exempt~ons  has been sought from the 
State Government 

Study o f  Heal th  8 F.P. Suppor t  

44 SHRI P.R. DASMUNSI W ~ i l  the Mlnlster 
of HEALTH AND FAMILY WELFARE be pleased to 
state . 

( a )  whe ther  a f te r  last  c e n s u s  t h e  U n i o n  
Government had conducted any study of the Health 
B E P Support to rural and urban populbtion In the 
country. 

lb, ~f so,'whether the Government have prepared 
any report on  the Health 8 F P  facll lt~es ava~lable In 
various hospitals at Metropolltan and at ~ n d u s t r ~ a l  
cities. 

(c,  rt so,  whether the Health 8 F P Servlces are 
s a t ~ s l a c t o r y  a s  per  t h e  repor t  p repared  b y  the 
Government, and 

(d )  if not, the stops Government propose to be 
taken involvmg State Governments In thls regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) : (a) A number of studles have 
been conducted to see the outreach and access to 
Health and Family Welfare Services available to the 
populat ion. 

(b) a special report on  the Delhi Hosp~ta ls  has 
b e e n  recen t l y  p r e p a r e d .  I n  t h e  res t  of the  
metropolitan areas and  for other major cities the 
responsibility of having a facil it ies survo, done IS 
that of the State Government, many of whom have 
undertaken such an exercise. 

(c) The reports point to situations which differ 
from State to State, District to District an71 the level 
of satislaction depends on the allocation 1 funds for 
providing intrastructure according to specl !~od norms 

(d) The States have been constantly lnvolved in 
improv ing a l locat ive ef f ic iency s o  th t t  t he re  is 
improvement in the quality of services. 

Insta l la t ion of Thermal  Power 
Stat ion At Suratgarh 

45 SHRI MAHENDRA SlNGH BPATI :Wi l l  the 
PRIME MINISTER be pleased to state 

(a)  whether sanction has already b :en accorded 
to set up a thermal power statlon at :;uratgarh of 
Shri Ganganagar district, 

(b) whether the land tor setting uf 1.1 this power 
statlon has been acquired; 

(c )  if so,  the time by which this I-,,wer statron is 
lrkely to be c o m m ~ s s ~ o n e d ;  

(d)  whether this stallon is likely t tie completed 
w i th~n  the stipulated time, 

(e)  if so,  the details thereof; an 
(1) if not, the reasons therefor? 
THE MINISTER OF STATE IN THF MINISTRY OF 

POWER AND MINISTER OF STATE IPI 'THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S. VENUGOPALACHARI) . (a) and 1 1 ) .  Yes, Sir 

(c)  to (I). F ~ r s t  unit of 250 MW I ( .  scheduled to be 
commissioned in March, 1997 and the S e c o ~ d  unit 
of 250  MW is scheduled to  b e  .ommlss ioned In 
M a r c h ,  1 9 9 9 ,  sub jec t  t o  the  s ' :~ te government  
provrdmg the required funds for t b ~ !  project 

[Engl ish]  

In fant  Mortal i ty 

46.  PROF. AJIT KUMAR MEHTA , WIII the 
Minister of HEALTH AND FAMILY WELFARE b e  
p l e a s e 4  to state , 

( a )  whether  any survey ' 1 ,  study I h e  in fant  
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mortality rat# in various States both in the urban and 
rural areas was conducted by the Government;

(b) if so, when and the results acheived thereby;
(c) whether infant mortality rate has shown any 

rise/fatl according to the latest study;
(d) If so, the details thereof;
(e) the reasons attributed for the rise, if any, in 

infant mortality rate stating the states where the 
incidents ot infant mortality have risen; and

(f) the measures contemplated by the 
Government to bring about .improvements in the 
health programmes?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHB! SALEEfo 
IQBAL SHERVANI) :(n) and (b). The office of the 
Registrar General of India regularly caries out 
surveys to estimate tlv Infant Mortality Rate through 
the Sample Registration System In th< irbk.i and 
rural areas. The estimates of the Infant Mortality 
Rates for India and » e major States for the year 
1994, and the averag* estimates of Infant Mortality 
Rates for the smaller tates/Union Territories for the 
period 1992-94 are w e n  in enclosed statemen 
and li respectively.

(c) to (e). The Infa t mortality rate at the national 
level is showing a de< ining trend. The estimates of 
Infant mortality rate I r India and the major States 
for the last four years are given in the enclosed 
statement-ill.

(f) the Child Smvival and Safe Motherhood 
programme launched in phases in 1992 seeks to 
rapidly reduce infant mortality through Immunization, 
Control of Diarrhoeal diseases care of acute 
respiratory infection cases, provision of essential 
newborn care and Prophylaxis against Vitamin A 
deficiency. Ail districts of the country will be covered 
by the Programme in 1996-97.

STATEMENT-1

Infam Mortality Rates t 
India and Major States 

1994

India* 74
Andhra Pradesh 65
Assam 78
Bihar 67
Gujarat 64
Haryana 70
Karnataka 67
Kerala 16
Madhya Prades 98
Maharashtra 55
Orissa 103
Punjab 53

Rajasthan 84
Tamil Nadu 59
Uttar Pradesh 88
West Bengal 62

Excludes Jammu and Kashmir
(Source : Sample Registration System)

STATEMENT-11

Provisional estimates of Infant Mortality Rate
(IMR) for the period 1992-94 for smaller States/

U.Ts

S.No. Smaller States and IMR for
Union Territories 1992-94

1. Arunachal Pradesh 63
2. Goa 14
3. Himachal Pradesh 63
4. Jammu & Kashmir N.A.
5. Manipur 23
6. Maghalaya 49
7. Mizoram N.A.
8. Nagaland 6
9. Sikkim 37

10. Tripura 43

UNION TERRITORIES
1. A & Islands 30
2. Chandigarh 32
3. Dadra & Nagar Haveli 78
4. Daman & Diu 43
5. Delhi 43
6. Lakshadweep 27
7. Pondicherry 31

N.A. -Not available
(Source : Sample Registration System)

STATEMENT4II

Infant Mortality Rates, 1991-94

Major States 1991 1992 1993 1994

1 2 3 4 5
India* 80 79 74 74
Major States
Andhra Pradesh 73 71 64 65
Assam 81 76 81 78
Bihar 69 73 70 67
Gujarat 69 67 58 64
Haryana 68 75 66 70



151 Wrltton Answers JULY 10, 1996 Wrlttsn Answors 152 

Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Orissa 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 

Excludes Jammu 6 Kashmir 
N.A , Not available 

Source Sample Registrat~on System 

Terror ism i n  J & K 

47. DR. SATYANARAYAN JATlA : 
SHRI JAGMOHAN : 

Will the PRIME MINISTER be pleased to state 
(a)  total number of persons killed and mjured in 

terrorism related vlolence d u r ~ n g  last SIX months, 
Month -w~se ;  

(b) the number out of them of c i v ~ l ~ a n s ,  militants 
and securlty personnels separately, 

(c)  the number of persons abducted and reported 
missing durlng the perlod: 

( d )  the number o f  t lme bomb and landmines 
expios~ons took place and security personnels were 
attached and p u b l ~ c  and private property destroyed1 
set on f ~ r e ,  

(e j  whether any rellef has been provided to the 
vlctlrns of t h ~ s  v~olence,  and 

l f )  ~f so ,  the details therof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

P E R S O N N E L ,  P U B L I C  GRIEVANCES A N D  
PENSIONS AND MINISTER OF STATE I N  THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S 
R.  BALASUBRAMANIAN) (a)  to (d)  Accordmg to 
informat~on made available by the State Government: 

1 1 )  1372 persons were kllled and 1020 were 
injured In terrorlst vloience dur~ng  the last 
SIX m o n t h s  ( J a n  to June  1 9 9 6 ) ,  the  
monthw~se details are as under , 

Month K~ l led  Inlured 

January 224 118 
February 235 136 
March 23 1 100 

Apr i l  259 238 
May 234 226 
June 189 202 

( i i )  

( i i i )  

( iv) 

The persons kil led include 702 clvll ians, 
604 mi l i tan ts  a n d  66  secur l t y  f o r c e  
personnel,  whi le 795 civilians and  225 
secur i ty  fo rce  p e r s o n n e l  were  In jured 
during the period. 
352 persons are reported to have been 
abducted durlng the period, of whom 121 
are reported to be missing. 
373 exp los ions  took p l a c e  dur ing  the  
per iod and there were 815 attacks on  
secur i ty  force personne l .  418 pr lvate 
buildings and 92 public buildingslproperty 
are repor ted  t o  h a v e  b e e n  damaged1 
destroyed in terrorist violence during the 
period. 

(e)  and (1). According to the policy being followed 
by the State Government ex-gratia re l~e f  of Rs. 1 
lakh is being paid to the next of kin of those kllled 
in terrorist violence, and amounts varying from Rs 
500 to 25,000  to those Injured (depending upon 
grevlousness of the injury). In cases of damagelloss 
to immovable property, relief is being given O 50 
percent of the assessed damage, subject to a l lm~t  
of Rs 1 lakh Relief in terms of this policy is b e ~ n g  
provlded to  the effected persons on  a con t inu~ng  
basis after the necessary inquiry, verif ication and 
assessment. 

[Translat ion]  

Law A n d  Order Situation in Delhi 

48. SHRI E .  AHAMED : Will the Min~ster  of 
HOME AFFAIRS be pleased to state 

( a )  whe ther  law a n d  o r d e r  situation h a s  
deterlorated In Delhi in the recent months; 

(b) if so, the number of persons murdered and 
k~dnapped In Delhi during the last throe months, and 

( c )  the correct ive s teps  b e i n g  taken  In  t h ~ s  
regard? 

THE MINISTER OF H O M E  AFFAIRS ( S H R I  
INDRAJIT GUPTA) . (a) No, Sir. 

( b )  T h e  n u m b e r  o f  p e r s o n s  m u r d e r e d  a n d  ,. 
k~dnapped in Dolhl  during April, May and June, 1995 
and 1996 was as under : 

1995 1986 
-- 

Murdered 143 142 
Kidnapped 256 237 
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(b) whether the Government have provided ex- (b) to (g). As 'Police' and 'Public Order' are State 
gratia payment to the victims; subjects, the registration, detectlon, Investigation and 

(c)  if not, the reasons therefor and the time by preventation of crime is primarily the responslbllity 
which the payment is likely to be made; of t h e  S t a t e  Gov ts . /UT A d m l n l s t r a t i o n s .  T h e  

responsiblllty of the State Governments, interalla also 
(d) whether the perpetrators were arrested in all includes formulation of schemes to curb crimes and 

the above crimes; to provide appropriate ex-gratia payment to victims. 
(e)  if not. the reasons therefor: No statiscis on  ex-gratia payment and atarrests in 
> ,  

individual cases are maintained at Central level. The 
( f )  whether lhe have formulated any Central Government, on Its part, has been writing, scheme to prevent such crimes; and from time to time to the State Govts, to b e  extra 
(g )  11 so, the details thereof and the reasons for vigilant in the matter of prevention of crimes against 

lncrease ~n crlmes? SCs/STs and to .effectively utilise the specific laws 
T H E  OF HOME (SHRI and legal provisions already in force to check crimes 

INDRAJIT GUPTA) . (a)  A assessment 1s enclosed. against SCslSTs. 

STATEMENT 

Incidents of c r m e s  committed agarnsf SCs/STs in Uttar Pradesh during 1995 and 1996. 
- 

Year Murder Rape PCR Act SCs l  STs (Prevention of 
Atrocities Act, 1989) 

-- 

SCHEDULED CASTES 
1595 296 32 1 121 81 17 
1596' 8 6 114 . 3 0 1889 

SCHEDULED TRIBES 
: 495 1 1 2 7 9 
1996' 0 1 4 2 - -- -.--- - - - . - -- - - 

Upto Aprll month only 
(Ncte F~gures are based on Monthly Crime Slat~st~cs and are Prov~s~onal) 

[Engl ish] 

Digi ta l  Communicat ion8 System 

52. SHRl SURESH KALMADI ; Will the Mlnlster 
of COMMUNICATIONS be pleased to state 

(a, whether the Government have selected Nl lT 
and Llptron to  train about  one lakh middle level 
employees to handle digital communlcatlons system. 
and 

( b j  11 so, the de ta~ ls  of the agreement? 
THE MINISTER OF COMMUNICATIONS fSHRI 

B E N 1  PRASAD VERMA)  : !a) the Department of 
Telecom has awarded Work Orders to M/s NllT Ltd 
and MIS Uptron India Ltd, on  6.5 96 to provide 2 
weeks t ra ln lng In computers to  42,700 o f f l c ~ a l s  
el~glble for apporntment as Senlor Telecom Operatlng 
A s s ~ t e n t s  In 4 s t r e a m s  v lz  G e n e r a l ,  P h o n e s ,  
Telegraph General and Telegraphy 

Ib j  No agreement has been slgned between the 
Department and the trarnlng lnstltutions However, 
wcrk orders have been given to them l o  implement 

the a fo resa~d  trainlng programme and the salient 
features of the work order are as follows 

(I) Mls NllT Ltd. have been given Work Orders 
to Impart tralning to 21,300 of fc la ls  of the 
followlng Telecom C~rc ies  . 
Assam, Blhar, Gujarat, Madras Telephone 
Dlstrlct, MTNL Deihi, North East,  Orlssa, 
Rajasthan, Tamilnadu and Maharashtra 

( i l )  The Work Order placed on MIS Uptron l n d ~ a  
Ltd prov~des for tralning to 21,400 offlclals 
of Ihe followlng Telecom clrcles 

A n d h r a  P r a d e s h ,  C a l c u t t a  Te lephone  
D~str ic t ,  Haryana, Hlmachal Pradesh, J & 
K ,  Karnataka,  Madhya  Pradesh ,  MTNL 
Mumbai, U.P. (East) and U P. (West), r 

( i i i )  The training shall be of 2 weeks duratlon 
and  the  t ra in ing f e e  8 Rs 24001- (,el 
trainee is payable to these institutes 

( iv) T h e  t r a l n i n g  s h a l l  b e  provided In 
accordance wlth the syllabus prescrlt.ed 
by DOT. 
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(v) The training shall be conducted at the 
Contractor's premises and all 
arrangements for computer hardware, 
software, class-room, furniture, faculty 
teaehtng-aids and course materials shall 
be made by the contractors.

(vi) The training shall be provided by the 
contractor at Clrcle/District/SSA  
Headquarters either at his existing training 
centres or by opening new training centres 
for the purpose.

(vii) The contractor shall make available 
necessary infrastructure at the new 
locations of training centres in each 
Telecom circle/Dlstrlct within 3 months from 
the date of receipt of Intimation from CGMs 
for opening the training centres.

(viii) The contractors shall provide training, 
course materials to individual trainees for 
their personal use free of cost.

(ix) The contractors shall complete the training 
of the target population by 31.03.1997.

[ Translation]

Development of Non-Conventional 
Energy Sources

53. PROF. RASA SINGH RAWAT : Will the 
PRIME MINISTER be pleased to state :

(a) the priorities set up by the new Government 
for development of Non-Conventional Energy 
Sources;

(b) whether the Government have conducted any 
survey to find out the ways to enhance its 
development;

(c) if so, the details thereof and the quantum of 
energy likely to be generated as a result thereof;

(d) the details of Non-Conventional Energy 
Sources in Rajasthan and the names of various 
companies with whom agreements have been signed 
for generating energy from these sources and the 
countries to which these companies belong to; and

(e) the time by which these projects are likely to 
be made operative and the target fixed for generating 
power?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) ; (a) The new Government 
is giving high priority to the development and 
utilisation of non-conventional source of energy. The 
programmes for harnessing of decentralised energy 
sources and grid-connected power will be vigorously 
implemented.

(b) As per r«  omroendatlons of experts and as a 
result of interaction in conferences and workshops,

schemes for development of various renewable 
energy systems with a combination of capital 
subsidies and interest subsidies have been evolved 
to promote developoment of renewable energy 
sources. The Government propose to intensify the 
efforts so that the full potential in various sectors is 
realised at the earliest.

(c) As a result of the promotional efforts of the 
Central and State Government, it is expected that 
about 1400 MW of grid-connected renewable energy 
capacity will be created by the end of the 8th Plan 
In addition to large coverage of decentralised energy 
systems.

(d) and (e). In addition to harnessing of various 
renewable energy systems, In view of high-level of 
solar insoiation, the Government of Rajasthan invited 
proposals for setting up of solar energy projects. 
Based on the applications received, the State 
Government has issued letters of intent to three 
companies, namely, Amoco Enron Power 
Development Corporation of USA, Energen 
International of Sri Lanka and Sun Source India Ltd. 
Ahmedabad, India for setting up of solar energy 
based power projects. The three projects are 
expected to have an eventual capacity of 50 MW, 
200 MW and 50 MW respectively. As per the letter 
of intent, the first set of systems with a small capacity 
of 0.25 MW is expected to be commissioned by 
December, 1996.

[English]

Centrally Sponsored Health Schemes

54. SHRI R.B. RAI : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of health related Schemes 
sponsored by the Union Government; and

(b) achievements made so far in this regard, 
scheme-wise?

THE MINISTER OF STATE OF THE MINISTRY 
OF HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) : (a) and (b). The details of major 
Centrally Sponsored Schemes being implemented 
In the States/UTs and achievements made in respect 
of these schemes are given enclosed as statement.

STATEMENT

Achievements under Major Centrally Sponsored 
Schemes for the Country During 1995-96

S.No. Name of the Scheme 1995-96
achievements

1 2 3

1. National Malaria Eradication Programme
(NMEP)

(I) No. of positive cases 2.80 million
detected and treated
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( i i )  No. of P.F. cases detected 1 .O9 million 
and treated 

Measures for the containment of Malaria were 
further strengthened through supply ot insecticides 
and  d rugs  t o  the  States.  One  of  the  ma in  
achievements was supply of synthetic pyrethroid, 
b ioc~des and medicated bed nets for the first time to 
widen the strategies for control of the vector. 

Nat ional  Leprosy Er rd ice t ion  Programme 

New cases detected 
Cases brought under 
treatment 
Cases discharged 
Nat ional  T.B. Contro l  
New Cases detected 
Sputum examined 

4.24 lakhs 
4.20 lakhs 

6.13 lakhs 

Progr rmme 
13.82 lakhs 
19 86 lakhs 

Nat ional  Programme for  con t ro l  01 Bl indness 
Cataract operations 24.47 lakhs 
performed 

Family Welfare Programmes 
( i )  Immunization coverage 

D.P.T. 
Polio 
B.C.G.  
Measles 

( 1 1 )  Family P lann~ng 
Coverage 
Ster i l~sat ion 
I U D  
C C Users 
0 . P  Users 

(No, of children 
covered) 

222.22 lakhs 
224 66 lakhs 
237.99 lakhs 
200.38 lakhs 
(No of cases) 

43 80 lakhs 
68.10 lakhs 

144.07 lakhs 
42.17 lakhs 

6. Nat ional  AIDS Contro l  Programme 
During the last four  years of the 
implementation of the programme, 
154 Zona l  Blood Testing Centres 
have been established all over the 
coun t ry  to  p rov i de  HIV tes t ing  
faci l i t ies. 199 Blood Banks have 
been modernised during 1995-96. In 
serv ice  t ra in ing  to 128  Med i ca l  
Officers, 747 Blood Bank Technicians 
and 37 Drug Inspectors have been 
imparted under the programme, 372 
ex is t ing  STD  c l in ics  in  Med i ca l  
Colleges, and in District and Taluka 
hospi ta ls  are be ing  st rengthened 
through the provision of laboratory 
equ ipments  and  t r a i n ~ n g  of 
manpower. 

Shar ing of  Power 

55 SHRl MULLAPPALLY RAMACHANDRAN 
Will the PRIME MINISTER be pleased to state 

(a)  whether the sharing of power, have been 
among the Southern States worked out; 

(b) if so, the details thereof: and 

( c )  the share of Kerala from Southern power 
grid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S VENUGOPALACHARI) , (a) to (c) Share of various 
Southern states including Kerala out of central sector 
projects in the region is ind~cated in the enclosed 
statement 

STATEMENT 

Sharing of Power 
Shares of the Consbtuent from Central Power Sector Generatrng Stations in Southern Region 

NTPC --- MAPP NLC-II (STG.1) - NLC-II(STG.2) -- 
Yo MW O/o MW O/o MW % MW 

----.-. ." 

Andhra Pradesh 27.6 580 8 5 26 9 15.4 9 7 21.4 180 
Karnalaka 16 4 345 6 4 21 76 13  3 8 4 13 7 115 
Kerala 11 6 245 5.31 18 02 10 0 6 3 10 7 9 0 
Tam11 Nadu 22 4 470 7 45 253 30  28 0 176 31 5 265 
Pondlcherry 2 .4  5 0 1.1 3 74 10 3 6 5 1 .8  -... -- 15 ---.-. , --, 
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Po l lu t lon  Con t ro l  I n  Mahararhtra 

56. SHRl JAI PRAKASH AGARWAL : Will the 
Min is ter  of E N V I R O N M E N T  A N D  F O R E S T S  b e  

,pleased to state : ' 
(a) whether the Government have drawn any plan 

to help the Maharashtra Government to control the 
Industrial and environmental pollution in the State; 

(b) il so, the details thereof; and 
(c) the funds allocated by the Government for 

thls purpose, scheme-wise? 
THE MINISTER OF STATE OF THE MINISTRY OF 

E N V I R O N M E N T  A N D  F O R E S T S  (CAPT.  JA I  
NARAYAN P R A S A D  NISHAD)  : (a )  and  ( b ) .  No  
speciflc plan has been drawn to help the Maharashtra 
Government  t o  c o n t r o l  t h e  indus t r ia l  and  
environmental pollution in the State. However, the 
Government  has  taken  various s teps to contro l  
industrial and environmental pollution In the country, 
including the State of Maharashtra These Include 
the following : 

E f f luent  and  emiss lon  s tandards have  
been notified for the major categories of 
polluting industrles 
lndustr ies have been directed to mstal l  
necessary po l lu t lon  con t ro l  equipment  
wlthin a stipulated tlme-frame and legal 
actlon is taken against the detaultlng unlts 
E n v l r o n m e n t a l  g u ~ d e l i n e s  h a v e  b e e n  
e v o l v e d  tor  s i t l ng  and  operation of 
lndustrles. 
17 categories of hlghly p ~ l l u t l n g  industrles 
have  been  ident l t ied for prlorlty ac l lon 
which lnclude the Industries from the State 
of Maharashtra also 
Chembur and Tarapur In Maharashtra have 
been Identifled as two of the 24 crltlcally 
polluted areas In the country tor abatement 
of pol lut lon. 
Under the World Bank asslsted lndustrlal 
Pol lut lon Control  Project,  asslstance IS 
provlded for clvi l  constructlon of Central 
a n d  R e g l o n a l  L a b o r a t o r ~ e s  ot the  
Maharashtra Stale Pollutlon Control Board, 
and  for set f lng up  of common effluent 
treatment plants In the cluster of small 
scale industrles 
The water cess collected trom s p e c ~ f ~ e d  
indust r les and  local  bod les  under the 
Water (Prevention and Control of Pol lut~on) 
Coss  Ac t .  1977 ,  IS reimbursed to the 
respective State Pollution Control Boards, 
i n c l u d i n g  t h e  M a h a r a s h l r a  Po l lu t lon  
Contro l  Board ,  whlch IS ut i l lsed by  the 
State Boards for asslting lndustrlal units 
i n  adopt ion of c lean  technologies and  
sewage t reatment  systems as  also for 
other purposes as per the decislon of the 
re rpoc tne  State Boards 

Under  the  s c h e m e  for  a s s l s t a n c e  for 
abatement of pollution, funds are given to 
the State Boards and States' Environment 
D e p a r t m e n t s ,  bncluding t h e  S t a t e  ot 
M a h a r a s h t r a ,  for  s p e c i f i c  s t u d l e s  In 
pollution control and prevention, and tor 
purchase of laboratory equlpments,  on  
their request. 
In order to prevent lndustrlal pollution In 
fu tu re  a n d  t o  f a c ~ l i t a t e  sustainable 
developoment, the Government has made 
~t compulsory for major spec~f lc  projects to 
have env~ronmenta l  clearance based on  
impact assessment and associated studles 
In order to prevent hazards f rom toxlc 
chemicals, the  G o v e r n m e n t  IS  
implementing the  H a z a r d o u s  W a s t e s  
(Management and Handling) Rules, 1585 
and the Manufacture Storage and Imp3rl 
of Hazardous Chemicals Rules, 1989 that 
have been not l f~ed under the E n v l r o n m e ~ t  
(Protect~on) Act, 1986 
E n v r ~ o n m e n t a l  Aud l t  In the  f o r m  c !  
Envlronmental Statement has been maoe 
mandato ry  to  a l l  the  p o l l u t i n g  u c ' ! s  
lmplementat~on of this scheme IS expecled 
to promote not only smoo!h monitoring ;! 
~ n d u s t r ~ a l  actlvltles but also In adoptlo- G' 
l ow~cos t  technologies and m ~ n l m l s a t ~ c c  3' 
resource consumption 

In order to promote pollutlon preven:ion 
and waste minlmlsatlon among the smai' 
scale sector, the Mlnistry has launchec a 
campalgn to establish waste rnlnlrnlsatio* 
c~rc les In clusters of small scale ~ n d u s r r ~ e s  
of the same category under the World Bank 
assisted lndust r la l  P o l l u t ~ o n  Preven:ion 
Project In different parts of the couptry 
lncludlng Maharashtra 
Slnce April 1995 unleaded petrol 1s made 
a v a ~ l a b l e  In  M u m b a l  a n d  v e h c ~ l e s  
registered In Murnbal after 1st Aprll 1935 
are requlred l o  mstal catalytic converters 
More  stringent n o r m s  for v e h ~ c u i a r  
emlsslon have  been  n o t ~ f ~ e d  under the 
Motor Vehlcles Rules. 1989 and have come 
into effect trom April, 1996 
It IS  necessary  for veh ic les  to  obta - 
"Pol lu t~on under Control" certit lcate trcF, 
Transport Department Authorued garages 
There are 222 a u t h r o r ~ s e d  garages - 
Maharashtra State 
Gross and mass emlsslon s!andards '2, 

vehlcies have been prescribed uncer !"e 
Central Motor Vehlcle Rules 7969 and are  
b e ~ n g  l m p l e m e n l e d  t h r o ~ g ' r  Transpi-r :  
Author~ty In the Slate 
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(c)  No direct financial assistance for pollution 
control to the State of Maharashtra is pbv ided  by 
the Cent ra l  Government .  However,  f i nanc ia l  
ass is tance for  c i v i l  construct ion of cen t ra l  and  
regional  laborator ies of the Maharashtra State 
Pollution Control Board,  and subsidy as Central 
Government share for setting up of Common Effluent 
Treatment Plants and for conducting specific studies 
in the area of pollution control and prevention is 
provided to the Maharashtra State Pollution Control 
Board on their request. The scheme-wise details of 
such financial assistance is given below : 

S. Name ot the Scheme Amount Year 
No (Rs. in lakhs) 

1 Reimbursement of 520.00 1995-96 
water cess . . .  

2 .  Assistance for abatement 1 00 1995-96 
of p r  jution 

3.  Adoption of clean technolo- 3 .00  1995.96 
gies In Small Scale Industries 

4.  World Bank assisted industrial 
pollution control project. 
(a) Setting up of Common 143 925 1990.96 

Effluent Treatment 
Plants (CETP) 

(b) Civil Construction of 60 175 1992.93 
Central 8 Reg~ona l  
Labortorles of the 
Maharashtra State 
Pollution Control Board 

[Trans:a!lon,l  

Telephones i n  Rajasthan 

5 7  SHRI MAHENDRA SlNGH BHATl Will the 
M ~ r , s t e i  o f  COMMUNICATIONS be pleased to state 

( 3 1  whe!qer the Government propose to Introduce 

U.H.F. and Optical Fibre System in certaln districts of 
Rajasthan; 

(b) if so, the details thereof; 
(c) the allocation made for the purpose; and 

(d) the time by which these systems are likely to 
be introduced? 

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VERMA) : (a )  All the 31 District 
Headquarters of Rajasthan are already connected 
on reliable media viz Optical Fibre Micro Wave and 
Digital  Coaxial Systems In addi t ion,  for Long-  
distance connectivity to these District Head-quarters. 
several Optical Fibre Cables Schemes are targetled 
tor commissioning during 1996-97. 

(b)  ( i )  Long  D is tance  op t l ca l  F ib re  Cab le  
schemes targetted for commissioning 
dur ing  1996 -97  are g i ven  in  the 
statement-l enclosed 

( i i )  GHz M~crowave systems targetted for 
commiss~oning during 1996-97 are at 
statement-ll enclosed. 

(c )  Funds for these schemes have already been 
asked lor  In the capital work programme d u r ~ n g  
1996-97 

(d) 1996-97 as referred to in (b)  above 

STATEMENT-I 

A OFC Schemes targetted for commlsslonlng 
durmg 1996.97 are 

1 Sikar-Jhunjhunu-Hanumangarh-Sr~ganganagar  
14OMbIs OFC 

2 Jalpur-Kola-lndore 140Mbls OFC 
3 New Delhl-Alwar-Bharatpur-Ja~pur 14OMbIs 

OFC. 
4 Madanganj-Makrana-Kuchamanc~ly 34Mb/s OFC -- -.-.A - .-. - -. 

STATEMENT-II 

The 1 0 1 i o ~ 1 ~ ~  2 GHZ M/W Schemes are rargetted for commissionrng durrng 1996-97 
-. - - . - - - - - -.-- . . -. ,- . . - -- - . . . . . - -- - . . --. .- --- - ...--- --- . 

A;me. 1 Kekrl-Sarwar 2G-30 
Pa 1 1  1 Pall-Sojatclty ' 2G-120 

2 Sojatc~ty~Sojat  Road 2G-30 
Banswara 1 Rakho-Bagldora 2G-30 

2 Sagware-MIK Exchange 2G-120 
3 Kusnalgarh M'W-Exch 2G-30 

B a i m e ~  1 Barmer Mongta ?G-120 
2 Mangta-Ehor~mana 2G-30 
3 Manta.Choncan 2G-30 
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Jodhpur 

Bhi lwara 

Chittorgarh 

Bikaner 
Udaipur 
Sriganagnagar I. 
Kota, Beran II 1 .  
Jhalawar 2 .  

3 
4 
5 .  

Sawai. 1.  
rnadhopur 2 

Dausa 1 .  

Slkar 6 JJN 1 
2 
3 
1 

1 
2 
3 
4 

Churu  1 
2 

Alwar 
Jalpur 

Balot ta-Bamdhrt l  
Jod h p u t - B ~ l ~ - P l p a t ~ I t y  
Basal-Boranda 
Bhl lwara-Shahpura 
Jahajpur-Shahpurr  
Pa  tadone-Al lnd 
Bh i lwara~Mandr lgarh  
Paradose-B l l l a  ' 

Reshml43angaput 
Chi t torgerh- t4 lmbrhrr r  
h i r n b a h r r a - C h W  Sadrl  
Chhoti  Sadri-Badlsadri 
C h h a t l e r d t i - P t l t r p g r r h  
Pratapgarh-Arnad 
Nimbrhrrr-Nlkum-Bhrdesar 
Bikaner-Loonkrransar 
Fa tehnrgar -Ra i lmrgr r  
SGR-Bin) Bayla 9GH 
Kota-Rawatbhate 
Anta-Gaoepan 
Soyat, P l r rwa  
Jhalawar-J Patan 
Kota-7 hather 
Kota-Patan 
H ~ n d a u n - S r i m a h a v i r j ~  
Lslsot MAW Exchange 
Palsana-Srimadhopur 
C h ~ r a w a - D s g a r  
Ch~rawa-Mandre l la  
Behrod- Neemrena 
M.1 Road-Phagl 
Gal la-Gohar 
Laron K Bas-Paota 
M I Road.Mahapura 
Churu-Ratangarh 
Ratangarh-Rajaldosar 

Conrumption of U r r r  

58 DR LAXMINARAYAN PANDEY Will the 
M ~ n ~ s t e r  of CHEMICALS AND FERTIL IZERS b e  
pleased to state 

(a) whether the farmers are not getting urea In 
the open market and through Co-opetatlve Soclet~es 

(b) 11 so ,  the compla~nts recowed by Govelnmenl 
l rom each State In t h ~ s  regard, and 

rcl the sleps taken to provlde urea to Ihe larrners' 

THE MINISrER OF STATE OF THE MINISTRV J C  
CHEMICALS AND FERTILIZERS (SHRI SHEES GAM 
OLA) (a)  and (b, The ava~labll lty 01 urea lor F e o ' ~ n g  
the demand of the Stares In accordavce  HI:^ ! l e  
ECA al locat~on during current Kha:~! 96 seascn bas 
been adequate so far There have been no repo.:s 
o l  shortages durlng the season yet 

, c )  In order to ensure that adequate avallal\.:,!v 
of urea IS p rov~ded  to the States lor dlstrlbutlcn :? 
the farmers, a close Interface IS malntalned amo:\crs' 
various organlsa l lans r e s p o n s ~ b l e  tor produil:.'" 
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procurement, movement and distrlbutlon of fertlllzers. 
Besides, regular monitoring, the arrangements for 
supply are periodically reviewed in supply Review 
and Inter-Ministerial meetings, held weekly during 
the peak  consump t i on  months ,  and  where in  
representatives of State Governments, canal ising 
agencies and Minlstries of Railways and Surface 
Transport are also associated. 

[Engl ish] 

STD Faci l i ty  t o  Haldlbari  

5 9 .  SHRI AMAR ROY PRADHAN : Wil l  the 
Minister of COMMUNICATIONS be  pleased to state: 

( a )  whether  the  Government  are aware  of 
demer l t s  of  the  STD l ink of Ha ld ibar i  th rough 
Mekhliganj; 

( b )  the  number  of demands  rece ived  by 
Government from public and Members of Parliment 
for provlding STD link to Haldibari through Jalpaiguri 
during the last three years, 

jc) the reasons due to which the STD link to 
Haldlbari could not be provided through Jalpaiguri 
till date and 

(d )  by when the same 1s hkely to be prowded? 
THE MINISTER OF COMMUNICATIONS (SHRI 

BEN1 PqASAD VARMA) . (a) No, Slr, because there 
are no demerits 

(b )  Demand for provlding STD llnk to Haldibari 
through Jalpaigurl was received from Hon'ble M.P. 
(LSj  himself vide his letters dated 26 .8  95 CL 13 9.95 
addressed to the then Hon'ble MOS(C) .  No such 
demand from public has been received. 

( c )  The STD at Haldibarl  has been provided 
through Jalpa~guri  vla Mekhliganj its "Short Distance 
Charg~ng Centre" on the basis of principle of SDCC 
Concept 

!dj Does not arlse as the STD service at Haldibari 
1s worktng smoothly. 

OBC Representat ion In  IAS and  IPS 

60 SHRl RAM KRIPAL YADAV 
SHRI R.L.P VERMA : 

W ~ l i  the PRIME MINISTER be pleased to state 
l a )  the existing percentage of representation of 

backwa rd  c l asses  in  the lnd ian  Adminis t rat ive 
Servlce and the lndlan Police Service, 

(b) the total number of officers under each of the 
above cadres in the country; 

( c )  the  numbe r  o f  pos t s  reserved  for the  
backward classes In the above cadres l y r g  vacant; 

(d) the efforts made by the Government to fill up 
these vacant posts; 

(8) whether the Government are contemplating 
t o  p rov l de  reserva t ion  i n  p romo t i ons  t o  t he  
employees belonging to OBC; 

(1) If so, the details thereof; and 
(g) If not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL,  PUBL IC  GRIEVANCES AND 
PENSIONS AND MINISTER O F  STATE I N  THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) : (a) In the direct recruitment 
to the lndian Administrative Service and the lndian 
Police Service, 27% reservation in recruitment has 
been provided for candidates belonging to the O.B.C. 

(b) the total number of officers in position as on 
1 . 1 . 1  996 are as follows : 

I A S .  5047 
I.P.S. - 2947  

(c)  Nil. 
(d) Does not arise 

(e) This will be  examined 
(1) and (g) .  The I.A.S. and 1.P.S are the highest 

category of Group 'A '  Serv ices. .  Reservat ion IS 
p rov i ded  for  the OBC at the  s tage  of in l t l a l  
recruitment only. As IASIIPS are the highest category 
of C ~ v i l  LerviceslAll lndia Services, and as promotion 
in these services are strictly by the criterla of merit 
and  suitability w i th  due  rega rd  to sen io r i t y ,  
Government have taken a decision not to provide lor 
reservation In promot~on in these Serv~ces.  

[Eng l ish ]  

Assam P r o b l e m  

61 .  SHRI KODlKUNNlL SURESH 
SHRI SHANTILAL PARSOTAMDAS PATEL 

Will the Mmister of HOME AFFAIRS be pleased 
to state 

(a)  whether the Government have  decidedl ls 
considering ~ n ~ t i t a t i o n  of d ia logue w ~ t h  insurgent 
groups In Assam vlz ULFA, NSCN, Bodo Securlty 
Forces etc to solve the Assam problems, and 

(b) if so, the details thereof? 
THE MINISTER O F  HOME AFFAIRS (SHRI  

INDRAJIT GUPTA) (a) and (b). The Government of 
lndia believes in solution of probems through talks 
and negotlatlons to bring about peace, stability and 
development, The Government of lndia IS prepared 
for talks with any group which is willing to work w~ th .  
in the framework of the Constitution of lndla and 
abjure violence No talks have been inltlated w ~ r h  
the terrorlst outfits operating In Assam, as they have 
not Indicated thelr willingness for talks w ~ t h l n  the 
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above parameters and are continuing with violence. 
The Government of lndla la against all manifartatlons 
of violence. 

62 DR. M.P. JAISWAL : Will the Mlnir ter of 
HEALTH AND FAMILY WELFARE b e  pleased to State: 

( a )  whe ther  in fec t ious  d i s e r a e  wh ich  ware  
supposed to have been eradicated are threatening 
to strike back again in much more severe and fatal 
forms; 

(b) i f  so, the detalls thereof; and 
(c)  the precautionary mearures takenlboing taken 

In this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IOBAL SHERVANI) , (a) and (b).  The gradual change 
i n  e c o n o g i c a l  c o n d i t i o n s  resul t rng f rom 
developmental actlvitles, coupled with emergence of 
drug resistant strains of parasitab have led to tha 
resurgence of infectious diseases llke mrlar la k r la -  
azar and Japanese encephalit is. 

(c)  A National Apical Adv18Ory Comrnlttoe (NAAC) 
has been  constituted under the Chalrmanshlp of 
Unlon Health Secretary to formulate a n a t ~ o n  wide 
d isease survei l lance network The actron p o ~ n t e  
env~saged  under the disease surve~l lance scheme 
are collection and flow of inlormallon, strengthening 
of laboratory d ~ a g n o s t i c  so rv lces ,  n e t w o r k ~ n g  of 
cen t res  a n d  continuous mon i to r ing  of d ~ s e a s e  
prevalence. 

[Translation] 

Freedom Flghtrr Penrlon 

63 SHRI LALlT ORAON 
SHRI MOHAN RAWALE 

W ~ l l  the Min~ster  of HOME AFFAIRS be pleased 
to state 

( a )  t h e  n u m b e r  of c a s e s  of B lhar  and  
Maharashtra States "Swatantrata Senani Samman 
Penslon" scheme lylng p e n d ~ n g  with the Central  
Government which were duly recommended and sent 
by the State Governments; and 

(b) the time by  whlch these applicat~ons are llkely 
lo  be drsposed of? 

THE M I N I S T E R  OF HOME AFFAIRS ( S H R I  
INDRAJIT GUPTA) (a)  and (b) All the clalms tor 
grant of freedom lighters pension rece~ved through 
Slate Govts. of f31har I Maharashtra have already 
been examlned and su~table commun~catlon In each 
case has been sent However, aggrieved with the 

decision of the Government regard~ng rejectron of 
tho ~ I a i m S  because of t h e ~ r  not satisfying one or the 
other eligibility conditions, the applicatns keep on 
a e n d i n g  rev iew pe t i t ions l representa t ions  for 
recons~deration of their claims. As eraminat lon and 
disposal of such revlew petit ions is a cont inuous 
process, it is difficult to lay down any definite tlme 
schedule for their disposal 

Mother Dairy Milk Pr icea 

64 .  SHRI PRABHU DAYAL KATHERIA . W ~ l i  
the Minister of ANIMAL HUSBANDRY AND DAIRYING 
be pleased to state : 

(a) whether there was a steep hike in the prrce 
of toned milk being supplied by the Mother D a ~ r y  
recently; 

(b) If so,  the extent of hike made In the prlces 
thereof aiongw~th reasons therefor; and 

(c) the number of times the prlces were h ~ k e d  
during the last six months ind lcat~ng the extent of  
hike made in the prlces each time? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF ANIMAL HUSBANDRY AND DAIRYING IN Tc(E 
MINISTRY OF AGRICULTURE (DR RAGHUVAhSu 
PRASAD SINGH) (a)  to (c) Mother D a ~ r y  Increaseg 
the consumer prlce of toned milk w e f 8 5 96 a s  
under , 

Consumer P r ~ c o  of Toned Milk per litre 
-- 

Prior to After Revrs::- 
Revlsion 

Through bulk vending Rs 91- As  : '  . 
In polypacks Rs 10:- Es ! Z  

The prlce Increase was on account of h l g - e r  
prlces b e ~ n g  p a ~ d  to farmers for the procuremen! :' 
raw mrlk trom them The lmmedlate prevlous price 
revlslon of toned m ~ l k  was effected In May 95 'be 
price 01 lu l l  cream milk was increased f r om Rs '4 

to Rs 1 5  w e t  1 5 2  1996 

[Englrsh] 

Wai t ing List for Telephones 

65. DR MURLI MANOHAR JOSH1 W(I:  !he  
M ~ n ~ s t e r  of COMMUNICATIONS b e  pleased l o  sta!e 

(a)  the number of applrcants In the waiting ',s: 
for telephones In Allahabad dtstrlct under ea;n c! 
the categories as on Aprll 1 ,  1956, and 

( b )  the number of connectlons under each  sf :he 
c a t e g o r i e s  that  a r e  I ~ k e l y  Ic b e  g b e r  3 ~ 1  r -g 
1996-97' 
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THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) : (a) The number of applicants 
in the waiting list as on 01.04.1996 for telephones 
in Allahabad District category wise is given below : 

OYT (G) N-OYT (G) N-OYT (S) 
- --  - - 

16 261 1 4 1 - 
(b)  Al l  the connect ions under each of the 

categories mentioned in (a) are likely to be given 
dur~ng 1996-97 

[Trans la hen] 

Sugarcane Growers 

66. SHRI SATYAIDEO SlNGH : Wi l l  the 
Minister of AGRICULTURE be pleased to state : 

f a !  whether the Government are aware of the 
d~ft lcult~es presently faced by the sugarcane growers 
iv 'ha  country, 

(b j  ~f so, the policy of the Union Government to 
asslst the sugarcane growers. 

( c )  whether sugarcane growers have to burn their 
crop t h ~ s  year since sugar m~i is  refused to lilt their 
product and if so, the loss caused to farmers and the 
country as a result thereof, and 

(d)  the assistance Government rendered to the 
sugarcane growers in the country? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) Yes, 
Sir 

fb) To asslst the sugarcane growers lor increasing 
the productivity, the Government is lmplementlng a 
Central ly 'Sponsored Scheme on Sustainable 
Development of Sugarcane Ba=ed Cropping System 
Areas (SUBACS) In 21 1mport8nt sugarcane growmg 
states on the pattern of 75.25 sharlng bass  between 
GO1 and ~mplementing States. The asslstance under 
the scheme IS glven for crltical inputs, such as,  
seeds farm implements, drip ~rrigatlon, product~on 
technology demonst ra t~on farmers' tralnlng and 
strengthenmg of blo-pest~cides and t~ssue culture 
unlts 

fc)  and (d)  f ~ ~ e r e  were inc~dence of burn~ng of 
Sugar,,tne crop by farmers In some parts of Madhya 
Pradesn. Maharashtra and U P States 

In oraer to render asslstance to the sugarcane 
growers In the matter of clearance 01 their cane price 
r!lres ay the sugar factorles the f 0 l l 0 ~ i n g  measures 
have beer taken, 

' 1 :  Increase in statutory Mmimum Price of 
sugarc!t e from Rs  39 10 to Rs 42 50 per 
qu~ntal, l~nked to a bas~c recovery of 8 5%. 

Grant of late crushing lncentlves to sugar 
factorles at 75% on production of sugar 
achleved between 15.4.1 996 and 31 S.96 
and 100% on production achieved by 
crushing cane between 1.6.96 and 30.9.96, 
as against the normal freesale quota of 
60%. 
Creation of 5 lakh tonnes of buffer stock of 
sugar for a period of 1 year w.0.f. 10.1.96. 
A quantity of 10 Lakh tonnes of freesale 
sugar has been notified tor export. 
The Reserve Bank of lndia (RBI) has 
issued revised guidelines to the banks to 
enable the sugar factories to draw more 
credit from the banks. 

The concerned Ministry in the Government is 
being requested to make some inbuilt systems for 
crushing al l  the sugarcans so that there is no 
repetition of burning of Sugarcane. 

Agricultural Policy 

67. DR. T. SUBBARAMI REDDY : Will the 
Minister of AGRICULTURE be pleased tc stata 

(a) whether the Government have accepted the 
draft Agricultural Policy which was laid on the Table 
of the House on May 14, 1993; and 

(b) if so, the time by which the final Agricultural 
Policy is likely to be announced? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) fSHRI CHATURANAN MISHRA) . (a) and 
(b). The dratt Agriculture Policy which was laid on 
the Table of the House on May 14, 1993 is under 
linalizatlon keeping In view the suggesttons made 
by the Members of Pa r l~amen t  and concerned 
MinistrieslDepartments 01 the Government of lndia 

[Translation] 

On-Going Power Projects 

68. SHRI AMAR PAL SlNGH 
SHRI PANKAJ CHOWDHARY 

Will the PRIME MINISTER be pleased to state 
(a) the total number of power projects b e ~ n g  

implemented in lndla w ~ t h  the lo re~gn asslstancc~, 
(b] the present posttion of each project, 
(c )  the amount of asslstance proposed to be 

prov~ded tor each project, 
(d)  the number of projects out of them lagging 

behim-, 
(e) the reasons therefor; and 
( t )  the loss likely to the suffered due to, delay 

therein? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES. (DR. 
S. VENUGOPALACHARI) :(a) to ( 1 ) .  Information is 
being collected and will be  laid on the Table of the 
House 

[Engl ish]  

69 S H R I H A R I N P A T H A K .  
SHRI RATILAL VARMA : 

Will the Minister of HOME AFFAIRS be  pleased 
to state . 

(a) the number of terrorrsts arrester, ~nterrogated 
and taken into custody in different parts of the courtry 
during the last three years till date; 

(b) the number of foreign nat~onals nut of them 
found ~nvolved in milltan1 actlvltles; 

(c) the selzures made from lheso terrorists, and 
(d )  the number of tore lgn mil i tants ki l led in  

encounters7 
THE MINISTER OF HOME AFFAIRS (SHRI  

INDRAJIT GUPTA) . ( a )  to (d) The ~n lo rma t~on  IS 
b e ~ n g  obtained from the State Governments/Union 
Territory Administrations and w ~ l l  be lald on the Teble 
of the House 

Agr icu l tura l  Programmer  

70 SHRI  T GOPAL KRISHNA : W i l l  the 
I M ~ n ~ s t e r  of AGRICULTURE be pleased to state 

(a) whether the Government are consrdering any 
plan to promote inter-governmental collaboration with 
the nelghbouring countries rn the agricultural sector 
in view of the sim~larilres In sod, cllmate, ecology 
and culture of the people of these countries, and 

(b) ~f so, the details thereof? 
THE MINISTER OF AGRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI  CHATURANAN MISHRA) . (a)  
Government of lndia have already entered into formal 
~n te r -gove rnmen ta l  co l laborat ion,  In the f ield of 
agriculture and allled, sectores with the Governments 
01 Bangladesh,  Nepa l ,  China and Pakrslan The 
p o s s i b ~ l i t i e s  of e n t e r ~ n g  in'to an  ~ n s t i t u t ~ o n a l  
framework of cooperatlon with Myanmar are being 
explored. In addition, there are a number of agreed 
a ~ l i ~ l t l e s  be ing  car r ied  out in the South Asian 
Associat ion for  Reg lona l  Cooperal lon (SAARC)  
COUnlrleS, whereln the member counlrle5 partlclpate 
in varlous technical seminars, workshops, tralning 
programmes, etc. 

(b) The dotal la are golng in the enclosed in 
Statenrent. 

STATEMENT 

An Agreement betweell lndia and Bangladesh 
was s igned on  1 5  ~ u n e ,  1983 t o  p romote  and  
accelerated the progress of research and training in 
sc ient i f ic  cu l t i va t ion  of va r ious  c rops  t h rough  
Agricultural Research Institutes 

(2) NEPAL 
A Memorandum of Understanding between lndla 

and Nepal was signed on 6th December, 1991 for 
promoting development of cooperatlon In agricultural 
science and technology, agricultural production and 
agro-p rocess ing  th rough j o ~ n t  a c t ~ v i t i e s  a n d  
exchanges 

(3) CHINA 
A Memorandum of Understanaing between lndia 

and  China was  s igned  on  11 th  Aprr l .  1992  l o  
p romote  s c ~ e n t ~ f i c ,  t echn i ca l  a n d  econom lc  
cooperation In the f ~ e l d  of agriculture. 

(4) PAKISTAN 
An Agreement between l n 6 a  and Paklstan was 

s i gned  on  4th July ,  1985  for d e v e l o p ~ n g  a n d  
strengthenmg cooperallon In the field of agr~culturai 
research  and deve lopment  be tween  the  two  
countries. 

Whiter Paper 

71. SHRI BANWARI LAL PUROHIT W ~ l l  the 
Minlster of HOME AFFAIRS be pleased to state 

(a) whether the Government propose to probe 
the various scams held durtng the last 5 years and 
to brlng out a White Paper; and 

(b) if so, the details thereof7 
THE MINISTER OF HOME AFFAIRS (SHRI  

INDRAJIT GUPTA) : (a) and (b). Information IS being 
collecled and will be laid on the Table of the House 

Demand and  Supply of Elect r ic i ty  

72 PROF. PREM SlNGH CHANDUMAJRA 
DR. MAHADEEPAK SlNGH SHAKYA 
SHRl BHUPINDER SlNGH HOODA 
SHRI D.P. YADAV : 

Will the PRIME MlNlSTER be  ploasod to stale 

( 4 )  whether nine percent annual Increase has 
been reglstered in demand of electrlcRy durlng tPe 
prevlous years; 

(b) II not, the factual posi t~on In thls regard 
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(c)  whether the increasing add i t~ona l  demand 
for electrci ty could be met in the country as per 
measures adopted during the previous years; 

(d)  if not, the gap existed between demand and 
supply  d u r i n g  1 9 9 3 - 9 4 ,  1 9 9 4 - 9 5  and  1 9 9 5 - 9 6  
sepalately; 

( e )  whether the Government have also made 
assessment in regard to demand during ensuing 
y e a r s ,  

~ f j  11 so, the percentage of demand for electricity 
likely lo be Increased during the ensuing years of 
the N ~ n t h  Five Year Plan; and 

(g) the steps taken to fill up the gap between 
demand and supply of Power" 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S VENUGOPALACHARI) : (a)  and (b) The demand 
of electrical energy durlng the last four years has 
increased, over the previous year, at the following 
rates 

-. .-.- ("10 growth) 
1992-93  1993-94 1994.95 1995-96 

Energy (MU) 5.5 5 9 9 0 10.6 

(c) No. Slr. 
(d)  The overall power availability situation in the 

country during 1993-94, 1994-95 and 1995-96, was 
as under 

(Flg in MU) 
1993-94 1994-95  1995-96 

Requirement 323252 352260  389721 
A v a i l a b ~ l ~ t y  299494 327281 354045 
Defc i t  23758  2 4 9 7 9  35676  

(7.3%) (7.10;o) (9.2%) 

(e) Yes, Sir. 
! f )  According to the 14th Electric Power Survey 

R e p o r t ,  t h e  es t imated  g rowth  rate i n  energy  
regu~rement  and peak load at power station bus-  
bars in u t l l~ t ies  durmg the 9th Plan would b e  as 
under 

(Percentage growth rate) 
1997-  1698- 1999- 2000- 2001 - 

98 99 2000 01 02 
.- A-.. 

Energy 7 5 3  7.4.9 7 4 5  7 3 0  7 1 7  
requirement 
PeakLOad 7 4 5  7 3 8  7 .33  7 1 9  7 .05  

f g j  The measures  taKen l o  reduce the  gap  
b e t w e e n  d e m a n d  a n d  supply  o f  power inc lude  

capac i t y  add i t l on ,  d e m a n d  e l d e  m a n a g e m e n t  
measures, renovation and modernisatlon of existing 
plants, energy conservrtlon, reduction of TBD losses, 
effective uti l isation of generation by  transfer from 
surplus region to deflclt reglon through Inter-regional 
l inks. 

Telephone C o n n r c t l o n r  

73.  SHRl RATILAL KALIDAS VERMA 
SHRl CHANDRESH PATEL ; 

Wi l l  t h e  Mln iater  o f  COMMUNICATIONS b e  
pleased to state : 

(a )  the number of appl lcat lons recelved tor 
opening of STDIISD, P C 0  booths in each district of 
Gujarat during last two years; 

(b) the number of application8 cleared so tar. 
(c) the number of applications pending; 
(d) the steps taken by the Government for early 

clearance of these applications; and 
( e )  the number of appl icants  of SCIST,  ex. 

servicemen, women and handicapped cleared among 
them? 

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) :(a) to  (0) .  The mtormatlon 1s 
being collected and will be laid on the Table of the 
House as soon as possible. 

Cel lphone Recovered in Tihar Jail 

74 .  SHRi SOUMYA RANJAN 
SHRI PARASRAM BHARDWAJ 
SHRl R.L.P. VERMA : 

Will the Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether Cellphone recovered from T~har  Jar1 
recently; 

(b) If so, whether any inquiry has been conducted 
in this regard and outcome thereof; 

(c )  if so, the detal l r  thereof; and 
(d) the detal\s of porsons found involved in thls 

case and action taken again6t them? 
THE MINISTER O F  HOME AFFAIRS ( S H R I  

INDRAJIT GUPTA) : (a) to (dl .  Two cellular phones 
were recovered from the porsession of two accused 
persons in the Central Jall, Tlhar In the month of 
June, 1996 The accused persons were . ( i )  Shri 
Changeiz Khan and  (l i) Shr i  Bri)  Bhushan Sa lan  
Smgh The telephones were sent to the Delhi Pollce 
for establlshlng the indentify of their owners and 
posslble linkages with other indlviduals/groups. One 
of the telephones was  tound to b e  dy8-functional 
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The subscriber of the other telephone is one Shrl 
B r i j esh  S i n g h .  T h e  p u n i s h m e n t  of s t o p p a g e  of 
interviews for one month has been recommended 
for the accused persons from whose possession the 
telephones were recovered. 

Sou thern  Gar  Grid 

75 .  SHRI SELVARASU M , 

SHRI SAMY. V. ALAGlRl : 
SHRI SODE RAMAIAH 

Will the PRIME MINISTER be pleased to state : 

(a)  whether it is a fact that the proposal for a 
Southern Gas G r ~ d  has been approved In principle 
by the Government long back.  

(b)  if so,  the details thereof; 
(c) the reasons for delay In ~mplementat ion of 

the above project; and 
(d) the steps taken or proposed l o  be taken to 

expedlte the lmplementatlon of the above project? 
THE MINISTER OF STATE IN THE MINISTRY OF 

P E T R O L E U M  A N D  NATURAL G A S  ( S H R I  T R 
BAALU). (a )  to (d )  The concept o l  a Southern Gas 
Grid was approved by the Government in prlnclple 
In 1992 The Southern States have comm~ssioned a 
study to ascertain the requirements and locat~ons of 
gas based unlts In Southern l n d ~ a  The Government 
is act~vely  explor~ng the teas~bl i i ty ot lmporting natural 
gas from Omanllran and L lqu l f~ed Natural Gas (LNG) 
at ports In Southern India. 

Tuberculos is  

7 6  SHRlMATl JAYAWANTI MEHTA Wili the 
Mlnlster o l  HEALTH AND FAMILY WELFARE b e  
pleased to state 

( a )  whe ther  T u b e r c u l o s ~ s  is the mos t  k l l ler  
d ~ s e a s e  in I n d ~ a ,  

(b)  if so, the number of persons d ~ e d  due to T.B 
durmg the last three years. State-wlse, 

(c )  the steps being taken by the Government to 
prevent its further spread, and 

(d)  the name of the drugs used for the cure of 
this disease? 

coun t ry  s i n c e  1962 as  a C e n t r a l l y  S p o n s o r e d  
Scheme on  50. 50 shar~ng  basis between the Centre 
and the States So lar 446 Dis t r~ct  TB Centres have 
been  establ ished wrth d ~ a g n o s t ~ c  and  t reatment  
facilities with the servlces p r o v ~ d e d  free of cost Tc 
c u t  shor t  d u r a t i o n  of t r e a t m e n t ,  S h o r t  C o u r s e  
Chemotherapy has been Introduced In 292 d~str ic ts  
It is proposed to cover the whole country under +Re 
programme by 2000 AD. 

Following a review of the programme In 1992 a 
rev~sed  strategy has been adopted to s t r e n g t h e ~  the 
programme to achieve at least eO% cure rate The 
strategy is being t r ~ e d  In 16 project sltes with Worl2 
Bank assistance The early results of these P ~ i o t  
Projects have been vary encouraging 

Thrs strategy will be extended throughout the 
country In a phased manner 

( d )  D r u g s  p r e s c r ~ b e d  u n d e r  t h e  N a t ~ o n a !  
Tuberculos~s Control Programme are R ~ f a m p ~ c i n .  INH 
E t h a m b u t o l .  P y r a z i n a m i d e .  S t r e p t o m y c ~ n  a n d  
Th~acetazone 

Expor t  o f  Hank Yarn 

77 SHRI SUDHIR GlRl : Will the M ~ n ~ s l e r  o! 
TEXTILES be pleased to state 

(a)  the total quantity of hank yarn exported dUr i Ig  
the year 1935,  

(b) the l im~t  fixed for export of hank yarn, 
( c )  the amount as subsldy sanctioned di ir :ng 

1995-96 tor production of hank yarn, 
(d)  the steps taken by the Government to  m i t~ga te  

the grievances of weavers due to the scarcity o' 
hank yarn, and 

(0)  the terms of reference ot fered to the M ~ r a  
Se th  Commi t tee  appointed by  t h e  P l a n r r ~ r l g  
Commission to Improve the  per fo rmance  of the 
handloom industry? 

THE MINISTER O F  T E X T I L E S  ( S H R I  R L 
JALAPPA) , (a) and (b) The hank yarn In count group 
1-60s is not perm~t ted to be exported, except under 
Advance L~cens lng  Scheme. The export f ~ g u r e s  f ~ r  
hank yarn are not malntalned separately 

(c)  and (d)  Government of l n d ~ a  d ~ d  not p r o v ~ a e  
any subsidy for the production of hank yarn However 
subsldy at the rate of Rs 201- per kg was allowec! 
to approved handloom agencies on purchase of hank 

THE 'lNISTER OF STATE O F T H E  'INISTRY OF yarn from splnnlng mills under Hank  Yarn P l l ce  
HEALTH AND WELFARE (SHRI  Subsldy Secheme Presently there a le  no reports o' 
loBAL SHERVANI) : ( a )  and (b) Yes,  Sir The TB scarci ty o f  hank yarn For  r n a ~ n t a ~ n l n g  adequate 
morta l i !~  rate as estimated In various surveys IS 50 supply of hank yarn lo !he the 
per one lakh population. Hospltal based data relating Government of India has been enforcing the hark  
to deaths is complied by the Central Bureau 01 Health yarn obligation on  the mills to pack at least 5 9 o p  01 
Inlel l igence. thelr yarn ot ob l~gatory varletles lor civil consumptrol- 

( c )  TO control Tuberculosis, National Tuborculosls in the form 0l hanks. Besldes t h l ~  the Governmen! of  
Control  Programmo has been ~mp iemented  In the India 18 operatlng the Mill Gale Prlce Scheme 
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( e )  The  t e r m s  of re fe rence  of M l ra  Se th  
Committee on  Handlooms constituted by  the Mlnis:ry 
of Textiles are as follows : 

Assess the extent to which the objectives 
of the Textile Policy. 1965 have been  
achieved by the Handloom Sector; 
Assess the impact of various schemes 
w h i c h  a re  b e i n g  imp lemented  in  the 
handloom sector; 
Assess the threats and opportunities facing 
the handloom sector and devise ways and 
means to capitalise on the opportunities 
a n d  i n  par t i cu la r  recommend 
c o m p r e h e n s i v e  suppor t  necessary  to 
achieve a quantum jump in exports 
Make a comprehensive assessment of the 
bottlenecks in the way of development of 
the handloon sector in all areas including 
input supplies, credit support, production 
techno logy ,  d e s i g n  avai lab i l i ty ,  
o r g a n l s a t i o n a l  s t ruc tu re ,  marke t ing  
support, exports etc and to recommend 
( a )  m e a s u r e s  to  p r o m o t e  rap id  
development of the handloom seclor, (b) 
measures for its growth in an econom~cally 
vlable manner 

New Mineral Pol icy  

SHRI BABURAO DADA PARANJPE WdI 
the PRIME MINISTER be pleased to state 

( a )  whether some f o r e ~ g n  companies have shown 
the~r  Interest to make investment in M ~ n e  Sector in 
l n d ~ a  as a result of announcement of new mineral 
poi*cy 

Ib) i l  so, the details lhereof,  
( c j  the deta~ls  of m~nera ls  and metals for whlch 

the above companies have shown thelr meres t .  and 

(d) the re8ctlon of the Govr rnmr t  thereto? 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MlNlSTER OF TOURISM (SHRI SRIKANTA 
JENA) :(a) to (d). Yes, 81r. Alt8r the announcement of 
the National Minorr l  Policy, 1893 r number of foreign 
compan les  h a v e  e x p r e r r o d  In te res t  i n  mak ing  
investments In the mlnirlg rector.  This interest is for 
prospecting and mlnlng operations for minerals like 
gold, and basemetalr.  The rppl lcat lons of these, 
cornpanles are belng p r o c e r r r d  a8 per the terms of 
the Natlonal Mineral Poilcy, 1883 and the provisions 
kof the  M ines  a n d  Minera l8  ( R e g u l a t i o n  & 
Development) Act 1857, 

Pr lce of Petro leum Producta 

79. SHRI MAHESH KUMAR KANODIA : Will 
the PRIME MINISTER be pleasad to state : 

(a) whether the p r l ce r  of pet ro l rum products 
have been Increased; 

(b) if so, the detalls therefor; nnd 
(c)  the rationale behind the increase' 
THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM A N D  NATURAL QAS ( S H R I  T . R .  
BAALU) : (a)  and (b).  Yes, Slr. Tho Government has 
Increased the  p r i c e  of admin is tered pe t ro leum 
products except Kersene for demestic use w.e.f. mid- 
night of 2nd13rd July, 1996. Further, the price of HSD 
was reduced w.e.f, mid-night of 6th171h July, 96 A 
statement giving the pre revi8ed and revised ex-  
storage point ceiling se l l~ng  prices of admmistered 
petroleum products exclusive of Excise Duty, Sales- 
tax and local levles IS enclosed 

(c )  The price increase has been necess i t i a t~d  to 
contain the deficit in the 011 p o ~ l  account and thus 
enable o i l  companies to mainta in  uninterrupted 
supply of petroleum products In the country. 

STATEMENT 

Revlsed Ex-storage point prices with effect from midn~gh l  01 2nd/3rd July, 1996 
of  Admin~stered petroleum products 

.- 
Name of Sell ing Existing B a s ~ c  Revised B a s ~ c  Percentage 
Product U n ~ t  Ceillng sell ing Celling Selling Increase 

Price Ex-storage Price Ex-Storage 
Polnt Exc lus~ve Pomt Exclusive 
of EX CIS^ Duty of Excise Duty 

Erc Etc. 
(Rs I S U )  - .  .. . .. .. .-.- _ . _. . - (Rs. lSU) .-.-.,. . . .. 

1 2 3 4 5 
... - L .---.- -- __.__.^I - .- .- 

MS-87  K L 12844 34 16055.43 25 .00% 
MS.93 K ?  15344 34 l Q t 8 0  43 25 .00% 
V S - 8 0  K L 12873 49 _ - . _ - - -  - . - -- . I - . - - -- 16081.86 25 .00% 
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HSD WEF 3/7/96 
HSD WEF 7/7/96 
LSHF HSD-BUNKERING 
LSHF HSD-OTHERS 
LPG P (DOM) 
LPG P (NON-DOM) 
LPG BULK 
NAPTHA - FERT 

- OTHER 
AT F - DOM 
AVIATION GASOLINE 
SKO DOMESTIC 
SKO INDUSTRIAL 
LEO 
MLO 
FO - FERT 

OTHER 
LSHS . FERT 

- OTHER 
ClTUMEN. BILK 

- PACKED 
MATCH WAX 
P WAX - 1 ST QUALITY 

P I  Grade 
. .. .. .. .-----.-.- ,--.-- - .  

N o l ~  HSD Pr~ces have been Reduced w~lh eflecl from mldnlghl cf 6!h!71h Jd 'y  1996 

Purchase of Textile 

80 SHRI MOHAN RAWALE Will the M ~ n ~ s t e r  
of TEXTILES b e  pleased to -!ale 

( a )  whe ther  t h e  pol rcy o l  Government  
departments purchaslng thelr l e x t ~ l e  requrrements 
from NTC/BIC still continues and accordrngly. the 
lnstructlons have been issued in this regard. 

(b) 11 so, the detalls thereof,  
(C) lf not, the reasons therelor; and 
( d )  the  e l fo r t s  made by  the Government  In 

pu .ulng this matter to ensuie adherence of the 
above lnstructlons? 

THE M I N I S T E R  OF TEXTILES ( S H R I  R I 
JALAPPA) (a)  to (d) Tho Slngle Tenner System lor 
purchase of requuements by Central Government 
departments from NTCIBIC at a price determined by 
Ihe Government has been drs-cont~nued Presently 
Ihe general guldellnes tor purcnase preference are 
applicable to NTC d BIC. 

8 '  S r G I  L RAMA4A 
SHRI N DEkhl lS 

W ~ l l  the Mi11~1er of TEXT; iES r e  piease3 to s!a!e 

( a \  the deta~is  of the schemes t e l n g  Imclemen!e: 
fcr the welfare ot h a n c : c \ ~  heace is  

( b )  I h e  ae la l l s  of l q e  f l p a n : ! a ~  a s s l s t a ? c e  
provlded for rmplementation c f  these scnerres durlng 
the last three years alongwlth the number cf weavers 
benef~ted therefrom, state-wise, 

( c )  whether the Government are aware tha: !re 
small weavers are facing dif frcult~es In different Sta!es 
partrcularly In Andhra Pradesh In getttng cotton y a r n  
and other raw rnater~als 

(d)  it so. the steps laken by the Gcr,e!nrnen: 1- 

remove the problems of handloom weavers, ana 

(e )  the  s teps  t a k e n  to  boos t  t h e  ~ x p o ~ t  o 4  
handloom goods? 
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THE MINISTER OF TEXTILES ( S H R I  R.L.  
JALAPPA) : (a) Government of India is implementing 
the fo l lowing schemes for wel fare of Handloom 
Weavers : 

1. Workshed-cum-Housing Scheme; 
2 .  Thrift Fund Scheme; 
3 .  Group Insurance Scheme; 
4 .  Health Package Scheme; 

Funds are released on  the basis of pr0p0SalS 
received from the State Governments. 

(b) State-wise details of the financial assistance 
provided for implementation of Welfare Schemes and 
number of weavers benefited thereform, during the 
last three years, are as under : 

WORKSHED-CUM HOUSING SCHEME 

State Amount of Numbers of 
F i n a n c ~ a l  Weavers 

assistance benefitted 
sanct ioned (Estimated) 
during last 
three years 

1993-96. 
(Rupees in Lakhs) - 

1 2 3 

Andhra Pradesh 560 52 7308 
Arunachal Pradesh 
Assarn 292 C @  2300 
B ~ h a r  232 06 5800 
D e h l  
Guiara! 
Haryara 
Hlrnacha~ Praaesh 83 4; 27 6 5  
J & K 21 55 676 
Kerala 215 58 21 54 
Karnataka 340 72 6644 
Madhya Pradesh 151 76 2624 
Meghaiaya 120 3 0 
Maharashtra 46 00 1150 
M a n ~ p d r  75 6C 1890 
M1zc;ra.n 14 00 350 

Nagaland 
O r ~ s s a  140 00 3500 
Pond~cherry  
Pbnjab 
F,a,ast'sn 5 3  56 1334 
SIUKI% 
T a r n ~ l ~ a a i i  28'3 Otr 2000 
Tr~pura 88 00 2200 - .--, .--- -- . -- -. . . . .- .- --- .--. . - 

Utter Pradesh 464.00 81  50 
West Bengal 153.97 3950  
Total 3213.99 54160  

THRIFT FUND SCHEME 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Delh i  
Gujarat 
Haryana 
Hlmachal Pradesh 
J B K  
Kerala 
Karnataka 
Madhya Pradesh 
Meghalaya 
Maharashtra 
Manipur 
Mizoram 
Nagaland 
Or~ssa  
Pond~cherry 
Punjab 
Rajasthan 
S~kklrn 
Tamlinadu 
Tr~pura 
Uttar Pradesh 
West Bengal 
Total 

GROUP INSURANCE SCHEME 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Delh l  
Gujarat 
Haryana 
Hlrnachal Pradesh 
J B K  
Kerala 
Karnalaka 
Madhya Pradesh 
Meghalaya 
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1 2 3

Maharashtra - -

Manipur 0.12 300
Mizoram - -
Nagaland - -
Orissa 28.80 72,000
Pondicherry - -
Punjab - -
Rajasthan - -
Sikkim - -
Tamil Nadu 82.76 3,31,079
Tripura
Uttar Pradesh 28.00 70,000
West Bengal 5.06 12,641
Total 218.23 6,87,824

HEALTH PACKAGE SCHEME
Andhra Pradesh 314.65 53,850
Arunachal Pradesh - -
Assam 150.12 38,675
Bihar 204.30 76,200
Delhi - *
Gujarat 20.60 3,870
Haryana - -
Himachal Pradesh 0.63 290
J & K 14.99 2,746
Kerala 71.80 14,000
Karnataka 71.33 13,270
Madhya Pradesh 11.29 4,363
Meghalaya 5.48 1,100
Maharashtra 53.64 15,017
Manipur 39.48 8,450
Mizoram * -
Nagaland * •
Orissa 49.20 14,400
Pondicherry - -
Punjab - -
Rajasthan 45.50 6,764
Sikkim *
Tamllnadu 252.71 39,868
Tripura 48.35 8,640
Uttar Pradesh 114.50 19,616
West Bengal 34.30 7,700
Total 1502.87 3,28,819

(c) and (d) Through the Government of India has 
not received any representation recently from any 
State Government including Andhra Pradesh that 
small Weavers are facing difficulty in getting cotton 
yarn and oth«r raw materials. However, on the 
rwfuest of the various States when the prices of

cotton yarn Indicated unprecedented hike two years 
ago, the Government of India, In order to compensate 
in the prices of hank yarn, introduced and 
implemented Hank Yarn Price Subsidy Scheme 
during the years 1994-95 and 1995-96. Releases 
during these years to State Governments are as 
follows :

(Rs. in lakhs)
Name of the State 1994-95 1995-96

Andhra Pradesh 162.50 80.80
Assam 76.15 199.6$
Bihar 30.00 55.06
Gujarat 22.20 22.12
Haryana 0,75 -
J 4 K 2.81 12.97
Karnataka 251.00 18.77
Kerala 65.09 102.48
Madhya Pradesh 35.48 41.45
Maharashtra 35.00 27.72
Manipur 6.10 7.06
Mizoram 0.74 1.67
Nagaland - 7.98
Orissa 106.09 296.83
Punjab 4.38 2.66
Rajasthan 17.51 85.16
Tamilnadu 677.28 1117.93
Tripura 12.50 -
Uttar Pradesh 291.06 229.86
West Bengal 368.59 714.03
N.H.D.C. 2.50 161.76
Pondicherry 16.12 5.90

Total 2184.75 3191.86

As regards availability of hank yarn to the 
handloom weavers, the Government of India is 
enforcing the Hank Yarn Obligation order and 
operating the Mitigate Price Scheme. The Hank Yarn 
packed under the Hank Yarn Obligation, hank yarn
supplied under the Mill-gate Price Scheme and Hank 
Yarn Price Subsidy Scheme (which is not under 
operation since 1.4.96.) are as under :

(in Million Kgs.)
Year Hank Yarn Mill-gate Hank Yarn

Obligation Price Price sub
Scheme sidy Scheme

1993-94 502.91 4.94 -*
1994*95 540.30 3.44 17.28
1995-96 438.12 3.58 17.92

(upto December *1995)
* The Scheme was operated only during 1994*95 and

1995-96.
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(e )  The steps taken to boost the exports of 
handloom goods, inter-alia, include modernisation 
of l ooms ,  va lue  add i t ion  th rough des igns  
deve lopment ,  p roduc t  adap ta t ion ,  qua l i t y  and  
packaging up-gradation and assistance to exporters 
for participation in buyers-sellers meet and fairs and 
exhibit~ons abroad. 

[Trans la tion] 

Product ion cos t  of  Crude Oi l  

82. JUSTICE GUMAN MAL LODHA 
SHRI NAWAL KISHORE RAI 

W ~ l l  the PRIME MINISTER be pleased to state . 

(a)  whether the Government have made any 
assessment at nat~onal  ievel in regard to the average 
cost of productlon of crude oil 

(b) 11 so. the details thereof; 

( c )  whether  the  na t lona l  averavge  cos t  of 
product lon of crude 01: IS less than that of the 
average of International cost of product~on of crude 
011; 

(d) i f  not, the facts thereof, 
(e )  whether the Government have taken any 

dec~slon on the posslblllties of reducmg the average 
cost of productlon of indigenous crude oil: and 

(1) if so,  the details thereof7 
THE MINISTER OF STATE !N THE MINISTRY OF 

PETRCLEUM AND NAT l jRAL  GAS (SHRI  T R 
BAALUl f a )  to !dj  The currer,t dorrestlc prlce of 
crude 08: includ,ng roya!!y and cess IS  prov~sionally 
fixed at Rs. 3296iMT T h e  %elghted average F 3 B  
rate of Imported crude 0 1  olrrl?g 1995.56 was ~ D O U !  
RS 41611Mi 

f e )  and i f j  ONGS has constituted a Hlgh ievel 
mul t~dlsc~pl~nary Cornm~ttee to examlne appllcabillty 
of SRlhE Concept !Cost Reduct~on inrt~ative f3r the 
New 'Era) In thel! operations CRlNE Concept has 
been sliccessfully used in the North Sea for cost 
reduction 

Modern i ra t ion  of  C-DOT 

83 SHRI RAMASHRAY PRASAD SlNGH .W i l l  
the Mlnlster of COMMUNICATIONS be pleased to 
state 

/ a ,  whether  the  Government  p ropose  to 
moaernlse C-DOT, 

( b )  t f  so, the details thereol; and 
( c )  I( not,  the reasons therefor? 

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) : (a) Yes, Sir. 

(b) C-Dot is taking up projects for development 
of most modern state-of-the-art telecom products like: 

(1) Asynchronous  Transfer  Mode  (ATM) 
Switching; 

(2) Synchronous  D ig i ta l  H ie ra rchy  (SDH)  
transmission Systems; 

(3) Optical Fibre Cable and Radio Access 
systems; 

(4) Very Smal l  Aper ture Terminals (VSAT) 
systems 

( 5 )  Enhancement  of C -DOT  Swi tches  for  
in t roduc t ion  of  In tegra ted  Subscriber 
D i g ~ t a l  Network ( ISDN) and  Inte l l igent  
Networks (IN) 

(c) Not applicable in view of (a) abovs. 

Single National Gr id 

84 .  SHRl S D.N.R. WADIYAR : WIII the PRIME 
MINISTER be pleased to state : 

(a) whethe>the Government propose to have a 
natlonal ievel planning and have a single national 
g r ~ d  for the country; and 

(b) l f  so, the steps propos'ed to be  taken in the 
above matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
CF NON-CONVENTIONAL ENERGY SOURCES (DR 
S VENUGOPALACHARI) : (a)  and (b )  Action tor 
formation cf a National Power G r ~ d  has been initiated 
l nvo l v~ng  ~n le r - connec t i on  of r e g ~ o n a l  gr ids,  the 
deta~ls  of whlch are as follows 

i .  A 500 MW HVDC Back.10-Back link at 
V lndhyacha l  connecting Nor thern  and  
Western Reg~ons ,  already exists 

il A 1000 MW HVDC Back-lo-Back link at 
Chandrapur  connec t i ng  Southern  and 
Western Regions, is under execution and 
expected to be  commiss~oned in 1097.98 

iii A 500 MW HVDC Back- to-Back link at 
V~shakhapatnam connect ing Eastern 8 
Southern  Reg ions ,  has  a l so  b e e n  
approved for commissioning during 1998- 
99.  

IV. A 500 MW HVDC Back-to-Back Sasaram- 
Biharsharltf Project has also been planned 
to connect Eastern and Northern Regions, 
for commissioning during 9th Plan. 

v. Other lmks would be  taken up a6 and when 
additional generation capaclty is created 
a n d  the need and  feasib i l i ty  of in te r -  
regional transfer of power is established 
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Fakt Pension Cases

85. SHRI JAGAT VIR SINGH DRONA : Will . 
the PRIME MINISTER be pleased to state :

(a) whether about 2800 persons are getting fake 
pensions of Nagar Nigam in Uttar Pradesh;

(b) whether any enquiry was conducted by the 
State Government in this regard;

(c) if so, the results thereof and the action taken 
so far on the accused; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASU8RAMONIYAN) : (a) to (d). Under the 
provisions of the Constitution of India,‘the State 
Pensions are the concern of the respective State 
Governments.

Therefore, the information as asked for is not 
available with the Central Government. However, to 
the extent possible, the information will be collected 
from the State Government of Uttar Pradesh and laid 
on the Table of the House.

Modernisation of NTC Mille

86. SHRI BASUDEB ACHARIA : Will the 
Minister of TEXTILES be pleased to state :

(a) whether the revival package which was 
approved earlier for NTC mills is likely to be 
implemented;

(b) if so, the details thereof; and

(c) the steps proposed to be taken by the 
Government for modernisation of sick units of 
National Textile Corporation?

THE MINISTER OF TEXTILES (SHRI R.L. 
JALAPPA): (a) to (c), Government approved a revised 
Turn Around Plan for modernisation of NTC mills, 
involving modernisation of 79 mills at an outlay of 
Rs. 2005. 72 crores restructuring of 36 unvlable mills 
into 18 viable units, etc. The funds for modernisation 
are expected to.be met out of the proceeds from sale 
of surplus lands and assets of NTC mills. Since 8 
out of the 9 subsidiary corporations of NTC are 
before the BIFR, the revised Turn Around Plan has 
been placed before the BIFR for their approval. 
Pending approval of the modernisation/rehabilitation 
plan by the BIFR, Government are meeting the 
shortfall faced by NTC in meeting the requirements 
°f its wages/salaries,

[Translation]

Agricultural production

87. KUMARI UMA BHARATI :
DR. MAHADEEPAK SINGH SHAKYA : 
SHRI PANKAJ CHOWDHARY :
SHRI NAWAL KISHORE RAI :

Will the Minister of'AGRICULTURE be pleased 
to state :

(a) whether Agriculture sector has been 
benefited by the implementation of economic reform 
measures during the last few years;

(b) If so, the details thereof;
(c) whether annual agricultural production has 

also increased during the previous years;
(d) if so, the annual rate of production In the 

country during the eighth plan period year-wise;
(e) the rate of Increase in the annual production 

as. compared to the seventh five year plan; and
(f) the target of annual production rate fixed by 

the end of this century?
THE MINISTER OF AGRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and
(b). Yes, Sir. The agriculture sector has been 
benefitted through adequate availability of imported 
inputs at cometitlve prices and from higher prices of 
exported commodities. The farmers have also been 
benefitted from liberalisation of domestic trade.

(c) and (d). The average annual growth in 
agricultural production based on the index of 
agricultural production is estimated to be 4.1 percent 
in 1992-93. 3.6 percent in 1993-94, 4.6 percent In
1994-95 and almost one percent in 1995-96.

(e) The average annual rate of increase In 
agricultural production during the seventh five year 
plan was estimated at 4.0 percent.

(f) The target of annual rate of increase in 
agricultural production beyond the eighth plan period 
is yet to be decided.

[English]

Kaziranga National Park

88. SHRI KESHAB MAHANTA :
DR. ARUN KUMAR SARMA :

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state :

(a) whether the Government have receiver] 
several complaints in regard to incidents of illegal 
hunting and telling of trees in the Kaziranga National 
Park in Assam;
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(b) if so, the details thereof; and
(c) the action taken by the Government thereon?
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (CAPT. JAI 
NARAYAN PRASAD NISHAD) : (a) to (c). The Chief 
Wildlife Warden (CWLW), Government of Assam has 
reported that no complaints have been received 
regarding illegal hunting and felling of trees inside 
Kaziranga National Park. However, poaching of 
rhinos takes place sporadically and the number of 
rhinos killed in the park during the last three years 
is as follows :

Year No. of Rhinos poached

1993 40
1994 14
1995 27
1996 15 (till 24.6.96)

The Chief Wildlife Warden, Assam has further 
informed that action is taken against the offenders 
under iaw and during the current year six poachers 
have been killed and arms and ammunitions 
recovered from them. Day and night patrolling by 
Home Guards and Departmental staff has also been 
stepped-up for strengthening the protection and 
enforcement measures.

ITranslationJ

Poultry Complexes

89. DR. BALIRAM : Will the Minister of 
ANIMAL HUSBANDRY AND DAIRYING be pleased 
to state :

(a) whether it is a fact that the Government has 
a scheme for setting up Poultry Complex in some 
States;

(b) whether the Government have received any 
proposal for setting up a Poultry Comptex in 
Jammuvanwa Gramsabha of Azamgarh in Uttar 
Pradesh;

(c) It so, when this Poultry Complex will be set
up;

(d) the details of the States and places where 
approval has already been given by the Government 
tor setting up a poultry Complex; and

(e) the time by which these Poultry Complex will 
be set up by the Government in the Jammuvanwa 
Gramsabha of Azamgarh?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF ANIMAL HUSBANDRY AND DAIRYING IN THE 
MINISTRY OF AGRICULTURE (DR, RAGHUVANSH 
PRASAD SINGH) : (a) Yes please.

(b, Yes.

(c) The matter Is under the consideration of 
Government.

(d) None so far.
(e) After the Approval.

‘Steel Plants in Orissa’

91. DR. KRUPASINDHU BHOI : Will the 
Minister of ENVIRONMENT AND FORESTS be 
pleased to state :

(a) whether environmental clearance has been 
given for the steel plants proposed to be set up at 
gopalpur and at other places in Orissa;

(b) if so, the details thereof;
(c) if not, the reasons for the delay in giving 

clearance; and
(d) the details of applications submitted by private 

as well as public sector for giving clearance to set 
up Steel Plants in Orissa ?

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHAD) : (a) to (d). A proposal of M/s Tata 
Iron and Steel Ltd. to set up an Integrated Steel Plant 
at Gopalpur, Orissa has been received in this Ministry 
only recently. The status of other applications for steel 
plants in Orissa is enclosed as Statement

STATEMENT

Details of Applications for Setting up Steel Plants 
In Orissa

S. Name of Project Date of 
No. Receipt

Status

1. 0.5 MTPA Steel Environmental
Plant of M/s Mid East clearance
Integrated Steel issued
Plant at Jajpur on 15.6.95.

2. 1.0 MTPA Steel 2.12.94 Considered by
Plant of M/s Expert
Neelanchal ispat Committee
Nigam Ltd (Industry). Under
at Daltari, Orissa. process for

decision.
3. 1.0 MTPA Integrated 5.2.96 Considered by

Steel plant of M/s the Expert
Mid East Integrated Committee.
Steel limited & 2 5 Under process
MTPA Sleel Plant of for decision.
M/s ME SCO Kallnga
at Jajpur, Orissa.
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Fertilizer!

92. DR. G.R. SARODE : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the details of each type of jeMHizer 
IrtiiHUftisUlftffl IH {Hi bountry at Resent and the 
targets fixed 4n this regard; and

(b) the details of the demand and supply thereof 
tiurig the last three years and the amount of 
assistance provided by the Government in this 
regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) : (a) The Indicative production targets fixed for 
1996*07 for different types of fertilizers manufactured

Iri the country are 0)ven below :
(in lakh Mt)

Types of Fertilizers Target 1006-07

Urea 162.73
Ammonium Sulphate 5.67
Ammonium Chloride 1.36
Caicliifti Aftimonium Nitrate 5.59
Dl-ammorijyffl PHeepftate 26.66
Single Superphosphate 33.00
Complexes 42.81

(b) the  details of the expressed demand of 
different types of fertilisers as reflected In their 
consumption and their supply from indigenous 
sources during the last three years are given below:

(in lakh MT)

Types of Ferts.
Demand

Supply from indigenous 
-.^Sources

1003-04 1004-05 1005-06 1003-04 f 084*05 1005-06

Urea 158.10 171.12 186.06 131.48 142.83 158.20
A/S 5.01 8.48 6.13 6.22 5.83 6.35
A/G 1.30 1.1S 4.22 1.31 1.37 1.37
bAKl 6.20 5:06 4,40 6.66 5.72 4.01
DAP 34.80 35.86 3 B M 19.51 28.23 26.47
SSP 23.52 26.26 20.80 19,00 26.37 20.84
Complexes 31.60 30.74 38.45 20.03 30.67 40.53

The amount of assistance provided by the 
Government ae subsidy on controlled fertilizers and 
as a special concession on decontrolled fertilizers is 
given below •:

Year Assistance provided by the Government
8ubsidy on Special Conce
controlled ssion on

fe ll decontrolled
fertilizers

1903-04 4308.07 M M
1994-05 5241.00 514J6
1995-96 6236.00 500.00

(English]

Non-Atomic Power JNant

03 SHRI RAMESH CHENNlTHALA : Will the 
PRIME MINISTER be pleased to state ;

(a) whether any Non-Atomic Power Plant has 
been set up during the Eighth Plan;

(to) If so, the details thereof;

(c) whether there Is any proposal to set up such 
a plant in Kerala;

(d) if so, the details thereof; and

(£) W not, (he reasons therefor?

THE M INIStlR  OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES) (DR. 
8. VENUGOPALACHARI) : (a) and >b). Hydel and 
Thermal Plants aggregating to a capacity of 14708.07 
MW hive been set up during the first 4 years of the 
8tfc Ptttti, The details are as follows :

Type State Central Private Total

Hydel 732.15 085 00 150.00 1737 15

Thermal 5602 42 6008.50 980 00 12590.92

Nuclear • 440.00 440 00

Total 6334.57 7333.50 1130.00 14798 07
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(c )  to  ( 9 ) .  There is a p roposa l  to  set up  a 
Comblned Cycle Power Project (400 MW) by NTPC 
Kayamkulam in District Alleppy of Korr la ,  

[Translation] 

F u n d s  t o  Agr icu l ture Soctor  

94. SHRI NlTlSH KUMSR : Will the Ministor 
of PLANNING AND PROGRAMME IMPLEMENTATION 
be pleased to state : 

(a)  whether the agriculture sector in the country 
is getting the appropriate funds through loan fac~l i ty 
in accordance with its requirements; 

(b) if so ,  the facts thereof; 
(c) if not, the reasons therefor; 
( d )  t h e  t o t a l  e s t i m a t e d  loan  a c s e s s e d  for 

agriculture sector during the year 1993.34, 1% 4.95, 
and 1995-96, respectively: 

(8)  the actual amount made aval ?ble to this 
sector during the aforesaid p e r ~ o d ,  yeas-wise. 

(1) whether the Government propc:o to reduce 
the gap between demand and suppl) d u r ' l g  the 
ensuing years; and 

[ g )  i f  so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
AND MlNlSTFE OF STATE OF THE V!NISTRY OF 
SCIErJCE AND TECHNOLOGY (SHRI Y O S h D E R  K .  
A L A G H  {a) to rc) The ploduction cre,: ' tb:.:u5remert 
of farw- !s  are granted on the basts c f  scaies of 
fmance The scales of f ~ n a n c e  for crop loans are 
worked ~ u t  by Technical Committee set up at the 
dlstr,c! level for the varlous crops grown local ly 
T I  ese scales of f~nance  are to be revrewed annually 
and refixed taklng Into account the changes In the 
pr ices,  leve l  of Inputs ,  to ta l  cost of p r o d u c t ~ o n l  
cultlvalion gross y ~ e l d ,  repayrng capacity etc. - - 

The  s c h e d u l e d  c o m m e r c ~ a l  b a n k s  a re  a lso  
expected to extend 40°h of the net bankmg credlt to 
the pr~or l ty  s tc lo r  wrth the subtarget for agr icu l tur~ 
be:! '?  q @ o , o  

(Rs cq7resl . , ......... .--- ........ 

+ a v  Short-term Long.lerm 
. . . .  ......... ...-.......... -- ...... , . 

1 : . j ~ - c c  Y 898  a 65L 1 7  548  
: b s q - ~ f .  10  5 3 4  11, 1 4 ;  ~ L I  b77 
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(8) to  (g).  The details of ground level flow of 
credlt for agriculture sector during 1993-94, 1994-95 
and 1995-96 are as under : 

Disbursement of, Agriculture Credit . , . 
Year (Rs. crores) 

1993-94 16,494 
1994-95 2 1 , l  13 (provisional) 
1995-96 26,450 (provisional) 

The disbursement of agrlculture credit was lower 
than the target in 1993-94, Performance for 1994-95 
and 1995-96 in relation l o  the priority sector targets 
for agriculture will be reviewed with the final figures 

Tho policy on  agricultural credit  is to provide 
timely and adequate credit to farmers for increaslng 
r g r i c u l t u r a i  p r o d u c t i o n  a n d  p roduc t i v l t y .  T h e  
commercial banks are required to grant atleast 18 
per cant  01 their  net bank  credi t  t o  agr icu l ture,  
R e s e r v e  B a n k  of I n d i a  ( R B I )  h a s  a d v i s e d  a l l  
Scheduled Commercial Banks to make every etfort 
to ach~eve  the stipulated target. Banks have L~een 
urged to draw up Bpocial credit plans with a view to 
achieving a dlstlnct and marked improvement in the 
flow of crodlt to agriculture. RBI has also asked 
cornmorcial banks l o  finance hightech activities like 
a c q u a c u l t u f e ,  f l o r i cu l tu re ,  t i ssue .cu l tu re ,  b i o -  
technology, etc NABARD is closely monitoring the 
operation of cooperative banks and RRBs NABARD 
has taken severa l  s teps towards preparat ion of 
Development Ac t~on  Plans to Increase lendings for 
agrlculture. 

"Envi ronmenta l  and  Forast ry  Pro ject8 i n  Or i raa"  

95 SHRI K .  PRADHANI , Will the Mln~ster of 
ENVIRONMENT AND FORESTS be pleased to state 

(a )  the rentrally aided projects launched to save 
environment and forests in Orissa durlng the last 
three years, yoar-wise, 

( b )  the  ach ievements  made In th l s  r e g a r d ,  
project-wise; 

( c )  the details of financial assistance p rov~ded  
under each schemes; and 

(d )  the details of the schemes/proposals to b e  
!aunched in the near future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
E N V I R O N M E N T  A N D  F O R E S T S  ( C A P T  JAI  
NARAYAN PRASAD NISHAD) (a)  to (c ) .  The details 
of the schemes taken up by the Unlon Government 
tor conservation of forests, wildllfe and env~ronmont 
In O r ~ s s a  du f lng  the years 1993-94,  1994-95 and 
1 P 6 5  96 alnngwilh achlevernents both f l nanc~a l  and 
physca l  are gtven In Ihe enclosed statement 

!dl 7t1e projects are of a contlnulng In nature 
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(Rs. in lakhs) 
S. Name of the Broad ObJrctlvr Extent of Status Achlovement during the last 
NO. SchemeIProject fundlng three years 1993-94, 1994.95 

by Govt. 
of India 

and 1995-96 
Financial Physical 

Development of 
National Parks 
and Sancturr i r r  

Project Elephant 

Eco-development 
around National 
Parks and 
Sanctuar~es 

Project Tiger 

Eco-developmrnt 
around Tiger 
Reservrs 

Beneficiary 
Oriented Scheme 
for tribal villages 
of Project Tiger 
areas, National 
Parks and Wildllfe 
Sanctuar~es 
Integrated Aftore- 
station 6 Eco- 
development 
scheme 
Area Oriented 
Fuelwood and 
Fodder Project 
Scheme 
Non Timber Forest 
produce Including 
medicinrl  plants 

Association of 
Scheduled Trlber 
and rural poor in 
afforestrtlon of 
degraded forests 

To r r s l r t  the S t r t r  In 100% 
the developmrnt of 
Nrtlonal Parks and 
Srnc tur r l r r  through 
f inrncl r l  r r r i s t r n c r  
To rnrure  long 1OOK NR 
term survlvrl of 50% R 
elephant8 
To provldr alternate 100% NR 
rustenrnce to , 50Y0 R 
comrnunitirs livlng on 

Ongoing 194.90 18 National Parks 
covered 

Ongoing 84.70 Target fixed in terms of 
financial releases 

Ongoing 32.60 3 National Parks 
covered 

fringes of National 
Parks 
TO r n r u r r  malntrn- 
r n c r  of v l rb l r  
population of tlgara 
To provldr alternate 
sustenance to 
communltlo8 living 
on (ring88 of 
Tiger R r re rv r r  
To rehabilitate thr  
tribal and other 
families under 
Pelocat~on Plan 

To promote affore- 
station and eco- 
development 

Augmenting supply of 50% 
Furlwood 6 Fooder in 
Identified fuelwood 
deficit districts 
Raislng of non 1 0O0/~ 
limber torest 
produce including 
medicinal plants 
To associate 100% 
Scheduled Tribes and 
rural poor In affores- 
tatlon of degraded 
forests to improve 
biomass resource base 

Ongoing 166.30 1 Tiger Reserves 
covered 

Ongoing 45 85 1 Tiger Reserves 
covered 

Ongolng - Target f~xed  in terms of 
flnanclal releases 

Ongoing 171 5 2  2354 ha, area covered 

Ongoing 597.00 16164ha areacoverod 

Ongoing 502.21 13080 ha area covered 

Ongoing 112.45 2380 ha area covered 
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11. Conservation and 
Management 
of Wetland 

12. Modern Forest Fire 
Control Methods 

13. Central Zoo 
Authority 

14 Paryavaran Vahini 
Scheme 

15. National River 
Conservation 
Plan 

16 Biosphere Reserve 

To undertake 100% 
appropriate pollcles 
for conservator of 
wetland 
Controlling forest fire 100% 
to protect and 
conserve forests 
To provide assistance 100% 
to Zoos for improve- 
ment of infrastructure 
for unkeep and 
management of 
Zoo animals 
To create environ- 100% 
mental awareness 
through active 
participation of 
public 

Pollution abatement of 50% 
rivers Mahanadi and 
Brahamani 
To set up Biosphere 100% 
Reserves to conserve 
Genetic diversity 
of respective 
ecosystem 

Ongoing - Target fixed In terms of 
financial releases 

Ongoing 17.72 Target fixed in terms of 
financial releases 

Ongoing 27.45 2 Zoos Covered 

Ongoing 1 .02 Constituted in 3 distrrcts 

Rivers Mahandi and Brahamani have been 
included in the National River Conservation 
Plan at an estimated cost of 1187.37 lakhs 
Ongoing 1.1 1 1 Biosphere Reserve 

NR - Non Recurr~ng 
R - Recurring 

Anta Power Project 

96 SHRl GlRDHARl LAL BHARGAVA : Will 
the PRIME MINISTER be pleased to state : 

(a) whether Anta Power Project, State-ll is under 
consideration, and 

(b)  the t ime by which it is l ikely to be 
Commissioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S VENUGOPALACHARI) . (a)  and (b)  National 
Thermal Power Corporation (NTPC) envisaged 
expansion of Anta Gas Power Project under Stage-ll 
(430 MW) utilising naphtha as base fuel till natural 
gas in adequate quantity becomes available. Tlme 
period for impiementatlon of the project is uncertain 
as availability of fuel in  the domestic market at 
preserit IS not favourable 

"D i rpora l  of Medical Waste" 

97. SHRl SANDIPAN THORAT 
SHRl MANiKRAO HODLYA GAVlT 
SHRl MANORANJAN BHAKTA : 
SHRl SANAT KUMAR MANDAL : 

Wil l  the Minister  of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether the Government's attenlion has been 
drawn to reports about the dumping of medical waste 
garbage nearby the HospltalslNurslng Homes in 
different States posing Seriour health hazards to the 
publlc and causlng environmental problems; 

(b) if so, whether any plans have been drawn up 
and are being Implemented to prevent such dumpmg 
near Hospltals/Nursing H o m e s  and provlde for 
deposltlng such wastage at tar off places and for 11s 
early clearance; and 

(c) It 80, the dealla thereot? 
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THE MINISTER OF STATE OF THE MINIBTRY 
OF ENVIRONMENT AND FORESTS (CAPT. JAI 
NARAYAN PRASAD NISHAD) : (a) to ((I). Yes Sir, 
Government have notified the dr.aft 010-Medlcal 
Wastes (Management and Handlllng) Ruler, 1995 
under the Environment (Protection) Act, 1 Q80, T hero 
have been published as Draft Ruler for informltlon 
of the public and concerned agencies likely to b r  
affected, inviting objections or suggestions. A flnal 
notification is required to be issued after Cdneidrring 
any objections or suggestions received. 

Power Tarlff for Agriculture Sector 

98 .  SHRlMATl GEETA MUKHERJEE : WIII the 
PRIME MINISTER be pleased to state : 

(a )  whether Government are considering a 
proposal to enforce a uniform commercial power 
tarlff for the agriculture sector all over the country; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES(DR 
S VENUGOPALACHARI) :(a) No, Sir. 

(b) Does not arise 

lmport of Seedr 

99. SHRI ANlL BASU Will the Minister of 
AGRICULTURE be pleased to state 

(a)  the name and quantlty of various seeds 
imported durlng the last two yoars mciudmg names 
of the companres importing seeds; 

(b)  whether indigenous seed production has 
declined due to Import of the seeds, 

(c) if so, the details thereof; and 

(d) the steps being taken by the Government to 
encourage seed production indigenously? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF 4NIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) The 
necessary information is being collected and will be 
laid on the Table of the House 

(b) No, Sir. 
(c) Doer not arise 

(d) Government have initiated several steps to 
encourage lndlgenoue seed production. The Public 
Sector Natlonal Seeds Corporation, State Farms 
Corporation ot Indla,. 13 State Seeds Corporations 
and State Departments of Agrlculture and several 
Private sector seed companies are undertaklng large 

scale reed production of quality seeds. A number of 
Central Sector Schemes are being implemented in 
tho rood6 6ector to strengthen indigenous seed 
production. These schemes are intended for varietal 
devr lopment ,  improvement of qual i ty  cont ro l  
arrangements,  provis ion of t ransport  s u b s ~ d y ,  
r t rengthen lng seed product ion programmes in 
remot0 areas and strammlin ing cer t i f ied  seed 
production of vegetable crops 

In addltion to the above, under the World Bank 
aided Natronal Seeds Project-Ill asristance has been 
provided for ~nf ras t ruc ture  development and 
organisational and flnancial restructuring to public 
r rc tor  reed corporations, State Seed Certification 
Agonclor, Indian Council of Agricultural Research 
and Stato Agrlculture Universltloe. Tho Central sector 
S ~ h e m r r  for devrlopmrnt horticulture crops such as 
fruits, sprces, vegetables, coconut ,  cashew,  
f loriculture root and tuber c rops e tc .  p rov ide  
nror r rary  support for multiplication of seedlplanting 
rn&torial. Blmllarly, Centrally Sponsored Production 
Orlentod Crop Development Schemes on various 
agricultural cropr provlde lncentlve for additional 
production a certified seed of ldentlfied varieties 

[Tra n8 Ir tion] 

E r n  o n  Sulphor Pert ic ide 

100, SHRl SANTOSH KUMAR GANQWAR :Wi l l  
tho Mlnlrter of AQRICUTURE be pleased to state , 

(a) whether incldrntr of ruicide by using sulphos 
pest~cide are being reported In tho country; 

(b) If 80,  the details thereof; 
(6) whether tho aforesaid pesticide has been 

banned; and 
(d) i f  not, whether It la propoeed to ban this 

peatic~do? 
THE MINISTER OF AQRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AN[? 
DAIRYING) (SHRI CHATURANAN MiSHRA) . (a)  and 
(b) .  The slatsmenf givlng the detail8 of poison~ng 
cases (suic idal ,  homicldal ,  acc identa l ,  and 
occupational) due to variour pert lcides including 
Celphos (Aluminium phosphide) Is onclosed. 

( c )  and (d) .  The use of Celphos (P~urnlnlum 
phosphide) has been reviewed Keep~ng in view the 
overall usefulness of tho product It har been decided 
to contlnue its use. However, to  avoid reported 
miruae of Celphos (Aluminium phosphlde), which is 
an ef fect ive s toragr lg ra in  pro tec tant ,  severe 
restrictions have been imposed on its free sale In 
the tablet form under the Insecticides Act, 1968 
Besides, improved and safer cagelcapsuie, sheii, 
trilemlnated and envelop packagmg of alummiurn 
phosphide have been reg~stered wllh eftect t!om 
15.7.1992, 
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STATEMENT 

Number of (suicidel, homicidal, accidental and 
occupational) pesticide poisoning cases 

(Statewise) due to various pesticides during the 
last three years 

S .  Name of StateslUTs. 1992-93 lD93-94 1994.95 
No. 

1 .  Andaman 6. Nicobar Nil  N.R. N.R. 
2. Andhra Pradesh 1182 546 260 

3. Arunachal Pradesh Nil Nil  N.R. 
4. Assam Nil Nil Nil 
5. Bihar Nil  Nil  N.R. 
6. Chandlgarh N.R Nil N.R. 
7. Dadra & Nagar Haveli Nil  Nil  N.R. 
8. Daman d Diu Nil Nil Nil  
9 Delhi N.R. Nil N.R. 
10. Goa Nil Nil  N.R. 
1 1 .  Gujarat 139 2 4 4 

12. Haryana 113 128 117 

13 Hlmachal Pradesh Nil 487 N.R. 
14. Jammu & Kashmir Nil Nil Nil 
15. Karnataka Nil Nil Nil  
16. Kerala 362 Nil 1055 

17 Lakshadweep Nil Nil N.R. 
18 Madhya Pradesh N. R. Nil Nil  
19 Maharashtra 404 2895 1609 

20 Manipur Nil  NII Nil 
21. Meghaiaya Nil Nil Nil 
22 Mizoram Nil Nil Nil 
23. Nagaland NII Nil  N.R. 
24 Orissa 19 4 Nil 
25 Pondicherry 102 247 367 

26 Punjab 811 161 242 
27. Rajasthan 165 5 8 8 0 

28 Sikkim Nil Nil N.R. 
29 Tam11 Nadu 144 9 8 9 0 
30. Tripura Nil Nil  NII 
31 Uttar Pradesh Nil Nil NII 
32. West Bengal N.R N R .  N.R. 
Remerka The ftgures have bean comp~led bared on 

the inlormatton furnished by the StatelUTr 
ellher at the Zonal conference or figurer 
furnirhed to Government of India, Mlnirtry of 
Agriculture, Department of Agriculture & 
Cooparat~on, Dte of Plant Protection, 
Ouarant~nr & Strorage, Faridabrd. 

N R Not Reported 

[English] 

Hrldlr Fertilizer Corporrtlon 

101. KUMARI MAMATA BANERJEE : Will the 
Mlnlster of CHEMICALS AND FERTILIZERS be 
pleased to state : 

(a) whether the Government propose to revamp 
the Haldia Fertillzer Corporatlon In the West Bengal; 
and 

(b) i f  so, the steps taken by the Government in 
thls regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) : (a) and (b). Hindustan Fertilizer Corporation 
Limlted (HFC) which has set up the Haldia Fertilizer 
Project In West Bengal, was declared a sick company 
the Board for Industrial and Financial Reconstruction 
(BIFR) In November, 1992. The revival packlge for 
HFC, approved In principle by the Government in 
April, 1995 envisaged the llmlted revamp of its 
Barauni, Dnrgapur and Namrup units at a fresh 
investment of Rs.464.93 crore. It has been declded 
to retormulate the revlval package for HFC so as to 
make it acceptable to Finaclal Institutions. The fmal 
revlval package would also requlre the approval of 
the BIFR, which is a quasi judicial authority. 

The revamp of the Haldia Fertilizer Project was 
not found to be techno-economically feasible and ~ t s  
rehabilitation would require the setting up of a new 
plant involving additional investment of Rs.910 crore 
In view ot the constraint of resources, it has been 
decided to consider the option of attracting prlvate 
capital for the rehabilltation of the Haldia Fertillzer 
Project. 

TADA C m e e  

102. SHRI P.R. DASMUNSi : Will the Minlslor 
of HOME AFFAIRS be pleased to state : 

(a) the number of TADA detenues upto April 30, 
1996 and their break-up, State-wise; Community. 
wise; and 

(b) the present status of the amendment of 
TADA? 

THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : (a) The information is being 
collected and will be laid on the Table of the House 

(b) TADA lapsed on 23.5.95 and keeping In view 
the reach, size and magnitude of the Terror~st  
violence In India and the ald, assistance and 
connivance from acroas the border l o  the anti 
national elements, the Qovt. intrpduced the Crlminal 
Law Amendment 8111, 1985 In RaJya Sabha. Efforts 
are belng made to reach a consensus on this issue. 
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[Translation] State Government has now proposed to implement 
this project in' the prlvate sector. 

C.G.H.S. Faclllty 

' 103. SHRlMATl SUMITRA MAHAJAN : Will the L o r r r r  In  Power Sector 
Minister of HEALTH AND FAMILY WELFARE be 
pleased to State : 105. SHRI'BHUPINDER SINGH HOODA : WIII 

the PRIME MINISTER be pleased to statr : 
(a) whether the facillty of Central Government 

Health Scheme is belng extended to the pensioners (a) the total financial losses in Power Sector In 
of the Union Government and their families; the country during the last three years; 

(b) whether the C.G.H.S. cards are not being 
issued to pensioners of para military forces i.e. B.S.F., 
C.R.P.F., I.T.B.P. etc. and their families for quite a 
long time as a result of w h ~ c h  they are facing 
difflcult~es; and 

(c) if so, the reasons therefor and the corrective 
measures being taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) : (a) Yes, Sir. 

(b)  and (c) .  The CGHS was started in 1954, 
initially in Delhi, wlth the objective of doing away 
with the cumbersome procedure of medical 
reimbursement. Over the years, the CGHS has been 
extended to 17 cities of the country. 

However, in view of the constraints of manpower 
and finance, CGHS is unable to extend its facilities 
immedietely to all categories as yet uncovered by 
the CGHS. 

Coal B a r r d  Thermal Power Plante 

104 SHRI MAHENDRA SlNGH BHATl :Wi l l  the 
PRIME MINISTER be pleased to state 

(a) whether lignite (coal) reserves IS available In 
abundant quantity in Barsinghsar of Bikaner district; 

(b) whether lignite (coal) based thermal plant 
was in existence there long time back but was closed 
later on; 

(c) if so, whether Unlon Government propose to 
revive this plant; 

(d) if so, the time by which It 1s likely to be 
revived, and 

(0) If not, the reasons therefor? 
THE MINISTER OF STATE IN THE MlNlSTRY OF 

POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S.  VENUGOPALACHARI) : (a) to (e). The estimated 
Potential of mineable Lignlte reserve in Bikaner 
dlstrlct of Rajasthen 1r of the order of 138 Million 
Tonnes. A proposal to l e t  up a Lignlte based power 
Plant of 240 MW (2x210 MW) in District Blkaner, by 
the Neyvell Llgntte Corporatlon (NLC) was sanctioned 
In April, 1991. The proposal war, subsequently, not 
Pursued by the NLC duo to a resource crunch. The 

(b) the reasons therefor; and - (c) the steps taken by the Government to prevent 
such losses in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MlNlSTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S VENUGOPALACHARI) : (a) to (c). The powrr sector 
comprises of State Electricity Boards, Central Power 
Sector Undertakings, Private Sector companies and 
other Corporations and Statutory Bodies. 

The financial performance of the power sector 
depends on number of factors such as transmlsron 
and distr ibutionlosses, low PLF, h igh  fuel  
consumption in thermal  power s ta t ions ,  
unremuneratlve tariffs etc. As these factors In turn 
mine determined by number of indicators ruch  as 
load min load density, number of bulk r u p p l y  
consumers, size of the power net work, availability 
and quality of inputs, reasonable levels of tarltts 
etc., the financial losses of power sector cannot be 
correctly estimated. However, the commercial protitr 
and losses of the 16 major SEBs is given at the 
enclosed statement. 

In order to improve the tunctloning of the SEBa. 
State GovernmentsISEBS have been advired from 
tlme to time to undertake measures ouch as 
rat~onalisation of tari f l ,  regular payment of rural 
eiectrificatlon subsidy, improvement in Plant Load 
Factor (PLF), installation of Tamper Proof Meterr, 
disconnection of ~l legal connections etc. 

STATEMENT 

Profir & 108s (Without subsidy) 
(Rs in crores) 

S. Name of 1802-93 1993-94 1994:95 
No. tho SEB 

1.  RSEB -221.29 -354.80 -412 75 
2. QEB -537.95 -492.39 -550 90 
3. MPEB -270.04 -297.01 -382 38 
4. MSEB 272.13 288.93 320 83 
5. APSE6 79.44 86 86 -828 08 
6,  TNEB -231 96 -301 56 -2 27 



207 Wrltten Answers JULY 10, 1996 Wrltton Answers 208 

-- - 

1 2 3 4 5 

7 .  OSEB -85.00 -1 98.00 -136.10 
8 .  PSEB -459.72 -499.32 -427.45 
9. UPSEB -691.43 -1099.38 -978.25 

10. HPSEB 11.78 14.60 18.52 ' 
11. KEB -19.48 -1.89 -1 63.40 
12.  HSEB -371 .OO -482.70 -448.94 
13. BSEB 191.1 0 442.60 -80.32 
14. WBSEB -96.40 -55.40 -78.60 
15. KSEB 18.37 24.1 1 13.32 
16. MeSEB -8.41 -2.82 -17.24 

Total -2428.86 -2926.1 7 -41 54.91 

Note: Upto 1993-94 audited accounts of all the above 
SEBs are available 
For 1994-95 provisional accounts are available 
except in the case of TNEB 6 HSEB (audiled) 
As regards Meseb, figures have been taken from 
Resorce Document. 1996-97 glven by MeSEB to 
Planning Commiss~on 

AlDS Cont ro l  

106. SHRI E. AHAMED : Will the Minster  of 
HEALTH AND FAMILY WELFARE be pleased to state: 

( a )  whe ther  any  cornprehens lve  s tudy  or 
research has  been  done  to  contro l  A lDS in  the  
country in recent years; 

(b) ~f so, the outcome thereof; 

(c) whether any HIV positive cases have been 
reported from the State of Kerala so far; 

(d)  if so, the number and details thereof; and 

(e) the amount already spent to control AlDS by 
the National AlDS Control Organisat~on during the 
lasl three years, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IOBAL SHERVANI)  : ( a )  and  ( b ) .  Na t iona l  Aids 
Research  Inst i tu te,  P u n e ,  a wing o f  ICMR,  are 
conducting several studies for control of AlDS in the 
country, the studies are sti l l  under progress The 
o u t c o m e  of s u c h  s t u d i e s  will b e  u t i l i sed  for  
formulatlng Intervention slrategles for control of HIVI  
AlDS In the country. 

tc) Yes, Sir. 

( d l  So far, Kerala has reported 15: 1 HIV positive 
c a s e s  out o f  which 1219 are males and 292 are 
females 

(a A, Statement is enclosed. 

STATEMENT 

National AlDS control  programme release of funds 
to States a n d  UTs (Rupees i n  lakhs) 

S. SlateIUT 1992-93 1993-94 1994-95 1995-96 
No. Grants Funds Grants Grants 

Relea- Relea- Relea- Relea- 
sed sed sed sod 

1 .  Andhra Pradesh 106 74 25.09 257.73 432 00 
2 .  Arunechal Pradesh 2063  8.24 12 19 65 81 
3 Assam 34.83 12 43 50 37 92 70 
4.  Bihar 70.25 16 69 87 00 0 00 
5 Goa 2691  7 8 7  4182  0 0 0  
6 .  Gujarat 6 3 4 1  6 5 8 3  12929 13126 
7 .  Haryana 39 98 33.36 62.27 0 00 
8 .  Himachal Pradesh 82.75 22 93 87 27 156 75 
9 Jammu 6 Kashmlr 2 80 37.32 12 35 0 00 

10. Karnalaka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14 Manipur 
15. Meghalaya 
16 Muoram 
17. Nagaland 
18. Orlssa 
19 Punjab 
20 Rajaslhan 
21 Slkk~m 
22. Tam11 Nadu 
23 Tr~pura 
24 Utlar Pradesh 
25 West Bengal 
26. Pondicherry 
27 A 6 N Islands 
28. Chandlgarh 
29 DbN Havelt 
30 Damrn 6 Diu 
31 Delht 
32 Lakshadweep 

Total 1554 32 1113 94 2872 40 3514 46 
- -- 

Note In the care of Un~on Terrlotorles w~thoul Leg~slature 
the amount allocated 18 also deemed as released 
as they r e  author~red to ullllre the tull allocat~on 

G a 8 t r o - E n t r r l t h  a n d  Cholera 

107. SHRI PlNAKl MlSRA : Will the Min~sler  of 
HEALTH AND FAMILY WELFARE b e  pleased to slate: 

(a) whether water-borne diseases like Gastro. 
enteritis and Cholera have already begun taking lheir 
toll this year, 
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(b) if so, the State-wise toll and the number of 
cases reported this year, as compared to that during 
1994 and 1995; and 

(c) the steps taken by the Government to aver1 
1 the crisis this year7 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI )  : ( a )  Repor ts  about  
GastroenteritleslCholera cases have been received 
from some parts of the country. 

(c) The measures normally taken by the health 
authorities to prevent these diseases are : 

1 .  Provision of safe drinking water. 

2. Improvement  of f o o d  a n d  pe rsona l  
hygiene. 

3. Safe. disposal 01 human excreta. 

4.  Appropriate Health Educa t~on  

5. Surveillance and monitoring. 

(b) A Statement  showing noti f ied cases and 6.  Distribution of chlorlne tablets and ORS 
deaths due to Cholera is enclosed. packets etc. 

STATEMENT 

S.No. State 1994 1995 1996 ( u D ~ o  8-6-96) 
Cases Deaths Ceses Deaths Ceses Deaths 

Andhra Pradesh 
Arnanchal Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Hlmachal Pradesh 
Jammu 8 Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Maghalaya 
M ~ z o r a m  
Nagaland 
Orissa 
Punjab 
Rajashtan 
S~kk im  
Tamil Nadu 
Tripura 
Uttar Pradesh 
West Bengal 
A & N Islands 
Chandigarh 
Dadra & Nagar Haveli 
Daman & Diu 
De lh l  
Lakshadweep 
Pondic h r r ry  

Total 4973 32 3432 9 1019 6 
" lnformat~on not rrco~vod 
0 L NII 
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Oil Import B i l l  

108. SHRlMATl VASUNDHARA RAJE : Will the 
PRIME MINISTER be pleased to state : 

(a) whether the oil import bill In the country has 
been increasing every year; 

(b) if so, the details thereof during the last three 
years; 

(c) the reasons therefor; and 
(d) the steps taken or proposed to be taken by 

'the Government to reduce the oil Import bill and to 
increase the production of crude oil? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R. 
BAALU) : (a) to (d). The import bill for the last 
3 years in given below : 

~ 

Year Rs. Crores 

'Provisional. 

Increase in the quantum of POL imports is on 
account of higher growth in demand of petroleum 
products .  Import b i l l  is dependent upon (a )  
international prices of products (b) the exchange 
reate of Dollar Vs. Rupee and (c) actual indigenous 
production of crude oil and petroleum products vis- 
a-vis the demand. 

Government have permitted private investment 
in the refining sector to increase the refining capacity. 

Perm~ssion has been given to Indian and foreign 
companies to explore for hydrocarbons in l nd~a  and 
for the development of some small sized oil fields 
and a few medium sized oil fields. This was done to 
accelerate the much needed pace for exploration in 
the country and for faster development of oil fields 
usmg the latest technology where applicable. 

S r r k r r l r  Commlar lon 

100 SHRI JAGMOHAN : Will the Minister of 
HOME AFFAIRS be pleased to state 

(a )  the recommendat lons of Sarkaria 
Commission which  have been  accepted and 
implemented; 

(b )  the recommendatlons which have been 
rejected and the main grounds for rejection; 

( c )  whether recommendat ions of the r a i d  
 omm mission* are still under consideration; and 

(d) the reason8 for t h r  delay In taking final 
decls ion wl th regard to  the  pending 
recommednatlons? 

THE MINISTER OF HOME AFFAIRS : (SHRI 
INDRAJIT GUPTA) : (a) to (d) :The recommendations 
of the Sarkaria Commlsslon numbering 247 were 
placed before the Inter-State Council In its first 
meeting held on 10th October, 1900. The Council 
decided to constltute a Sub-Commlttee to consider 
the above recommendation8 and aubmlt Its report. 
Out of 247 recommendatlons, the Sub-Commlttee has 
considered, in its slx meetlngs held so far, 190 
recommendations. In the light of the final report of 
the Sub-committee and the recommendations of the 
Inter-State council thereon, a decirion will be taken 
by the Government on the recommenadatlons of the 
Sarkaria Commission. 

Rootwil t  D l r r r r a  

1 10. SHRI MULLAPPALLY RAMACHANDRAN 
Will the Minister of AGRICULTURE be pleased to 
state : 

(a) whether measures have been taken to contain 
the rootwilt disease affecting the coconut palms in 
Kerala; 

(b) if so, the details thereof; 
(c) the allocations made to the State of Keraia 

for the controllprevention of the rootwilt disease; 
(d) whether the disease has been brought under 

total control; and 
(e) If not, the further mersures proposed to be 

taken by the Government to control the same? 
THE MINISTER OF AGRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and 
(b). Yes, Sir. the following integrated approach o l  
management practices have been taken to contaln 
the root-wilt disease : 

Removal of disease affectedlsenlie and 
unproducive palms. 

Replanting with quality seedlings. 
Introduction of multi-cropping system 
Adopt ion of water  and fe r t~ l i ze r  
managemnet and plant  p r o t e c t ~ o n  
meacrures. 

(c) to (e). The integrated managemnt practices 
have been found to be etfectlve in containing the 
d l sea~e .  Efforts to control tho dilea8e through this 
programme are cont lnulng with an out lay of 
Rs.2500.50 Iakhr, allocated to the State of Keraia 
during Vlll Plan perlod. 
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C l r a n l n g  of Ganga in B l h r r  

1 1 1 .  S H R I  R A M  KRIPAL YADAV : Wi l l  the  
Min is ter  of E N V I R O N M E N T  A N D  F O R E S T S  b e  
pleased to state : 

(a) whether the cleaning work relating to the 
Ganga Action Plan is going on  satisfactorlly in  Bihar; 

(b) if so,  the details thereof; 
(c)  if not, the reasons therefor; and 
(d) the tasks e x e c u t ~ d  in thls regard so far along 

with the amount actually spent in the each task? 
THE MINISTER OF STATE OF THE MINISTRY OF 

E N V I R O N M E N T  A N D  F O R E S T S  (CAPT.  JA I  
NARAYAN PRASAD NISHAD) . (a) to (d) .  Of the total 
45 schemes for pollution abatement of river Ganga 
taken up under Ganga Action Plan Phase-l in Bihar, 
4 1  s c h e m e s  Wave s o  fa r  b e e n  c o m p l e t e d .  The 
p rogress  o n  rema in ing  4 o n - g o i n g  schemes of 
sewage treatment plant 1s slow These schemes are 
as under : 

( i )  Sewage Treatment Plant,  Eastern Zone, 
Patna 

( i i )  Sewage Treatment Plant, Chapra 
( i l i )  Sewage Treatment Plant, Munger 
( iv) Augmentation of Sewage Treatment Plant 

Saidpur In Patna 
As against the total sanctioned cost of Rs 52.35 

crores, so far an expenditure of about Rs 49 05 crores 
have b e e n  incur red  Scheme-w lse  financial and  
physlcal progress is enclosed as statement 

STATEMENT 

Scheme-wise Financial  and  Physrcal Progress 

--- - 

Scheme type Sche- Sche- Sanc- Expen- 
mes me8 lloned dlture 

Sanc- Comp. Cost 
tloned leted 

Low Cost Sanitation 7 7 
R~ver Front 3 3 
Facllltles 
Operation 6 Malnt. L S '  L S *  
enance ot Mrln 
Pumping Strtlon 
6 Sewage 
Treatment Plrntn 

Sewage ~roatrndnt 7 3 190162152829 
Plant 
Others 3 3 11982 12232 

Total 45 41 5234.69 4905 20 

L.S - Lump Sum 

[English] 

Export of T e x t i l r r  

112. SHRl KODlKUNNlL SURESH . 
SHRl VIRENDRA KUMAR SlNGH 

Will the Minister of TEXTILES b e  pleased to  state 
(a)  whether the Government have worked out 

any multi-pronged strategy recently to  promote export 
ot textiles particularly of silk and fine cotton cloth In 
order to  improve I n d ~ a ' s  p resence  i n  t h e  Wor ld  
market; 

(b) i f  so, the steps proposed to b e  taken in  this 
regard, and 

(c) the forelgn exchange earned through export 
of textiles during 1 Q95-96? 

THE MINISTER OF T E X T I L E S  ( S H R I  R L .  
JALAPPA) (a)  and (b).  Government have not worked 
out any separate strategy recently to promote the 
export of silk and flne cotton cloth. However, In order 
to step up the exporl of textiles lncludmg silk and 
fine cotton cloth, Government have been taklng a 
number  of s t e p s ,  w h i c h  i n c l u d e  e n c o u r a g l n g  
exporters to participate in buyer - seller meets, falrs 
and exhibitions, enabling Import of capltal goods at 
concessional  duty  fo r  export p roduc t lon :  specla1 
arrangements for duty free Import of raw materials 
for export productlon; ensuring Increased a v a ~ l a b ~ l ~ t y  
of export credit etc. 

(c)  The forelgn exchange earned from exports c l  
textiles, includlng handicrafts, jute and colr was US 
$ 10685 07 million (approx ) 

404 22 364.18 Basic T e l r p h o n r  Faci l i ty  
550 34 538 49 
87 52 87 78 1 1 3  DR LAXMINARAYAN PANDEY , 

SHRl ANANT KUMAR : 
201 23 298.68 W i l l  t h e  M i n ~ s t e r  o f  C O M M U N I C A T I O N S  b e  

pleased to state . 
(a) whether durlng the lhird phase of calling of 

apphcations tor 9 Telecom ctrcle out of 21 Telecom 
lQs0 g4 lQs5 46 circle only one party has applled for Madhya Pradesh 

Circle; 
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(b)  the deta i ls  in  regard to  the appl icat ions THE MINISTER OF COMMUNICATIONS 
received during the first, second and third phase BENI PRASAD VARMA) : (a) yes, Sir, 
separately; 

(b) Details are glven in the Annexure. 
(c)  the reasons for fal l  in credibil ity of Basic 

Communication Divisions; and ( c )  T h e r e  i s  n o  f a l l  i n  c r e d i b l l i t y  of 
(d) the remedial steps taken by the Government Telephone Service. 

in this regard? (d) In view of (c) above not Applicable. 

STATEMENT 

Details in regard to the Applications received during F l n t  Phase  

21 6 

(SHRI 

B a s i c  

- -  - -- - 

Name of the B~dder  Company Circle for which bids submitted 

Mls 
MIS 
MIS 
Mls 
Mls 
M/s 

Mls 

Mls 

J.T. Telecom Ltd; 
Hughes lspat Ltd; 
Bharti Telenet Ltd; 
Eurotel ( Ind~a)  Ltd; 
Basic Teleserv~ces Ltd; 
HFCL Bezeq Telecorn Ltd; 

Tata Teleservices Ltd; 

Techno Telecom lndla Ltd 
Essar Commvislon Ltd 

Birla Telecom Ltd. 
Mls Spic Telestra Telecorn l n d ~ a  Private Ltd 
US-West BPL Telephone Services 
Pvt.  Ltd. 
Sterlte Telekom Ltd. 
Reliance Telcom Pvt.Ltd 

Mod1 Infortech Pvt Ltd. 
Telelmk Network India Ltd 

West BengallAndhra PradeshlKarnataka 
MaharashtralKaranatakalDelhilPunjablU P.West. 
HaryanaIPunjab 
TamilnadulPunjab. 
Tamilnadu/Maharashtra/Gujarat/DelhilPunjab. 
Andhra Pradesh/Kerala/HaryanalOrissa/Gujarat /UP 
WestMlest BengalIDelhilPunjab 
West BengalIAndhra PradeshlMaharashtraIKarnatakal 
Delh i  
A 8 N lslands/Orissa/Bihar 
D e l h ~ / M a h a r a s h t r a / A n d h r a  P r a d e s h l T a m i l  N a d u i  
KarnatakalPun~ab/Haryana/Gujarat,  
MaharashtraIDelh~KarnatakalGujarat 
Tamil Nadu 
DelhilPunjab/KeralalKarrnataka/ 
Tamilnadu. 
TamilnaduIKarnatakalAndhra Pradesh. 
ABN IslandslAndhra Pradesh/Assam/B~har/Delh~lGujaral/ 
HaryanalHimachal Pradesh/Karnataka/Kerala/Madhya 
P r a d e s h I M a h a r a s h t r a l N o r t h - E a s t l O r i s s a I P u n ~ a b l  
Ra~ashthanlTam~lnaduIUP-West lUP-East IWes Bengal 
Haryana 
RajasthanlAndhra PradeshIPunjablKeralalDelh~ 

Details In regard to the Applications recelved during Second Phase  : 

M/s Tata Teleserv~ces Andhra Pradesh 
Reliance Telecom Gujarat 
MIS Basic Teie Services Tamil Nadu 
MIsTechno Telecom Bihar 
MIS Bharti Telenet Punjab 
M/s Essar C o m m v ~ s ~ o n  Punjab 

Details in regard to the Applications received d u r ~ n g  Third Phase  

MIS Bharti Telenet Ltd. Madhya Pradesh 
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[English] 

Treatment In Horp l ta la  

114. DR. M.P. JAISWAL : 
SHRl  MANIKRAO HODLYA GAVlT 

Wi l l  t h e  M in is te r  of H E A L T H  A N D  FAMILY 
WELFARE b e  pleased to state : 

(a) whether accident victims are not given prompt 
. treatment in the Government hospitals; 

(b) if so, the reasons therefor; 

(c) whether National Human Rights Commission 
has given directions in this regard to the hosp~tals; 
and 

(d) ~f so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) : (a) to (d) .  All acc~dent v~ct ims 
are given prompt treatment in Government hospitals 
The Government of National Capital Territory of D e l h ~  
on  the  a d v ~ c e  of the  N a t ~ o n a l  H u m a n  R lgh ts  
Comrn~ss~on  has issued suitable instructions to all 
hospital authorities under their control to ensure that 
persons  In ju red  In  R o a d  a c c ~ d e n t s  b rough t  to  
hospitals are lmmed~ately attended to and treated. 

[T rans  la t ion ]  

S m u g g l i n g  of Catt le 

11 5 SHRl LALIT ORAON Will the M ~ n ~ s t e r  of 
HOME AFFAIRS b e  pleased to state 

(a)  whether the Government are aware of the 
smugglmg of cattle to Bangladesh trom Bihar, and 

(b)  II so, the actlon taken to check it7 

THE M I N I S T E R  OF HOME AFFAIRS ( S H R I  
INDRAJIT GUPTA) : (a) and (b) Blhar has no border 
with Bangladesh However, as per available reports, 
the cattle are brought to West Bengal trom Haryana, 
Rajasthan, Uttar Pradesh and Bihar for smuggling 
across the border. 

Several measures have been taken to prevent 
s m u g g l ~ n g  of a n ~ m a i s  across the border These 
inc lude,  In ter  a l la ,  s t reng then ing  o f  the Border  
Security Force, intensive patrolhng, erectlon of OP 
Towers along the border and constructlon of border 
roadsltence. The matter has also been taken up with 
the Government of Bangladesh in a meeting of the 
Joint Worklng Group. 

U t ta r rncha l  a n d  Vananchal  

1 1 6  SHRl PRABHU DAYAL KATHERIA 
SHRl VlNAY KATIYAR : 
SHRl RAMESHWAR PATIDAR 
SHRI DHIRENDRA AGARWAL , 

SHRlMATl SHEELA GAUTAM : 
SHRl KODlKUNNlL SURESH 
SHRl RADHA MOHAN SlNGH . 

DR. RAMESH CHAND TOMAR . 
W ~ l l  the Minister of HOME AFFAIRS be pleased 

to state : 

(a) whether the Government propose to grant a 
statehood to Uttaranchal and Vananhal in  the country. 

(b)  ~f SO,  the details thereof; and 
(c) the date by which the final decision is likely 

to be taken in this regard? 

THE MINISTER OF H O M E  AFFAIRS ( S H R I  
INDRAJIT GUPTA) . (a )  to (c) The Jharkhand Area 
Autonomous Council Act, 1994 passed by the State 
Legislature of Blhar provldes for the extabllshment 
of an Autonomous Councll for all round accelerated 
development of the Jharkhand Area. No proposal for 
the  grant  of S ta tehood  t o  Vanancha l  i s  under  
conslderatlon at present. 

The Government IS selzed of the demand for the 
grant of Statehood to Uttarakhand It would not be 
possible to lay down a d e t ~ n ~ t e  tlme frame to resolve 
suchaa sensitive and del icate ~ s s u e  hav ing  fa r -  
reachlng repercusstons 

Complet ion o f  Rammam H y d e l  Power Pro jec t  

117.  SHRI R B .  RAI . Will the PRIME MINISTER 
be pleased to state 

( a )  whether the c o m p l e t ~ o n  work of Rammam 
Hydel Project of Dar jee l~ng In West Bengal has been 
delayed; 

(b) It so. the reasons therefor, 
(c)  the f~nancia l  loss has been causer! on  account 

01 this delay, and 

( d )  the  s t e p s  t a k e n i t o  b e  t a k e n  by  t h e  
Government to compensate the losses of ttme arld 
lund? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MlNlSTfiY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S VENUGOPALACHARI) . ( a )  and  ( b )  Rammam 
Stage4 hydroelectrtc project In Darleelmg d ~ s t r ~ c t  of 
West Bengal having an installed capac~ty of 3 x I 2 
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MW was sanctioned for execution by the State 
Government in March, 1993. The latest cost of the 
project is Rs.77 crores (March, 1991 prlce level). 
The State Government is considering the execution 
of the project with pr ivate part ic ipat ion.  The 
commissioning of this project is expected duirng the 
10th Plan. 

Rammam Stage-ll hydroelectric project with an 
installed capacity of 4 x 12.5 MW was, accorded 
investement approval in April 1977 at a cost of Rs. 
24 19 crores and the project was to be commissioned 
in 1982-83 Due to delays attributable principally to 
agitation in the hill areas, contractual problems etc., 
two units were commissioned in September, 1995 
and the other two units in JanuarylFebruary, 1996. 
The latest cost of the project is Rs. 125 crores (1993 
price level). 

(c)  and (d). While the delay in completion of the 
project has resulted in f inancial loss to State 
Government not only by way of loss of revenue on 
account of loss of generation but also due to the 
escalation in project cost; the Central Government 
does not propose any steps to compensate for these 
losses 

Telemrdicine Syrtem 

11 8 SHRI SATYADEO SlNGH 
SHRI VlNAY KATIYAR : 

Wil l  the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a )  whether any proposal  to launch a 
telemed~cine system is under consideration of the 
Government to enable the people to take adv~ce 
over the telephone from the medical specialists of 
world fame: 

(b) 11 so, the saliant features of thls system and 
the deta~ls thereof; and 

( c )  the time by which a final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IOBAL SHEVRANI) : (a) No, Sir 

(b) and (c) .  Question does not arise 

[English] 

Shortage of Frr t l l izerr  

119 DR T SUBBARAMI REDDY : Will the 
Minister of AQRlCUlTURE b r  p l u ~ e d  b rhu; 

(a )  the detai ls of urea and other fertil izers 
demanded by the various State Governments and 
quantum actually supplied to them during the last 

three years alongwlth the reasons for the short 
supplies If any; 

(b) whether such shortage s have affected Kharif 
and Rabl production In 1995-96; 

(c) whether most of rho State Goverments have 
experienced acute shortage of urea and other kinds 
of fertlllzers for the last three years; and 

(d) If so, the steps belng taken or proposed to be 
taken by the Government to tackle the sltuatlon and 
to ensure adequate supply of urea and other 
fert i l izers to State Government as per their 
requirements? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) The 
table below gives the details of demand by the 
various State Governments and supply of urea which 
was under statutory prlce control, during the years 
1993-94, 1994-95 and 1995-96 : 

(Lakh tonnes) 
- - 

Year Assessed supply 
Requirement 

A statement indicating the consumpt ion of 
fertilizers, including urea in the country durng 1993- 
94, 1994-95 and 1995.96 is enclosed 

(b) to (d). Tho availablility of all fertilizers under 
statutory prlce control, including urea, in the counry 
duirng 1993-94, 1994-95 and 1995-96 was by and 
large, satisfactory in most of the States and was 
adequate to support the targetted product~on levels 

The Government of India monitors supplies of 
urea to each State on regular basis to ensure 
adequate avallabillty. Localised shortages were. 
however, reported from some States and lmmed~ate 
action was taken to remove shortages by augmenting 
supplies 

STATEMENT 

Consumption of Fenllizors 

S.No. Product Consumption 
1993-94 1994.95 1895-96 

(Estimated) 
1 2 3 4 5 - ----.- --- ---- --,- - 
1.  Urea* . 158.10 171.12 186.90 
2 .  Ammonlum Sulphate" 5.91 5.48 6 13 
3. Ammonium Chloride" 1.39 1.15 4 22 
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1 2 3 4 5 

4, Calclum Ammonlum 6.29 5.06 4.49 
Nitrate*' 

5. Di-Ammonlum 34.80 35.86 36.86 
Phosphate 

6. Single Super 23.52 26.26 29.50 
Phosphate 

7 .  Complex Fertilizers 31.60 39 74 38.45 
8.  Muriate of Potash 10.52 12.70 14.36 

Under Statutory price control 
" There were under rtatutory prlco control during 

1993-94, Deconlrollod on 10 6 1984 

[Translation] 

120. SHRI AMAR PAL SlNGH . 
KUMARI UMA BHARTI . 

Will the Minister of AGRICULTURE be pleased 
to state 

(a) whether the Government have ~mposed ban 
on some agr~cultural products, 

(b) if so, the name of such products and the 
reasons for imposing ban, 

(c) whether the Government have now proposed 
to l ~ f t  the ban on those agrlcultural products, and 

(c) if so, the t ~ m e  by which flnal decislon In thls 
regard 1s likely to be taken' 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) . (a) No, 
Sir 

(b) to (d). No relevant 

Employment to  All 

121 SHRI HARIN PATHAK : WIII the Mlnister 
of PLANNING AND PROGRAMME IMPLEMENTATION 
be pleased to state : 

(a) whether there IS any new proposal under 
considerat ion of the Government to provide 
employment to all educated and uneducated sk~l ledi  
unskilled persons in the country partcularly In the 
State of Gujarat; 

(b) if so, the details thereof; and 
(c )  If not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PLANNING AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI YOGINDER K.  
ALAQH) : (a) to (c). There IS no new proposal under 
consideration of the Central Government. Expansion 

of employment opportunit ies through growth of 
sectors and sub-sectors wi th h igh employment 
intensity such as agr icu l tu re ,  agro and rural  
industr ies,  rural  inf rastructure,  smal l  and the 
decentrallsed manufacturing sector, urban informal 
sector and services is a thrust area In the Five Year 
Plane Special Employment Schemes are being 
implemented in Gujarat also. Policies for employment 
generation will be examined by the reconsit~tuted 
Planning Commission, for the formulation of the Ntnth 
Five Year Plan 

Import of Urea 

122. SHRI BANWARI LAL PUROHIT : 
SHRI ANANT KUMAR : 
SHRI SUDHIR GlRl . 

Wil l  the Minister  of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a )  whether the National Fert i l izers Limited 
lmported urea from Romanla durlng the last March 
and the same is lylng unused in the warehouses In 
West Bengal, 

(b) tf so, the facts and detalls in t h ~ s  regard 
(c) whether the Government propose to probe 

the matter: and 
(d) 17 so, the deta~ls thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) . (a)  to (d )  MIS Nat~onal Fertilizers Llmlted 
(NFL) had entered Into a contract w ~ t h  Mls TURNU. 
SA Romanla on 4 11.95 for the import of 40,000 MTs 
of urea on Government account 

Against thls contract, 26,525 MTs of urea was 
shipped in vessel 'Sea Venus" wh~ch  was handled 
initially at Cuddalore Port and, subsequently, at 
Sagour Port The entlre m a t e r ~ a l  d~scha rged  at 
Cuddalore (about 8000 MTs) was found to be of 
standard quality. Out of the balance mater~al whlch 
was d~scharged at Sagour Port, 6514 MTs of urea 
was found to meet the qua l~ t y  s p e c ~ f ~ c a t ~ o n s  as 
prescribed In the Fe r t~ l~ze r  (Control) Order. 1985 
The balance 11,736 MTs was reported to be de f~c~en t  
In terms of particle slze specifications 

NFL have been Issued a notlce of lmposltlon of 
penalty for the deviation found in partlcle size of the 
material imported by them. 

MIS Hlndustan Lever L~mlted (HLL), the handllng 
agents at Sagour Port, have been adv~sed not to 
release tho non-standard quantlty of urea for dlreci 
agrlcultural use and to follow tho procedure l a ~ d  
down under the Fert~llzer (Control)Order, 1985 for ~ t s  
disposal. M/s HLL have apphed to the competent 
authority for necessary perm~ssions 
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[Translation] 

Fruits and Vegetables 

123. PROF. PREM SlNGH CHANDUMAJRA : Will 
the Minister of AGRiCULTURE be pleased to state : 

(a) whether production of fruits and vegetables 
is constantly on increase in various States for the 
last few years; 

(b) i f  so, the estimated increase registered in 
production of fruits and vegetables during the last 
three years in the country particularly in Punjab, 
Haryana, Uttar Pradesh, Maharashtra and Karnataka; 

(c) whether the Government have made any 
arrangement to provide remunerative prices to the 
fruit and vegetable growers of these States; and 

(b) The rough estimates of production of fruits 
and vegetables in the country are available upto 
1993-94 only. The data on production and annual 
increases for the three year period from 1991-92 to 
1993-94 In respect of 5 states are given In the 
enclosed statement. 

(c) end (d). The Government do not have any 
programme for providlng remunerattive prices to 
growerr for fruits and vegetables. However, support 
is provided t o  the farmers for developing 
infrastructure facilities for handling and marketing of 
these commodit ies,  to prevent losses and 
deterioration In quality and ensure better returns to 
them. Further, under the Market intervention Scheme, 
a predetermined quanltlty of frults and vegetables is 

(d) i f  so, the details thereof? procured on selective basis on the request of State 
Government to save the farmers from distress sale 

THE OF (EXCLUDING and the losses, If any, incurred in the operatior! are 
THE OEPARTMENT OF HUSBANDRY AND shared by central and concerned State Governments DAIRYING) (SHRI CHATURANAN MISHRA) : (a) Yes, 
Sir. on 50:50 basis. 

STATEMENT 

Production of Fruits and Vegetables during 1991-92 to 1993-94 

Production-Million Tonnes 
1991 -92 1992-93 1993-94 % increaseldecrease 

over 1991-92 
1992-93 1993-94 

~ 

Punjab Fruits 0.66 0.69 0.73 4 45 9 67 
Vegetables 1.45 1.46 1 .72 0.36 18 72 

Haryana Fruits 0.1 1 0.12 0.12 10.35 12 09 
Vegetables 0 88 1 .03 1.15 17.39 31 70 

U .P Fruits 2.88 3.35 3.48 16.32 20 83 
Vegetables 10.24 9.60 11.07 ( - 1  6.25 8 10 

Maharashtra Fruits 3.52 4.28 5.78 22 61 64 18 
Vegetables 4.17 3.57 2.74 ( - )  14.39 ( - )  34 37 

Karnataka Fruits 3.19 3 44 4.20 7.7 1 31.49 
Vegetables 3 67 4.66 4.34 26.92 18.24 

All l nd~a  Fruits 28.63 32.96 39.48 15.10 26 15 
Vegetables 58.53 63.81 65.09 9,Ol 11 21 .---- 

Crlmss in Delhi THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : (a) and (b). Statements I,II,III 

124 SHRI RATILAL VARMA : Will the Minster and IV are 
of HOME AFFAIRS be pleased to state : 

(a) whether criminal cases are increasing in the 
country including N.C.T. of De lh~;  

(b) i f  so, the reasons therefor and details of 
crlmmal cases registered during the last three yearr, 
year-wlse and State-wlse, and 

(c )  the action proposed to be taken by the Union 
Government to reduce the number of crime8 In the 
country? 

(c) Even though, as per provisions contained In 
the Seventh Schedule of the Constitution. 'Police' 
and 'Public Order' are State subjects, the Central 
Government has  been guid ing the Sta les  on 
Improving various facet8 of pol ice funct lo in lng 
lncludlng crime control. The Central Governmsnt has 
been providlng linancial asrirtancs to the States as 
well for modernirlng thelr police forcer. 
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STATEMENT-I 

Incidence of  Cognizable Crime (IPC) during 1993 

S.No. StatelUT Murder Attempt C.H.Not Rape Kidnapping 8 Daco~ t y  
to Amountinp Total Abduction of Women 

Commit to murde; 
murder 

of others 8 Girls 

STATES : 

1  Andhra Pradesh 
2 Arunachal Pradesh 
3 Assam 
4 .  Bihar 
5 .  Goa 
6 .  Gujarat 
7 .  Haryana 
8 Himachal Pradesh 
9 Jammu 8 Kashmir 

10 Karnataka 
11. Kerala 
12 .  Madhya Pradesh 
13 Maharashtra 
14 Manlpur 
15 Meghalaya 
16 Mizoram 
17 Nagaland 
18 Orlssa 
19 Punjab 
20 Rajasthan 
21 Slkkim 
22 Tamil Nadu 
23 Tr~pura  
24.  Uttar Pradesh 
25 West Bengal 

-- 
Total (States) 3 7 6 8 6  2 9 2 1 3  3 7 9 8  1 1 8 9 4  1 8 9 6 5  1 3 4 4 3  5 5 2 2  9 3 2 4  

."-- 
UNION TERRITORIES 

26 A & N Islands 1 0  1 0  0 4  3  3  0  0 
27 Chandigarh 
28 D 8 N  Havel i  
29 .  Daman 8 Diu 
3 0  Delh l  
31.  Lakshadweep 
32 .  Pondlcherry - -"- 

Total (UTs) 554 512  9 2 3 2 4  8 6 5  61  5 2 5 0  3 3 - -.-. . -- 
Total (All India) 3 8 2 4 0  2 9 7 2 5  3 8 9 0  1 2 2 1 8  1 9 8 3 0  1 4 0 5 8  5 7 7 2  9357  

--".-. . - 
Soure4 Crlme in India Data 
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S.  StatelUT Prepa- Robb- Burg- Theft Rlotr Crimi- Cheat- Counter Other Total 
No. ration ory lary nal ing feltlng IPC Cog. 

6 Ass- Breach Crlrner Cr~mes 
embly of Under 

tor Trurt IPC 
Dacolty 

Andhra Pradesh 

Arunachal Pradesh 

Assarn 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 
Jamrnu 6 Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 
Meghalaya 

Muoram 

Nagaland 

O r ~ s s a  

Punjab 

Rajasthan 
Sikklrn 

Tam11 Nadu 

Tr~pura 

Uttar Pradesh 

West Bengal 

Total (States) 1080 24006 121 135 305126 93471 16356 28632 3612 882504 1586862 

UNlGN TERRITORIES 

26 ALN Island3 0 5 88 84 15 6 7 2 430 66 4 
27 Chand~garh 0 9 177 906 3 1 22 9 5 1 629 1943 
28 D6N Haveli 0 1 2 0 2 7 14 3 0 0 246 32 1 
29 Daman 6 DIU 0 0 22  3 3 2 8 5 4 1 116 222 
30 Delhl 22 326 1465 13161 219 634 1318 99  17161 36597 
31 Lakshadweep 0 0 8 17 1 0 0 0 22 4 8 
32 Pondlcherry 0 7 105 1080 5 9 13 2 3 13 1914 3279 

- -- 

Total (UTs) 22 348 1885 5306 367 683 1447 116 20518 43074 - 
Total (All Ind~a)  1102 24354 123020 320434 93638 17039 30079 3728 903082 1629936 - 
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Incidence of Cognizable Crime (/PC) during 1894 

S.NO. StateIUT Murder Attempt C.H.Not Rape Kidnapping 6 Dacoity 
l o  Amountlng Total abduction of Women 

Commit to murder of others & Girlr 
murder 

STATES : 

Andhra Pradesh 
Arunachal Pradeah 
Assam 
Bihar 
Goa 
Gujaral 
Haryana 
Himachal Praderh 
Jammu & Karhmir 
Karnataka 
Kerala 
Madhya Pradosh 
Maharashtra 
Manipur 
Moghalaya 
Mnoram 
Nagaland 
Orissa 
Punjab 
Rajarthan 
S~kkim 
Tamil Nadu 
Tripura 
Utter Prrdesh 
West Bongal 

Total (Stater) 38014 29497 3857 12882 19854 13302 6552 9249 

UNION TERRITORIES 

26. A & N Irland8 14 4 0 4 4 3 1 0 
27. Chandigarh 2 2 15 5 6 5 5 4 5 1 0  0 
28. D i% N Haveli 7 3 0 2 6 5 1 1 
29. Daman 6 Diu 3 2 0 1 1 0 1 2 
30. Delhi 492 479 84 309 1055 713 342 19 
31. Lakrhadwoep 0 0 0 0 0 0 0 0 
32. Pondlcherry 2 5 2 0 0 4 8 7 1 0 

Total (UTE) 563 523 8 9 326 1129 773 356 2 2 
. - 

Total (All India) 38577 30020 3946 13208 20983 14075 6908 9271 
-. . . . 

Source . Crlmr In lndlr Data 
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S StatelUT Prepa- Robb- Burg- ~ h b f t  Riots Crlml- Chrat- Counter Other Total 
No. ration ory lary nal Ing feltlng IPC Cog. 

6 Ass- Breach Crlrnes Crlmes 
embly of Under 

for Trust IPC 
Dacoity 

11 12 . 1 3  14 15 18 17 18 19 20 

Andhra Pradesh 

Arunachal Pradesh 
Assam 

Bihar 

Goa 
Gujarat 

Haryana 

Himachal Pradesh 
Jammu 6 Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 
Maharashtra 

Man~pur 

Meghalaya 
Mnoram 

Nagaland 

O r ~ s s a  

Punjab 

Rajasthan 
S ~ k k ~ m  

Taml Nadu 

Trtpura 

Uttar Pradesh 

West Bengal 

Total (States) 932 23538 110443 288143 94002 15899 29699 2738 903029 1580775 

UNION TERRITORIES 

26 A 6 N Islands 0 1 68 61 2 1 8 8 0 356 547 
27 Chand~garh 0 8 178 967 46 27 89  0 67 1 2899 
28 D 6 N Havoli 0 4 2 4 6 1 30 5 0 0 345 488 
29 Daman 6 DIU 0 3 3 7 3 3 24 4 4 2 107 223 
30 Dolhi 14 377 1660 13490 172 578 1383 99  18012 38223 
31 Lak~hadweep 0 0 3 2 0 8 1 0 0 2 0 5 2 
32 Pondcherry 0 4 123 789 41 1 16 11 1802 2844 

."- 
Total IUTa) 914 23397 2093 15421 342 824 1508 112 21313 44476 - 
Total (All Indla) 946 23933 121536 303564 94344 16523 31207 2861 924342 1635251 
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Incidence of Cognizable Crimor (IPC) During 1995 (State 8 UT-Wise) 
- -.-.. 
I s.No. StatelUT Murder Attempt C.H.Not Rape Kidna- Dacoily Robb- Burglar 

to Amount~ng P P m  e rY 
Comrnlt to murder and 
murder Abduction 

STATES 

1 .  Andhra Pradesh 
2. Arunachal Pradesh 
3 Assam 
4 Bihar 
5 Goa 
6. Gujarat 
7 Haryana 
8 Htniachal Pradesh 
9 Jamrnu B Kashmir 
10 Karnataka 
1 1  Kerala 
12 Madhya Pradesh 
13 Maharashtra 
14 M a n ~ p u r  
15 Meghalaya 
16 Muoram 
17 Nagaland 
18. Or~ssa  
19 Punjab 
20 Ralasthan 
21 Slkkim 
22 Tamil Nadu 
23 Tr~pura 
24 Uttar Pradesh 
25. West Bengal 

Total States 33905 23339 3388 11360 16038 6256 19130 102960 - 
UNION TERRITORIES 

26 A B N Islands 
27 Chandigarh 
28 D 8 N Haveli 
29. Darnan 8 Diu 
30 Delh i  
31 Lakshadwoep 
32, Pondicherry 

Total (UTe) 568 637 9 3 349 1352 3 4 583 2389 

Total (All Indla) 34473 23976 3481 11709 17390 6290 19713 105349 - -*-- 

Source . 'Monthly Crime Strtirlics' 
N o h  . Figures are Provislonrl 



235 Wrlnrn Answers JULY 10, 1006 Wrlttm Answer8 238 

S. No. StatelUT Theft Riots Crlmlnal Cheating Counter- Others Total Remarks 
Breech Feltlng IPC Cog. (Flgs. . - 

of - Crlmes ~r im-os are 
Trust Under upto 

IPC the 
month 

of 

1 .  Andhra Pradesh 
2 .  Arunachal Pradesh 
3 .  Assam 
4 .  Bihar 
5 Goa 
6.  Gujarat 
7 Haryana 
8 .  Himachal Pradesh 
9 Jammu 8 Kashmir 

10. Karnataka 
11. Kerala 
12. Madhya Pradesh 
13 Maharashtra 
14 Manipur 
15. Meghalaya 
16 Mizoram 
17. Nagaland 
18. Orlssa 
19 Punjab 
20 Rajasthan 
21.  Sikkim 
22. Tamil Nadu 
23 ' Trlpura 
24 Uttar Pradesh 
25. West Bengal 

88504 
1901 

15848 May 
45973 May 

3543 
103456 
31361 
11140 
15028 

120337 
87425 

195564 
193900 

2519 
1625 Nov. 
2446 
1354 

46167 Nov. 
11144 

124533 October 
633 

11 0548 
3735 

171128 
6841 3 

Total States 251845 75292 11050 22848 3685 890120 1471225 

UNION TERRITORIES 

26 A B N Islands 
27 Chandlgarh 
28.  D 8 N Haveli 
29. Darnan & Diu 
30 Delhi 
31 Lakshadweep 
32 Pondicherry 

6 0 290 466 
8 5 2 730 2035 

2 0 254 41 5 
11 0 9 2  242 Nov. 

1142 6 3  22743 47709 
0 0 12  3 2  

10  4 1743 2399 

Total (UTs) 

Total (All India) -- 270630 75693 11777 24104 3754 815884 1524523 
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;, [Trans k l l o n l  

Populr t lon Growth 
& 

125. PROF. RASA SINGH RAWAT : Will the ' Minister of HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) the present populatlon of the country and Its 
annual growth rate, State-wise; 

(b) whether the Government are concerned 
about the problem of population explosion; 

(c) II 80, the targats fixed and achieved State- 
wlse In family plannlng during the last three years; 

(d) the amount spent on varlour family planning 
programmes durlng tho last three years, State-wise; 

(e) whether the Government propose to provide 
more assistance lor family plannlng programmes In 
the States where the growth rate Is more than the 
otherr; and 

(1) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) : (a) The State-wise projected 
populatlon as on  1 .3 .1986 as per Standing 
Commlttee's pro)ection and the annual growth rate 
of population a8 per Sample Raglrtration System in 
1 994 is given at Statement-I. 

(b) Yes, Slr 
(c) The statements showing annual targets and 

achievements in respect of various family plannlng 
methods during 1993-94, 1984-95 and 1995-86 ere 
at Statement-11 to Sfatoment-V. 

(d) A statemenl showing State-wise grants-in- 
aid released to  StatesIUTs for family welfare 
programmes durlng 1993-94, 1 994.85 6 1995-86 is 
enclosed at Statement-VI. 

(0) and (I). Under the social Safety Net Scheme 
90 dlstrlcts wlth Birth Rate above 39 per thousand 
were glven RE. 155 crores during 1892.93 to 1995- 
96 lor rtrengthenlng Infrartructun. Many extarnally 
arristed project8 are also under implementation in 
Stater wlth hlgh growth rate. 

STATEMENT-I 

Stale-wlse Pro/ected Populrtion as on 1.3.1996 
and Annual Growth Rate of Population for 1994 

S. StatelUT Population Growth Rate 
No. (00) (Ole) 

India 
1 .  Andhra Pradesh 
2. Assam 
3.  Bihar 
4. Gujaral 
5.  Haryana 
6.  Karnataka 
7 .  Kerala 
8 .  Madhya Pradesh 
9. Maharashtra 

10. Orisra 
11. Punjab 
12. Rajasthan 
13. Tamil Nadu 
14, W a r  Pradesh 
15. West Bengal 
16. Arunachal Pradesh 
17. Goa 
18. Himachal Pradesh 
19. J 6 K 
20 Manipur 
21. Meghalaya 
22. Mlzoram 
23. Nagaiand 
24 Sikklm 
25. Tripura 
26. A 6 N Islands 
27. Chandigarh 
28 D 6 N Haveli 
29. Daman 6 DIU 
30. Delhi 
31. Lakshadweep 
32 Pondicherry - Exclud~ng Jammu 6 Kashm~r 

NA - Not Avallrblr 

Stale-wks T a r g o t a u s  and Achkvemonts in respect ot S l e r l l i ~ a t i ~ n ~  during 1993-94, 1994-95 and 1995-96 - 
S.No. State1U.T. Agency 1993.94 1994.95 1995-96 

ELAI Achlevement ELAs Achievement ELAs Achievement 
0 9  0 0  

1 2 3 4 5 6 7 8 

I. MrJor Stater (Populr t lon 1 wore or more) 
1. Andhra Pradash 600000 603909 600000 575728 550000 520072 
2. A r r r m  - 130000 28106 130000 22450 130000 22480 
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3. 
4. 
5. 
6 .  
7 .  
8 
9 .  

l o .  
11. 
12. 
13. 
14. 
15. 

II. 
1 .  
2.  
3 .  
4 .  
5.  
6. 
7. 
8 .  
9 .  

10. 
11. 
12 
13. 
14 
15 
16 
17 

111. 
1 .  
2. 

Bihar 
Gujarat 
Haryana 
Karnataks 
Kerala 
Madhya Pradesh 
Maharashtra 
Orissa 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 

Smaller StaterlU.T.8 
H ~ m a c h a l  Pradesh 
Jammu B Kashmir 
Manipur 
Meghalaya 
Nagaland 
Sikkirn 
T r~pura  
A & N Islands 
Arunachal Pradesh 
Chandigarh 
D 8 N Haveli 
D e l h ~  
Goa 
Daman & Diu 
Lakshadweep 
Mizoram 
Pondcherry  

Other Agencier 
Mlo Defence 
M!o Railways 

679300 
280000 
l25OOO 
473200 

Target Free 
41 5000 
580000 
200000 
100000 
250000 

Target Free 
600000 
440000 

44000 
22600 

3500 
1000 
3000 
1200 

11200 
1600 
1700 

Target Free 
700 

42850 
4300 

450 
5 0 

3500 
6800 

All l n d ~ a  5183100 4497450 5326380 4579514 5031650 4380099 
0 0 F~gures prov~sional S Figures upto February, 96 

O ELA = Expected level of achvt S S  F~gures upto January, 96 

State-wrse TargetsELAs and Achievements in respecl 01 IUD insertions during 1993.94, 1994-95 and 1995.96 

S No.  State/U.T./Agency 1993-94 1994-95 1995-96 ---,- 

ELAs Achievement ELAs Achievement ELAs Achievement 
0 0  OCD 

1 2 3 4 5 6 7 - 8 
--.--.- 

I. Major State? (Population 1 crore or more) 
1 Andhra Pradesh 500000 332185 500000 338289 350000 274156 
2 .  Assam 50000 25888 56000 34688 56000 34964 -- . 
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3. 
4. 
5. 
6. 
7. 
8. 
9. 
10. 
1 1  
12 
13 
14 
15 

II. 
1 
2 .  
3 
4 
5 
6 
7 
8 
9 
10 
1 1  
12 
13 
14 
15 
16 
17 

111 
1 

2 

Bihar 
Gujarat 
Haryana 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Orissa 
Punjab 
Rajasthan 
Tamil Nadu  
Uttar Pradesh 
West Bengal 
Smaller Strte8lU.T.r 
Himachal Pradesh 
Jamrnu 8 Kashmir 
M a n ~ p u r  
Meghalaya 
Nagaland 
Sikkirn 
Tripura 
A B N Islands 
Arunachal Pradesh 
Chandlgarh 
D 8 N Haveli 
De lh i  
Goa 
Darnan 8 Diu 
Lakshadweep 
M ~ z o r a m  
Pondicherry 
Other Agenc ie r  
Mlo Defence 
Mlo Railways 

575200 250797 
460000 452077 
207000 164030 
374800 347637 

Target Free 78850 
1000000 796528 
51 5000 464724 
207000 207391 
561 600 583402 
282000 167596 

Target Free 397999 
2144000 226521 0 
396300 129 153 

66000 47562 
30600 9026 
25000 9643 
1700 1662 $5 
4000 1439 $ 
1700 1309 
2500 3423 
1400 1473 
2800 2515 

Target Free 6521 
200 193 

100000 75480 
3500 3252 
250 268 
170 69 $ 

3500 2273 
4000 4503 

All India 7330200 601 671 4 7868850 6701 995 74231 20 6809560 

, 0 0 Figures provisional S Figures upto February, 96 
0 ELA Expected level of achvt S S  Fquros upto January 96 

STATEMENT-IV 

State-wise Targefs/ELAs and Achrevements rn respect of Condom Users durmg 1993.94, 1994.95 and 1595-96 
- 

S No StatelU T.lAgency 1993-94 1994-95 1995-96 
ELAs Ach~evemenl  E LAs Ach~evement  A c h w e r n e n t  

60 B 6  
1 2 3 4 5 6 7 

I. Major S ta te r  (Popu la t ion  1 w o r e  o r  more)  
1 .  Andhra Pradesh 1382000 093741 1520000 1252752 8 10869 
2. Assam 76000 41 669 90000 46677 49699 -- 



243 Wrltten Answers JULY 10, 1996 Wrlnrn Anrwerr 244 

Bihar 
GuJarat 
Haryana 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Orissa 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 
Smal l r r  Statr8lU.T.r 
Himachal Pradesh 
Jammu 6 Kashmir 
Manipur 
Meghalaya 
Nagaland 
Sikklm 
Tripura 
A & N Islands 
Arunachal Pradesh 
Chandigarh 
D 6 N Haveli 
Delhi 
Goa 
Daman 6 Diu 
Lakshadweep 
Mizoram 
Pondic herry 
Othr r  A g r n c i r r  
M/o Defence 
Mlo Railways 
Commercial Dist 

All India 19345000 17282877 21777350 17706985 14407464 

0 0 Figurer prov~s~onal S Fqurer upto February, 96 
O €LA Expoctod level 01 achvt SS Figurer upto Jlnurry, 86 

STATEM ENFV 

Slate-wise TargotsEIAs and Achievements in Rospect ot Oral Pills Users Durlng 1993-84, 1994-95 and 1995.96 

S.No StatelU.T.IAgency 1993-94 1994-95 1995-96 
ELAS Achievement ELAs Achievement ELAs Ach~evemenl 

0 0  0 0  - 
1 2 3 4 5 6 7 8 

-. 

1. Major Stater (Populaflon 1 crore or more) 
1. Andhra Pradesh 300000 245643 325000 261864 372000 239949 
2 Assam 40000 7212 41000 21847 41000 281 50 - 
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3. 
4. 
5. 
6 .  
7. 
8. 
9. 
10. 
1 1 .  
12. 
13. 
14 
15 

II. 
1 

2 
3 
4 
5 
6 
7 
8 
9 
10 
1 1 .  
12. 
13. 
14. 
15 
16. 
17 

111. 
1 
2. 

Blhar 
Gujaral 
Haryana 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Orissa 
Punjab 
RaJaslhan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 
Smaller StaterlU.T.8 
Hirnachal Pradesh 
Jammu 8 Kashrnir 
Manipur 
Meghalaya 
Nagaland 
Slkklrn 
T r~pura  
A B N Islands 
Arunachal Pradesh 
C h a n d ~ g a r h  
D 8 N Havel i  
De lh i  
Goa 
Darnan 8 Diu 
Lakshdweep 
M~zora rn  
Pondic herry 
Other  A g e n c i e r  
Mlo Defence 
M/s Railways 
Cornrnerical dlst 

180000 
165000 
57000 
175500 

Target Free 
51 2800 
581 900 
94000 
106400 
l5OOOO 

Target Free 
457000 
337400 

35000 23308 
1 1  300 3024 
6000 1955 
1700 1192%$ 
2000 436 $ 
1200 2427 
3000 15480 
700 97 1 
1400 1865 

Target Free 319 
250 190 

13000 10258 
2400 2579 
350 279 
200 134 S 
1500 1816 
1100 1121 

All India 5004000 4302 177 5467905 487331 1 5793000 421 7327 - -- 
0 0 F~gurer provlrlonal S Figures uplo February, 96 
0 ELA-Expected level of achvt $ S  F~gures upto January. 96 

66 Exclude8 branded sales of condoms 

STATEMENT-VI 

Grants-In-ald (cash and Kind) released to tho Sfales/UTs tor Famr/y Welfare Programmes (Rs Lakhs i 

S Slales/UTs 1993-94 1994.95 1995.96 -- - 
N o In Cash In k ~ n d  Total In Cash In klnd Total In Cash In kmd Total 

1 2 3 4 5 6 7 8 9 10 1 1 

1 Andhra Prrdeah 900244 168362 1068606 8761 02 2301 35 11062 37 6731 87 2021 09 8752 96 
2 Arunachrl Praderh 46 18 18 38 64 56 133 29 45 64 178 93 139 85 110 69 250 54 ---------. - 
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3  Assam 
4  Bihar 
5  Goa 
6  Gujarat 
7  Haryana 
8  Himachal Pradesh 
9  J & K  

10 Karnataka 
11 Kerala 
12 Madhya Pradesh 
13 Maharashtra 
14 Manipur 
15 Meghalaya 
16 Mizoram 
17 Nagaiand 
18 Or~ssa 
19 Punjab 
20 Rajasthan 
21 Sikklrn 
22 Tam11 Nadu 
23 Tr~pura 
24 Uffar Pradesh 
25 West Bengal 

1  Pond~cherry 2 9 4 9  1 8 0 8  4 7 5 7  7 3 5 0  1 9 8 8  9 2 8 8  8 9 1 0  3 9 1 8  1 2 8 2 8  
2  Delhi 773 50 388 57 1162 07 1053 00  539 11 1592 11 1600 50 410 55 2011 05  
3  A & N Islands 6 4 4 0  1 3 5 0  7 7 9 0  6 9 2 7  1 4 6 1  8 3 8 8  7 7 8 4  2 2 2 8  1 0 0 1 2  
4  D L N Have11 21 30 3  36 24 66 23 58 15 14 38 72 25 77 7  03 32 80 
5  Chand~garh 123 40 18 02 141 42 141 49 21 37 162 86 117 35 33 21 150 56 
6  Lakshdweep 9 65 2 35 12 00 10 56 3 7 2  1 4 2 8  1 1 5 0  6  18 17 68 
7  Darnan & DIU 20 30 17 63 37 93 21 61 3  62  25 23 28 66  5  70  34 36 

Total UTs 104204  4 6 1 5 1  150355  139301  6 1 6 9 5  200996  1 9 5 0 7 2  5 2 4 1 3  2 4 7 4 8 5  

Employees of NTC Showrooms 

126 SHRI MOHAN RAWALE Will the M ~ n ~ s t e r  
of TEXTILES be pleased to state : 

fa )  whether the government are aware of the 
d ~ s p a r ~ t y  in wages of employees and staff work~ng  in  
showrooms of NTCfSM) Ltd. 

l b ~  11 so,  the detalls thereaf 
i c ~  the reasons for w h ~ c h  the prlnclple of equal 

pay for equal work has not been Implemented In the 
case of employees and staff worklng In showrooms 
of NTClSM) Ltd 

(d) whether the lndust r~al  Court Maharashtra at 
Mumbat had also dlrected the m a n a g e m n t  to remove 
t h ~ s  disparrty In wages of these employees in August 
lB92,  and 

(e)  II so, the action taken by the Government In 
this regard? 

THE M I N I S T E R  OF T E X T I L E S  ( S H R I  R L 
JALAPPA) (a)  to (c).  The employees of Market~ng 
D ~ v ~ s ~ o n  of NTC (SM) are governed by the M~ntmum 
Wages Act as revised from time to time However, 
the Retail Oullets at NTC mills gates are worklng 
u n d e r  the  c o n l r o l  o f  r e s p e c t i v e  m i l l s  a n d  t h e  
employees of these Retail outlets are getting wages 
as applicable to the workmen of the respecllve m ~ l l s ,  
whlch are as per Ihe scales prevailing in the Text~le 
Industry 

(d)  The NTC (SM) L ld. ,  Mumbai has not rece~ved  
any such  order in respect  of  re ta i l  s h o p s  f rom 
lndustrlal Court, Maharashlra at Mumbal 

(e) Does not arlse 
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New Atomic  Power Plant8 

127. SHRI SOOMYA RANJAN . Will the PRIME 
MINISTER b e  pleased to state : ' (a) the number of atomic power prolects proposed 
to be set up in  the 8th five year plan; 

(b) the number out of them have recelved techno- 
economic, environmental and forest clearances so 
far; and 

( c )  the  reasons  f o r  de lay in  respect  of the 
remaining projects and the steps taken to expedite 
clearance thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI YOGINDER K 
ALAGH) (a)  Durlng the Vl l l  flve year plan, ~t was 
proposed to commence construction of e ~ g h t  atomlc 
power projects v ~ z  two units of 500 MWe each at 
Tarapur In Maharashtra (TAPP 3 8 41, 4 units of 220 
MWe each at Kaiga In Karnataka (Kaiga 3 to 6 )  and 
two unl ts  of 500  M W e  each  at Rawatbha ta  In 
Rajasthan (RAPP 5 8 6) In addltlon to the 2x1000 
MWe units at Kudankulam In techn~cal  co-operation 
w ~ t h  the Russlan Federation 

( b )  S i te  a p p r o v a l ,  environment a n d  f o r e s t  
clearances and Safety clearance have been recelved 
tor TAPP 3 8 4 Kaiga.3 to 6 and Rajasthan 5 8 6 
Financ~al  sanctlon was also Issued for TAPP 3 8 4 
were deferred Env~ronmenta l  and Safely clearance 
have been recelved for the Kudankulam Project and 
the p roposa l  for preparation of D e t a ~ l e d  Project 
Report (DPR) on Kudankulam by the Russlans 1s 
under negotlatton between the two Governments 

(c)  Construct~on of the prolects namely Tarapur- 
3 8 4 K a ~ g a  3 to 6 and Rajashtan 5 8 6 as envisaged 
in the e ~ g h t h  f ~ v e  year plan could not be commenced 
and these projects will be proposed lor lncluslon In 
the Nlnth Ftve Year Plan 

[Translation] 

Pr ice o f  Impor ted  Petro leum Produc ts  

128 SHRI GUMAN MAL LODHA 
SHRI NAWAL KISHORE RAI 

Will the PRIME MINISTER be pleased to state 
(a) the quantum of petroleum products lmporfed 

during 1993-94, 1994-95 and 1995.96, 

( b )  whe ther  the re  has  b e e n  a continuous 
Increase in the import price of the petroleum ptoducts 
during the above perlod, and last few years. and 

(c)  t f  SO, the reasons therefor and the percentage 
increase thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
P E T R O L E U M  A N D  NATURAL G A S  ( S H R I  T R  
BAALU) . ( a )  the quantum of petroleum products 
imported during the last 3 years 1s glven below 

Year (Fig in MMT) 

1993-94 12.076 
1994-95 13  951 
1995-96 '  2 0  335 
'Provisional 

(b)  and (c )  Oil Imports are made at lnternattonal 
pr ices whlch are very volat i le ~n nature and are 
governed by change in supplyldemand fundamentals 
market senttments, political developments In major 
011 p r o d u c i n g l c o n s u m ~ n g  c o u n t r i e s  etc  The  
percentage Increase In prices of petroleum products 
for 1995-96 as compared to 1994-95 IS glven below. 

% increase In pr ice 
- - 

HSD 11 6 
SKO'ATF 19 4 
LPG 4 6 
LUBESiADDlTlVES 31 2 
FO/LSHS 12 7 

-.- 

Department of E lec t ron ics  
Accredi ted Compute r  Cen t res  

123 SHRI RAMASHRAY PRASAD SINGH WIII 
the PRIME MINISTER be pleased to state 

( a )  the number and  name of Depar tmen!  of 
Electron~cs Accredtted Computer Centres In India 

(b)  the basts of belng a DOEACC Centre 

( c )  the number of Centres llkely to b e  accred!rec 
In 1996-97, 

(d)  the number of DOEACCbCentres cance!ied 
d u r ~ n g  the last three years, 

(e)  whether the Government have recelved a P y  
complamts about any DOEACC Centres. and 

(1) ~f s o ,  t h e  de ta l l s  the reo f  a n d  r e m e d a t  
measures being taken by the Government In t q s  
regard? 

THE MINISTER OF STATE OF THE MlNlSTRY SF 
PLANNING AND PROGRAMME IMPLEMENTATl2hi 
AND MINISTER OF STATE OF THE MINISTRY L1c 
SCIENCE AND TECHNOLOGY (SHRI YOGINDR4 k; 
ALAGH)  ( a )  There  are 568  t r a i n ~ n g  Inst!!l;!es 
accredited for conduct~ng s p e c ~ i ~ e d  level ot covnuler  
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courses viz. '0' (Foundation), 'A' (Advance Diploma), 
'B' (Graduate) and 'C' (Post Graduate) in the non- 
formal sector (privatelpublic) under the Department 
of Electronics-Accreditation of Computer Courses 
DOE-ACC) Scheme. The names of these institutes 
are given in the enclosed statement. 

(b) lnstltutes are accredited on the basis of well- 
defined norms and cri teria in terms of faculty, 
hardware/software/accommodat ion and other 
infrastructural facilities. 

( c )  About 100 Insti tut ions are l ikely to be 
accredited in 1996-97, in addition to the ones already 
accredited. 

(d )  Accreditat ion of 184 inst i tut ions was 
withdrawn during the last three years. 

(e) and ( 1 ) .  Comments/suggestions in regard to 
DOEACC accredited Institutions have been received 
from time to time. As per procedure of the DOEACC 
SOCIETY, an expert member is deputed to visit the 
Institute. Based on his report appropriate actioin is 
taken. 

STATEMENT 

List of Instirules allowed to conduct DOE-ACC 
Courses (0-Level) 

Tawi Computers (P) Ltd Jammu 
Aptech Computer Education Jammu-Tawi 
irptron-ACL Centre, 
Mis Professional 
Computer Centre Jammu 
Community Polytechnic Kapurthala 
lnformatlcs Computer 
Systems Jalandhar 
Informatics Computer 
Systems Ludhlana 
Innovation Educatlon 
System (Computer-Drome) 
Pvt Ltd Dasuya 
Apple Computer College Mukerian 
Paramount Systems Pvt Ltd. Jalandhar 
Data Servlces Amritsar 
Electronics Test 8 
Development Centre Mohali 
Shla Degree College 
Computer Centre Lucknow 
H~ndustan Computer Centre Dehradun. 
Computer Age Dehradun 
Northen Computers Kanpur 
Apex Computer Serv~ces 

17. Doon In8litutr of Intormallon 
Technology Pvt. Ltd. Dehradun 

18. Elcee Educatlon Pvt. Ltd. Lucknow 
lQ. Manu Managrment 

Consultancy Pvt. Ltd. Kanpur 
20. Fututech Computer 

Services Pvt. Ltd. Meerut Cant 
21. Meerut Management 

Assoclatlon Meerut 
22. Institute of Management 

Studies Qhaziabad 
23. Interlink8 Marketing 

Services Lucknow 
24. lnfotech Electronlcr 

Pvt. Ltd. Dehradun 
25. K.S. Computer8 (P) Ltd. Ghaziabad 
26. Applltek Computer Pvt. Ltd. Lucknow 
27. National lnrtltute of 

Computer Educatlon Meerut 
28, Informatics Computrr 

Systems Lucknow 
29, lnformaticr Computrr 

Sysiems Kanpur 
30. lnformatlcs Computer 

Systems Agra 
31. Informatics Computer 

Systems Allahabad 
32. O.N.G.C. Mahlla Samiti 

Polytechnic Dehradun 
33. RAC Computer Pvt. Ltd. Lucknow 
34. Comptech Kanpur 
35. K.K .  Bu r l n r r r  Computer8 

Pvt. Ltd. Krnpur 
36. Ultra-Micro Conrultancy 

P. Ltd. Jhanr i  
37 Softronics Information 

Technology (Indla) Dehrrdun 
38. Trnmay Computrr 6 

Softwara (P) Ltd. No id r  
39. MCA Llterary Sclrntlflc 

Society Al lahabrd 
40. Nr l ionr l  lnrl tutr of 

Profesrlonal Studles (NIPS) Allahabad 
41. School of Computer 

Education Hardwar 
42. Vlrion Computrr Centre B8zpur 
43. Centre For Elrctronlcr 

Dvt. Ltd. Agra Drsign h Tachnology Qorakhpur 
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44. Uptec Computer 
Conrultancy Ltd. Lucknow 

45. Natlonal Computer Centre Ghaziabad 
46. U Tek Computerr Pvt. Lld. Hardwar 

47. Veer Cornputerr Hardwar 
48. Electronlcr Sewlcer & 

Training Centre Ramnagar 
49. Scariet (A Frrnchire ot 

Cirtemo School of 
Computing) Bareilly 

50. Uptron lndla Ltd. Lucknow 
51. Vasudeo Vldyrplth 

Farukhabad Fatehgarh 
52. Kamla Sukul lnrtltute of 

Appropriate Technology Ghaziabad 
53. Cistems School of 

Computing Jaipur 
54, Indian Institute of 

Computer Trainlng Udalpur 
55 ,  Informatics Computer 

Systems Jaipur 
56. Computer Point Learning 

Centre Jaipur 
57. Gupta Computers Jalpur 
58. Academy of Kanishka 

Computers Jalpur 
59. Academy of Kanlshka 

Computers Udalpur 
60. Deep Shika 1.1.1 Jalpur 
61. lndlan Inrtltute of 

Qurlity Management Jaipur 
62. Academy of Computer 

Science & Applicrtion Jodhpur 
63. Jodhpur Comprrr Service8 Jodhpur 
64. Swastlka lnformrtlon 

Systems Jodhpur 
65. Foreslte Computer Smwlcmr Kota 
68. Indian Inrtltute of 

Computer Education Udrlpur 
67. Maker Computer8 Bikaner 
68. Ajmer C e n t n  

(Frernchire Uptron ACL) Ajmer 
BQ. Seth Motllal (P.Q.) College Jhunjhunu 
70. Knowledge Syrtemr Jaipur 
71. Turbo Syrtamr Kota 
72.  Re j r r th rn  Mahllr 

Prrrhlkrhan Udyam 6 
Vikar S rn r th rn  Kota 

73. Compro Jaipur 
74. JL J Financial 8 

Management Consultants 
(P) Ltd. Faridabad 

75. Computer Point 
Learning Centre Karnal 

76. G.V.M. Computer Centre Sonepat 
77. J.H Financial And 

Management Consultants Faridabad 
78. Cupid Software (P) Ltd. Ambala Cantt 
79. Newtech lnstitute of 

Computer Education 
(NICE) Bhiwanl 

80 Management lniotech 
system Hlsar 

81 Institute of Computer 
Learnlng Rohtak 

82 Kaush~k Compkratt 
Pvl. Ltd. Gurgaon 

83. Haryana Computer 
Services Hisar 

84 Helmut Kutin Vocational 
Trg Centre Far~dabad 

85 Alfa Computer Dharamshala 
86. Centre for Computer 

Educat~on & SMI Dev. Mandi 
87 Electronics Test And 

Development Cenre Solan 
88 Reg~onal Computer Centre Shunla 
89 Fellowship of the 

Physically Handicapped Bombay 
90, institute of Electron~cs L 

Computer Sc~ence Thane 
91 Central lndla Computers Nagpur 
92 Organgeclty Computer 

Pvt Ltd. Nagpur 
93. Marathwada Institute of 

Technology Aurangabad 
94. Datapro Consultancy 

Services Pune 
95. Rama Computers Nanded 
96. Narsee Monjee Institute 

of Management Studies Bombay 
97. Gurukrupa Education 

Society Nagpur 
98 Academy of Computer 

Technolgy Thane 
9Q,  Swami Sitaramdasji 

Shlkshan Sanstha Nagpur 
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100. Vipra Computers Nasik 128. Datapro lnformation 
Technology 

129. Compin Technologies 
130, lnformation Technology 

Centre 
131. lndextb Computer Centre 
132. Informatics Computer 

Systems 
133. Vijay Computer Academy 
134. DDE ORG Systems Ltd. 
135. Electro Link Data 

Processing 
136. Kamania Computers 
137. Surat Computers Pvt. Ltd. 
138. Exquisite Enterprises 
139. KO-EXPO Consultants 
140. Society For Electronics 

8 Computer Technology 
141. Orbit Software Pvt.  Ltd. 
142. Gwalior Computers 

Pvt. Ltd. 
143.  Dugar Computers 
144.  Samrat Ashok 

Technological lnsitute 
145. Rahul Computers 
146. lslamia lnstitute of 

Computer Science 
And Management 

147. Dua Computer 
Services Pvt.  Ltd 

148. Informatics Computer 
Systems 

149, Informatics Computer 
Systems 

150. Raipur Computer 
Services Pvt. Ltd. 

151. Aptech Computer 
Education 

152. D P. Vipra College 
153. V K Computer 8 

Education Point 
154. lndotronix Computers 

Pvt. Ltd. 
155. Bureau of Data 

Processing Systems 
156. Cat Academy 
157. Bureau of Data 

Processing Syrtems 

Ahemdabad 
Ahmedabad 

101 . Centre For Professional 
Education And Training Nagpur 

Nagpur 102. Scorpio System 
Mogr i  
Ahemdabad 

103. Symbiosis lnstitute 
of Computer Study 
8. Research Pune 

Baroda 
Vadodra 
Baroda 

104.  Aptech Computer 
Education Bombay 

105. Aptech Computer 
Education Pune 

Solapur 

Pune 

Nagpur 

Bharuch 
Rajkot 
Surat 
Valsad 
Surat 

106. Sunny Computer Centre 
107. Micorline 

108. Uniport Systems 
109 Krislon System Sciences 

Pvt. Ltd. Bombay 

11 0 National lnsitute of 
Computer Technolgy Bombay 

Bombay 
Bhopal 
Jabalpur 11 1 .  Computer Point (I) Ltd. 

112 Boston Management 
Consultants Pvt. Ltd. Bombay 

Satara 
Gwa l~o r  
lndore 11 3. Saijyot Computer Academy 

114. Mainframe Computers 
Pvt. Ltd. Aurganabad 

Nagpur 

Vidisha 
Korba 1 15.  P r~sm Computer Academy 

11 6. lnstitute of Management 
Research 8 Technology Nasik 

Bombay 

Kalyan 

Nagpur 

lndore 
117 CIDER 

Gwalior 
119 lnfocat 

Bhopal 120 Integrated lnformatlon 
Technology Pune 

Jabalpur 121. Dhanaji Nana Vidya 
Prabodhynl lnstltute of 
Computer Sc~ence  Jalgaon Raipur 

122. S P Mandali's Ramnivas 
R u ~ a  Junior College Bombay Jabalpur 

Bilaspur 123 The National Job 
Development Centre Bombay 

124. Audyogik Tantra 
Shikshan Sanstha 

Vijayawada 
Pune 

Secunderabad 125. National Power 
Training lnstitute Nagpur 

126 lndlan Institute of 
Computer S tud~es  

Secundorabad 
Hyderabad Surat 

127 Datapro lnformat~on 
Technology Baroda 
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158, Institute of Computer 
Stu'dles, Centre 

159. Computer Lincs 
r 160. Lan Eseda Computer 

Centres 
161. Andhra Pradesh 

Productlvlty Council 
162. Pentagon Softek Services 
163. Bankatlal Badruka 

Centre Information 
Technology 

164.  Bhavan's Centre Fcr 
Computer Sciences. 

165. Aptech Computer 
Education 

166. Bureau of Data 
Processing Systems 

167 Setwln lnstitute of 

184. Nityanjan lnstitute of 
Computer Education Vijayawada 

Cuddapah 

Bangalore 

185. Computer Point I 
Ltd. (Dickenson Road) 

186. lnternatlonal School 
of Computer 

187. Sandur Manganese 8 
Iron Ores Ltd 

188 Sri B.V.V. Sangha's 
Basaveshwar Engineering 
College 

189,  National Education 
Soclety (R)  

190 U.C. Computers 
191 Aloys~us lnstltute of 

Computer Sclences 

Banaglore 

Hyderabad 
Bangalore 

Hyderabad 
Vishakapatnam Yeshwantnagar 

Hyderabad 

Hyderabad 

Hyderabad 
Mangalore 

192 Canapa Commun~ty 
Col lege 

193 Keoncs  
194 Keonics 

Mangalore 
Bangalore 
Hub11 

Tr~vandrum 

A 
Management 

168 .  Front~er Information 
Technologies Pvt.  L ld 

169 VJ Infosystems Ltd. 

Hyderabad 

Secunderabad 

Secunderabad 
V~ jayawada 
Rajahmundry 

195 Krishna Computers 

196. M ~ c r o  Compu-Data 
Systems Institute 

197 Blts-Tact lnfotech 
Private Ltd 

170 Vasavya Mahila Mandalr 
171 V K Computer Systems 
172 Prabhala Hi-Tech 

Enterprises Private Lld. Guntur 
Hyderabad 

198 Expert lnforrnatlon 
Technology (P) Ltd Cochln 

C o c h ~ n  
173 Sagar Educational Academy 

199 Skiltek Computer Centre 
174. V~sakha Computer 

Academy And Serv~ces 
(P)  Ltd. 

200 Instllute For Research 
Servlces 

201 MAPS Computer Centre 

202 NECT Computer Centre 
203 Ansar Computer Centre 

204 Our Academy of Computer 
Technology 

Vlsakhapatnam 

Hyderabad 

Bangalore 

Bangalore 

Mysore 

Trichur 

C o c h ~ n  
Cochln 
Trlchur 

175. Bosco Institute of 
Electronics 

176 Samyukta Computer 
Servlces 

177 Reliance Computers 
Pvt.  Ltd. 

178 Vidyaranya Academy 
of Computing 

205 Lakshm~  Narayana 
Computer Academy Ottapalam 

Kotlarakara 
Trlvandrum 

206 K~ngs '  Computer D lv ls~on  
179. Vijayalakshmi Computers, 

Institute of Computer 
Science 

207 V Computer Centre 
208 R a j a g ~ r ~  College of 

Soclal Sciences 
209 Alfarock Educational 

Centre 

210 Micro Compu-data 
Systems Institute 

2 11 . St Thomas Computer 
Col lege 

212 lnterlech 

Hassan 
Kalamaserry 180. Aptech Computer 

Education Bangalore 
+181. Nalional lnsllute of 

Computer Educa l~on  I 
Tralnlng Centre Bangalore 

182. Manlpal lnsitule of 
Technology Manipal 

Bangalore 
Trlchur 
Changanacherry 183. Guru Soltech 
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213, V Computer Centre Trichur 
214. M.M.N.S.S. Computer 

Training Centre Thiruvalla P.O. 
21 5.  Digidynamics ITC 8 

Computer Centre Vadakara. 
216. M.M.N.S.S. Computer 

Training Centre Perumbavoor 
217. Viswabharathy lnstitute 

of Information Technology Neyyattinkara 
218. Matrix Computer Yard 

(P) Ltd. Cochin 
21 9 .  Universal lnstitute of 

lnformation Technology Calicut 
220. Universal lnstitute of 

Information Kollam 
221. Universal lnstitute of 

lnformation Technology Kottayam 
222. Universal lnstitute of 

lnformation Technology Cannanore 
223. Computer Centre, St. 

Joseph's Training Mannanam 
224. Palakkad Computer Centre Palakkad 
225. Winner's Computer Land Manjeri 
226. Nat~onal lnstitute of 

Computer Technology Quilon 
227. Informatics Trivandrum 
228. Amrita lnstitute of 

Computer Technology Karunagapally 
229. Trichur Computer 

(P) Ltd. Trichur 
230. Universal lnstitute 

Information Technology Trivandrum 
231 Inlormatic Data Systems Mavelikara 
232 lnfotech Systems Calicut 
233. Diligent Systems Cochin 
234. lnstitute of Computer 

Soft-Tech Alappuzha 
235. Micro Computer Data 

Systems Institute Changanacherry 
236. Data Point Computer 

Centre Pandalam 
237. Computer Point I Ltd. Cochin 
238 M.E.S, lnstitute of 

Computer Sciences Cochin 
239 St. Antony's Educational 

8 Charitable Society Kanjirappally 
240 S H. College Cochin 
241. St. Stepens's College Kottayam 

242. Model College of 
Aeronautics And 
Englneering Trlvandrum 

243. Amrlta lnstltute of 
Computer Technology Cochin 

244. N.S.S. Computer 
Training Centre Punalur 

245. N I C T Computers Kottayam 
246. Market Makers Palakkad 

247. Premler Consultants Cannanore 
248. Lakhotia Computer Centre Cochln 
249. BASE College Thodupuzha 
250. Computer Centre Cannanore 
251. Bllr-Tact Inlotech Pvt. Ltd. Kannur 

252. JDT Islam Computer 
Trainlng Centre Calicut 

253. Lakshmi Narayana 
Computer Academy Shoranur 

254. Association For Welfare 
of the. Handicapped Calicut 

255. Universal lnstitute of 
Information Technology Trichur 

256. Universal Institute of 
lnformation Technology Alleppey 

257. Universal Instilute of 
lnformation Technology Pathanamthitta 

258. Comutech Alleppey 
259. Expert lnformation 

Technology Pvl. Ltd. Trichur 

260.  Byline Management 
Centre q Trichur 

261. Christ Nagar Computer 
Centre Trivandrum 

262. Depaul Computer Academy Angamaly South 
263. Ozanam Computers Trichur 
264. I.C.I.T. Alwaye 
265. Deccan Computers Sulthan Bathery 
266. Social lnstitute of 

Computer Technology Kalamasrery 
267. Bharat Sevak Slrmaj 

Computer Centre Trivandrum 
268. Nirmala Computer 

Academy Muvattupuzha 
260. Computer Time Margo 
270. Computer tlme Panall 

1 
271. SRS Computer Servlcer Ponda 
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272 .  N.S.I.T. ( ~ a t l o n a l  
Softcorp lnformation 
Technology) 

I 273.  6 Technical Tralhlng 
Regiment 

274 .  Datamation Computer 
Consultants 

275 .  Colt Computer Centre 
Pvt. Ltd. 

276 .  Swat1 lnformatlon 
Services Co. Pvt. Ltd. 

277. Palar Computer Centre 

278.  Ram Institute of 
Computer Science 8 
Technology 

279.  Ves Computer Data 
Processing Centre 

280 .  Corrie Computer Centre 

. 281 .  Ewart Computer Centre 
2 8 2 ,  Datamatics Corporation 

Panall 

Bond8 

Madras 

Madras 

Salem 
Vellore 

ThanJavur 

Tuticor in 
Madras 

Madras 
Madraa 

283 .  Aptech Computer Education Madras 
284 ,  Integrated Professional 

Services 
285 City Computers 
286 .  Bits Information 

Technology 
287 .  Informatics Computer 

Systems (Anna Nagar) 
288 .  The American College 

Jivana Jyoti Comp. 
289.  Computer Point Data 

India Ltd. (T Nagar) 
290 .  Datamen's Academy 
291.  V.O.C. Institute of 

Engineer~ng Technology 
292 .  Grlt Computers 

293 .  Tamil Nadu Institute of 
lnformation Technology 

294.  Hitech Academy of 
Computer Educrtlon 

295 .  Amrita lnstltute of 
Computer Technology 

296 .  The Katpadl Auxilium 
Society 

297 ,  lnscomp Systems a 
Controls Pvt. Ltd. 

298 .  Market Makers 
2g9.  Manl Computer Polnt 

Co~mbatore 
Erode 

Nagarcoil 

Madras 

Madural 

Madras 
Madras 

Tuticorln 
Palani 

Coimbatore 

Tuticorln 

Madrar 

Vellore 

Trichy 
Madural 
Palanl 

300. Jet4n-Park 
301. SCS Kotharl Academy 

For Women 
302 .  Conrohdated Cybernetics 

Co-Private Ltd. 

303. Avion Technologies 
Prlvate Ltd. 

304 Nithy Computer 
105 .  Continuing Education 

Centre 
306. Crystal Computer Centre 

307 .  Coonoor Computer 
Academy 

308  S 0 0 A Computer 
Acadamy 

309.  SRWO Computer 
Train~ng Centre 

31 0, lnrtitule of Cooperative 
Manrgament 

31 i . AISAT Computer Centre 
312 Mar Gregorios College 

of Enginaarlng 

313 TMSSS Computer 
Training Centre 

314 SVA Computer Centre 
31 5 .  Dostinstars Computer 

Borvicor Training Cantre 
316 Meenakshl C0mp~ter8 

Pvt. Ltd. 

317. Orissa Informellon 
Technology Pvt. Ltd. 

318 Computer Academy 
310, SOL Star Paopla 

(India) Ltd. 
320 Un~tech Enginearl 

321 Professional Advancement 
And Training 

322 .  Professional Advancamant 
And Traming 

323 Shanra Memorial 
Rehabilitation Contra 

324.  Centre For Computer 
Education 6 Services 

325 C V Raman Institute of 
Technology 

Madras 

Madras 

Coimbatore 

Vellore 
Tirunolveli 

Salem 
Martandam 

Coonoor 

Madras 

Madural 

Madurai 
Nazareth 

Madras 

Tuticorln 

Madras 

Krishnaglri 

M a d u ~ a l  

Cuttack 
Cuttack 

Bhubaneswar 
Rourkela 

Bhubaneswar 

Cuttrck 

Bhubaneswar 

Rourkela 

Bhubaneswar 

326 .  Indian lnstltute of Sc~ence 
And Information Bhubaneswar 

327. Orissa Computer Academy Bhubaneswar 
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328. Padmini Computers Sambalpur 356. Wert Bengal SClST LL 
. Minorlty Walfare 

Assoclatlon 329. Ganesh lnstitute of 
Englneerlng h Technology Bhubaneswar Mldnapore 

357. The lnstltute of Computer 
Engineers (Indla) 330. MIS Barkat Computer 

Services Pvt. Ltd. Jamshedpur Jalpaigurl 
Calcutta 
Calcutta 
Slllguri 

358. Thr  Brltirh lnstltuter 331. Komputer Juncture 
(I) Pvt. Ltd. Patna 350. Vldyaragar Academy 

360. Adi-Avl Software Services 332. Computer Sensorium Ranchi 
361. Electronics Regional 

Test Laboratory 
333. Xavier lnstitute of Social 

Service Ranchl Calcutta 
362. Electronics Research h 

Development Centre 
334. RSH Komputer's Private 

Limited Patna Calcutta 
~y Calcutta 363. Anamlka Computer Acaderr 335. Binary Fusion Pvt. Ltd. Jamshedpur 

336, Informatics Computer 
Systems Ranchi 

364. Electronlcs Test h 
Development Centre Calcutta 

Calcutta 
Anansol 
Howrah 

365. MCC Education Centre 337. Computele Consultants 
Pvt. Ltd. Patna 366. NU Computers 

3 3 8  Karan Computers 8 
Data Processors (P) Ltd Dhanbad 

367. RKMSCP Computer Centre 
368. Ordnancq FY Board, 

IT Section 339. Bihar Data Processing 
Centre Pvt. Ltd. Daltonganj 

Calcutta 
369. RFI lnformation 

Technology Centre 340. Basant Dynamics Ranchi lshapore 
Calcutta 341 Kautilya Compuler Courses Patna 370. Compuler Point 

342. Binary Fusion Private Ltd. Ranchi 371 , lnformation Technology 
Centre Mldnapur 343. Electrical Engg. Dept. Sindri 

372. West Bengal SCIST 
Minority Welfare 
Asrociation 

344. Premier Computer 
Consultancy (P) Ltd Patna 

Calcutta 
3 4 5  Scada Computer Centre Patna 

373. Brainware Consultancy 
Pvt. Ltd. 346. Prajnananda Pathagriah Calcutta Calcutta 

347. St. Xavier's Computer 
Centre Calcutta 

374. informatics Computer 
Systems Guwahati 

Guwahati 
Tezpur 

348 Lakhotia Computer 
Centre (Salt Lake) Calcutta 

375. Multibyle Computers 
376. Kanyapur Computers 

349. The Academy of 
Computer Education h 
Studies Calcutta 

377. Electronics Teat h 
Development Centre Guwahati 

378. lnstitute of Computer 
Educalion 

350. The lnstitute of Systems 
Engineers Calcutta Shillong 

ltanagar 379. Donyi-Polo Misrlon 351 The lnstitute of Computer 
Engineers (I) Calcutta 380. Centre For Electronlcr 

Design And Technology lmphal 352 The lnstitute of Computer 
Engineers (India) Burdwan 361. The lnstltute of Computer 

Engineers (India) Agartala 353. Datapro Information 
Technology (Camac Street) Calcutta 382. Delhl lnrtltute of 

Management h Servlcer New Delhi 354. Informatics Computer 
Systems (Minto Park) Calcutta 383. Aptech Computer 

Education New Delhl 
New Delhl 

355. Informatics Computer 
System8 (Ultadanga) Calcutta 
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385,  lnternational Data 
Procosslng Co. Ltd. New Delhi 

386,  Informatics Computer 
Systems New Dolhi 

387.  Computer Point I Ltd 
(Franchise) New Delhi 

388.  lndia Educatlon Centre New Delhi 
389 .  lndia Education Centre New Delhi 
390 Datapro Information 

Technology New Delhi 
391 .  Mbit Computraining 

Pvt. Ltd. New Delhi 
392.  Prototype Development 

B Training Centre New D e l h ~  
393 .  Mahan Computer 

Services (India) Pvt.  Ltd. New Delhi 
394 C11y Centre of Studies 

(P) Ltd New Delhi 
395 .  Prlyadarshini lnstitute 

For Computer Alded 
Knowledge New Delhi 

396 .  lnternational School of 
' Computer Technology New Delhi 

397.  lnformatics Compuler 
Systems (Rajaurl Garden) New Delhi 

398 Informatics Computer 
Systems (Vikas Marg) New Delhl 

399 Central Delhi Centre New Delhi 
400 YWCA of Delhi New D e l h ~  
401 Varshant Eiectronlcs 

Prrvate Limited New Deihi 
402 Computer Educatlon Centre New D e l h ~ '  
4 0 3  lnternational School of 

Computer Technology Delh i  
404 .  Telecommunication 

Consultants India Ltd. New Delhi 
405 .  Airforce Vocational College New D e l h ~  
406 .  Uptron ACL 

(East Delhi Centre) Delh i  
407 .  Centre For Software 

Export And Trainmg New Delhl 
408 .  Centre For Software 

Export And Trrinlng New D e l h ~  
4 0 9 .  Rools lnstltute of 

Software Training New Delhi 
41 0 .  International School of 

Compuler Technology New Delhi 
41 1 .  Uptron ACL North Delhi 

Centre De lh i  

412 .  Prakriti Systems .(P) Ltd. New Delhl 
4 1 3 .  Mohan Softwares Pvt. Ltd. New Delhi 
414 .  ERTL (North) Training Centre New D e l h ~  
415 Maharishi lnstitute of 

Computer Technology De lh l  
416 Model lnstitute of 

Education 8 Research New Delhi 
417 .  Informatics Computer 

Systems New Delhi 
418 .  lnternational lnstitute of 

Computer Technology New Delhi 
419 .  Maharaja Surajmal lnstitute New Delhl 
420 .  National Association For 

The Blind (Delhi Branch) New Delhi 

421 .  Slddhartha lnstitute of 
Information Technology New Delhl 

422 .  National Power Training 
Institute New Delhi 

423 Intersoft Professional Chandlgarh 
424 .  Datapro Information 

Technology Chandlgarh 
425 Regional Computer Centre Chandlgarh 

426 Pegasus Informatics 
Pvt. Ltd Chandlgarh 

427 ,  lnformatlcs Computer 
Systems Chandlgarh 

428.  Applied Computer Systems Chandlgarh 
429 National lnstitute of 

Computer Technology Chand~ga rh  
430 .  Galaxy Computer 

Systems Pvt Ltd Chand~ga rh  
431 .  Case Computers Chandlgarh 
432.  Softspec Software Pvt.  Ltd C hand ~ g a r h  

433 Centre For Advanced 
Learning In Computers 
(Cal -C)  Chandigarh 

434 Pragat~  Trainmg Division Pondcherry 

L let  o f  l n r t i t u t e r  a l lowed t o  conduc t  DOE-ACC 
Coureer  (A-level) 

1 .  Northern Computers Kanpur 
2 .  K S. Computers (PI  Ltd Ghaziabad 
3 .  Uptec Computer 

Consultancy Ltd Lucknow 
4 .  Cistems School of 

Computlng Jalpur 
5 Indian Institute of Ouallty 

Management Jalpur 
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J L J Financial 6 
Management Consultants 
(P) Ltd. d i d a b a d  
lnstltute of Electronics 8. 
Computer Sclence Thane 
Central lndla Computers Nagpur 
Swami Sltaramdasji 
Shikshan Sanstha Nagpur 
Symbiosis institute of 
Computer Study 8 
Research Pune 
Aptech Computer Education Pune 
Karrox Technologies Ltd. Bombay 
Akshay Buslness Servlce 
Pvt. Ltd. Bombay 
Boston Management 
Consultants Pvt. Ltd. Bombay 
National lnstltute of 
Industrial Engineering Bombay 
Karrox Technologies Ltd; 
Licensed by Tata Unisys 
Ltd. Bombay 
Maharashtra Technical 
Education Society Pune 
MGM's Software 
Technology Park Aurangabad 
Centre For Electronics 
Design 6 Technology Aurangabad 
Mls PIE Bombay 
Karrox Technologies Ltd Bombay 

22. Aptech 'computer Education Bombay 
23 Compin Technologies Ahmedabad 
24. Online Services Pvt. Ltd. Ahmedabad 
25.  DDE ORG Systems Ltd. Baroda 
26. Bit-Mappers Pvt. Ltd. Vadodra 
27 Electro Link Data 

Processing Bharuch 
28 Dugar Computers lndore 
29. Samrat Ashok 

Technological Institute Vidisha 
30.  lslamia institute of 

Computer Science And 
Management lndore 

31.  Ra~pur Computer 
Service8 Pvt. Ltd. Raipur 

32.  Optel Computer 
Technology Centre lndore 

33.  V K Computers 8 
Education Point Vijayawada 

34. Englneers Staff College 
of lndla Hyderabad 

35. Bureau of Data 
Processlng Systems Secunderabad 

36. Cat Academy Hyderabad 
37. Bankatlal Badruka 

Centre Information 
Technology Hyderabad 

38. Aptech Computer 
Education Hyderabad 

38. The lnstltulton of 
Electronics And 
Telecommunication 
Engineers Hyderabad 

40. Protech Computer 
Servlces (P) Ltd. Hyderabad 

41. Centre For Computer 
Studies 6 Research Bhimavaram 

42. Sagar Educat io~a l  
Academy Hyderabad 

43. Vldyaranya Academy 
of Cornputins Mysore 

44. Computer Call Bangalore 
45. Aptech Computer Education Bangalore 
46. First Computers Bangalore 
47. NTTF Electronics 

Training Centre Bangalore 
48. Nltyanjan Institute For 

Computer Education 
49.  Bk-Tact lnfotech Private Ltd. 
50. Skiltek Computer Centre 
51. Ansar Computer Centre 
52.  V Computer Centre 
53. Universal lnrtltute of 

lnformatlon Technology 
54. Universal Inrtltute of 

lnformatlon Technology 
55. Natlonal lnstltute of 

Computer Technology 
58. Unlverral lnstltute of 

Information Technology 
57. St. Antony'r Educallonrl 

6 Charltable Soclety 
58. St. Joreph'r College 
58. Inrtltute of Computer 

Technology 
80.  Depaul Computer 

Acrdemy 

Bangalore 
Calicut 
Cochin 
Trichur 
Trivandrum 

Calicut 

Cannanore 

Quilon 

Trivandrum 

Kanjirappally 
Devaglrl 

Trlvandrum 

Angamaly South 
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80. Uptron Acl - - - 

Computer Technology Kalamassery 
Nirmala Computer 
Academy Muvattupuzha 
Datamatlon Computer 
Consultants Madras 
Aptech Computer Education Madras 
First Computers Madras 
VOC lnstltute of 
Engineering Technology Tuticorin 
First Computers Madras 
Jet-in-Park Madras 
Kasthuribha lnstitute of 
Technology Salem 
C V Raman lnstitute of 
Technology Bhubaneswar 
Indian lnstitute of Science 
and Information Bhubaneswar 
Orissa Computer Academy Bhubaneswar 
The lnstitute of Computer 
Engineers (I) Calcutta 
Electronics Research 8 
Development Centre Calcutta 
First Computers Calcutta 
Aptech Centre for 
Business Transformation Calcutta 
Regional Computer Centre Calcutta 
lnst~tute of Advanced 
Study in Science a 
Technology Guwahati 
Mblt Computrainlng 
Pvt Ltd. New Dalhi 
Prototype Development 
8 Training Centre New Delhi 
Mahan Computer Servlces 
(Indla) Pvt. Ltd. New Delhi 
lndia Education Centre New Delhl 
Chhols lndla Pvt. Ltd. New Delhi 
International School of 
Computer Technology New Delhi 
Tata Unlsyr Ltd. New Delhi 
Central Delhi Centre New Delhl 
Varshant Electronics 
Pvt. Ltd. New Delhl 
First Computers New Delhl 
Tolecommunlcation 
Consultant6 India Ltd. New Delhl 

(East Delhl Centre) Delhi  
gl. Uptron Acl 

North Delhi Centre Delhi  

92. Apeejay Computer Centre Delhi  
93. Aptech Computer 

Education New Delhi 
94. Intersoft Professional Chandigarh 
95. Reglonal Computer Centre Chandigarh 
96. Softspec Software Pvt. Ltd. Chandlgarh 

97. Logic Point Chandigarh 
98, Computer Link Pondicherry 

L i r t  of l n r t i t u t r r  al lowed t o  conduct DOE-ACC 
C o u r r r r  (8-level) 

1 Uptec Computer 
Consultancy Ltd. Lucknow 

2 .  J L J Financial a 
Management Consultants 
(P) Ltd Faridabad 

4. Data Systems Research 
Foundation Pune 

4 Shr~ Bhagubhai Mafatlal 
Polytechnic Bombay 

5 .  MGM's Software 
Technology Park Aurangabad 

6 Centre For Electronics 
Des~gn 8 Technology Aurangabad 

7 .  Aptech Computer 
Educat~on Bombay 

8 DDE ORG Systems Ltd. Baroda 
9 V K Computers 6 

Education Point Vijayawada 
10. Cat Academy Hyderabad 
1 1  Aptech Computer 

Education Hyderabad 
12. National Institute of 

Computer Technology Quilon 

13 Aptech Computer 
Education Madras 

14. Indian lnstitute of Science 
And Information Bhubaneswar 

15. Orissa Computer Academy Bhubrnerwar 
16. The Institute of Computer 

Englneers (I) Calcutta 
17. Aptrch Centre For 

Business Transformation Calcutta 
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18. Mbit Camputraining 
Pvt. Ltd. New Delhi 

19. Mahan Computer 
Services (India) Pvt.  Ltd. New Delhi 

20. Telecommunication 
Consultants India Ltd. New Delhi 

21. Priyadarshini College of 
Computer Sciences New Delhi 

22. Aptech Computer 
Education New Delhi 

L is t  o f  Inst i tu ter  a l lowed t o  conduc t  DOE-ACC 
Courses (C-level) 

1 .  Centre For Electronics 
Design 8 Technology Gorakhpur 

2 .  Data Systems Reseach 
Foundation Pune 

3.  Aptech Computer Education Bombay 
4 .  DDE ORG Systems Ltd. Baroda 
5.  Aptech Computer 

Education Hyderabad 
6 .  Centre For Computer 

Studies 8 Research Bhlmavaram 
7 .  P G Centre, P.B.S College Vijayawada 
8 .  Sri B.V.V. Sangha's 

Basaveshwar Engineering 
Col lege Bagalkot 

9 .  Aptech Computer Education Madras 
10 Orissa Computer 

Appl~caton Centre Bhubaneswar 
11 Indian Institute of 

Science and Information Bhuabaneswar 

12. Electron~cs Research 8 
Development Centre Calcutta 

13 Tetecommunication 
Consultants l n d ~ a  Ltd. New Delhi 

14. Aptech Computer Educat~on New Delhi 

B io-Grar  Plant 

130 SHRl S.D.N.R WADIYAR : Will the PRIME 
MINISTER be pleased to state 

(a, the number of bio-gas units set up in the 
country as on 31st March, 1996, 

(b)  the State-wise details thereof; 
( C J  whether t t p  Government have any proposal 

to set up more bio-gas unit8 in the Karnataka during 
1996-97; 

(d) if so, the places where these units are being 
set up In Karnataka; and 

(e) the steps taken to increase the generation of 
power through these sources In 1996-97 in that State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) : (a) About 23.68 lakh family 
type biogas plants have been set up in the country 
during 1981 -82 to 1995-96 under the Central Sector 
Scheme 'National Project on  Biogas Development 
(NPBD)'. Over 1600 large sized biogas plants have 
also been installed in the country under a separate 
programme, namely, Community, lnst l tut ional and 
Night-so i l  Based Biogas Plants (CBPIIBPINBP) 
Programme. 

(b) The information is given In the enclosed 
statement. 

(c) Yes, Sir. 
(d) Biogas Plants, particularly family type are 

being set up in a large number of villages, covering 
all districts in the State of Karnataka. 

(e) Steps taken for popularization of large sized 
biogas plants, which can also be  used for generation 
of motive power, include provis~on of Central subsidy 
and technical,  training and publicity support A 
higher target of 10 such plants have been allocated 
to the State of Karnataka for 1996-97 

STATEMENT 

Number of Biogas Plants installed in different 
States/Union Territories under National Project on 

Biogas Development (NPBD) and  Community. 
Institutional and  Night-Soil based Biogas Plants 

(CBP/IBP/NBP) Programme upto 31.3.96 

Statelunion 
Territory 

Number of ~ I O Q ~ S  
plants installed 

NPBD CBPIIPBINBP 
Proaramme 

1 2 3 

Andhra Pradesh 201 160 8 0 
Arunachal Pradesh 246 
Assam 17447 
Bihar 81 573 18 
Goa 2437 1 8 
Gujarat 281 720 113 
Haryana 30353 1 4  
Himachal Pradesh 3787 1 3 
Jammu 6 Kashmir 1297 4 
Karnataka 188184 2 6 
Korala 45085 2 
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1 2 3 

Madhya Pradesh 11 2552  101 
l Maharashtra 578738 262 

Manipur 1019  
Meghalaya 429  
Mizoram 1208  
Nagaland 476  
Orissa 120068 3 2 
Punjab 32548  31  8 
Rajasthan 59487  4 9 
Sikkim 1606 
Tamil Nadu 185455 105 
Tripura 588 
Uttar Pradesh 27471 4 452  
.West Bengal 99945 1 3  
Andaman & Nicobar 118 
Chandlgarh 9 7 

4 Dadra 8 Nagar Haveli 162 
Delh i  662  1 2  
Pondicherry 532 1 

Total 2367798  1623 

Ganga lmplementat lon Programme 

131 SHRl JAGAT VIR SlNGH DRONA . Will 
the Mmister of ENVIRONMENT AND FORESTS be  
pleased to state : 

? 
(a) whether the Government vide their letter dt. 

January 1,1995 had informed the Ganga Maha Samiti, 
Kanpur that the Inquiry had already been lnstltuted 
to find out the irregularities of Ganga Implementation 
Programme, 

(b) if so, the details of the inqulry carrled out; 
and 

(c) the steps being taken or proposed to be taken 
to stop ~rregularitles in the Ganga Works Programme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI  
NARAYAN PRASAD NISHAD) . (a) to (c). On receipt 
of information from Ganga Maha Samitl, Kanpur in 
regard to irregularities and improper functlonlng of 
facilities set up In Kanpur for pollution abatement of ' river Ganga under Gangs Action Plan. the Minister of 
Environment 6 Forests had informed them that the 
matter would be  enquired in the Ministry Accordingly, 
the Project Dtrector, National River Conservation 
Directorate, Mlnistry of Envlronment 6 Foresls along 
With other offlcere Inspected the works taken up in 
Kanpur. It was found that, by and large, the facilities 

were functioning well. However, occasionally during 
power failure and in stretches where sewers were 
choked, untreated sewage did flow into the river. 
The concerned project officials of the State Govt 
were  d i rec ted  t o  take  up  necessa ry  r e m e d ~ a l  
measures. 

Ravamping of  HFCL 

132. SHRl  BASUDEB ACHARIA . W i l l  the  
Minister of CHEMICALS AND FERTIL IZERS b e  
pleased to state : 

( a )  whether  Government  is cons i de r i ng  a 
proposal to revamp all the activities of Hindustan 
Fertilizers Corporation of India; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) . (a) and (b) Hlndustan Ferti l~zer Corporat~on 
Ltd. (HFC) was declared a sick company by the Board 
lor  Industrial and Financial Reconstruction (BIFR) In 
November, 1992 The revival package tor HFC. 
approved in p r~nc ip le  by the Government in April 
1995, envisaged the llmlted revamp of 11s Ba raun~ ,  
Durgapur and Namrup unlts at a fresh Investment of 
Rs 464 93 crore It has been declded to reformulate 
the rev lva l  package for HFC so as t o  make 11 
acceptable to Fmancial Institutions. The tinal revwai 
package would also require the approval of BIFR 
whlch is a quasi judicial author~ty. 

The revamp of Haldla Project of HFC was not 
found to be  techno-economically feaslble and ~ t s  
rehab~l i tat~on would requlre the W t ~ n g  up of a new 
plant involving 1nvestm6nt of Rs. 910 crore. In vlew 
of the constraints of resources, 11 has been declded 
to conslder the option of attract~ng private capital for 
the rehabitiWion of the Haldia Fert i l~zer Project 

The rev~va i  package also proposed to offer the 
F e r t i l ~ z e r  Promot ion and  Agr icu l tura l  Research  
D i v ~ s ~ o n  (FPBARD) of HFC for absorption by the State 
Governments so that its services would be ut~ l lzed 
for agricultural extension work. 

[Translation] 

P o r t a l  Service8 

133 .  KUMARI UMA BHARATI 
SHRI PANKAJ CHOWDHARY 

Wi l l  the  M i n ~ s t e r  of  COMMUNICATIONS be  
pleased to state 

(a) whether there is no proper postal servces In 
the remote rural areas of the country. 

(b) If so, the details thereot; 



275 Wrmen Answers JULY 10, 19Q6 Wr/tten Answers 276 

(c) whether the Government have formulated any 
scheme to improve postal services in remote rural 
areas; and 

(d) if so, the details thereof? 
THE MINISTER OF COMMUNICATIONS (SHRI 

BEN1 PRASAD VARMA) : (a) No, Sir. The country Is 
being served by an elaborate network of 1,52,792 
post offices, out of which 89% are located in rural 
areas. 27% of the total number of post offices in the 
country are in tribal, desert, hilly and inaccessible 
areas. 

(b) Question does not arise in view of (a) above. 
(c) and (d). Improvement in postal services is a 

continuing process keeping in view various aspects 
of the services like mail transportation, delivery and 
counter services. 

Amount r l l oc r ted  to  NCT 

134. SHRI JAI PRAKASH AGARWAL : Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state : 

(a) the amount allocated to the Government of 
National Capital Territory of Delhi under various 
schemeslplant during the last year; 

(b) the amount spent plan-wise by the Delhi 
Government out of the amount allocated and the 
amount lapsed; 

(c) the reasons therefor; 
(d) the amount allocated plan-wise to the Delhi 

Government so far durmg the current financial year; 
(e) the details of such schemes/pians not yet 

started by the Delhi Government for whch the Central 
Government have provided the funds; and 

(1) the reasons therefor and the reaction of the 
Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY'(SHR1 YOGINDER K.  
ALAGH) : (a) to (c) .  The amount allocated to the 
Government of National Capital Terr~tory of Delhi 
under various sectors/sub-sectors during 1995-96 
and the tentative amount spent are indicated at 
enclosed statement. The antlcipated shortfall in 
expenditure IS to the tune of Rs. 421.25 crores. The 
shortfalls are due to adjustment of Central Plan 
~ s s r s t a n c e  to Badarpur Thermal Power Stallon, 
increase In the non-Plan Expenditure tor payment of 
dearness allowance and interm rellef and shortfall 
In revenue mllectron. 

Id) to (1). The size of the Annual Plan for 1996- 
97 has not yet been f inal ised. Or,going Plan 
Scheges are being implemented in 1996-97, at the 
level of Plan allocation for 1995-96. 

STATEMENT 

Sector-Wiar Alloortlon & Expenditure Under 
Annual Plan 1905-96 Govt, of Delhi 

(Rs, in Crores) 
Name of the Sector Approved Exp. upto 

Outlay March,96 
1995-96 (tentative) 

Agriculture 
Cooperation 
Rural Development 
Mlnor Irrigation 
Flood Control 
Energy 
Industries 
Science Tech. & Env. 
General Eco. Services 
Tourism 
Survey & Statistics 
Civil Supplies 
Weight & Measures 
General ~ d u c a i i o n  
Technical EducaHon 
Art & Culture 
Sports 8 Youth Services 
Medical 
Public Health 
Water Supply 
Houslng 
Urban Development & 
Transport 
Information & Publiclty 
Welfare of SClST 
Labour & Labour Welfare 
Social Welfare 
Nutrition 
Jail Building 
Public Works 
Stationary & Prlnting 
Other Admn. Service8 

Grand Total 1720.00 1298.75 

[English) 

Adv l rer r  t o  NEC 

135. SHRI KESHAB MAHANTA . Wi l l  the 
Minister of HOME AFFAIRS be pleased to state 

(a) whether moat of the port8 of advisers to ~ 8 r t h  
Eastern Councll (NEC) are lylng vacant; 



277 Wrltten Answers ASADHA 18, 1818 (Saka) Written Answers 278 

(b) If so, the detalls thereof; and STATEMENT-I 
(c) the steps being taken to f i l l  up those positions 

for effective functioning of NEC? 
THE MINISTER OF HOME AFFAIRS ( SHRI 

INDRAJIT GUPTA) : (a) to (c). The following five 
posts of adviser are lylng vacant at present : 

(i) Adviser (Planning) 
(ii) Adviser (Fisheries) 

( i i i )  Adviser (Technical Education) 
(iv) Adviser (Horticulture) 
(v) Adviser (Power) 

The post of Adviser (Planning) has fallen vacant 
recently with effect from 18.6.96. Action has already 
been initiated to fill up the post. 

The officer selected for the post of Adviser 
(Fisheries) has intimated that he will join by August, 
1996 

The Union Public Service Commission has made 
the selection to fill up the post of Advlser (Technical 
Education). 

The proposal for filling up the post of Advlser 
(Horticulture) has been reterred to the Unlon Public 
Service Commission. 

The post of Adviser (Power) stands abolished at 
present.  However, a proposal for the revlval l  
recreation of the post has been prepared for obtalning 
\he approval ot the competent authority 

Ban on P e ~ t i c i d r r  

137.  DR.  KRUPASINDHU BHOl . Will the 
Minister of AGRICULTURE be pleased to state 

(a) whether several hazardous pestlcldes whose 
use has been bannedlrestricted In other countries 
are still being sold and used ~n India. 

(b) 11 so, the names of such pesticides ldentifled 
as hazardous pesticides: 

( c )  whether there is a growlng demand to ban 
these hazardous pesticides; and 

(d) if so, the steps taken by the Government to 
ban them? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and 
(b) The Ilst of pesticides which are bannedlrestrlcted 
in other countries, but are st111 being sold and used 
in ldna IS enclosed in Statement-l 

(c )  and (d). The Government has reviewed the 
continued use of these pesticides in lndia Based 
on such reviews 16 Pesticides have been banned 
for used in the country (Annexure-It) and the status 
of revlew/rctlon taken on other Pesticides is given in 
enclosed Statement-ll, 

List of Pesticides Bannned/R~str ic ted in some 
other countries but being used in lndia and 

outcome o f  review tor their continued use in India 

S. Pesticide Use Use Under 
NO. allo- restr- review 

wed icted 

1 .  Alachlor 
2 .  Aldicarb Yes 
3 .  Aldrin 
4 Allurninium Phosph~de Yes 
5 . "  BHC 
6 .  Benornyl 
7 .  Captafol 
8 .  Captan 
9 .  Carbaryl 

10. Chlordane 
11. Chlorobenzilate 
12. DDT 
13. Dlcofol 
14 .  Dleldr(n 
1 5 .  Dimethoate 
16. D~uron 
17. EDB 
18. Endosultan 
19. Fenar~mol 
20.  Heptachlor 
21 Lindane 
22 . '  Malathion 
23 . '  Maleic Hydrazide 
24.  Methomyl 
25.  Methyl Parathion 
26 Monocrotophos 
27 Oxyflourfen 
28 Paraquat Dichioride 
29. Phorate 
30. Phosphamidon 
31. Sodium Cyanide 
32.  Th~ometon 
33 . '  Thirarn 
34.  Trlazpphos 
35.  Tridemorph 
36 Zlnc Phosphide 
3 7  Zineb 
38 Ziram 
39. 2 , 4 - D  
4 0  ' Carbofuran 

Yes 
Yes 

Yes 

Yes 

Yes 

Yes 
Yes 

Yes 
yes 

Yes 

Yes 

Yes 
Yes 

Yes 

Yes 

Yes 
Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

yes 

Yes 

Yes 

Yes 

Yes 

Yes 
Yes 

Yes 

Yes 
Yes 

Yes 

Yes 

Yes 
Yes 

Yes 
Yes 

- 
' Not rovmwrd tor contlnurd u r r  In Indm " Tho Governmrnt has docrdrd to ban the urr  of 0HC 

W . 0  f 1 4 87 



279 Written Answers JULY 10, 1996 Wrltten Answers 280 

STATEMENT41 

List of  Pesticides Banned 

S.No. Name of the Pesticide 

1 .  Calcium Cyanide 
2. Copper Acetoarsenite 
3 Dibromochloropropane (DBCP) 
4.  Endrin 
5 .  Ethyl Mercury Chloride 
6. Ethyl Parathion 
7 .  Menazon 
8 .  Nizotine Sulphate 
9. Nitrofen 

10. Paraquate dimethyl sulphate 
11. Pentachloro nitrobenzene (PCNB) 
12. Pentachlorophenoi (PCP) 
13 Phenyl Mercury Acetate (PMA) 
14. Sodium Methane arsonate (MSMA) 
1 5 .  Tetradifon 
16. Toxaphene 

Nat ional  Pharmaceutical Pr ic ing Author i ty  

138 SHRI RAMESH CHENNITHALA : Will the 
M ln~s te r  of CHEMICALS AND FERTILIZERS be  
pleased to state : 

(a) whether prices of a number of essential life 
saving drugs have Increased phenomenally, 

fb) if so, the facts in thls regard; and 
( c j  the measures taken by the Government to 

check such Increase? 
THE MINISTER OF STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) (a) to (c) .  Llke In other cornmodlties, some 
price Increase in the cases of rnedcines is inevitable. 
However, studies conducted from time to time do not 
ind~cate any general phenomenal prlce increase. 

In the case of prlce controlled medicines, the 
prices are flxed as per the provisions of DPCO '95. 
In the case of medtclnes ou t s~de  puce control, if 
abnormal increases are noticed, the matter is taken 
up wlth the concerned manufacturer for just~fication 
of the same. 

Import  o f  Urea 

139 SHRI RUPCHAND PAL . 
SHRi ANiL BASU 

W ~ l l  t he  Min ls te r  o f  CHEMICALS AND 
FERTILIZERS be  pleased to state : 

( a )  whether  e i ther  H indus tan  F e r t i l ~ z e r s  
Corpoiation Ltd, or Natolnal Fertilizers Ltd. act as 

canalising agent for the Import of urea for agricultural 
purpose; 

(b) names of the urea Importing companies and 
the quanti ty of urea imported by  each  of these 
companies through either NFL or HFCL during each 
of the last three years; 

(c) whether any complaint has b e g  l$ceived 
regarding quality of urea imported for the agriculture 
through canalising agent HFCL; and 

(d) if so, the steps taken in respect of the same? 
THE MINISTER OF STATE OF THE MINISTRY OF 

CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA)  : (a )  and  (b ) .  The fol lowing agencies are 
authorised to import urea on Government account 

( i )  MIS. MMTC Limited; 
( i i )  Mfs. Pyrites, Phosphates and Chemicals 

Ltd. (PPCL); 
( i i i )  Mfs. National Fertilizers Ltd. (NFL); 

( iv) MIS. State Trading Corporation Ltd. (STC), 
and 

(v) M/s, Indian Potash Ltd. (IPL); 
The quantities of urea imported by them durmg 

the last three years are as under 
(Qty, in lakh tonnes) 

Name of Agency 1993-94 1994-95 1995-96 

MMTC 27.83 2 8 7 0  26 03 
PPCL 3.85 
NFL 3.35 
STC 3.09 
IPL 1 .so 

(c) No, Sir. 
(d) Doesn't arise. 

140. SHRlMATl JAYAWANTI MEHTA : Wil l  the 
M i n s t e r  of CHEMICALS AND FERTIL IZERS be  
pleased to state . 

(a) the prlce of each drug for the treatment of 
tuberculos~s in 1990, 1992, 1994 and at present, 

( b )  the reasons for exorbitant r i se  in  p r l ce  
alongwith the name of the authority sanctioning the 
increase; and 

(c) the steps being taken to curlail thew prlces 
and bunging them to the level of prlces before the 
issue of DPCO, 19877 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) , (a) To tho extent information is available, a 
Statement is enclosed. 
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(b) and (c). With the introduction of DPCO, 1995, 
only'difampicin and Streptomycin remain under price 
control and the price of these drugs have not been 
(changed since 12.6.95 and 6 .10 .95  respectively. The 
Associations of Pharmaceutical Industry have been 
advised to caution their members to exercise restraint 
and self discipline in  respect of prices of medicines 
which have gone out of price control and ensure that 
their prices are not raised unreasonably. 

STATEMENT 
- 

S Name of Ihe P r m  Date of Latest 
No An11 TB Drug Notrf~ed Notlflca- ava~lablo 

( R s  /Kg) t~on  current 
sellmg 
prlce 

(RslKg ) 

Ethambutol 1144 00 
1028 00 

995 00 
1101 00 

lson~az~d (INH) 358 00 
378 00 

Sod~um PAS 166 00 
248 00 

Pyrar~nam~do 1579 00 
1679 00 

Streptomycm 1 1  54 00 
Sulphate 1392 00 

1457 00 
1854 00 
1810 00 
1963 00 

Refamp~c~n 4946 00 
5795 00 
5220 00 

1300 00 
(March, 1996) 
378  00 
(Apr~l,  1995) 
Not 
nva~lable 
1825 00 
(Aprll. 1995) 

A s  per 
latest 
Not~f~ed 
Pl lCB 

As per 
latest 
Not~f~ed prlce 

- 

[Trans la ! /on]  

LPG Connect ion*  

141 SHRl GlRDHARl LAL BHARGAVA Will 
the PRIME MIN!STER be pleased to state : 

(a )  the number of persons registered for LPG 
connections in Jalpur ccty durlng 1988. 

+ (b) the number of persons out of them provlded 
gas connections so far,  

(c)  the number of persons registered for LPG 
connections after 1988; 

(d) whether the Qovernment are consider~ng to 
enhance the LPG quota for Jaipur; end 

(e i  It so, the dotalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
P E T R O L E U M  A N D  NATURAL G A S  ( S H R I  T R 
BAALU) : (a) As per the decision of the Distrlct CIVII 
Suppl ies Depar tment ,  a one- t lme r e g t s t r a t ~ o n  o f  
81580 persons for new LPG connections was carrled 
out during 1988 

(b )  Out of 81580 persons, intimation letter for 
availing new connection were sent to 58265 person 
as on 30.6.1996. 

( c )  As on  31 5 . 1 9 9 6 ,  1 4 2 4 2 9  persons  have  
registered for new LPG connect ion In Jaipur Clty 
from 1990 onwards. 

(d) and (e)  New LPG connections are released 
in a phased manner throughout the country including 
Jalpur, depending upon the availability 07 LPG,  new 
customer enrolment plan, waltlng list, slack available 
w ~ t h  the dlsrrlbutors of the area and thelr vlablll!y 
LPG is not an allocated product and no advance 
allocation 1s made. 

[Eng l ish ]  

Dabho l  Power Pro ject  

r 42 SHRlMATl GEETA MUKHERJEE 
SHRl PiNAKi MlSRA 

W ~ l l  the PRIME MINISTER be pleased to state 

(a) whether the Government have since approved 
and s ~ g n e d  a counter-guarantee wlth regard to the 
Dabhol Power project, as per the rev~sed  terms o l  
the agreement signed between the State Government 
of Maharashtra and the Enron Company. 

(b )  the maln mod~t~ca t lons  and changes made in 
the o r ~ g ~ n a l  agreement under the revlsed terms. 

(c) whether the Government propose to revlew 
the posll lon agaln, and 

(d) ~t so, the deta~ls  thereof' 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOLRCES ; C i i  
S VENUGOPALACHARI) (a)  No, Sir 

(b) Does not arlse 

( c )  No. Sir 
(d)  Does not arise 

[Tra nsla t ~ o n )  

143  SHRl SANTOSH KUMAR GANGWAR W!l1 
the Minister of AGRICULTURE be pleased to state 

(a) whether Kurar project was started by lndlan 
Voterlnary Research Institute (IVRI), Bare~l ly  
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(b) the details of the said project and date of its 
inception; 

(c) the present position of the said project; and 
(d) the reasons for starting the said project and 

the achievements made by the concerned 
department through the said project? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and 
(b). Yes, Sir, a project entitled "Integrated Livestock 
Technology and Extension (ILTE) was started by lVRl 
on 15.12.1991,  conceiv ing a model  to set up 
technology testing-cum-demonstration units of (I) 
Food crops (ii) Fodder Crops (iii) Crossbred Cattle 
(iv) Buffalo (v) Agroforestry (vi) Fishery (vii) Piggery 
and (viii) Horticultural crops under problem soils in 
a remote and backward area. 

( c )  The project  has been terminated w.9. f .  
31 03.1 996. 

(d) The project was started on the demand of 
farmers of that area to establish a demonstration- 
cum-tralning centre for transfer of latest livestock 
and agricultural technology to the poor farmers of 
backward area. The project was sanctioned by ICAR 
vide No. 10-3/92-Exten. Edu, dated 27.04.1992 as 
an ad-hoc project. 

The first phase of the project consisted on land 
development work inc luding infrastructure 
development. The farmers of the nearby villages were 
demonstrated the technology of "user"  land 
reclamation and several others related to crop 
production. They were tramed in land reclamation, 
They were provided veterinary advisory services and 
were motivated to adopt scientific feeding and 
management practices in livestock production 

[English] 

Home Gur rd r  

144 KUMARI MAMATA BANERJEE : Will the 
Mmister of HOME AFFAIRS be pleased to state : 

(a) whether the Government have any proposal 
to revise the pay-scale of Home Guards of the 
country keeping in view the price rise of the essential 
commodities; and 

(b) 11 so, the details thereof? 
Tt lE MINISTER OF HOME AFFAIRS (SHRI 

INDRAJIT GUPTA) : (a) and (b) .  The Home Guards 
are provlded duty allowance for the number of days 
they are called for duty by the State Government 
authorlt ies. The duty allowance IS  fixed by the 
respectwe State Governments. The Home Guards are 
also called o u t  in conmcllon with Central  
Government dutles such as General Elections. The 
amount reimbursable to the States for such duties 
has now been revised from Rs. 221- to Rs. 311- per 
head per day. 

8 

[Transla tlon] 

Productlon of Crudr  Oil  

145. SHRlMATl SUMITRA MAHAJAN : Will the 
PRIME MINISTER be pleased to state ; 

(a) the quantam of crude oi l  produced In the 
country during the last three years; 

(b) the names of the State where oil Is being 
exploited at present; 

(c) whether the Oil and Natural Gas Corporation 
is exploring the possibllity of oll at some places; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRi  T.R. 
BAALU) : (a) The crude oil production during the last 
three years was as follows : 

1993-94 - 27.02 MMT 
1994-95 - 32.24 MMT 
1995-96 - 35.193 MMT 

(b) Crude oil is being produced from a number 
of o i l  f ields spread over Western and Eastern 
offshore and in the States of Gujarat, Tamil Nadu, 
Andhra Pradesh and North Eastern States of Assam 
and Arunachal Pradesh. 

( c )  and (d) .  Yes, Sir .  ONGC is explor ing 
hydrocarbons through surveys and drilling in various 
sedimentary basins located in the following areas 

West Coast Offshore including Gulf of 
Kutch, Deep Water of Kerala-Konkan. 
East Coast Offshore. 
Coastal areas of A.P, from Kakmada In the 
north to Nizamapatnam in the South 
Cauvery basin in Tamil Nadu including 
Union Territory of Pondicherry 
Areas In Upper Assam, Dhansiri Valley and 
Cachar in North East. 
West Bengal, Tripura, Bihar Cambay Basm 
in Gujarat. 
Himalayan Foothills in H.P. and J & K 
VindhyanslQondwanas in M.P. 
Ja~salmer Basin In Rajasthan. 

Inc ld rn t r  of C l r r h r r  w l th  BSF 

SHRI MAHENDRA SlNGH BHATl :Wi l l  the 
the Minister of HOME AFFAIRS be pleased to state: 

( I : ]  tho number of (nclden4 at chshes and thrft  
between Border Security Forcer and rural persons 
occurred at Indo-Pak border got regirlered during 
the lart three years; 

(b) the number of car88 f lnrl lred so far; and 
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(c) the actlon proposed to  be taken by the 
Government for speedy dlsposal of the cases? 

THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : (a) Border Security Force (BSF) 

(has reported that no incident of clashes and theft 
between BSF and rural person8 occurred at Indo- 
Pak Border during the last three years; 

(b) and (c). Do not arise. 

[English] 

Royalty Rater of Mlneralr 

147. SHRlMATl VASUNDHARA RAJE : Will the 
Minister of MINES be pleased to state : 

(a )  the detai ls of minerals available in the 
country, State-wise; 

(b )  whether many State Governments have 
demanded to revise the royalty rate of minerals; 

(c) if so, the names of such States: and 
(d) the steps taken by the Government thereon? 

4 THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) . (a) The information is being collected and 
will be laid on the Table of the House. 

(b) to (d). As per Section 9 (3) of the Mines and 
Minerals, (Regulation and Development) Act, 1957, 
royalty cannot be enhanced in respect of any mineral 
more than once during any period ot three years. 
The last revision in respect of major minerals (non- 
fuel) was effected on 17 2 92.  The Central Govt. 
constituted a Study Group for revis~on of royalty for 
major minerals (non-fuel) In January, 1995. The Study 
Group after due deliberasions, has slnce submitted 
ils recommendations to the Central Government. 

Yamunr Action Plan 

148. SHRI JAGMOHAN : Will the Minister of 
ENVIRONMENT OF FORESTS be pleased to state : 

(a) Ihe progress made so far under the Yamuna 
Action Plan; 

(b) whether the work on Yamuna Action Plan in 
proceeding at a very slow pace; 

(c) If so, the reasons therefor; and 
(d )  the concre te  measures being taken to 

activlse the Implementing agencies and the time span 
tor completion of major segments of the work under 
the action plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI 
NARAYAN PRASAD NISHAD) : (a) A total o f  68 
rchemes of pollutlon abatement, which include some 
of the major rchemes of lnterceptlon and Dlverslon 
and Sewage Treatment, have been sanctioned so far 
under the Yamuna Action Plan. These works are In 
different stagar of completion An amount of Rs. 

32.61 crore has been released t i l l  dale to the 
concerned State Governments towards the 5O0lo 
share of the Central Government for expenditure on 
the Yamuna Action Plan. 

(b) and (c). The progress of the Yamuna Action 
Plan at present is satisfactory. However, there were 
some delays during the initial period of the action 
plan. These were mainly on account of the selection 
of appropriate technologies for sewage treatment with 
a view to making the programme sustamable. 

(d) The progress of work is monitored regularly 
at different levels in the State as well as the Central 
Governments to minimise slippages. In addition, a 
team of consultants also monitors the progress of all 
works on a regular basis.  The act ion p lan  IS 
scheduled to be completed by March, 1999. 

Pooyamkutty Hydro-Electric Project 

149. SHRI MULLAPALLY RAMCHANDRAN 
Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a )  whether the Pooyamkutty Hydro-Electr lc 
Project in Kerala is pending with the Government for 
want of the environment and torests clearance, 

(b) since when this project has been referred for 
clearance; and 

(c)  the decision being taken by the Government 
In t h ~ s  regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI 
NARAYAN PRASAD NISHAD) . (a) No, Sir. 

(b) and (c) Pooyamkutty Hydro-Electric Project 
In Kerala was accorded environment Clearance In 
June, 1985 suggesting safeguard and mitigattve 
measures for protection of the environment Proposal 
for diversion of 3001 8 ha, of forest land under the 
Forest (Conservation) Act, 1980 was rece~ved in 1987 
from State Government and was rejected on merlt In 
January 1991 due to 11s likely adverse ecological 
impacts Subsequently on the request of the State 
Government, the proposal was again recelved In the 
Ministry and rejected in June, 1996 

[Trans la tion] 

Ar r i r t ance  t o  Farmerr  

150. SHRI RAM KRIPAL YADAV W ~ l l  the 
Minister AGRICULTURE be pleased to state 

(a) the details ot various schemes lmplementea 
by the Ministry of Agr icul ture under w h ~ c h  
concesslons and assistance is being made available 
to the termers: 

(b) the value of such concesslons and asslstance 
made available to them during the last three years. 
State-wise; 

(c) whether the Government propose to Increase 
the quantum of such concessions and asslstance and 
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(d) if so, the details thereof? 
THE MINISTER OF AGRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and 
(b). I'nformation is being collected and will be placed 
on the Table of the House. 

(c)  and (d) .  The schemes to be implemented 
during the Ninth Five Year Plan have still not been 
finalized. 

[Engl ish] 

Recommendetiona o f  NHRC 

151. SHRI KODlKKUNNlL SURESH : Will the 
Minster  of HOME AFFAIRS be pleased to state : 

( a )  whether  the  Na t i ona l  Human  R igh ts  
Commiss ion  (NHRC)  has u rged  the  Un ion  
Government to take urgent actlon on separating the 
invest~gative Wing of Po l~ce  from that of law and 
order and insulating it from political, executive and 
other interferences; 

(b) if so, the details thereof and the response of 
the Government thereto. 

(c) whether the NHRC has also recommended 
for ~n~ t i a t i ng  necessary actron on the setting up of 
autonomous State Security Commission and Statutory 
tenure for Chief of State Police; and 

(d)  if so, the details thereof? 
THE MINISTER OF HOME AFFAIRS (SHRI  

INDRAJIT GUPTA) . ( a )  to  ( d ) .  Nat ional  Pol ice 
C o m m i s s ~ o n  in its second repor t  has in tera l ia  
recommended separation of investigative wing of 
P o l ~ c e  f rom tha t  of law and  order  as  a lso 
recommended set t ing u p  of au tonomous State 
Security Comm~ss ion  etc These recommendations 
have been forwarded to the State Governments for 
taking necessary follow-up action at thelr end as 
"Pollce" is a subject matter withm the jurlsdictlon of 
the State, The Nat~ona l  Human Rights Comm~ssion 
has been lnteractlng with the Government on the 
modalltles of Implementing the above and other 
measures to ensure greater accountab~lity in pohcmg. 

[Tra nsla t ~ o n ]  

Soyebean 

152. DR. LAXMI NARAYAN PANDEY : WIII the 
M~nlster of AGRICULTURE be pleased to state 

fa) the annual requirement of Soyabean in the 
Soya industries in different parts of the country, 

(b )  the estimated annual production thereof in 
the country, 

(c) whether Soyabean IS bemg imported to meet 
the roqulrement; and 

(d) if so, the measures bein,g takenlproposed to 
be  taken by the Government to boost the productlon 
of Soyabean so as to stop Its import? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) The 
State-wise Soyabean processing installed capacity 
per annum in the country is as under : 
-- 

State Capaclty per 
annum (in tonnes) 

Andhra Pradesh 
Gujarat 
Haryana 
Karnataka 
Maharashtra 
Madhya Pradesh 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 

Total 1,43,35,500 

(b) The estimated production of Soyabean in the 
country durlng 1995-96 is 49.9 lakh tonnes. 

(c) Large scale imports of Soyabean have not 
been made during 1995-96. 

(d) To increase the production of Soyabean, a 
Cent ra l l y  Sponso red  O i l seeds  Production 
Programme is in operat ion in  al l  the malor and 
potential Soyabean growing States in the country 
Under the programme, assistance is provided for 
production and distr ibut~on of seeds, distribution of 
m i n i k ~ t s ,  Rhyzob ium cu l t u re ,  Gypsum Py r i t es ,  
lmproved farm implements etc. In addition, frontline 
a n d  genera l  demons ta t ions  a re  conduc ted  on  
farmer's flelds to transfer the production technology 

Gran t r  t o  Voluntary Organ l ra t ionr  

153. SHRI LALlT ORAON : Will the M i n i ~ t e r  o l  
ENVIRONMENT AND FORESTS be  pleased to state: 

( a )  the  name of t he  soc i a l  a n d  vo lun ta ry  
organisations to which grants have been provided 
by the Government for plantation, afforestation and 
wildlile protection etc. from January, 1 1883 to June, 
30, 1986, State-wlse; 

(b) whether the Government propooe to conduct 
an on-the sop! Inspection of the working of t h e w  
organlsations in order to carry out the review thereol, 

(c) if so, the details thereof; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT A N D  FORESTS (CAPT JAI  

, NARAYAN PRASAD NISHAD) : (a) The names of 
voluntary organisations to which grants have been 
provided in the period from January 1 ,  1993 to June 
30, 1996 by the Government is glven in the attached 
Statement. The purpose of tho grant is indicated 
therein. 

(b) to (d). Pre-feasibility studies and evaluations 
during implementation are done through independent 
individuals and organisation as well as State Forest 
Departments. 

STATEMENT 

Statewise names of  the volunlary organisations lo  
whom grants have been provided by the 

Government of  India for plantation, aftorestation 
end wildllle protection elc from January 1 ,  1993 

to 30 June, 1996. 

Name of the Voluntary Agency Purpose 
-- 

1 2 - - 
Andhra Prrdrrh 

SC.ST and Minor~t ies Welfare 
Seva Sangam, A.P 
lnd~ra Gandhl Energy Plantallon 
Dev Soc~ety 
Priyadarshni Social Forestry 
Deveiopment 

Ac t~on  for Coi lect~ve Tribal 
improvement Edu 
The A P Tribal Weltare 
Unlon, Hyderabad 
Vyavasayaka Ma r~yu  Sangh~  
ka Abh~ruddi  Sanstha, A P 

Rayalseema Social Servlce 
Soc~ety, A.P. 
Venkateswara Rural Serv~ce  
Soclety, A.P. 

Sh~va  Harijan Mahila 
Mand l~ ,  A.P. 
Brlght Integrated Rural Dev. 
Society, A.P. 
Nehru Mahila Mandll, A.P. 

Afforestat~on 

Afforestatlon 

Afforestat~on 

Afforestat~on 

Atforestat~on 

Afforestat~on 

Aftorestatlon 

Afforestat~on 

Afforestation 

Afforestation 

Atlorestatlon 
, Afforestation Rayalseerna Vanasthali Sangam 

A P 

P ~ r n a  Mahlla Mandli. A P Aftorestation 
Sri Vivakananda Edn.  Societv Aftorestatlon 
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Gramabhyudaya Sevak Sangh 
Comprehensive Rurai Dev. Society 
Mercy Minority Edu. Society 
Jupiter Educat~onal Soclety 
Gandhi Mahila Mandli 
Rural Social Service Soclety Mandli 
Laxmi Devi Mahila Mandli 
Chaitanya lntegrated Rurai 
Dev Society 

I 

lntegrated Rural Development 
Society, A P 
Ramesh and Krlshana Sanskrutika 
Sangham 
Gram Abhyudaya 
Centre for Rural integrated 
Dev. Society 
Guttur Rural Edu and Dev Society 
Sangameshwara Educational Society 
Gandhi Mah~ la  Mandli 
Rural Soc~a l  Serv~ce Soclety 
Soclo-Econom~c Educat~onal  
Development Soc~ety 
Krishnanan~ Tree Growers's Society 
Soc~al Action for Soc~al Development 
Venkateshwara Tree Grower's 
Co-operative Society 
Rlshl Valley School 
Peoples Organ~sat~on  tor Rural Poor 
lnd~ra  lntegrated Development 
Soclety 
Centre for Social Deveiopment 
Padma Soc~o  Cultural Assoc~ation 
Sadhana 
Gunttor Rural Educational 
Deveiopment Soc~ety 
Soclety for lntegrated Rural 
Development Programme 
Trust for Rural Upliftment and 
Education 
Youth Ac t~on  for Rural Development 
Deccan Development Soc~ety 
Sree Durga Educational Soclety 
Rural Development O rgan~sa t~on  
Sanjay Gandhi Memor~a l  Energy 
Plantation Society 

Afforestation 
Afforestatlon 
Afforestat~on 
Afforestatlon 
Afforestatlon 
Attorestat~on 
Afforestat~on 
Afforestation 

Afforestatlon 

Af forestat~on 
A f fo res ta t~on  
Afforestatlon 

Aftorestatton 
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Rural Educational and Awareness Afforestatlon 
Development Society 
Good Samaritan Evangelical Afforestation 
and Social Welfare Association 
Chaitanya Rural Development Afforestation 
Association 
People's Action in Development Afforestation 
Society for Action with Rural Poor Afforestatlon 
Bright Integrated Rural Afforestation 
Development Society 
Navajeevan Seva Sangam Afforestation 
Mother India Community Afforestation 
Development Association 
Research Integrated Sociation Afforestation 
Development Action 
Voluntary Organisation for lntegrated Afforestatlon 
Community Ernanicipation 
Seva Bharati 
Sri Sita Pamanjaneya Udyamavana 
Samithi 
The MYRADA 
Action for Girijan Development 
Youth for Action 
Society for Human Dev, and 
Rural Prosperity 
Shanthi Gremabhudaya Sangam 
Social Action for lntegrated 
Development 
Udaya Baskara Praja Seva Samlti 
Rural lntegrated and Social 
Education Society 
Rural Education for Dev. Eco. 
Envt. Motivation 
Society for Women Dev. and 
Rural Prosperity 

Bihw 
Vikas Prashad 
Blhar Gramin Kisan Vlkas Sangh 
Gram Vikas Kendra 
Agrarian Assistance Association 
Amlagora Seva Foundation 
Ranchi Consortium for Community 
Forestry 
Society for Hill Resources 
Managehent 
Vikas Bharti 
Nav Bhart Jagrlti Kendra 

, . 

Afforestation 
Afforestation 

Afforestation 
Afforestation 
Afforestation 
Afforestation 

Afforestation 
Afforestation 

Afforestation 
Afforestation 

Afforestation 

Afforestation 

Afforestation 
Afforestation 
Afforestation 
Afforestation 
4fforestat1on 
Afforestation 

Afforestation 

Afforestation 
Afforestation 

1 2 

Gramin Vlkas Prlshad Afforestation 
Slnghbhum Gram Unnyan Samlti Afforestation 
Vikas Bharti Afforestation 
Gramln Vlkas Samlti Afforestation 
Nature Conservation Society Afforestation 
Dhartl Social and Rural Dev. Society Afforestatlon 
ADIT HI Afforestation 
B.N. College, Deptt. of Botany Afforestation 
Santhal Pargana Gramoghyog Samiti Afforestation 
Purnia Zllla Samagra Vlkas Parishad Afforestation 
Sarvodaya Seva Sangha Afforestation 
Society for Hill Resources Afforestation 
Management School 
DRDA, Lohardaga Afforestation 
Bihar Relief Commlttee Afforestation 
Santhal Pargana Vikas and Afforestation 
Seva Sansthan 
Bihar Gramin Antodaya Vikas Afforestation 
Parishad 
Akhil Bhartiya Karrwariya Afforestation 
Seva Sangh 
Gyan Sagar Afforestation 
Gramin Vlkas Parishad Afforestation 
Development Research Conoultants Afforestallon 
Mithila Udayamita Vikas Samiti Afforestat~on 

Delhi 

lnternational Rural Education and Afforestation 
Cultural Association 
E M E Adventure Sports Association Afforestat~on 
Development Alternatives Afforestation 
CAPART Afforestation 
Indian Instt, of Public Openlon Afforestation' 
Ramjas School Afforestation 
Kendriya Vidyalaya Sangathan Afforestation 
Ruth Cowell Foundation Afforestation 

Gujrrmt 

The Van Vasi Mahlla Grah Udyog Afforestation 
Utpadak Sangh 
Aga Kha Rural Support Programme Afforestatlon 
International Rural Educatlon Affore8tatlon 
and Cultural As8oclation. 
The Mahila Grah Udhog Utpadak Afforertatlon 
Shakarl Mandll 
Sarvodaya Pashu Vikas Sahakari Afforestation 
Mandli Ltd. 
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Self Employed Women Aesoclation 
Agha Khan Rural Support 

\ Programme 
Vlkaram Sarabhai Centre for 
Dev, Interaction 

Shri Adivasi Majur Karigar and 
Kamdar Vikas Mandal 
Instt, for Studies and Transforation 

H a r y r n r  

Bharat Yatra Centre, Gurgaon 
Deep Yuva Club, Rohtak 
Haryana Nav Yuvak Kala Kendra, 
Rohtak 
Gramin Vikas Anusandhan Kendra, 
Mohlndergarh. 
Army Foundation for Environment 
Conservation, Gurgaon. 
Hindustan Greening and Wmlfare 
Soclety, Panipat 
PHD, Rural Development 
Foundatlon. Gurgaon. 

Himachal P r a d r r h  

Rural Centre for Human lntersts 
Mahlla Vandaii 
H~malya Wastelands Dov Poliuat~on 
Control Association 

Afforostatlon 
Afforertrtlon 

Afforrrtation 

Afforestation 

Afforertation 

Afforrstation 

Afforrrtation 
Afforrstation 

Afforestation 

Afforestation 
Afforestation 
Afforestation 

Afforestatlon 

Afforestation 
Afforestatlon 
Afforestal~on 

Hitkar Society for Rural Development Afforestatton 

J rmmu and K r r h m l r  

Shiva Gramodyog Mandal Afforestat~on 
Shri Mata Vairhnav Dew Shrine Afforestat~on 
Board, Jammu. 
Paryavaran and Wasteland Afforestat~on 
Development Coorp. Society 
Ltd. Jammu. 

K r r n r t r k r  

Bagepalli Rural and Agricultural Afforestation 
Dev Society 
Integrated Rural Dev. Society Afforestation 

Development Alternallve for Afforestation 
Tumkur, Tumkur. 
MlRADA Chinchol Project, Gulbarga. Afforestation 

Vikasana Instt. for Rural Dev., Afforestation 
Mandya. - 

Shri D. Devaraja Urs 
Gramabhividdhi Trust, Mysore. 

K r r r l r  

Soclai Work Research Centre, 
Waynad L 

Peermade Dev. Society, lddukki 
Soildarity Movement of India, 
lddukki 

Mrdhy r  P rad r rh  

Madhya Pradesh Gramin Vikas 
Mandal 
National Centre for Human 
Settlement and Environment 
Prayog Samaj Sevi Sanstha 
Prasad Sanskritik Sakshanik Avam 
GranPVikas Sarniti 

Mrhr ranht r r  

National Instt. Rural lntegrated Dev. 
Gramm Vikas Mandal, Dhule 
Pragati Agrlcultural Industrial 
Centre, Thane 
Yavatrnal Jila Sahakari Utpadak 
Sangh, Yavatrnal 
Dr Baba Sahib Arnbedkar 
Un~verslty, Orangabad. 
Jeevan Sansthan, Pune. 
Amrawat~ Un~versity, Buldana 
Agro Forestry Federation, Naslk. 
Suvlde Foundatlon, Akola 
Navalbhau Pratisthan JaI Gaon. 
Army Foundallon for Environment 
Conservation, Ahrnodnaga r. 
Dhanvantarl Medlcal Foundatlon, 
Pune. 
Sandhl Niketan Sikshan Sansthan, 
Nanded. 
National Institute of Rural 
lntegrated Dev. Pune. 
Jai Malhar Krlshl Vikas 
Pratisthan Parbhanl, Parbhanl 
Jeevan Jyoti Charitable Trust, Pun0 
Foundation for Agro Ecological 
Sciences 
Utapakak. Pune. 
Arvlnd Smrutl. Thane. 

Afforestat~on 

Afforestation 

Afforestation 
Afforestat~on 

Afforestation 

Afforestat~on 

Afforestation 
Afforestatlon 

Afforestatlon 
Afforestatlon 

Afforestation 

Attorestallon 

Afforestation 
Afforestat~on 
Afforestation 
Afforestat~on 
Afforestat~on 
Afforestatlon 

Afforestat~on 

Afforestatlon 

Afforostatlon 

Afforestat~on 

Afforostat~on 
Atforostatlon 

Afforestat~on 

Afforestatlon 
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Manipur 

Organisation for Replacement 
for Jhum and Shlfting. 
Cultivation and Advancement of 
Small Scale Industries Senapati. 
Duilon Joint Farming Association, 
Tamenglong 
The Rural Industries Dev., 
Association, lmphal 
Rural Service Agency, Senapati 
Imphal. 
South Eastern Rural Dev. 
Organisation, Wanging. 
Manipur Rural lntegrated 
Social Dev. Council, Tarnenglong 
lntegrated Tribal Dev. Social 
Tamenglong. 
Weeker Section Dev. Society, 
Chandel 
The Rural Reconstruction 
Organisation, Sadar Hill 
The Ideal Mother Assoc~ation, 
Imphal. 
United Tribal Dev Project, Chandel 
United Tribal Dev. Society, 
Churachandpur 
Zelonanglong Baptist Churches, 
Tamenglongl. 
South Eastern Rural Dev. Agency, 
lmphal 

. Natok Kavul Multipurpose 
Assoc~at~on Industries, Manipur. 

Nagaland 

lmrnaluel Society Longsa 
Mokochung, Mokochung. 
Likya Women Society, Wokha 
Likya Women Society, Nagaland 

Or i toa 

Arun lnst of Rural Affairs 
B~dyut Club 
All lndla Harijan Sevak Sangh 
Gramin Seva Mandal 
Gopinath Juba Sangh 
Orissa Social Rural Techonology 
Instt. 

Afforestation 

Afforestation 

Afforestation 

Afforestation 

Afforestation 

Afforestation 

Afforestation 

Aff~restation 

Afforestation 

Afforestation 

Afforostation 

Afforestation 
Afforestation 

Afforostation 

Afforestation 

Afforestation 

Afforestation 

Afforestation 
Afforestation 

Afforestation 
Afforestation 
Afforestation 
Afforestation 
Afforestatlon 
Afforestatlon 

Kasturlbai Mahlla Samity 
Gandhi Instt. of Technical 
Advancement 
Adarsha Seva Sangathana 
Akhll Bharat Anusuchl Jati Parlshad 
Cuttack Zilla Harijan Advasi 
Seva sansakar Yojana 
Adlvasi Harijan Welfare Agency 
Instt. for Self Employment and 
Rural Dev. 
Shlssu Rajja Club 
Gram Unnayan Samlty, Puri 
Adarsa Slkshya Kendra, Puri 
Om Sri Sri Sidnya Pataran Yuvak 
Sangha, Dhenkanal 
Palli Vikash Kendra, Dhenkanal 
Youth Service Centre, Angul 
Akhil Bharatiya Advasi Vikas 
Parishad, Bolangir 

Rajaothan 

Shri Nathdawara Temple Board 
Gayatrl Shiksha Sadan Sansthan 
Vindyachal Paryavaran Abhlyan 
Samiti 
Sevanjali Society 
Vlkas Sansthan 
Vannad Sanstha 
Navodya Van Vatika 
Navyuvak Mandal, Churu 
Bhouraka cherifable Trust, Churu 

Aflorestation 
Afforestation 

Atforeatation 
Afforestation 
Afforestation 

Afforestation 
Afforestatlon 

Afforestation 
Afforestation 
Afforestation 
Afforestation 

Afforestation 
Afforestation 
Afforestation 

Afforestation 
Afforestation 
Afforestat~on 

Afforestation 
Afforestation 
Afforestatlon 
Afforestation 
Afforestation 
Afforestation 

Paryavaran Sam. Awam Anusandhan Afforestation 
Dal, Ajmer 
Rajasthan Manav Vikas Samlti, Churu Afforestation 
Nehru Nav Yuvak Mandal, Churu Afforestation 
Rural Development and Soclal Afforestat~on 
Welfare Society, Jhunjhunu 
Gram Vikas Navyuvak Mandal, Afforestation 
Swalmadh~pur 
The Social Works and Research Afforestatlon 
Centre, Ajmer. 

Sikkim 

Paryavaran Samrakshan Samlti Afforestation 
Amba Deorall Youth Club Afforeslrtlon 
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Trml l  NadU 

Association for Rural Communlty Afforrr tat lon 
Dev. 
centre for Soclal Service and Atforrrtat ion 
Research 
Sempatty Hill lntiators for Eco-Dov. Afforestation 
The Activists for Social Alternativec Af for r r ta t lon 
Gandhigram Rural Instt. Afforestalion 
St. Joseph's Educational Trust Afforertatlon 
Village Reconstruction and Aflorertr t ion 
Dev. Project 
Palni Hills Conservation Counci l  Alforostation 
Gramodaya 
St. John's Educalional Society Afforortation 
Rural Educational for Action and Atforertatlon 
Dev. 
Centre for Peace and Rural Dev. Afforertatlon 
Sustainable Agr. and Env. Afforestation 
Voluntary Action 
integrated Rural Organisation of Af forestawn 
Social Services 
Tribal Dev. Society Aftorestation 
Society for Community Organisation Afforestation 
People Education. 
Community Action for Food and Aftorestation 
Rural Dev. 
Centre for Rural Education Afforestation 
Research and Dev. Association 
Integrated Rural Comm Dev. Afforestarion 
Society 
Karunya Trust Centre for Social Aftorestat~on 
Action 
Communlty Action for Rural Dev. Aftorestation 
Youth Centre for Rehab l~ ta t~on  Afforestation 
and Dev. 
Social Research and  Education Afforestation 
Centre 
Action Group for Rural Organisation Afforestation 
Qramdhan Bhoodan Dev Sangh, Afforestation 
Dindigul 
The Instt. of Rural Dav., Madras Afforestation 
The Activltles for Soclal Alternatives, Afforestatlon 
T l r u c h l r a p a ~ ~ i  Afforeststion 
Auromitra, South Arcot Afforestation 
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Social Welfare Organisation 
Trust, P.M.T. 
Human Action for Rural Poor, 
Madurai 
Madrar Literacy Association, 
Thengalpot 
Rural Community Trurt, South Arcol 
Goodwill Social Centre, Tirunelveli 
Action Group tor Rural 
Organisatton, Kotabomman 
Annal lndira Sathiya Samuga 
Nala Mahaiir Mandram, P.M.T. 
Rural Education and Economic Dev 
Association, Rammad 
Prepare, Chengat Anna 

U t t r r  P r r d r r h  

indira Vikas ~ u r h r ~  
Central Himalyan Rural Action 
Group 
AAROHI 
Pan Himalayan Grassroots 
Dev. Foundation 
Bhootpurv Samik Paryavaran 
Sanrnkehen Sansthan 
Nav Youvak Vikas Samiti 
Bal Bharti Vidya Mandlr Samiti 
Grnmin Vikas Samlti 
K ~ s a n  Vriksharopan Samiti 
Sayukat Gramln Seva Samlti 
Sri Kanchan Lal Saguna Seva 
Sansthan 
Gyan Vriksharopan Samltl 
Deep Paryavaran Jan Samrti 
Kumaon Adventure and E ~ v .  
Fellowship 
Dayal Vr~ksharopan Samltl 
All i n d ~ a  Gram Pradhan Sangh, 
Almora 
Grameen Vikas Vrikshropan 
Samitl, Agra 
Dronachal Gramodyog Avam 
Paryavaran Sansthan, Aimora 
Gramodaya Seva Ashram, 
Shahjahanpur 

Atforestatlon 

Afforestation 

Afforestation 

Afforestatlon 
Afforestatlon 
Atforestation 

Afforestation 

Afforestallon 

Attorestation 

Atforestatlon 
At torestat~on 

Afforestation 
Afforestatlon 

Afforestation 

Afforestation 
Afforestation 
Afforestation 
Afforestation 
Afforestallon 
Afforestatlon 

Afforestatlon 
Afforestatlon 
Afforestation 

Attorestation 
Alforestatlon 

Attorestatlon 

Aftorestatlon 

Aftorestatlon 
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Nehru Seva Ashram, Shahjahanpur 
Groupious Social Welfare Society, 
Bijnor 
Krishak Evam Smaf Sevi Sanstha, 
Moradabad 
Akhil Bharltya Vidya Parishad, 
Mathura 
Jan Manas Vikas Sansthan, 
Shahjanpur 
Himalayan Ecology and 
Treatment of Natural, Uttarkashi 
Bake Bihari Sanskrit Sansthan, 
Mathura 
Randhol Vfikshropan Samiti, 
Muzaffarnagar 
Harit Karnti Seva Sanstha. Bijnor 
Centre for Improvement of Rural 
Environment, Barabanki 
Central Himalayan Rural Action 
Group, Nainital 
Swami Vovakaral Prakritik Avam 
Samajik Kalyan Sansthan, Jaian. 

West Bengal 

Purulia Palli Seva Sangha 
Manbhum Jatiya Paiiy Seva Sangh 
Marsal Dahar Gaunta Purulia 
Khayerboni Gram Unnayan Samity 
School of Fundamental Research 
Vivekananda Adbasi Kalyan Samity 

Afforestation 
Afforestation 

Afforestation 

Afforestation 

Afforestation 

Afforestation 

Afforestation 

Afforestation 

Afforestation 
Afforestation 

Afforestation 

Afforestation 

Afforestation 
Afforestation 
Afforestatlon 
Atforestatlon 
Afforestation 
Afforestation 

Amiatora Pall; Seva Sangh , Afforestation 
Vlvekananda Lok Shiksha Niketan Afforestation 
Chamtagara Adibasi Mahila Samiti Afforestation 
lnstt of Tra~nrng and Dev Afforestation 
Liberal Associatlon for Movement Afforestation 
of People 
Dhorani Nagar Rural Dev Society Afforestation 
Khyerboni Gram Unnayan Samlty Afforestation 
Jamgoria Sevabrata Alforestatlon 
Regional Rosearch and Study Afforestation 
Centre 
D.E.R.A Afforestation 
Manav Kalayan Khadi Gramudyog Afforestation 
Samiti 

Dr. Ambdekar Society for Soclo-Eco. Afforestation 
Welfare and Dev. 
School of Fundamental Research 
Dhoranl Roy Memorlel Self 
Employment Trg. School 
Milan Blthi Seva Sangha 
Purulia Society for Rural Dev. 
Midnapur Afforestatlon and 
Eco-Restoration Society 
The Wave of Environment 
Bikramnagar Udayan Sangha 
Manbhum Ananda Ashram 
Nityananda Trust 
Research and Extension 
Associatlon (RECHA), Jalpaiguri 
Council for Environmental and 
Awareness Dev., Burdwan Sadar 
Village Welfare Society, Howrah 
Srikrisha Club, Midnapore 
Amoragori Juba Sangha, Howrah 
~a l i t i ku r r  Bikas Bhavan, Howrah 
AGARAGATI. Howrah 
Hansla Hara Parbati Club, Purlia 
Lok Seva Parishad, Midnapore 
Malipubar Samaj Unnayan Samiti, 
Howrah 
Amar Seva Sangha, Midnapur 
Kanchenjanga Tree Plantation 
Co-operative Society Ltd., 
Darjeeling 
Purulia Shabuj Sangha, Purulla 

Vivekanand Rural Dev. 
Organisatlon, Purulla 

Afforestation 
Afforestation 

Afforostation 
Afforestation 
Afforestation 

Atforestation 
Afforestation 
Afforestation 

Afforestation 

Afforestation 

Afforestatlon 
Afforestation 
Afforestat~on 
Afforestatlon 
Afforestat~on 
Afforestatlon 
Afforestat~on 
Afforestatlon 

Afforestallon 
Afforestat~on 

Afforestat~on 

Afforestat~on 

LPG Conwmrrr 

154 .  SHRl R.B. RAI : ~ I I I  the PRIME MINISTER 
be pleased to state : 

(a) the present number of LPQ consumers in 
West Bongal; 

(b) the number of agencier which supply the 
LPG to the consumers; 

(c) whether the Government propose to increase 
the number of such agencies; and 

(d) If 80, the detail8 thoroof? 
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THE MI.NISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R. 
BAALU) : (a) The total number of LPG consumers 
enrolled wlth dletrlbutors of PSU 011 Companies in 
the State of West'Bengal as on 1.4.1996 was about 
13.29 lakhs. 

(b) As on 1.4.1996, 289 LPG distrlbutorshlps 
were functioning In West Bengal. 

(c) and (d). 90 new LPG distrlbutorshlps have 
been included In the LPG Marketing Plan 1994-96 
for West Bengal as per details indicated In the 
enclosed Statement. 

STATEMENT 

Location (8) D~strict 

Andul U.A. (Bahula), 
Durgapur, Asansol U.A. (4), 
Burdwan (2), Kalna, Menari 
and Guskara, 
Nirgala, Arambagh, Serapore, 
Makhla, Pandua. 
Calcutta (1 6) 
Siliguri (2), Darjeeling Town. 
Sainthia, Bolpur, Dubrajpur, 
Nalhati. 
Birnagar (2), Nabadwip, 
Ranghat, Chakdaha. Andapur. 
Barrackpore, Bangaon, 
Kanchrapara, Baduria, Habra, 
Gobardanga, Taki, Jyangra, 
Sultanpur, Kanyanagar, 
Gopalpur, Hatiara. 
Howrah, Uluberia, Deojur. 
Sarenga. 
Jaipaiguri, Mainaguri, 
Dabagram, Bhupguri 
English Bazar(3) 
Lalgola, Duliyan, Jalganj, 
Derhaapur, Murshldabad, 
Beldanga. 
Balurghat 
Khargpur (3), Mldnapora Town, 
Haldia. 
Raiganj, Kaliaganj 
Cooch Behar 
Purulia 
Bankurua, Sonaukhi 
Panskura Panchayat, Gora. 
Dalnhat 
Mazilpur 

Burdwan 

Hooghly 

Calcutta 
Darjeeling 
B~rbhum 

Nadia 

24 Pargana-N 

Howrah 

Howrah 

Maldah 
Murshidabad. 

West Dinajpur. 
Midnapore. 

N. Dinajpur. 
Cooch Behar 
Purulla 
Bankura 
Medinlpur 
Bardhman 
24 Pargana-S. 

Reform8 in Agrlculture Secfor 

155. DR, T. SUBBARAMI REDDY : Wlll the 
Minister of AGRICULTURE be pleased to state . 

(a) whether piecemeal reforms hit the agriculture 
sector; 

(b) if so, the main reasons for slow progress In 
bringing out reforms in the agriculture sector; 

(c) whether the Government are considering to 
Introduce reforms in an ef fect ive way in  the 
agriculture sector; and 

(d) if so, the details thereof? 
THE MINISTER OF AGRICULTURE (EXCLUDING 

THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and 
(b). The relorms carried out in the agriculture sector 
include liberalization of inter-state movement of 
foodgrains, promotion of exports of agricultural 
commodities, greater focus on development of rainfcd 
farm~ng, adoption of Technology Mission mode for 
development of oilseeds and pulses, promoting 
cropping system approach for increasing crop 
production, greater access to farm credlt, h~gher  
minimum support price of agricultural commodltles 
etc. These reforms have helped in improvement of 
agricultural productivity and product~on 

(c )  and (d)  The Draft Agr lcul ture Pollcv 
Resolut ion,  which is under f inai izat lon deals 
effectively with various issues effecting agriculture sector 

Cow Slaughter 

156. SHRI AMAR PAL SINGH : 
D R  RAMKRISHNA KUSMARIA : 

Will the Mmister of ANIMAL HUSBANDRY AND 
DAIRYING be pleased to state : 

(a) whether the Government propose to Impose 
a total ban on cow slaughter, 

(b) if so, the details thereof, and 
(c )  if not, the reasons therefor? 
THE MINISTER OF STATE OF THE DEPARTMENT 

OF ANIMAL HUSBANDRY AND DAIRYING IN THE 
MINISTRY OF AGRICULTURE) (SHRI RAGHUVANSH 
PRASAD SINGH) . (a) to (c) Preservation of cattle IS 
a subject matter on which the State Legislatures 
have exc!uslve power to legis late.  Accordlngiy 
various State Governments have enacted suitable 
laws relating to cow slaughter. 

Indo-Pak Border 

157. SHRI HARlN PATHAK W ~ l l  the Minlster 
of HOME AFFAIRS be pleased to state 

(a )  whether an international drug racket 
operating trom Pakistan in i nd~a  and other countries 
has been bursted by the Delhi Police; 
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(b) if so, the detalls thereof; 
(c) the steps taken to seal the Indo-Pak border 

completely to check drug trafficking and infiltrations 
by Pakistanis; 

(d) the total number of drug trafficking cases 
detected in the country during 1994 and 1995; 

(e) the action proposed to be taken against the 
drug traffickers? 

THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : (a) and (b). Yes, Sir. 

Three persons were apprehended by the Delhi 
Police on 11.1.95, when they were travelling in a 
Maruti  Car No. HR. 23-2365. The interrogation 
revealed that the accused were engaged in the supply 
of drugs in the international market. They used to 
obtain heroin from their counterparts in Pakistan 
through Bombay and send it to Sri lanka and 
European countries through Madras. 

( c )  To check drug traffhcking, smuggl ing,  
lntiltraration etc, fencing/floodlighting of vulnerable 
stretches of the Indo-Pak border has been done. For 
affective observation, the forces have been provided 
wlth night vision devices. The BSF, Coast Guard and 
State Police have been working in tandem to check 
Illegal activities from across the border. 

(d) As per information made available by the 
Narcotics Control Bureau, 14657 and 12799 cases 
of drug trafficking were booked in 1994 and 1995 
respectively. 

(e) Action against the drug traffickers In taken 
In accordance with the provisions oi the Narcotics 
Drugs and Psychotropic Substances Act, 1985. 

Cry0 Programme 

158 SHRI BANWARI LAL PUROHIT : WIII the 
PRIME MINISTER be pleased to state 

(a) whether the attenthon of the Government has 
been drawn to the press newsitem captioned "Cryo 
Programme hit by spy scandal" as reported in the 
'Hindustan Times' dated 28.05.96; 

(b) i f  so, whether ISRO's efforts to develop 
cryogenic rocket engine have been delayed due to 
spy scandal; 

(c) if so, the facts and.detalis thereof; and 

(d) the steps the Government propose to take to 
develop the cry0 engine and to check spy scandals? 

THE MINISTER OF STATE C)F THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE OF THE MlNiSTRY OF 
SCIENCE AND TECHNOLOGY (SHRI YOGiNDER K.  
ALAGIi j  : (a) Yes, Slr. 

(b) to (d). The r r r e r t  of two senior  ISRO 
~clent ls ts,  the lnvert lgrt lon for alleged orplonage 
and the resultant adverre publicity did lnltially affect 
the morale of ISRO scientists and engieers and staff. 
However, this dld .not delay the realisation of the 
planned programme including the cryogenic 
technology development. Four major projects lndian 
Remote Sensing Satellite-IC (IRS-IC), Indian National 
Satel l i te-2C (INSAT-2C), Polar Satellite Launch 
Vehicle-.D3 (PSLV-D3) and Indian Remote Sensing 
Satellite-P3 (IRS-P3) were succesrfully completed 
during the last one year. Geosynchronous Satellite 
Launch Vehicle (GSLV) Projdct ha8 made significant 
progress during. th ls per lod .  The indigenous 
cryogenic programme has also made considerable 
progress. Cryo technology is highly complex and 
has taken more than 10 years elsewhere. ISRO has 
taken the challenge to realise the same in a shorter 
time frame. Developmental problems are not ruled 
out, but with a strong team in ISRO, supported by a 
good industry backup and academlc Ilnkages, ISRO 
is confident of realislng the cry0 technology. 

The investigations -mto the case have revealed 
that the charges are not proved. Consequently the 
two ISRO scientists have been reinrtated in service 

[Trans la lion] 

Rural Electr l f icr t lon 

159. PROF PREM SlNGH CHANDUMAJRA 
JUSTICE GUMAN MAL LODHA : 

Will the PRIME MINISTER be pleased to state 
(a )  whether e lectr i f icat ipn work in a 

approximately 4.97 lakh villages was completed upto 
March 1995, 

(b) if not, the reasons therefor; 

(c) whether target has also been fixed by the 
Government to complete the electrification work in 
remaining villages; and 

(d) if so, the time-frame fixed for this purpose 
and the number of villages ye1 to be electrifled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES) (DR 
S.  VENUGOPALACHARI) : (a )  and (b )  As per 
available iniormat~on 4,97,428 villages In the country 
have been given electricity upto March, 1995 

(c) and (d) Rural Electrlfication is a continuing 
Process.  The targets for rural  e lec t r i f i ca t~on  
programme are fixed by Ihe Plannlng Commission 
on an annual basis in conrultation wlth the State 
Electricity Boards (SEE) keeping In view of Ihe overall 
availability of resource8 and the proposal8 received 
from SEBs. 
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Oprrrtlon Golden Bird 

160. SHRI RAMASHRAY PRASAD SlNGH : 
SHRI RAMESHWAR PATIDAR : 
SHRlMATl SHEELA GAUTAM : 

Will the Mlnister of HOME AFFAIRS be  pleased 
to state : .  

(a) whether the Army had started the operation 
'Golden Blrd' to combat terrorism in the north-eastern 
States-Nagaland, Mozoram, Manlpur etc.; 

(b )  if so,  the State-wise deta i ls  of success 
achieved through this operation; and 

(c) the action being takenlproposed to be  taken 
by the Union Government to wipe out terrorism and 
separatism in the north-eastern States? 

THE MINISTER OF HOME AFFAIRS (SHRI  
INDRAJIT GUPTA) : (a) and (b) In 1995, the Army 
had launched an operation in Mizoram agalnst an 
armed gang  of  abou t  2 0 0  ~nsu rgen t s lm i l i t an t s  
infiltrating from Bangladesh along the Indo-Myanmar 
border. The gang was successfully intercepted The 
Myanmar army a lso undertook operat lons wlthln 
Myanmar Territory. The operatlons resulted In the 
lollowlng : 
- -  - - ~ 

(I) Militants kll led 5 8 
( i l )  Militants apprehended 43 

( i l l )  Mllltants who surrendered 12  
( iv) Weapons recovered 8 4 
(v) Ammunition recovered 1 1  000 rounds 

approximately. 
- - - - - 

A large number of m ~ l ~ t a n t s  were  forced t o  
abandon the ~nflltratron attempt 

( c )  A series of steps have been taken whlch, 
i n t e r - ~ l l a ,  Include strengthening o f  deployment o f  
Securlty Forces In the sensltlve areas and gearing 
up of In te l l i gence  machinery, sens l t l sa t lon  of 
neighbourlng countnes to ensure that the mllltants 
Insurgents do  not get a ~ d ,  asslslance and facllitles 

from their territory for carrying out activities directed 
aga ins t  Ind ia ,  dec la ra t ion  of  t he  conce rned  
associations/groups as unlawful under the Unlawful 
Act ivi t ies (Prevent ion)  Act,  1967;  declarat ion o f  
affected areas as 'Disturbed Area' under the Armed 
Forces (Special Powers) Act, 1958 as amended from 
time to time; and firm handling of those indulging in 
violent activities, motivatlng them to join the national 
mainstream, provided they abjure violence and agree 
to work within the Constitution of India. 

[English] 

Production of Foodgrainr 

161. SHRI S.D N.R.  WADIYAR , Will the Minister 
of AGRICULTURE be pleased to state : 

( a )  the ta rge ts  f i xed  fo r  t he  p roduc t i on  o f  
foodgrains in every State during the Eighth Five Year 
Plan period, grain-wise and year-wlse; 

(b) the achievement made in this regard till date 
in each State, year-wise and grain-wise; and 

(c) the steps taken to remove stagnation In the 
agricultural productlon In the country? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) (a )  The 
targets fixed for the productlon of foodgrains In each 
State for the eighth five year plan period, grain-wlsei 
year.wlse are glven In the attached Statement I 
to v I 

(b) The achievements made In the production of 
various foodgrains in each State durlng the elghth 
plan period year-wise and grain-wlse are given In 
the attached Statement VI to IX 

(c) The Agricultural productlon in the country has 
b t e n  showmg a posltlve growth over the years except 
a marginal decllne in the producition of foodgralns 
dur lng  1995 -96  In  o rder  to  fu r ther  Inc rease  
agricultural production, varlous Centrally Sponsored 
Schemes are bemg implemented 

STATEMENT-I 

Stale-w~se c rop-w~se production targets for 1992-93 

-- (In lakh tonnes) 
State Rice Wheat Coarse Cereals Pulses Total Foodgrams 

Blhar 66.0 39.0 14.5 9.0 128 5 
Gujarat 9.0 16.5 25.1 5 9 56 5 

---.-- " -- 
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Haryana 19.0 65.0 8.1 6.5 98.6 
Hirnachal Pradesh 1.3 5.4 6.3 0.2 13.2 
Jarnmu and Kashmir 6.5 3.0 5.6 0.3 15.4 
Karnata ka 
Kerala 
Madhya Pradesh 58.8 56.0 37.7 29.0 181.5 
Maharashtra 
Orissa 
Punjab 64.0 120.0 6 .O 1.5 191.5 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 100.0 203.5 40.7 26.7 370.9 
West Bengal 103.0 6.6 1.6 2.2 11 3.4 
Others 16.4 1.6 2.2 0.5 20.7 

All India 772.5 570.0 342.5 145.0 1830.0 

Included in others. 

STATEMENT-II 

State-wise crop-wise national production targets for 1993-94 

-- (In lakh t o n n e ~ )  -.- 
State Rice Wheat Coarse Cereals Pulses Total Foodgrams 

Andhra Pradesh 108.00 0.01 21.50 7.50 137.01 
Assarn 32.00 1 .25 0.20 0.60 34.25 
Bihar 66.0 42 50 15.40 9.00 132.90 
Gularat 9 00 17.00 24 85 7 .00  57.85 
Haryana 19.00 65.00 8.45 7.00 99.45 
Himachal Pradesh 1.30 5.50 7 .04 0.20 14.04 
Jarnmu and Kashmir 6.50 3.20 4.74 0.30 14 74 
Karnataka 27.00 1 .OO 43.25 6 40 77.65 
Kerala 11 .OO 0.04 0.30 11.34 
Madhya Pradesh 58.80 51 .OO 38.31 31 .OO 179 11 
Maharashtra 27 00 9.00 81.70 20.00 137.70 
Orissa 65.00 0.80 5.74 11.30 82.84 
Punjab 66.0 123.00 6 02 1 .50 196 52 
Rajasthan 1.45 43.00 38.78 16.50 99.73 
Tamil Nadu 61 00 0 10 15.78 5.20 82 08 
Unar Pradesh 100 00 215 00 44.15 28.70 3 8 7 8 5  
West Bengal 104.50 6.00 1.67 2 .OO 114 17 
Others 16 45 1 64 2.38 0.30 20 77 

All l nd~a  780.00 585 00 360 00 1 55.00 1880.00 
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STAT EMENT-Ill 

State-wise crop-wise production targets lor 1994-95 

(in lakh tonnes) 

State Rice Wheat Coarse Cereals Pulses Total Foodgrams 
--- 
Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Hlrnachal Pradesh 
Jarnrnu and Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Ma harashtra 
M a n ~ p u r  
Meghalaya 
M~zo ram 
Nagaland 
Or~ssa  
Punjab 
Rajasthan 
Slkklrn 
Tam11 Nadu 
Trlpura 
Uttar Pradesh 
West Bengal 
A and N Islands 
D and N Have11 
Darnan and DIU 
Delht 
Pondcherry 

All l n d ~ a  785 00 585 00 ' 365 00 155 00 1890 50 
-.- -~.---- --. "- 

STATEMENT-IV 

State-wisekrop-wrse product~on targets tor 1995-96 

(in lakh tonnesi 

1 Andhra Pradesh 108 00 0 01 21 85 7 50 137 36 
2. Arunachal Pradesh 1 .SO 0.10 0 65 0 05 2 30 
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Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu and Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 
Rajasrhan 
Sikkirn 
Tamil Nadu 
Tr~pura 
Uttar Pradesh 
West Bengal 
Others 
A and N Islands 
Chandlgarh 
D and N Haveli 
Daman and Diu 
D e l h ~  
Lakshadweep 
Pondicherry 

Total 800.00 600.00 365 00 155 .OO 1920 00 

STATEMENT-V 

State-wise crop-wise production targets lor  1996-97 

(in lakh tonnes) 
State Rice Wheat Coarse Cereals Pulses Total Foodgrams 

-- 

1 2 3 4 5 6 

Andhra Pradesh 110 00 0 01 14 10 7 50 131 61 
Arunachal Pradesh 2 60 0 10 0 30 0 05 3 05 
Assam 37 00 1 50 0 05 0 80 39 35 
Blhar 85 00 44 00 2 00 8 00 140 00 
Goa 145 0 05 t 50 
Gujarat 10 00 19 50 20 45 7 00 56 95 
Haryana 25 00 73 50 9 90 7 00 11540 -- 
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Himachal Pradesh 
Jarnmu and Kashrnir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamil Nadu 
Tripura 
Unar Pradesh 
West Bengal 
A and N Islands 
D and N Haveli 
De lh i  
Daman and Diu 
Pondic herry --- 
All India 880.0 660.0 390 0 170 0' 2100 0 

Includes 15 Lakh lonnes tor whlch state-wlse d~str~butlon has not boon done 

STATEMENT-VI 

Producl~on ol Foodgrarns tor 1992.93 
(Thousand Tonnes! 

State R c e  Wheat Coarse Cereals Pulses Total Foodarams 

Andhra Pradesh 8792.2 7.6 2119.1 739 0 11657 9 
Arunachal Pradesh 116 9 6 4 65 8 5.3 194 4 
Assam 3299 7 78.7 I 4  5 51 1 3447 0 
Bihar 364 1.2 344 9.5 1298.4 693.3 9082 4 
Goa 140.4 4 3 4 6 149 3 
Gujarat 829.6 1360.2 2571.8 648 1 5409 7 
Haryana 1869.0 7083 0 969 0 330.2 10251 2 
Himachal Pradesh 1 1  0 .3  593.5 687 0 12.2 1403.0 
Jamrnu and Kashmlr 508.8 347.3 509 6 18 1 1383 8 
Karnataka 3068 7 158 1 4709.2 562.6 8498 6 
Kerala 10848  5 6 20 0 1110 4 
Madbya Pr rdesh  5282.9 5242.6 3466.4 2898 2 16890 1 
Maharashtra 2363.8 797.6 9054 3 1829 1 14044 8 
Manipur 269.3 8 , l  277 4 

-- 
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1 2 3 4 5 6 

Meghalaya 114.0 6.2 22.6 2.4 145.2 
Mizoram 84.0 12.9 7 .9  104.8 
Nagaland 176.0 0.3 44.9 7.5 228.7 
Orissa 5387.7 7.5 151.5 362.4 5909.1 
Punjab 7002.0 12369.0 561.1 74.6 20006.7 
Rajasthan 174.8 5147.8 4698.6 1457.9 11478.1 
Sikkim 20.7 14.1 59.9 6.8 101.5 
Tamil Nadu 6805.7 0.1 1209.5 342.7 8358.0 
Tripura 438.1 9.1 1.7 6.5 455.4 
Uttar Pradesh 9709.3 19834.3 4167.0 2526.9 36237.5 
West Bengal 11 445.4 587.3 157.6 198.6 12388.9 
A and N Islands 31.6 0 .6  32.2 
D and N Haveli 25.9  0.5 5.3 3.4 35 .1  
Pondicherry 66.6 2.1 2.9 5.1 
D e l h ~  3.9  109.4 9.6 0 .9  124.3 
Daman and Diu 4.4 0.5 0.7 71 .6  

All l n d ~ a  72867.7 57210 1 36590.9 12813.8 179483.2 

STATEMENT-VII 

Production of Foodgrains lor 1993-94 

- - -  - - 

State Rice Wheat Coarse Cereals Pulses Total Foodgrams 

1 2 3 4 5 6 

Andhra Pradesh 9562.0 5.9 2008.6 677.0  12253 5 
Arunachal Pradesh 144.0 8.5 74.2 5.3 232.0  
Assam 3361.1 100.8 16.1 57 .0  3535.0 
B ~ h a r  6108.5 4356.7 1575.4 735 5 12776.1 
Goa 137.8 3.6 5 1 146.5 
Gujarat 838.6 928.2 1473.1 538.1 3778 0 
Haryana 2057.0 7231 . O  497.0 469.6 10254.6 
Himachal Pradesh 101.9 412 6 706.~2 8.6 1229.3 
Jammu and Kashmir 507.0 352.1 576.7 . 19.2 1455.0 
Karnataka 3182.8 192.0 4654.2 630.3 8659 3 
Kerala 1004.0 7 1 33 .3  1044.4 
Madhya Pradesh 5963.1 6766.6 3132.9 3264 8 19127 2 
Maharashtra 2484.4 1055.9 7836.8 2205.3 13582 4 
M a n ~ p u r  348 8 7 8 356 6 
Meghalaya 117.8 6.6 22.5 2 5 149.4 
Muoram 96 7 14.2 9.8 120 7 
Nagaland 180.0 1 0  37.0 10 0 228.0  
Or~ssa  6616.3 5.0 168.9 498.6  7289.8 
Punjab 7642.0 13377 . O  477.3 80 7 21577.0 
Rajasthan 143.1 3459.5 2381.1 1071 1 7054.8 
Sikklm 20.7 14.1 80 .9  5 .5  101 ,2  
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1 2 3 4 5 6 
7. 

Tamll Nadu 6749.8 0.1 1231.2 276.4 8257.5 
Tripura 439.2 7.8 1.6 6.5 509.1 
Uttar Pradrsh 10210.1 20822.4 3649.5 2516.0 371 88.0 
West Bengal 121 10.9 632.1 187.0 170.6 13100 6 
A and N Islands 32.1 0.8 32.9 
D and N Havoli 21.9 0.5 5.5 2.7 30.6 
Pondlcherry 58.0 1.3 2.7 3.9 
Delhi 2.9 103.9 8.3 1 .O 115 0 
Daman and Dlu 1.8 1 .O 62.0 

- -- -- - 

All lndla 80242 5 59840 3 3081 7 13303 8 184260 4 

STATEMENT-VIII 

Production of Foodgrains tor 1994-95 
(Thousand Tonnes) 

Stale Rice Wheat Coarse Cereals Pulses Total Foodgrams 

1 2 3 4 5 6 

Andhra Pradesh 
Alunachal Pradosh 
Assarn 
Blhar 
Goa 
Gujarat 
Haryana 
Himachal Pradosh 
Jarnrnu and Kashrnir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashlra 
Manipur 
Meghalaya 
Mizorarn 
Nagaland 
Orissa 
Punjab 
Ralasthan 
Slkklm 
Tamll Nadu 
Tripurr 
Utlar Pradrsh 
West Bengal 
A and N Islands 
D and N Havr l l  
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- -- - - - 

Pondicherry 
Delhi 
Daman and Diu 

- - -  

All India 81 156.1 65469.0 30349.3 14155.7 191 092.9 

STATEMENT-IX 

Production of Foodgrains for 1995-96 (Likely) 
(Thousand Tonnes) 

St at e Rice Wheat Coarse Cereals Pulses Total Foodgrains 

Andhra Pradesh 97 0 1 11 1722 804 12238 
Assam 3339 142 18 8 4 3583 
Bihar 6720 4785 1 601 81 1 13917 
Gujarat 794 1380 1446 432 4052 
Haryana 1984 7350 650 566 10550 
Himachal Pradesh 120 61 0 757 2 2 1509 
Jammu 8 Kashmir 500 350 578 2 0 1448 
Karnataka 3497 161 4024 769 9251 
Kerala 990 7 2 0 1017 * 

Madhya Pradesh 5705 6468 2726 3679 18578 
Maharas htra 2566 958 6513 1812 11849 
Orissa 64 6 1 3 6 297 537 7331 
Punjab 67 12 12724 425 92  20953 
Rajasthan 118 5830 2610 1874 10432 
Tamil Nadu 7353 1718 556 9627 . 
Unar Pradesh 10410 22200 4031 2633 39274 
West Bengal 12369 850'  173 205 13597 
Others 1625 145 229 5 1 2050 

All India 80964 64000 30425 14967 181256 

Included in others 

Tiger population in Uttar P r rde rh  (b) The "All India Tiger Census" is conducted 
once In four years in the country. The estlmated 

162. SHRl JAGAT VIR SlNGH DRONA : Will populatlon of tigers in Uttar Pradesh durlng the last 
the Minister of ENVIRONMENT AND FORESTS be two censuses, as reported by the State Government, 
pleased to state : is as under : 

(a)  whether there IS a steep decline In the - 
1989 population of tigers in Uttar Pradesh, 735 

(b) if so, the details thereof alongwcth the rearonr 
therefor; and 

(c)  the steps being taken ~y tho Government to 
protect and preserve this specles in the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAIN 
PRASAD NISHAD) , (a) Yes, Sir. 

1993 465 - 
The main cause for the decline of tiger population 

is the recent increare in poaching to  meet the 
demand of illegal lntrrnational trade In tiger bones 
and other part8 of Its body. The shrinkage of habltal 
due to bio- t ic  pressure ha8 a l r o  contributed 
rubstantially to thlr effect. 
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(c) The steps taken by the Government are as 
under : 

(i) Centra l  assistance is being re leased 
regulary to the State Government under 
varlous plan schemes for the protection 
and presorvatlon of flora and fauna in the 
State. 

( i i )  A 'Tiger Crlsis Cell" has been set up in 
the Mlnistry to collect and collate the 
information about the status of tiger in the 
country and advise the measures to be 
taken up for proper conservatlon and 
management of tiger. 

( i i i )  The State Government has been advised 
to s t rengthen v ig i lance and Intensify 
patrolling. 

(iv) A pro toco l  has been signed with the 
Government of the peoples' Republ~c of 
Chlna to coordinate bilateral efforts to stop 
illegal activities of poaching of tigers, and 
to endeavour jolntly to combat smuggling 
and the illegal trade of tiger bones and 
other parts of its body . 

(v) Steps have . been in i t la led by the 
Government 10 ektabllsh the "Global Tiger 
Forum" for strengthening ~ n t e r n a t ~ o n a l  
cooperation to curb poach~ng of t~ger and 
to coordinate efforts for the conservatlon 
of tiger and Its habitat throughout the range 
countries. 

Modernlrat ion of IlSCO 

163 SHRI BASUDEB ACHARIA Wi l l  the 
Minster of STEEL be pleased to state : 

( a )  whether the Government propose to 
modern~se Indian lron and Steel Company, and 

(b) if so, the details thereof? 
THE MlNlSTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) . ( a )  and (b)  As lndlan lron and Steel 
Company Llmked (IISCO) has been referred to the 
Board for Industrial and F~nancial  Reconstruction 
(BIFR), any schem, to be taken up for modernlsatlon 
of IISCO, wlll have to be In accordance wlth the 
orders of the BIFR In this regard. 

[Tra nr la tion] 

164. SHRI JAI PRAKASH AGARWAL , Will the 
PRIME MINISTER be pleased to state : 

(a) whether the Government are aware of acute 
Power shortage In Delhi; 

(b) if SO, the details thereof; 

(c) the exist~ng power generation and actual 
demand of power in Delhi; and 

(d) the alternative steps are being taken by the 
Government to meet the growing demand of power 
of Delhl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S. VENUGOPALACHARI) : (a) to (c) .  The details ot 
actual power supply position including peak demand 
and supply in Delhi for the period April, 1996 to 
May, 1996 are as under.. 

Energy (MU) Peak Demand fMW) 
April-May, 96 April-May, 96 

Requirement 2355 2060 
Availability 2294 1922 
Deficit 6 1 138 
("1;) (2.6)  (6 7 )  

(d) Addltlonal allocation of power. from Central 
generating stations to D e l h ~  has been made for 
meeting the increasing load demand during the 
summer months DESU has also been advlsed to 
maxirnue generation at 11s stat~ons, check pilferage, 
reduce TBD losses, have better demand managernen! 
and observe and enforce energy conservatron 
measures 

Royalty o n  Crude Oil and Natural Gar  

165. SHRI KESHAB MAHANTA : 
DR. ARUN KUMAR SARMA 

Will the PRIME MINISTER be pleased to state 

(a) the crlteria lor flxlng the rate of royalty on 
crude oil and natural gas. 

(b)  when the rate of royalty on crude oil was 
rev~sed last alongwlth the rates thereof, an6 

(c )  the tlme by whlch the rate of royalty 1s llkely 
to be revised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T R 
BAALU) . (a) The royalty on crude oil and natural 
gas 1s governed by Section 6(A) of the Oilflelds 
(Regulation and Development) Act, 1948 and Rule 
14 of the Petroleum and Natural Gas Rules, 1959 
made In terms of Sections 5 and 6 of the aforesatd 
Act, 1948. Section 6(A) (4)(a) stlpulater lhat the 
Central  Government sha l l  not  f ix the rate ot 
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royalty in respect of any mineral oil so as to exceed 
20°i' of the sale price of the mineral oil at the ollfields 
of the oi l  well-head, as the case may be. This 
provision also stipulates that the Central Government 
shall not enhance the rate of royalty in respect of 
any mineral oil more than once during any period of 
three years. 

(b) The rate of royalty on crude oil was fixed at 
Rs.48 l l -  per metric tonne for the period 1.4.1990 to 
31 .XI993 In February, 1993. For the period 1.4.1993 
to 31.3.1996, an "on account" payment O Rs. 5281- 
per metric tonne towards royalty on crude oil was 
made subject to adjustment on notification of the 
final rate of royalty and finalisation of crude price in 
due course. 

(c) For the three years period (1993-94 to 1995- 
96) ,  the actual weighted cost of production would be 
worked out on the basis of the figures audited by the 
Comptroller 8 Auditor General and the fmal rate of 
royalty notified and necessary adjustments made 
against the "on account" payments already made. 
Oil Coordination Commltee under the Ministry of 
Petroleum and Natural Gas has already been asked 
to finalise the fixation of the "on account" rate of 
royalty on crude oi l  for the period 1996-97 to 
1998-99. 

Kutir Jyot i  Progrnmme 

167 DR KRUPASINDHU BHOl  : Wil l  the 
PRIME MINISTER be pleased to state 

(a) whether the Kut~r  Programme IS still under 
implementation In different States; 

(b) 11 so, the grants glven to different States for 
the implementation ot Kutir Jyoti Programme during 
the last three years; and 

(c) the number of villages In the country brought 
under thls programme so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S. VENUGOPALACHARI) . (a) Yes, Sir. 

( b )  The grant g iven to dif ferent States for 
implementation of Kutir Jyotl Pragramme during the 
last three year 1s given In the Statement enclosed. 

( c )  Under the Kutir Jyot i  Programme, the 
allocatron of grant amount is made for the State as 
a whole by the Central Government The task of 
identiflcatlon of areatvillage and actual benefic~aries 
and release of connections 1s carried out by the 
State GovernmentlState Electricity Boards. Upto 
March, 1996, over 21 lakh connections have been 
released under this programme 

STATEMENT 

State-wise details of Grant released under Kutir 
Jyoti Programme durlng 1993-96 

(Rs. in lakhs) 
S. SEBslState Grant Released 1995-96 
No. Govt. 1993-84 1994-95 (Prov.) 

1 .  APSEB 93.86  109.54 214.61 
2 .  Arunachal Pradesh 3.08  0.61 5 .20  
3 .  ASEB 0 .00  8 .60  50 00  
4 .  Bihar SEB 71.80  26 .18  71 .52  
5 .  Qoa 0 .00  0 .00  0 .00  
6 .  Gujarat SEB 25.36 12 .68  20 .00  
7 .  Haryana SEE 10.26  2 .83  3 .00  
8 .  HPSEB 1 .08  1 .08  10 .03  
9 .  J 6 K SEB 0 .00  0 .78  0 .00  

10. Karnataka EB 488.96 Q7.48  490.68 
1 1 .  Keralr SEB 10.36  
12.  Madhya Prrdesh 201.42 

E B 
13. Maharashtra SEB 52 .50  
14. Manipur 0.28  
15. Meghalaya SEB 2.66  
16. Mlzoram 1 .32 
17. Nagaland 0 92 
18 Orissa SEB 21 .04  
19. Punjab SEB 4 .50  
20.  Rajasthan SEB 76 .55  
2 1 .  Sikkim 10.24  
22.  Tamil Nadu EB 88 .36  
23.  Tripura 2 .52  3 .08  1 .60  
24.  Utter Pradesh SEB 0 .00  20 .00  0 . 0 0  
25.  West Bengal SEB 46 .08  3 .79  25 .17  
26.  UTs 0.00  0 .00  0 . 0 0  

Grand Total 1213.15  714.44 2078.35  - 

Telephone Exchrngea I n  K e r r l r  

168 SHRl RAMESH CHENNITHALA . Will the 
Mln~ster of COMMUNICATIONS be pleased to state 

(a) the total number of Electro-Mochanlcal and 
Cross Bar Exchanges in Kerala at present; 

(b) whether all these exchanges have completed 
in 15 years of Ilfe; 

(c) whether there Is any proposal to replace them 
with electronic exchanger; and 

(d) if no, the details thereof? 



ASADHA 19, 1918 (Sake)  

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) : ( a )  Tnwr are 52 Electro. 
Mechanical E x c h a n g e s  lnc lud lng  13 Cross  Bar  
Exchanges as on  30.6.1996. 

(b) Out of 52 exchenger, only 7 have completed 
more than 1 5  years 01 I lfe. 

(c)  Yes, Sir. 

( d )  32 exchanges are planned to b e  replaced 
d u r ~ n g  1 9 9 6 - 9 7  R e r n a i n ~ n g  20 e x c h a n g e s  a re  
planned to be replaced progressively In subsequent 
years. 

169 SHRI GlRDHARl L A L  BHAROAVA 
PROF RASA SlNQH RAWAT : 

Will the Minster  of HOME AFFAIRS be pleased 
to state 

( a )  the p rogress  made so far regarding the 
erection of barbed fence along the Indo-Pak border, 

(b )  the number of persons arrested by varlous 
agencies from tho border d~st r ic t  for sneaklng lnslde 
the lndlan territory during the last one year 1111 date, 

( c )  the actlon taken agalnst them lncludlng tho 
steps taken to check lt In future, 

(d)  the total number of P a k ~ s t a n ~  cltlzens arrested 
whlle trying to enter lndla illegally and the actlon 
taken agalnst them, 

(e)  the number of such Pak ls tan~  cll lzens who 
have been detalned In jails but agalnst whom cases 
have not been filed In the competent courts 

( f )  whether some of these persons have not been 
deported to Pak~s tan  and Instead allowed lo  stay In 
l n d l a  and 

(g )  11 so, the details of such persons? 

THE M I N I S T E R  OF HOME AFFAIRS ( S H R I  
INDRAJIT GUPTA) (a)  The progress of fencmg work 
along the Indo-Pak border 1s as under 

,---, --.- -.-. .. .- 
Completed To be compleled - --.--_.-_-- -. -- .- 

Punlab 451 Kms 
Rajasthan 600 Kms 435 Kms 
nularat Terra~n not sultable for Fenclng 
~ a m r n u  180 ~ m s  --.-___ -.- 

(b )  4487 persons were arrested by BSF durmg 
1995 and 1996 on  the Indo-Pak border 

( C J  On apprehension such persons are handed 
over Ly BSF to  local P o l ~ c e  authorll les tor laklng 

Wr~t ton  Answers 3 2 6  

necessary actlon under the law To check ~ n f l l t r a t ~ o r .  
the following steps have been taken 

(I)  Border  f e n c e / f l o o d  l ~ g h t l n g  h a s  b e e n  
erectedtbe~ng erected 

( i i )  OP towers  h a v e  b e e n  e r e c t e d  rjr 
lnternatlonal Border 

( 1 1 1 1  Addit~onal Bns have been sanctioned in 
order to reduce the gaps  be tween the 
BClPs and Patrolling Nakas have been 
increasedl ~ntensl f ied 

( I V )  Binoculars, goggles, twm telescopes, PNV 
b~nocu la rs  and hand held search ligh!s 
have  b e e n  p r o v ~ d e d  for  e n h a ~ c e i  
vlgllance on the border 

( v )  Boats!motor boats have been p rov~ded  f o l  
patrolltng rlverine area 

(v i )  The lntelllgence set up has been geared 
up for keeplng close surveillance o n  the 
border 

( d )  In to ta l  2 5 5  P a k l s t a n l  N a t ~ o n a l s  were  
apprehended by BSF durlng 1995 and 1996 on the 
Indo-Pak border and were harlded over  to State 
Pol~ce Ac t~on  has been taken by State P o k e  under 
the law In These cases 

(e l  to ;st The tnto:rnat~on IS belng collected arid 
w ~ l l  be latd on the Table of the House 

Gar  b a r e d  Fert i l izer P lants  

170  SHRI S4NTOSH KUMAR GANGWAR W ~ l l  
the Mlnlster of CHEMiCALS AND FERTILIZERS ae 
pleased to slata 

(a )  whether any actlon has been taken by !ne 
Government to double the capacltles of gas based 
fe r t l l~ re r  plants at Jagd~shpur  and  Aonla In U!tar 
Pradesh. 

(b )  I! so the de la~ ls  thereof and 
(c )  the tlrne by which addl t~onal  gas 1s ilkely to 

be allocated to these plants so as to enable t h e r  tc 
double thelr capacltles as planned? 

THE M!NISTER OF STATE OF THE MINISTPY 2 F  
CHEMICALS AND FERTILIZERS iSHRl SHEES RAM 
OLA) (a)  to (c)  A prolect tor aoubllng !he capacltp 
of the Aonla plant of M,s lndlan Farmers Fertilizer 
Csoperattve Ltd was approved by the G o v e r n ~ e n t  
on 30 9 1993 The requlred quan11:y of natura! gas 
( 1  75 MMSCMD) has been allocated lor the p rqac t  
whlch 1s expected to be cornm~ss~oned DL 1 1 19F7 

The project of M s lndo Gulf  Fer t ! I~zers  and 
Chemicals Corporatton Ltd for doubllnp the capaclly 
of the i r  p lan t  at J a g d t s h p u f  il! P 1 ? a s  1 P l  
rnalertal lsed s ince the pro jected gas avar lab, .  l v  
along Ihe HRJ plpelme IS fully allocated and 11 1s nPt 
feas~b le  lo  conslder a d d ~ t ~ o n a l  allocation o l  gas 
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In j rct lon for Thalarremla 

171. KUMARI MAMATA BANERJEE : Will the 
Minister of HEALTH AND FAMILY WELFARE be 
pleased lo state : 

(a) whether Government's attention has been 
drawn to the fact that due to  rlse In prices of 
medicines, specially the Injection for Thalassemia 
patients, a large number of patiants are faclng death; 
and 

(b) if so, the steps taken by the Government to 
provide rellefs to the poor Thalassemia patients? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IOBAL SHERVANI) : (a) and (b) .  Thalassemia a 
disorder characterized by defective synthesis of 
heamoglobin, treated by repeated blood transfusions 
requiring iron chelation to remove iron overlead, is, 
so far treated with imported Desferal injections as a 
chelator. Government of India have extended 
exemption from Customs duty for the import of 
Desferal injection and the infusion pump. Govt.have 
also recently permitted the marketing of an oral iron 
chelator Deferiprone under str ick medical 
supervision. This oral drug is less expensive and the 
patient's compliance is also better. Indian Council of 
Medical Research, a Govt. aided institution, supports 
an Advanced Research Centre at Christian Medical 
College, Vellore, for curative treatment for 
Thalassemia. Genetic counselling and prenatal 
diagnosis during pregnancy to prevent birth of 

' 

affected children is available at a few centres in the 
country. 

172. SHRlMATl SUMITRA MAHAJAN : Will the 
M~nister of COMMUNiCATlONS be pleased to state: 

(a) whether the telephone services in lndore 
(M.P) have deteriorated during last few years; and 

(b) if so, the remedial measures proposed to be 
taken by the Government in this regard? 

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) : (a) No., Sir. In last four 
years, the fault rate of lndore Telephones ha8 
decreased form 26.7 faults/100 telephones/month to 
18.22 faults11 00 telephones/month. 

(b) Does not arise * 

[Translation] 

Land Our tar8  

173. SHRI MAHENDRA SlNGH SHATI :Wi l l  the 
Min~ster of HOME AFFAiRS be pleased to atate: 

(a) whether compensation ha8 been givrn to all 

thore farmers whose land had bean acqulred for 
erecting fencing along Indo-Paklstan border; and 

(b) If so, the details thereof? 
THE MINISTER OF HOME AFFAIRS (SHRI 

INDRAJIT GUPTA) : (a) and (b). The Information is 
belng collected. 

[English] 

Drvr lopment of Agrlculturs 

174. SHRlMATl VASUNDHARA RAJE : WIII the 
Minister of AGRICULTURE be pleased to state : 

(a) whether the Government p,ropose to pay 
greater attention to the development of Agriculture; 

(b) If so, the schemes proposed to be adopted 
for dlfferent States l o  increase the agrlcultural 
production; and 

(c) the details of steps taken to finalise the 
schemes? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) . (a) Yes, 
Sir. 

(b) and ( c ) .  A list o f  Central and Centrally 
Sponsored Schemes being implemented in varlous 
states is englosed as statement. The Schemes tor 
implementation durmg the Ninth Five Year Plan have 
still not been finalized. 

STATEMENT 

List ot Central and Centrally Sponsored Schemes 
implemented in States 

S.No. Name of Scheme 
1 2 

Agrlcultural Extonr lon 
1. National Agriculture Extension Project4 
2. Strengthening of Agrll. Extens~on Training 
3. Participation in Natlonal and Intarnational Fairs/ 

Exhlbllionr and Farmers Exchange Programme 
4.  Production of Agrlcultural Film8 
5 National Agricultural Productivity Awards 
6 .  Extension through vo lun ta r~  Organisations. 
7 .  Women In Agtlculture. 
8. National Agriculture Technical Project (NATP) 

Agrlculturr Economlcr 6 Stat l r t lcr  

8 .  Agrlcultural Can8ur Schrmr .  
10. Crop E~tlmation Survry of Fruits, V@grtablr8 and 

Minor Cropr/Dlaonortlc Studler. 
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1 2 

1 1. Agro-Economic Reeoarch. 
\ 12. Comprehensive Scheme for rtudying the cort 

of cultivrtlon of Prlnclprl Crops. 
13. Strengthening of Agricultural S t r t l r t i c r  and 

Agrlcultural P o k y  Formulation. 
14, Decentral lsatlon of Plannlng E v r l u r t i o n  of 

Research Studles. 
15. Strengthening of Central Analytical Unit (CAU) 

for Cost of Cunlvrtlon Schema, 
16. Improvement of Crop Statiatlcr. 
17. Tlmely report ing of Est lmater of are8 r n d  

production of Prlncipal Cropa. 
18. Establ l rhment of an agency tor oollectlng/ 

reporting Agricultural Statistic8 In Kerbla, Orirra 
and West Bengal. 

19 Assistance to the Statar In t h r  conduct of 
4 Livestock Census. 

Saadr 

20. Assistance and lnvertment for seed prooerring 
and storage infrastructural fscilit~es to Nat~onal 
Seeds Corporation 

21 Nat~onal Seeds Tra~ning Centres 
22 Transport Subsidy on seeds to National Seeds 

Corporrtion1S.F.C.I. 
23 Secretrrirt support to Central Seed Certiftcation 

Board. 
b 24 Strengthening of Seed Division. 

25 Stroamline Cert i f ied Seeds P roduc t~on  of 
Improved ldentlfied Crops. 

26 National Programme for varietal Development. 
27 lntegrated Seed Development Programme 

28 National Project and Technology Mission on 
Development and use of Bio-Fertilizers 

29 Centrrl Fertlllzerr Quality Control and Traming 
Institute and Reqlonal Laboratories. 

30. Data Procerslng on Computer. 
31 Balanced and Integrated Use of Fertilizers. 
32. Natlonal Project on Development of Fertilizers 4 Use in low conrumption Ralnfed Areas. 

Plant Protectlon 

33. Centrr l  Plant Protectlon Tralnlng lnstltute 
, 34. Integrded Pert ~ r n a g e m d n t .  

35. Exprnrlon of Plrnt  quarantine Facllltles. 

1 2 

36. Expansion and Strengthening of Locust Warning 
Organisation. 

37. Implementation of the Insecticides Act, 1986 and 
Regional Pesticides Oual l ty  Cont ro l  
Laboratories. 

Agrlcultural Implement8 and Machlnery 

38 Farm Machinery Training and Testing Institute In 
As lam,  Madhya Pradesh, Haryana, Andhra 
Pradesh, Raiasthan and Tamil Nadu. 

39. Promotton of Agricultural Mechanisation among 
Small Farmers. 

40. Production of Industr ia l  designs of Agr l l .  
Implements. 

41. Strengthening of Agril. Engineering Deptt. of 
State Agriculture Universities 

Crop Progrrrnrnar 

42. Integrated Cereal Development Programme- 
Wheat including min~kit programme. 

43, lntegrated Cereal Development Programmes 
Coarse cereals ~ncluding minikit programme 

44. Remote sensing appl tcat ion m ~ s s i o n  l o r  
agricultural appllcatlon. 

45. lntegrated Cereal Development Programme-Rice 
mcludlng mlnikit programme 

46 Sustainable Development of Sugarcane based 
cropping system Areas 

47 Intenswe Cotton Development Programme. 

Techno logy M l r r l o n  o n  O i l r eeda  a n d  P u l e r 0  
(Includlng H.Q. eatabliahrnent) 

48 Resoarch and Development ot Post Harvest 
Technology in Oilseeds and Pulses. 

49 Nat ional  Oilseeds and Vegetable Oi l  
Development Board. 

50 Oil Palm Cultivat~on in potential States !ncludlng 
Oil Palm Development 

5 1 ,  lntegraled Cereal Development Propramme- 
Maize 

52. Oilseeds Product~on Programme 
53. National Pulses Development Programme. 

Ralnfed Farmlng 

54. Watershed Development Council 
55. National Watershed Development Programme 

tor Rainfed Area8 
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Hort icu l ture 

National Horticulture Board. 
Programme of Coconut Development Board. 
Production and supply ot Fruits and Vegetables, 
Floriculture, Medicinal and Aromatic Plants 
Development of Arecanut. 
Development of Cocoa. 
Development of Root and Tuber Crops. 
Development of Betlevlne. 
Development of Mushroom. 
Development ot Bee-keeplng in India. 
lntegrated Project tor Handling and Marketing 
ot Fruits and Vegetable. 

l n tegra ted  Programme for  Deve lopment  o f  
S p ~ c e s .  
Programme for Development ot Cashew in India. 
Promotion of use of Plastics in Hort~culture 

Crop l n r u r a n c e  

69 Comprehensive Crop Insurance Schemes 

S.F.A.C. 

70 Se t t ing  u p  of Sma l l  Farmers  Agr rcu l tu re -  
Buslness Consortium (SFAC) 

N.D.M. 

7 1 

Soi l  

7 2  
7  3 

7  4 

7  5 
76 

77  
76  

7 9  

80 

8 1 

Natural Glsaster Management Programme 

8 Water Conaervat ion 

All lndla So11 and Land Use Survey 
Strengthenlng ot So11 Survey Organlsatlon 
Natlonal Land Resources Commtss~on 
Research Demonstration and Trainlng Centre 
Gran ts  t o  DVC for T r a l n ~ n g  C e n t r e  at 
Hazaribagh 
Strengthenlng of State Land Use Boards 
Appilcatlon of Remole Senslng Technology for 
So11 Survey 
Grants to Land Development Sorporatlon and 
Gandak Area Development Agency under EEC 
Assisted Project for Reclamation of Alkall Soils 
In Blhar 8 U P 
So11 Sonservat lon In the Catch3ent  of Rlver 
Valley Projects 
l n t e g r a t e d  W a t e r s h e d  M a n a g e m e n t  In  the  
Catchment of Flood Prone Rivers. 

- - - 

1 2 -- 
82 Reclamatton of Alkali Soils. 
83. Control of shifting cultivation 

F i r h e r i r r  

lntegrated Fisheries Project. 
Cen t ra l  l ns t i tu te  of F isher ies  Nau t i ca l  and  
Engineering Training. 
Training and Strengthening of Fisheries etc 
Fisheries Harbour Facilities at Major Ports 
Sample Survey for Inland Fisheries Statistlcs 
Centra l  Inst i tute of Coasta l  Engineering tor 
Fisheries. 
lnland Fish Marketing. 
World Bank Assisted Central Project Unit for 
Shrlmp 8 Fish Culture 
Fresh Water Aquaculture 
Fishing Harbour Facilities at minor ports 
Development of Bracklsh Water Flsh Farms 
Welfare of F~shermen 
Development of Coastal Marlne F~sher ies  
Entorcernent of Marlne Flshlng Regulation Act 

Credi t  

98 Centre tor lnternatlonal Cooperatlon 8 Tra!mng 
in Agr~cul tureIBank~ng (CICTAB) 

99 Credlt Plannlng and Monltorlng 
1 OCl Investment in Debentures of Land Development 

Banks 
101 Cred l t  C o o p e r a t l v e  l n s t i l u t ~ o n  I n  under  

developed States 
102 Agricultural Credlt Stabl l lsat~on Fund 
103 Special Schemes for SClST 

Cooperat ion 

Natlonal Counci l  lor Cooperatlve Tralning 
Nat lonal  A g r ~ c u l t u r a l  Cooperat lve Markel l r ig  
Federa l~on of lndla Ltd 
Other Natlonal Cooperatlve Federations 
D e v e l o p m e n t  of M u l t ~ . S t a t e  C o o p e r a t l v e  
Soclettes and  Strengthenlng of Cooperat ton 
D i v ~ s i o n  
Cooperatlve Storage Project INCDC-I I  and 1 1 1  
and EE and development of Cooperattve Rural 
Growth Centres. 
011 seeds Development and Processing Solvent 
011 Extractton and mustard Seed Project (under 
NCDC-IIIIIDAIEEC assisted) 
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Integrated Cooperatlve Development Project In 
selected districts. 

Assistance to Cooperatives for Women 

Assistance for Coopratlve Marketing Processing 
and Storage Programme In Cooperat~vely under 
developed StatesIUTs 

Cooperative Sugar Mills 
Growers Cooperatrve Splnnlng Mills 

Assistance to  Weaker Sections Cooperatlves 

Study Group on  L L  lr:-~ali~ty a n d  Cooperation 
for Weaker Sectlons In Tribal Areas 

Assistance to National Federal lon of LaDour 
Cooperatlves for Weakers Sectlcns 

. - - - . - - . - .- - -. -- --- . . - -. - - 

P r imary  Heal th  Care Sys tem 

1 7 5  SHRI MU1 LAr.[ 'AI!.r L A ' S A  - L A Y ; : 2 A Y  
Will the M~nister o l  H k A ! ' m  A \ .  ; A t , '  ' *  WELLARE 
be pleased to state 

( a )  the name of the States &PI, !  ,.i,s a .  ., eved 
h~ghest  standard In Primary Fealth I;,~re bysri.7 

( b )  whether  the  Government  cf Kera la has 
submitted any proposal to !he Clnior! G2vernment for 
the qualrty Improvement o! heal!h care fac~i; t les of 
the coastal areas, espec~al ly  tor t9e t~shermen and 

(c !  11 so,  the est~mated cost o f  the project and the 
response of the Union Government !hereto' 

THE MINISTER OF STATE OF THE MiNISTPV OF 
HEALTH AN@ FAMILY WELFARE (SHRl  SALEEM 
IQBAL SHERVANI) ( a )  No evaluaticr 1.I S : a t e . ~ ~ s e  
standards In Prlmary Health Ca!e Sysrem has been 
conducted 

( b )  and ( c )  Government of heraia ha3 suhm~tted 
to the Plannlng Commiss~on a project proposal tor 
Improvement o l  exlstlng Health Care In Govt Csastal 
Health Ins t~ tu t~ons  of Kalala at an estimated cost of 
Rs 11 78 crores for special central assistance The 
P l o p o s a l  e n v ~ s a g e d  repalr and  maintenance o f  
eXlSllng health ~ns t l tu t lons ,  ~mprovement  ot *ate l  
Supply a n d  s a n ~ t a t i o n  s u p p l y  0 1  m e d i c i n e s ,  
lmprcvemenl of IEC act~v l l les upgradallon of Lab 
facl l l t les and  e n l d e n i ~ o l o g ~ c a l  survel l lsnce system 
through improved community par l lc lpat~on etc The 
Plannlng Comm~ss ,on  has suggested to the State 
Government that the Govt may draw up a proposal 
for lmplernentat lon o f  these lntervenl lons In one 
selecled coastal block during the remalnlng perlod 
of the Elghlh Plan and based on the experience 
galned a proposal tor lmprovement of coastal areas 
may t e  prepared as a part o l  the Nlnth Plan 
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I l legal  Arm8 Trade 

176 SHRI RAM KRIPAL YADAV Will the 
M~nis ter  of HOME AFFAIRS be pleased to state 

l a )  whether the Government are aware o f  the 
illegal arms trade In Delhi's eastern border vll lages 

fb) 11 so, whether the Government have made 
any Investtgat~on Into I!, 

( c )  11 so,  the outcome thereof and 

Id)  the action taken thereon7 

THE MINISTER OF HOME AFFAIRS l S H R l  
INDRAJIT GUPTA) (a )  According to the informa:loi 
recelved from the Delhi Po l~ce ,  no Illegal arms trade 
In Delhl's eastern border v~ l lages bas c o T e  to nc!r.e 
recently 

:b) to ( d i  Do not arise 

Prof i t  of Fert i l izer l n d u r t r y  

177 DR LAXMINARAYAN PANDEY Wil: :Qe 
V i n ~ s r e r  of C H E M l S A L S  A N D  F E R T l L l Z E R S  b e  
Dleased to state 

( a )  whether the profl! earned by the fer t t l i ter  
industry in Indla has been slashed down durlng the 
last two years, and 

i b :  ~f s o  the de ta~ ls  and reasons therefor' 

TciE MINISTER OF STATE OF TLiE MINISTRY 3 r  
CHEMICALS AND FERTILIZERS ( S h R I  SHEES R A V  
OLA) (a )  and (b )  Exciud~ng the two sick fert{iizer 
companles, the post tax proflts of the other elgnt 
Cen!ral public sector fertiitzer enterprrses have g o l e  
up from Rs 598 03 crore In 1993-94 to Rs 656 4 6  
crcre In 1995-96 (prov~sional  estlrnates) 

Impor t  01 Urea 

178 SHRI LALlT ORAON 
PROF RASA SlNGH RAWAT 

Will the  M ~ n l s t e r  o f  C H E M I C A L S  A \ 3  
FERTILIZERS be pleased to state 

( a )  the names of the countries from which tqe 
urea has been imported along W I ! ~  1:s quantum 3 - 3  
rates during the years 1993-94 1994.95 1995 3 6  
and 1996.97 till June 30 1996 

(h)  whether such cases have ccme to the r::l:e 
of the Government In wh1c3 the paymen! has been 
made to !he foreign f ~ r m  tor urea but the s,~pplv nas 
not been recelved so far and 

(c)  ~f SO, the details thereof and the ac l \on laken 
so tar to recover the amount paid' 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) : (a) A statement is enclosed. 

(b) and (c) .  Yes, Sir. MIS. National Fertilizers 
Limited (NFL) s igned a deal  with MIS Karsan 
Danismanlik Turizm Sanayi Ticare't Limited, Ankara 
(Turkey) for the supply of 2.00 lakh metric tonnes of 
urea and pald amount of US $ 38 mlllion in advance. 

The urea was to b r  rupplled wlthln 5 months period 
startlng from 5.12.95. No qurnt l t les have been 
received yet. Mls. NFL are in the process of flling 
Arbitration preceedlng8 in accordrncr wlth the terms 
and condltions of the contract for recovery of the 
amount pald as advance to Mlr. Karsan Ltd. C.B.I. 
and Directorate of Enforcement ar r  also investigating 
the case and trying to locate the funds so as to 
retrieve them. 



IOtv In Lakh Metric Tonnesl 

S No Cwnt ry  1993-94 1994-95 1995-96 1996-97 (Till June'96) 
Oty C I F  Weighted Oty C I F  Weighted Q ~ Y  C(LF Weighted Qty. C I F  Weighted 

Value Average Value Average Value Average Value Average 
(Rs Per Tonne (Rs Per Tonne (Rs. Per Tonne (Rs. Per 

Crores) C I F  Crores) CLF Crores) C I F  Crores) C I F  
Cost Cost Cost Cost 

(Rs ) (Rs (Rs ) (Rs.) 
~ 

9 Bangladesh 0 69 26 97 3908 70 0 8 7  46 35 5327 58 1 35 103 00 7629 63 0 32 24 82 7756 25 
2 Bulgar~a 0 21 1566 7457 14 0 73 54 64 7484 93 
3 CIS 
4 Croat~a 
5 Germany 0 42 32 79 7807 14 

8 L~bya 
B Oatar 

10 Romania 
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Mini Hydel Power Projects

179. SHRI R.B. RAI : Will the PRIME MINISTER 
be pleased to state :

(a) whether any proposals have been received 
by the Government from the Government of West 
Bengal for setting up of Mini Hydel projects in 
Darjeeling Hills during the last two years;

(b) if so, the names of approved projects;
(c) whether execution work for any of the projects 

have been stated;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES {DR. 
S. VENUGOPALACHARI) : (a) and (b). Four proposals 
were received from the Government of West Bengal 
for setting up of Mini Hydel Project in Darjeeling 
Hills. Three projects, namely, Roongmook & Cedars 
(500 KW), Mangpoo Kali Khola (3000 KW) and 
Mangpoo Rambhi Khola (2000 KW) have been 
approved under the Capital Subsidy Scheme of the 
Ministry of Non-Conventional Energy Sources.

(c) to (e). Execution of the three sanctioned 
projects has been initiated by the State Government. 
Roongmook & Cedars project is at an advanced 
stage of execution and is likely to be commissioned 
during the current financial year. Civil works have 
already been Initiated for the other two projects.

Private Power Projects

180. DR. T. SUBBARAMI REDDY :
SHRI VINAY KATIYAR :

Will the PRIME MINISTER be pleased to state :
(a) the number of private power projects have 

been approved by the Government upto March, 1996;
(b) whether a captive power plants scheme has 

been formulated to generate 25 thousand megawatt 
power in the private sector in order to meet the 
acute shortage of power in the country; and

(c) if so, the details thereof in regard to setting up 
of such plants pertaining to thermal power, diesel power, 
hydel power and atomic power in the private sector?

OSBe
SC PH ST

RO - 315 137 169
LPG - 167 102 83
Discretionary

THE MINISTER OF STATE IN T H | MINISTRY OF 
POWER AND MINISTER OFSIATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI): (a) Upto the end of March, 
1996, seventeen private power project* were 
accorded the techno-economic clearance of Central 
Electricity Authority.
' (b) No, Sir.

(c) Does not arise in view of reply to (b) above.

Allotment of Petrol Outlets and LPG Agencies

181. SHRI HARIN PATHAK :
SHRI RATILAL VARMA :
SHRI CHANDRESH PATEL :

Will the PRIME MINISTER be pleased to state :
(a) the number of Petrol/Diesel retail outlet and 

LPG Agencies allotted through Oil Selection Board 
and from discretionary quota during each of the last 
three years and the current financial year so far, 
State/Union Territory-wise;

(b) the number of Scheduled Castes/Scheduled 
Tribes/Backward Classes/ Handicapped/Educated 
Unemployed and ex-Servicemen of military/para
military forces among them, separately;

(c) whether the Government propose to allot 
more Petrol/Diesel retail outlets and LPG Agencies 
during the remaining period of current financial year;

(d) if so, the details thereof, State/Union Territory- 
wise;

(e) whether the Government have received any 
complaint regarding irregularities in allotment of 
above outlets and agencies;

(f) if so, the details thereof; and
(g) the steps taken by the Govenment in this 

regard?
THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI T.R. 
BAALU) : (a) and (b). The category-wise allotments 
of RO dealerships and LPG distributorships allotted 
through OSBs and under discretionary powers of the 
Government during the period 1.1.1993 to 31.3.1996 
are as under :

DEF FF OSP OP TOTAL
99 75 - 746 1541
71 52 1 471 947

RO
LPG

179
155
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(c) and (d). In order to meet the growing 
demand, 1191 LPG distributorships and 1040 retail 
outlet dealerships have been included in the LPG 
Marketing Plan 1994-96 and RO Marketing Plan 
1993-96.

(e) to (g). Complaints are received from time to 
time alleging irregularities in selection made through 
OBSs In established cases of irregularities, fresh 
selections are ordered.

New States

182. SHRI BANWARI LAL PUROHIT : Will the 
Minister of HOME AFFAIRS be pleased to state :

(a) whether there is persistent demand to declare 
separate State for nine districts of Vidarbha in 
Maharashtra,

(b) if so, 'he details of representations received 
in this regard; and

(c) the reaction of the Government thereto?

THE MINISTER OF HOME AFFAIRS (SHRI 
iNDRAJIT GUPTA) : (a) No, Sir

(b) and (c). Do not arise in view of the reply to
(a) above

[T;nrnlat>on]

Target for Power Generation

133. PROF. PREM SINGH CHANDUMAJRA • 
SHRI NAWAL KISHORE RAI

Will the PRIME MINISTER De pleased to state ■
(a) whether the target for additional power 

generation capacity fixed for the Eighth Five Yeai 
Plan in the country is not being achieved;

(b) if so, the target fixed in this ragard and the 
estimated total additional power generation capacity 
is likely to be added by the of the plan;

(c) the total additional power generation capacity 
added in the country by the end of March, 1996;

(d) the total amount of funds earmarked for the 
addition of the said additional capacity in the country; 
and

(e) the total expenditure incurred till March, 
1996?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) : (a) and (b). Yes, Sir. The 
capacity addition target fixed for the Eighth Plan is
30537.7 MW against which, as per the

latest estimates of Central Electricity Authority 
(CEA), 17,666.57 MW of new generation capacity 
is envisaged to be added during the plan 
period.

(c) The total additional power generation capacity 
added in the country during the first four years of 
Eighth Plan and including the period 1995-96 is
14798.07 MW.

(d) and (e). As against the outlay of Rs'. 79589.3 
crores earmarked for the 8th Plan for the power 
sector, the approximate expenditure upto 1994-95 
has been 46285.1 crores. The outlay for 1995-96 is 
Rs. 19637.44 crores.

[English]

Underworld Culprits

184. SHRI JAGATVIR SINGH DRONA : Will the 
Minister of HOME AFFAIRS be pleased to state :

(a) whether an unauthorised factory 
manufacturing revolvers in Tilsad village of 
Ghatampur, Kanpur, Uttar Pradesh;

(b) whether any enquiry has been constituted to 
find out the links with underworld culprits;

' (c) if So, the details of the enquiry;
(d) if not, the reasons therefor; and
(e) the precautionary measures to avoid such 

recurrence in future?
THE MINISTER OF HOME AFFAIRS (SHRI 

iNDRAJIT GUPTA) • (a) to (e). The information is 
being collected from the Government of Uttar Pradesh 
and will be laid on the Table of the House.

Central Administrative Tribunal Awards

185. SHRI BASUDEB ACHARIA : Will thy 
PRIME MINISTER be pleased to state :

(a) whether the various ministries are not 
implementing the awards of Central Administrative 
Tribunal which are in favour of employees and 
workers;

■(b) if so, the details thereof; and
(c) whether the Government propose to evolve a 

mechanism so that the awards given by the Central 
Administrative Tribunal is implemented in time and 
without delay?

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) ; (a) and (b). The Ministries/ 
Departments are responsible for implementing the
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orders of the Tribunal as expeditiously as possible. 
lnformatlon regarding implementation of the orders 
is not centrally maintained. 

(c) The Government instructions already exist that 
the order of the Tribunal is complied with within the 
time limit prescribed in the order of within six months 
of the receipt of the order where no such time limit 
is indicated in the order. 

[Transla tion] 

Pover ty  Eradicat ion Programme 

186.  SHRI JAI PRAKASH AGARWAL : Will the 
M in is te r  o f  P L A N N I N G  A N D  P R O G R A M M E  
IMPLEMENTATION b e  pleased to state : 

(a) the number of poverty eradication programme 
in  w h i c h  ta rge t  f i x e d  w e r e  a c h i e v e d  by  t h e  
Government of National Capital Region Delhi during 
the last two years; 

( b )  the targets  f ~ x e d  for implement ing these 
programmes during current financial year, 

( c )  the funds allocated so far to the Government 
of De lh i  a n d  o ther  S ta te  Governments  for  the 
i m p l e m e n t a t i o n  of t h e s e  p o v e r t y  e r a d i c a t i o n  
programmes and the extent to which the funds were 
utilised and the heads under which expenditure was 
Incurred, 

( d )  whe ther  the  Government  have  rece lved  
certaln complaints about the misuse of these funds; 

(e)  it so, the details thereof; and 

(1) the action taken or proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF SCIENCE AND TECHNOLOGY 
(SHRI YOGINDER K .  ALAGH)  : ( a )  The pover ty  
al levlat lon programme being Implemented in  the 
National Capital Territory of Delhi, is the Scheme of 
U r b a n  M i c r o  E n t e r p r i s e s  ( S U M E )  w h i c h  1s a 
component  of the Nehru  Rozgar  Yojana ( N R Y ) .  
Under this scheme the targets flxed during the last 
two years were not ach~eved 

(b)The target lor  ~ m p i e m e n t ~ n g  thls programme 
In the current year, has yet to be flxed 

(c)  The allocations and expenditure under this 
scheme namely SUME In the flrst four years of the 
Elghth Plan, lor States1 UTs,  lncludmg the NCT of 
Delhl IS given In the attached Statement. 

( d j  No,  Slr. 
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STATEMENT 

Nehru Rozgar Yolena 
Financial Performance under tho Scheme of Urban 

Micro Enterprise during 8th Plan 
(Rs. in Lakhs) 

StatelUnion Territory 1992-93 : 98344 --- 
Allocation Expdn. Allocation Expdn 

STATE 
Andhra Pradesh 259.34 
Arunachal Pradesh 
Assam 47 67 
Bihar 100 75 
Goa 
Gujarat 55 58 
Haryana 35.33 
Himachal Pradesh 18 33 
Jammu 6 Kashmlr 23.33 
Karnataka 193 67 
Korala 99 17 
Madhya Predesh 234 84 
Maharashtra 317.67 
Manlpur 10.00 
Moghalaya 6 50 
Mlzorarn 5 00 
Nagaland 
Orlssa 66 50 
Punjab 67 83 
Rapsthan 59 08 
Sikklm 10 33 
Tamil Nadu 285 33 
Tripure 6 83 
Ultar Pradesh 576 84 
West Bengal 254 50 
UNION TERRITORY 
Andaman 6 Nlcobar 
C handlgarh 
Dadra 6 Nagar Havell . 
Daman 6 DIU 
Dolhi 24 .OO 
Lakshadwesp 
Pondlchory 3.33 

Total 2761 75 

(Ra in Lakhs) 
StatelUn~on Tomtory 1994-95 1995-96 

Allocalion Expdn Allocrtlon Expdn - 

STATE 
Andhra Prrdeoh 289.84 157.33 328 75 317 86 
Arunrchrl Pradeoh 1833  1959  (e;  and ( 1 ) .  Does not a r m  
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14. In the matter of recruitment, orders were issued 
by the Central Government for relaxation in upper 
age limit upto a maximum of six years in the case of 
candidates, who had ordinarily resided in the State 
of Assam during the period 1.1.1980 to 15.8.1985.
15. NSA detenues In connection with the agitation 

were released.

Natural Calamities

189. DR. KRUPASINDHU BHOI : Will the 
Minister of AGRICULTURE be pleased to state :

(a) whether any permanent machinery exists to 
deal with the natural calamities expeditiously;

(b) if so, the details of the same and the funds 
earmarked for it; and

(c) whether the above machinery plunged into 
action to provide relief to the areas affected recently 
by heavy rains and cyclones?

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and
(b). Yes, Sir. The country has a permanent 
administrative machinery at the Centre, State and 
District levels for dealing effectively and 
expeditiously with natural calamities. At the State 
level the Revenue and Relief Departments are 
responsible for coordinating response to natural 
calamities. At the Central level, the Department of 
Agriculture & Cooperation in the Ministry of 
Agriculture is the nodal Department for coordinating 
relief measures. The State/Union territory 
administration have the responsibility for relief, 
repairs and restoration in the event of natural 
calamities. In accordance with the scheme 
recommended by the Tenth Finance Commission and 
accepted by the Government of India, an amount of 
Rs. 6304.27 crores has been provided in the 
Calamity Relief Fund of the States in the five year 
period 1995-96 to 1999-2000 for dealing with natural 
calamities. Seventy five percent of the fund is 
contributed by the Central Government. In addition, 
for providing additional assistance in the event of 
calamity of rare severity, the Central Government 
has the National Fund for Calamity Relief with a 
corpus of Rs. 700 crores for the five year period
1995-96 to 1999-2000.

(c) Yes, Sir.

Behaviour of Advocates

190. SHRI GIRDHARI LAL BHARGAVA : Will 
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the attention of the Government have 
been drawn to the news-item captioned Vakil Hirasat 
Main published in Dalnik Jagran dated June 4, 1996;

(b) if so, the details thereof and action taken in 
this regard;

(c) whether similar incident happened in Tie 
Hazari Court Room No. 322 on May 23, 1996.

(d) the action taken against the advocates, if so, 
the details thereof; and

(e) if not, the reasons therefor?
THE MINISTER OF HOME AFFAIRS (SHRI 

INDRAJIT GUPTA) : (a) Yes, Sir.
(b) In the course of the hearing of Civil Writ

Petition 2306/96 on 3.6.1996, the High Court held 
that the rude behaviour and utterances made by one 
advocate before the Court constituted contempt In 
the face of the Court. The Court detained the 
advocate in custody and called upon him to show 
cause as to why he should not be punished for 
Contempt of Court. The advocate was given four 
weeks time to file reply to the show cause. It was 
further directed by the Court that he be released 
from custody on his furnishing a personal bond in
the sum of Rs. 5,000/- to secure his attendance in
the Court. Later, the advocate/contemnor furnished 
the requisite bond and the same was accepted by
the Court on the same day.

(c) to (e). According to the information 
available, no such incident is reported to have 
taken place at Tis Hazari Court Room No. 322 on 
23.5.1996. However, a case of the use vituperative 
and filthy language against the defendant by the 
counsel for the plaintiff in the Court of the Civil Judge 
has come to notice. No action was proposed in 
the matter by the Ld. Civil Judge but he placed the 
case before the District and Sessions Judge, Delhi 
for transfer to another Court and the case was 
transferred.

Rural Electrification

191. SHRI SANTOSH KUMAR GANGWAR : Will 
the PRIME MINISTER be pleased to state :

(a) the average rural electrification in U.P as 
compared to the National level; and

(b) If so, the steps being taken by the Government 
to bring the average at par with national level?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) : (a) As against all India 
average of 86.49%, the level of village electrification 
In Uttar Pradesh by the end of April, 1906 was 
76.62%.

(b) Government of Uttar Pradesh and Uttar 
Pradesh State Electricity Board are being pursuaded
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through the Rural Electrification Corporation to 
accord higher priority to the electrification of new 
areas.

Strategy to Counter Fly Aeh

192. SHRI SANAT KUMAR MANDAL : Will the 
PRIME MINISTER be pleased to state :

(a) whether the Department of Technology 
Information Forecasting and Assessment Council has 
discovered the means to counter the threat posed by 
the over 60 million tonnes of fly ash produced 
annually by the country’s 75 odd thermal power 
plants burning coal to serve business opportunities;

(b) if so, the means to counter fly ash threat by 
the technology mission;

(c) the measures proposed to enforce them in 
the several sectors of social and economic 
importance; and

(d) the time by which this strategy is likely to.be 
put to use?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) : (a) to (c). Ministry of 
Science and Technology and Technology Information, 
Forecasting and Assessment Council (TIFAC) are 
implementing a project Technology Project in Mission 
Mode (TPMM) "Selected Technology Projects for Fly 
Ash Disposal and Utilisation" for gainful utilisation 
of fly ash in the identified thrust areas of social and 
economic importance namely Fly Ash 
Characterisation, Hudraulic Structures, Handling and 
Transportation, Agriculture related Studies and 
Applications, Ash Ponds and Dams, Reclamation of 
Ash Ponds for Human Settlement, Road and 
Embankments, Underground Mine Fills and Research 
Projects.

(d) The above project was approved during 1994 
and shall be completed in four years.

LPG Agencies

193, SHRI MANIKRAO HODLYA GAVIT : Will 
the PRIME MINISTER be pleased to state :

(a) the criteria fixed for the allotment of petrol/ 
diesel retail outlets and LPG agencies;

(to} the number of applications received by the 
Government for the allotment of petrol/diesel retail 
outlets and LPG agencies during the last three years; 
state*wi$e;

(c) the detail or the persons who have been 
allotted the petrol/diesel retail outlets and LPG 
agencies during the above period;

(d) the number of applications out of these 
rejected during the above period; and

(e) the reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI T.R. 
BAALU) : (a) to (e). A large number of applications 
are received regularly for allotment of dealerships/ 
distributorships on compassionate grounds under 
discretionary powers of the Government. The Hon. 
Supreme Court of India through its order dated 
31.3.1995 has approved the following guidelines for 
allotment of dealerships/distributorships under 
discretionary quota on compassionate grounds :

(i) Dependent of a person who has made 
supreme sacrifice for the nation, but has 
not been properly rehabilitated so far.

(ii) Member of a family which has been a 
victim of unforeseen circumstances, like 
terrorist attack, earthquake, floods, etc.

(iii) Physically handicapped person.
(iv) Defence/para-military/police personnel/ 

other Central/State Government 
employees, who are permanently disabled 
on duty.

(v) Immediate next of kin, namely widow, 
parents, children of those who lost their 
lives in abnormal circumstances.

(vl) individual case of extreme hardship, which 
in the opinion of Government are extremely 
compassionate and deserve sympathetic 
consideration in view of the special 
circumstances of the case at the given 
time.

(vii) Eminent professionals like outstanding 
sportsmen, musicians, literateurs, etc. and 
women of high achievement, in distress.

(vili) The number of discretionary allotments 
should not ordinarily exceed 10% of the 
average annual marketing plan, of which 
allotments of retail outlets for petroleum 
products should not normally exceed 5%.

The discretionary allotments will be made to a 
candidate subject to the following general conditions:

(1) He/She should be a citizen of India.
(2) He/She or any of his/her following close 

relatives (including step relatives) should 
not already hold a dealership of petroleum 
products of any oil company :

(i) Spouse, (it) Father/Mother, 
(iii) Brother, (iv) Son/ Daughter-in-law

During the last three years 170 retail outlets and 
136 LPG distributorships were allotted under 
discretionary powers of the Government.
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Bomb Exploelon 

194. SHRI SOUMYA RANJAN : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether investigations have been conducted 
into the powerful bomb explosion that took place in 
the Lajpat Nagar Central Market on May 21, 1996; 

(b) if so the outcome thereof; 
(c) the number of persons diedlinjured and the 

property destroyed in the bomb blast; 
(d) the compensation paid to victims or to the 

families of deceased; and 
(e) the measure taken to strengthen the security 

and intelligence organisations in the Capltal to check 
the recurrence of such incidents in the future? 

THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : (a) and (b). The case is under 
investigation. Eight persons have been arrested so 
far 

(c) Fourteen persons were killed while thirty eight 
persons were injured in the blast. Twenty four shops1 
buildings and eight vehicles were also damaged. 

(d)  The Government of the National Capital 
Territory of Delhi has sanctioned ex-gratia relief of 
Rs 50,0001- for the next of kin of each deceased 
and Rs 5001- for each lnjured person 

( e )  Among the steps taken to check the 
recurrence of such ~ncidents in future are formation 
of an Anti-Terrorist Cell  in each police distr ict;  
deployment of armed pickets at vulnerablelstrategic 
polnts: Intensive mobile patrolling; larger deployment 
of spotterslwatchers; display of photos of known 
terrorists at public places, greater coordination for 
intelligence gathering with other agencles and State 
and soliciting public cooperation. 

Rural Electr i f ication Corporation (REC) 

195 SHRI S.D.N.R. WADIYAR . Will the PRIME 
MINISTER be pleased to state 

(a)  the number of villages electrified by the Rural 
Electrif~cation Corporation by the end of the Seventh 
Five Year Plan, State-wise; and 

(b)  the target set by the Rural Electrlficat~on 
Corporat ion for Eighth Five Year Plan and 
achievement made thereon so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON.CONVENTIONAL ENERGY SOURCES (DR. 
S VENUGOPALACHARlj : ( a )  State-wise l ~ s t  of 
villages electrified by the end of Seventh Five Year 
Plan under the Rural Electr i f~cat ion Corporation 
(REC) tlnanced schemes is given in the attached 
Statement 

(b) Target for vlllege electrification are flxed 
annually by the Planning Commission. During the 
first four years of the Eighth Flve Year Plan as agalnst 
REC's target of 11,872 villages, about 13,291 villages 
have been electrifled during thls perlod. 

STATEMENT 

Statewise Number of Vlllages Electrlfled under 
REC Programmes Till the end of Seventh Five 

Year Plan (3 1.3.1990) 

S.No. States Villages Electrified 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Gujaral 
Haryana 
Himachal Pradesh 
Jammu 6 Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamil Nadu 
Tripura 
Uttar Pradesh 
West Bengal 

- - 

Total 263808 

Rural E l rc t r i f i c r t lon  Programme 

196. SHRI AJlT KUMAR PANJA . Wi l l  the 
PRIME MINISTER be pleased to state : 

(a) the funds allocated by the Union Government 
to State Governments during 1993.94, 1994-95 and 
1995-96 under Rural Electrification Programme, 
State-wise and year-wire; 

(b) actual amount spent by each State and Union 
Territory during the period; 

(c) whether guidelines have been Issued by the 
Union Government for the Inplrmentation of this 
programme; 
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(d) whether these guidelines have been followed 
by the States and Union Territories; and 

(e) i f  not the number and names of the States , and Union Territories who failed to observe the 
guidelines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 
S. VENUGOPALACHARI) : (a) State-wise and Year- 
wise al location of funds made by the Planning 
Commission tor Rural Electrification during 1993-94, 
1994-95 and 1995-96 is given in  the attached 
Statement4 

(b) State-wlse details of actual amount spent by 
each State on rural electritication during the period 
1993.94 to  1995-96 is g iven in the at tached 
Statement-ll 

(c,) to (a). While no detailed guidelines have been 
given by the Union Government in respect of rural 
electrif~cation to the State Governments, it IS the 
responsibility of the State Governments to carry out 
the work of village electrification as per their own 
requirements and availability of llnancial resources 
with them. Rural Electrification Corporation provides 
to the State GovernmentslSEBslRE Cooperat~ve 
Societies, technical guidance and financial 
assistance tor this purpose. 

STATEMENT-I 

Statewrse Approved outlays for Rural 
Electrification Programme - -- -, - 

S State Approved Outlays 
No. (Rs ~n lakhs) 

1993-94 1994.95 1995-96 

1 2 3 4 5 

1 Andhra Pradesh 2200 3000 3000 
2 Arunachal Pradesh 1350 1400 1 1  00 
3 Assam 1250 1300 6600 
4. Blhar 1000 600 1600 
5 Goa 2 0 2 0 10 
6. Gujarat 2540 3200 3300 
7 Haryana 1950 2500 3000 
8. Himachal Praderh 350 650 1100 
9 Jammu & Karhmir 200 550 2112 
10 Karnataka 3400 6146 5625 
1 1 .  Kerala 800 1200 2000 
12. Madhya Praderh 5400 5400 5700 
13 Mahararhtra 7600 11500 11658 
14 Manipur 1208 1060 1295 
15. Meghalaya 550 600 524 

16. Mizoram 
17. Nagaland 
18. Orissa 
19 Punjab 
20. Rajasthan 
21. Sikkim 
22. Tamil Nadu 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 

Total 51868 69496 84674 

STATEMENT-II 

Statew~se Actual/Anticipated Expenditure for rural 
electrilrcation programme 

(Rs. In lakhs) 

S State Actual/Antrcipated Expenditure 
NO. 1993-94 1994-95 1995-96 

1 Andhra Pradesh 1632.00 

2 Arunachal Pradesh 709.00 
3 Assam 350 85 
4 .  B ~ h a r  1000 00 
5 .  Goa 20 00 
6 Gujarat 2286.90 
7 Haryana 3466 00 
8 Hlmachal Pradesh 824.26 
9 Jammu B Kashmir 577.68 
10. Karnataka 2578.70 
1 1  Kerala 1059.60 
12. Madhya Pradesh 1 1479 00 
13 Maharashtra 7298 00 
14 Manipur 922 93 
15 Meghalaya 300 45 
16 Mlzoram 720 00 
17 Nagaland 132.88 
18 Orlssa 996 95 
19. Punlab 3658 00 
20 Rajasthan 6500 00 
21. Slkkim 372.22 
22 Tam11 Nadu 2150 00 
23 Tripura 823 49 
24 Utter Pradesh 10136 00 
25 West Bengal 1544 00 

3000 

1400 
3600 

600 SEB's 
20 are yet 

3200 10 
2500 flnallse 

these 
1400 figures 
550 

Total 61538 91 8771 7 00 
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Arrest  o f  Kashmi r i  Mi l i tants  

197. SHRlMATl SUMITRA MAHAJAN : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a)  whether the Government are aware of the 
tact that large number of militants are residing in 
Lon1 Area in Ghaziabad District of Uttar Pradesh and 
are operating therefrom; 

( b )  i f  s o ,  whe ther  t h e  Government  have  
conducted any drive to apprehend militants from this 
area: and 

(c) ~f S O ,  the success achleved In thls regard? 
THE MINISTER OF HOME AFFAIRS ( S H R I  

INDRAJIT GUPTA) : (a )  l o  (c ) .  The lnformatlon is 
being collected from the State Government of Uttar 
Pradesh and will be laid on the Table of the House. 

Telecommunicat ion Services 

198 SHRlMATl VASUNDHARA RAJE : Will the 
M ~ n ~ s t e r  of COMMUNUCATIONS be pleased to state 

( a )  whether  there 1s a need to  Improve the 
telecommunrcat~ons servlces In D e l h ~  and 

(b)  11 so ,  the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) . (a )  Yes, Sir 

fb) Fol low~ng steps are belng taken to Improve 
the servlce in MTNL, D e l h ~  

Upgradallon In External plant 
ln t roduct lon of cab le  ducts system for 
Junct~onIPr~mary cables. 
P h a s l n g  ou t  of e lec t ro -mechanrca l  
e x c h a n g e s  In t h e  n e t w o r k ,  by  d lg l ta l  
electronic exchanges 
l n t r o d u c t ~ o n  of opt lca l  f ibre and d r g ~ t a l  
mrcrowave systems In junction m e d ~ a  
Computer~sa!~on of fault reparr servlces 
Reorgan lsa t ion  c t  Cus tomer  Serv ice  
5en:res 
Streaml!ni?g 91 91! l ,ng opetatrons 

Waqf Proper ty  

Sl iRI  Pic ClASMUNSl WJ! l  the M ~ n ~ s t e r  
AFFAIRS be pleased to state 

f a ,  whether  the  1 5  P o ~ n t  Programme on  
c o m r  i n a l  ha rmony  and  d e m a n d  cf rnqulry by  
Na:lona Mlnor~ty Camrnlss~on on the Waqf properly 
n1srnan3qement In West Bengal by West Bengal Board, 

IK; ,  wherher an admrnlstrallve erqurry  on the 
ahcve Ly  West Bengal Government headed by P K  
Sc .13u~ 'a  ha? been r.?ncludea r n l  

: c ,  ss  the detalls ot the f~ndrngs of the enqu~ry?  

THE MINISTER OF H O M E  AFFAIRS ( S H R I  
INDRAJIT GUPTA) : (a) to (c),  Information is being 
collected and will be laid on  the table of the House 

Expans ion  of Haldia Ref inery 

200. KUMARI MAMATA BANERJEE : Will the 
PRIME MINISTER be pleased to state : 

( a )  whe ther  t h e r e  i s  any  p r o p o s a l  u n d e r  
consideration of the Government tor expansion of 
IOC refinery in Haldia, West Bengal; 

(b) if so, the details thereof; and 
(c) the time by which the above proposal is lrkely 

to be cleared? 
THE MINISTER OF STATE IN THE MINISTRY OF 

P E T R O L E U M  A N D  NATURAL G A S  ( S H R I  T R 
BAALU) : (a) to (c) ,  Installation of 1.0 MMTPA Crude 
D is t r i l l a t ion  Un i t  of H a l d i a  Re f ine ry  h a s  b e e n  
approved at an estimated cost of Rs.45 crores It 1s 
scheduled tor completion by December, 1996 

12.00 h r r .  

[English] 
MR. SPEAKER : Now, papers to be lald on the 

Table of the House. 
(Interruplrons) 

MR SPEAKER Kumarr Mamata Benerjee, you 
cannot speak from there You are a Member of the 
House  and you are supposed  to know what  1s 
Par l~ament .  

(Interruptions) 
MR SPEAKER , It 1s no t  a p l a c e  lor 

demonstration It IS a sacred place where Issues 
have to be debated and where Issues have to b e  
d~scussed It 1s no! a place for demonstrat~ons 11ke 
t h ~ s .  I am very sorry 

(Interruplrons) 
MR SPEAKER Please go back your seat Thrs 

IS r l ~ !  the way to do rt 

12.001/? h r s .  

PAPERS LAID ON THE TABLE 
Ordinances under  Ar t ic le  123(2)(8) of  the  

Const i tu t ion 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES. PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY ( I F  
PARLIAMENTARV AFFAIRS ( S H R I  S R  
I !\I I\'-;LJB 3 1\.13N' ' A k )  I ':( :, 1 ,  '7 on the Tablc 
copy each of !he tollowing ordinances (Hlndi and 
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English versions) under Article 123(2)(a) of the 
Constitution : 

(1) The Coal  Mines Provldent Fund and 

I Miscellaneous Provisions (Amendment) T hlrd 
Ordinance, 1996 (No. 22 of 1990) promulgated 
by the' Preiident on the 20th June, 1898. 

[Placed In Llbrrry 800 No. LT 19/86] 

(2) The Industrial Disputes (Amendment) Third 
Ordinance, 1996 (No. 23 of 1996) promulgated 
by the President on the 20th June,l986. 

[Placed in Library See No. LT 20/96] 

(3) The Employees Provident Funds and 
Miscellaneous Provisions (Amendment) th l rd  
Ordinance, 1996 (No. 24 of 1996) promulgated 
by the President on the 20th June, lQQ6 

[Placed in Library See No. LT 21/96] 

(4) The Building and Other Construction Workers 
(Regulation of Employment and Condition8 
of Service) Third Ordinance, 1996 (No. 25 of 
1996) promulgated by the Pres~dent on tho 
20th June, 1996 

[Placed in Library See No LT 22/80] 

(5)  The Building and Other Construction Workers' 
Welfare Cess Th~rd Ord~nance, 1996 (No. 26 
of 1996) promulgated by the Pres~dent on 
the 20th June, 1996. 

[Placed in Llbrary See No. LT 23/96] 

(6) The A rb i t r a t~on  and Concll lat lon (Third)  
O r d ~ n a n c e ,  1996 (No 27 of 1996) 
promulgated by the President on the 21st 
June 1996. 

[Placed in Library See No. LT 24/96] 

(7) The Depos~tor ies ( T h ~ r d )  Ord~nance, 1996 
(No. 28 of 1996) promulgated by the Pres~dent 
on the 21st June, 1996. 

[Placed in Library See No LT 25/96] 

(8) The Supreme Court and High Court Judges 
(Condit ions of Service Amendment T h ~ r d  
Ordinance, 1996 (No. 29 of 1996) promulgated 
by tho President on the 2181 June. 1996. 

[Placed in Library See No LT 26/96] 

(9) The Constltution (Scheduled Tribes) Order 
(Amendment) Third Ord~nance. 1996 (No 30 
of 1986) promulgated by the Pres~dent on 
the 27th June, 1996. 

[Placed In Library See No LT 27/96) 

12.01 hrs. 

ELECTIONS TO COMMITTEES 

(i) Central Supervisory Board 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERWANI) . i beg to move 

"That In pursuance of Section 7(2) ( f )  of 
the Pre-Natal  D~agnos t r c  Techn~que  
(Regulation and Prevention of Mlsuse) Act, 
1994, the Member of th is House do 
proceed to elect, in such manner as the 
Speaker may d~rect ,  two female members 
f rom among themselves,  to serve as 
members of the Central Supervlsory Board 
Subject to other provisions of the s a ~ d  Act 

MR SPEAKER , The question is 

"That in pursuance of Sect~on 7(2) ( f j  of 
the Pre-Natal  D i a g n o s t ~ c  Technique 
(Regulation and Prevention of Mlsuse) Act. 
1984,  the Member of t h ~ s  House d o  
proceed to elect, in such manner as :Qe 
Speaker may direct, two female members 
from among themselves.  to serve as 
members of the Central Supervtsory Board 
Subject to other provlslons of the s a ~ d  A c t  

The motion was adopted 

(ii) Central Sllk Board 

THE MINISTER OF TEXTILES !SHRI G L 
JALAPPA) I beg to move 

"That In pursuance of Sub-sect~on ( 3 ' : ~ !  
of Sect~on 4 of the Central Silk Board Act 
1948, the Members of this House do 
Proceed to elect, In such manner as the 
Speaker may direct, four members from 
among themselves to serve as members 
of the Central Sllk Board, sublect to olher 
provlslons of the sald Act" 

MR. SPEAKER . The question IS 

"That In pursuance of Sub-sectlon (3 j (c )  
of Sectlon 4 of the Central S ~ l k  Board Act 
1948, the Members of t h ~ s  House do 
Proceed to elect, in such manner as !he 
Speaker may d~rec t ,  foul members from 
among themselves to serve as rnernhe!s 
of the Central Silk Board, subject to Other 
provisions of the sald Act" 

The motion was adopted 



359 Re. Question of Propriety JULY 10, 1886 of Pro-budget-hike In 360 
Administered Prices 

(ii i) Committee to  review the 
progress made i n  use of Hindi 

THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : I beg to move : 

"That in pursuance of sub-section (2) of 
section 4 of the Official Languages Act, 
1963, the Members of Lok Sabha do 
proceed to elect, in accordance with the 
system of proportional representation by 
means of the single transferable vote, 
twenty members from among themselves 
to be members of the Committee to review 
the progress made in the use of Hindi for 
the official purposes of the Union and 
submit a report to the President making 
recommendations thereon in accordance 
with sub-section (3) of Section 4 of the 
said Act." 

MR.  SPEAKER : The questlon is . 
"That in pursuance of sub-section (2) of 
section 4 of the Official Languages Act, 
1963, the Members of Lok Sabha do 
proceed to elect, in accordance wlth the 
system of proportional representation by 
means of the single transferable vote, 
twenty members from among themselves 
to be members of the Committee to review 
the progress made in the use of Hindi for 
the official purposes of the Union and 
submit a report to the President making 
recommendations thereon dn accordance 
with sub-section (3)  of Section 4 of the 
said Act." 

The motion was adopted 

12103 h r r .  

RE : QUESTION OF PROPRIETY OF PRE- 
BUDGET-HIKE IN ADMINISTERED PRICES OF 

PETROLEUM PRODUCTS 
MR SPEAKER : Hon. Members, I have recelved 

a large number of notices of motions on the question 
of rise in the price of petroleum products. There are 
motlon for adjournment, motions for calling attention, 
motlons lor short duration discussion. Now I will give 
the floor to the Leader of the Opposition. 

(Interruptions) 
SHRI NIRMAL KANTl CHATTERJEE (Dumdum): 

Slr, the Zero Hour should also be al lowed 
, . (Interruptions) 

MR SPEAKER . T h ~ s  IS Zero Hour. We are on 
Zero Hour now. 

(Interruptions) 

of Petroleum Products 

SHRl RAMESH CHENNITHALA (K~ttayam) : Sir, 
we have given not lces tor Zero Hour also 
...( Interruptions) 

MR. SPEAKER : I know that. i have said that I 
have received a large number of notices for raising 
matters under rule 377, notices for Zero Hour and 
for adjournmerit on the same Issue. So, we are 
discussing the same issue now. 

(Interruptions) 

[Translation] 
SHRl ATAL BlHARl VAJPAYEE (Lucknow) : Mr. 

Speaker, Sir, with your permission, I would like to 
raise an important matter which is related to the 
dignity of the v s e  and glory of democracy. The 
Eleventh Lok Sabha has been constituted recently 
. . . (  Interruptions) 

[English] 
SHRl P.R. DASMUNSI (Howrah) : Sir, there is not 

simultaneous interpretation coming on the 
headphones; and there are a lot of disturbances 
also. You may kindly advise them ...( Interruptions) 

MR. SPEAKER : It is being checked now. 
(Interruptions) 

[Transl8lion] 
SHRI ATAL BlHARl VAJPAYEE : Mr. Speaker, Slr, 

the 11th Lok Sabha has recently been constituted 
. .(interruptions) It is the first day of he first session 

THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 
PASWAN) : Just a minute sir . . .(  Interruptions) Just a 
minute sir. 

SHRl ATAL BlHARl VAJPAYEE :The trains cannot 
run today. 

SHRI RAM VlLAS PASWAN : I would like to make 
a request to Kumari Mamta Banerjee that discuss~on 
has already started on the issue raised by her hence 
it would be better if she goes Is back to her seat 

[English] 
MR. SPEAKER : No, no, Mr. Minister. 

(Interruptions) 
MR. SPEAKER : Please do not interrupt the 

proceedings I have not permltted that. 
(Interrup~ions) 

MR. SPEAKER : Thls is not the way. We cannot 
make a mockery of this House. 

[Tra ns la Mon] 
SHRl RAM VlLAS PASWAN : The discussion has 

already started. ..(Inlerrupllons) 
SHRI ATAL BlHARl VAJPAYEE : Mr. Speaker, Sir, 

I wlsh to discuss about the dlgnity o l  the House, 
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However, If a woman M.P, Is staging a dharana here, 
I fail to understand as to how the issue of dignity can 
be raised. If you permlt me, I would llke to make an 
appeal to Mamatali, Mr. Speaker, Slr, this is the first 
sbssion of the 1 l t h  Lok Sabha and today Is the first 
day. This Lok Sabha has come Into being af t r r  the 
general election. The ruling party has changed, the 
new Government has taken over. Those who were In 
the opposition are the ruling party now. Those who 
were in the opposition a few days ago, wherr  do 
they stand today, It is difficult to comprehrnd as y r t  
. . . (Inlerruptions) 

Mr. Speaker, Sir, this is the budget session. Tho 
Rail budget and the general budget will b e  presented. 
Budget is an important part of the Parliamentary 
procedure. The Government cannot Impore any tax 
and it cannot spend any money without seeking the 
opinion of the elected representatives. Hence untll 
the people are duly represented, the rlght to impose 
taxes  c a n n o t  b e  g r a n t e d .  N o  t a x a t i o n  w i thou t  
representation is a very old and well-known principle 
of democracy. We recelved the Summons from tho 

&+I.c3n9ble President on 25 June He had summoned 
both the Houses .  It was  s tated there in that the 
sess ion  w o u l d  c o m m e n c e  f r o m  10 th  Ju ly .  T h e  
Government did not wait till 10th July, dld not wait 
till today's sitt ing. The Qovernment took action on  
the night of 2nd July. 

It was around midnight, when I recelved a phone 
call from a lournallst that the prlces of Petrol have 
been hlked. The P r ~ c e s  of LPG are belng Increased 
by 30 percent, that of Nafta by 20 percent. The prlces 
of Dlesel had been increased by 30 percent whlch 
were lowered to 15 percent,  even then there has 
t ~ e e n  an Increase of 15 percent There has been an 
bn..rease of 30 percent In Kerosene wax prlces and 
10 percent In Aviation Fuel Prlces. In all, a burden 
of Nme thousand and seven hundred crore rupees 
has been  Imposed o n  the people o f  the country 
merely through a Government order Is thls not the 
mockery of the House? If the Government had walted 
till l o t h ,  il ~t had put up the proposal today, heavens 
would have not fallen. We were hoplng that slnce 
this is the new Government, 11 would function In a 
different manner. But only the faces have changed, 
the nature of the rulmg party has not changed People 
have changed but the style of funcl~onlng remalns 
the same who had advlsed them to Impose such a 
burden even when the sesslon had been sommoned. 
TO Impose such a heavy burden, is a different IsSue 
altogether. I am raistng a questlon of prr,pr~ety and 
I fa l l  to comprehend how the M Ps such as Shri 

@rajit Gupta, Somnath Chatter jee, Ramoowallai i  
Who have been  protesting against 11 all the time, 
have changed to  such an extent after moving to the 
Treasury B e n c h e s   he O M  Government  w a s  
c e n s u r e d  fo r  h a v i n g  m a d e  s u c h  a h lke  a n d  
Government  d e s e r v e d  c e n s u r e .  However  today 
the ru l ing par ty  h a s  c h a n g e d .  Those  who were 
Sit t ins o n  t h e  opposition b e n c h e s  have  moved  

of Petroleum Products 

t o  t reasury  b e n c h e s  a n d  n o w  1s ~t a l l  r lght  to 
do so .  

Mr. Speaker, Sir, I wish to remind the House that 
my friend Prof Madhu Dandavate had  brought on 
Adjournment motion on  a similar issue In 1986 and 
Shri somnath Chatterjee while part ic ipat ing In the 
debate had said and I quote : 

[English] 

"Sir, as this House has been sllghted and 
the people have been made victims of hrgh 
rise of prices, ~t is our duty to censure thls 
Government. A series ot levies have been 
Imposed on the common people of this 
country just on  the eve o f  the Budget  
S e s s i o n  In  t h e  p r o c e s s ,  t h l s  a u g u s t  
institution over whlch you are presldlng 
today, Sir, has again been denigrated and 
decimated by a Government whlch seems 
to have lost all ablllty to govern and also 
to  th lnk rat ional ly  a n d  e v e n  t o  spean  
coherent ly" 

[Translation] 

SHRl SOMNATH CHATTERJEE (Bolpur) i hkeo 
that 

SHRl ATAL BlHARl VAJPAYEE How w ~ l l  ysu 
justlfy this hlke today 

SHRl BASUDEB ACHARIA (Bankura j  I have 
not heard 

SHRl ATAL BlHARl VAJPAYEE Please Is ten  tc 
what I have sald earlier and then glve your reply 
accordlngly The state of affalrs has worsened So 
far as the propriety of the House IS concerned 
whether  t h e  Government  c h a n g e s  or a neb+ 
Government IS constituted, 11 does  not make any 
difference Such kind o f  behaviour should not S e  
displayed what was the urgency of doing th ls  17  

such a heavy burden has been  Imposed on the 
people of the country Transparency should be there 
1s the darkness of the night, instead decls~ons are 
belng taken In the darkness of the n ~ g h t  

AN HON MEMBER And that too at 12 oc iock  
In the nlght 

SHRl ATAL BlHARl VAJPAYEE . Very true It was 
12 o'clock In the nlght 

At that time what Shrl lndralit Gupta had sald I 
would like to read out that portlon also 

[English] 
'I do not want to repeat many of the thmgs 
w h ~ c h  my colleagues have already sald 
Flrstly, no sat~stactory answer has yet come 
from the spokesman on  that slde of the 
House as to why it was necessary to ao 
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this trick behind the back of the Parliament. 
You may say that this is not a very big 
point but we consider it to be quite an 
important point. You could have done it 
after the Parliament assembled. You have 
got a huge majority here. You can pass 
anything you l ike;  nobody is able to 
explain why it was necessary to do lt just 
before Parliament Session " 

[Transla tion] 

Even 
Whatever 
also 

[English] 

Ramoowal ia j~ was not very far behlnd. 
he had said, I would like to quote that 

"F i rs t ,  I would l lke to remlnd the 
Government that though they may be 
hav~ng major~ty In the House, yet 11 IS a 
common responsibility and they should at 
least consult the Opposttion or the States ..." 

The states are also concerned with the 
adm~nlstered prices 

[Eng!is h ]  

In future prlor to any hike In the prices 11 ~t is 
to be done out of Parllament 

I know that Government would reply to ~t But I 
do nor need Governments reply on the matter I am 
ralslng today, I am mak~ng an appeal lo  you. You are 
t h e  Hon ble Speaker of thls House You are the 
protector of the d~gnlty and the Honour of the House 
This Matter has been rased many a tlrne previously 
also TCle P r e s ~ d i n g  o!f icers had warned the 
Government that such a behav~our should not be 
repeated I was under the lrnpression that the Govt. 
has changed and a new Government has taken over 
Those H ~ O  were In the Opposltlon, are slttlng on the 
Treasirry Branches, and they would not allow such 
mis:akes I agree that there 1s d e f ~ c ~ t  and I have 
constar!iy been warnlng about the amount of deflclt 
In P e t r ~ .  the coun:ry would have to face. But 15 thls 
the w a y  tc br ldge the def lc l t '  Could not the 
Goverr.nent have walted for a few more days' Who 
flxed tne time of midn~gh! of 2nd July? Did the 
G ~ v e r n ~ e n t  thlnk about the d~gnlly of the House? 

Mr Speaker Slr I have two demands-one 16 that 
you sPicuid condemn the Government for Ihe Improper 
action taken by lt and you shculd ask the 
Government to glve an assurance 19 the House that 
whatever has happened, should no! have happened 
and would not happen In future Secondly, whatever 
hike has been made In an improper manner should 
be taken back You should put up the proposal In 

budget, In regular budget. Majorlty Is wlth you but 
you cannot decelve the country and the Parllament 
by increasing the administered prices In this manner. 
I am raising only this very aspect and am not going 
into its merits or demerits. Adjournment Motlon is a 
different lssue altogether. I am not dlscusslng that 
for the t ime being. I am rais ing a question of 
propriety. I want your ruling on this. 

MR. SPEAKER : Vajpayee ji, your notice is Under 
Rule 193. 

[English] 
SHRl SOMNATH CHATTERJEE : Sir, he has 

already started. 

MR. SPEAKER : That is what I am saylng 

[Translation] 

SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker. Slr, 
1 have-a Separate Motion which I have submitted to 
you. Yesterday also I told you that I would raise the 
questlo? of proprlety This is a separate ~ s s u o  
because I want that 11 should not be discussed on 
party lines The rulmg party IS concerned with the 
Matler of hlke in prices but so tar as the questlon of 
the d ~ g n ~ t y  of the House IS concerned, the part~es 
should not be dlvlded on thls Issue (Interruptions) 

[English] 

MR SPEAKER . Shrl Vajpayee has ralsed a 
question of proprlety At thls stage we are just on the 
questlon of propriety 

SHRI G.M BANATWALLA (Ponnan~) I have also 
given a notlce on the questlon of proprlety I! we get 
a reply only then we will know 

MR SPEAKER No, no before the M ~ n ~ s t e r  
replles, i f  you want to speak on thls, you can speak 

SHRI NIRMAL KANTl CHATTERJEE (Dumdum) 
Slr, before that I would 11ke to add that the quesllon 
of proprlety arlses not only oh tho quesllon of hlklng 
the prlces but also on the questlon o f  provldlng 
subs~dy on tertlllzer It 18 because all these thlng8 
affect the Budget Therefore, he ha8 to answer to 
both these ~ssues. Thls IS a matter of proprlrty and 
we do not llke to go on crltlciring the people, a8 we 
had been dolng prevrou6ly, who are r u l ~ n g  !he 
country for so long, ovrrytlme We want thlr to b@ 
avolded. We want ruch an answer from the Treasury 
Bencher. 

SHRI 0 . M  BANATWALLA (Ponnanr) Slr, belore 
the Government repllor on the querflon 01 propr~ety 
the Member8 murt b r  able to @xpr@ra thrlr f r e l l ng l  
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on this Important subject and  my not lce Is there r e a l m  that this 1s a democracy. We are havmg the 
before you ...( Interruptions) Parliamentary procedure and the sancttty of such 

SPEAKER : At this point we are on the Parliamentary procedure must b e  established People 

lquestion of propriety. are suffering because of this steep hlke announced 
in such a manner. Thank vou. 

SHRl G.M. BANATWALLA (Ponnani) . Mr. Speaker, 
Sir, it is very shocking that the new Government that 
Is there has also taken the same course as had 
been earlier taken by  the previous Government wlth 
respect to the hikes, the pre-Budget hikes, in the 
administered prices. This was not expected of them. 
As has already been explained by  the Leader of the 
Oppos i t~on ,  the Government is responsible for an 
assault on  the sanctity of the Lok Sabha, and also 
for an assault o n  the sanctlty of the Budget and I am 
In full agreement wlth hlm We,  here In thls House, 
h a v e  a l w a y s  b e e n  r a l s l n g  the  q u e s t ~ o n  of 
prerogatives of this House and of the sanctlty of this 
H o u s e  I n  t h e  f l rs t  p l a c e ,  II s u c h  Impor tan t  
announcements are being made outslde the House, 
then, as I told you, it IS an assault on the sanctlty ot 
the House The House had already been convened, 
the summons had  already been  Issued and s k ~ e s  
de f ln l te l y  w o u l d  n o t  h a v e  ta l len  d o w n  i f  t h e  
Government had walled 1111 the tlme to the House 
Not only that, thls 1s the Budget sesslon and d e f ~ n ~ t e l y  
such a steep hlke, such a sudden hlke and such a 
shock~ng  hike In the admln~stered prlces renders the 
Budget exerclse meaningless It makes the Budget 
lnsignlf icant.  

Sir, 11 we can reallse Rs 10,000 crore through 
pre-Budget hlkes, then, what IS the sense of havlng 
a Budget7 If we have the Budget,  11 we have the 

' p r o p e r  p a r l i a m e n t a r y  p r o c e d u r e ,  t h e n  the  
Government muel def ln~te ly  wait, any Government 
must deflnltely wal l ,  lor the announcement to b e  
Included, If they want, In the Budget so that the full 
impact of the Budget could be reallsed The manner 
In w h ~ c h  the sanct l ty and the slgnittcance o f  the 
Budget are v~o la ted ,  1s a matter of serlous concern 
I must, therefore, appeal to you that the matter should 
b e  taken up very ser~ously  by you I don't lhmk there 
is any need for consultmg the Government or llstenlng 
to the pomt of view of the Government In t h ~ s  regard 
The matter la very clear and that Is the sanctlty of 
thls House and the r ~ g n ~ f ~ c a n c e  of the Budget are to 
b e  upheld Therefore,  proper admonltlon must b e  
admlnlstered by  you to the Government After your 
admon~tion, tl would b e  l o g ~ c a l  for the Government ' to wlthdraw these hikes and come with the Budget 
at the proper time 

I appeal to you l o  g ~ v e  you vlews at this juncture 
itself There 11 no need for an explanal lon of the 
~ o v e r n m e n t  An explanation o l  the Government will 
be a d d ~ n g  lnault 10 tho ~ n j u r y  The Governmenl must 

, - ~  

SHRl CHITTA BASU (Barasat) I am now on a 
polnt ot proprlety and I would make certaln appeal 
to you as you are the Speaker of this House who 
happens l o  be I strongly believe - a cus tod~an  of the 
rights and prlvlleges of this House 

It IS not proper tor the Government to announce 
this kmd of a severe price rise only a week before 
the Parl~ament commences 11s Session Thls IS not 
an o rd~nary  Sesslon of the Par l~ament  to  transact 
ordlnary buslness of the House Thls IS the Sesston 
for transacting the flnanclal matter, that 1s approvmg 
the Budget In our economlc system, approval  o f  
Budget means many thlngs By these ill.advlsed and 
111-dev~sed methods which have been resorted to by 
the Congress for decades together 

SHRl RAMESH CHENNITHALA (Kottayam) Why 
don7 you correct them' ( Interrupt~onsi 

SHRl CHiTTA BASU (Barasat) Please correc! 
yourself .  This IS  why 1 have the courage to Stand 
here and ralse 11 from this side of the House You 
p e o p l e  had  no  c o u r a g e  D o n ' t  b e c o m e  v io len t  

( lnferrupt~ons) 

MR SPEAKER Mr Basu. you don't  have to look 
at that s ~ d e  Kmdly look at me 

SHRl CHITTA BASU I have seen h ~ m  as well as 
many other Members They never had an occaslon 
to r a m  this questlon from lhls side of the House 
Less they speak, better 11 1s for them 

It was not proper for the Government l o  h n g  IP  

a measure . that too an executlve flat - whlch results 
In steep htke In prices affecting a large number of 
people, lncludmg the torlmg mdhons ot odr count!y 
By these methods. the Government proposes to r a s e  
a revenue ot above Rs 10,000 crore T h ~ s  means 
that the Government want to ralse the revenue In an 
~ n d ~ r e c t  way This w ~ l l  affect the budgetary exerclse 
I do  not know how thls a d d ~ t ~ o n a l  revenue w ~ l l  be 
spent I doubt it may b e  spent to reduce the deflclt 
f ~ n a n c ~ n g  It IS  no t  p e r m l s s l b l e  In t h e  n o r m a l  
Parliamentary procedure 

So far as your role In thrs case 1s concerned 
thlnk you have also a role to play Only for youq 
b e n e l ~ t ,  I would ltke to quo te  a r u l ~ n g  g lven on  
9 6 1980 by  your p redecessor  In th ls  House  A 
questlon about the proprlety, as the Leader of the 
Opposlt lon has ralsed today, was ralsed and  the 
then Speaker observed and I quote 

'There was no lnfrmgement of rules and 
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constitutional provisions, but it would have 
been more appropriates to announce this 
increase in  the House." 

IS for you to decide as to what would be 
your announcement here. But I say that this is an ill- 
adv~sed  device to mop up additional revenue. In this 
process the very dignity of the House is affected. 
This Parliament is sovereign and this Parliament's 
sovere~gnty cannot b e  Ignored by any Government 
that rules the country. 

So tar as the United Front is concerned, I also 
r e m ~ n d  the leaders of the United Front, particularly 
those running the Government, that it was the promlse 
that thls United Front, of whlch my Party 1s a member, 

! In ter rupt ions)  . . .  wou ld  p rov lde  an  a l ternat lve 
model of governance. My questlon to them, is, "Your 
promlse was to provlde an alternatlve model  of 
governance. This 1s not an alternative model : this is 
the model whlch other practised in thls House and 
you are accepting that model even today." Sir, there 
is tune We should correct ourselves and see ~f we 
can really offer an allernatwe model of governance 
for the benefit of the people of our country. I submit 
tha t  y o u  s h o u l d  a n n o u n c e  your v iews  on  th is  
par t~cular  point.  Thank you very much 

SHRl A C JOS ( I d u k k ~ j  Sir, he IS opposlng the 
Government. Whose Government 1s t h ~ s  Sir? He IS 

ralslng quest~on of proprlety on h ~ s  own Government 
. . (Interruptlonsi 

SHRl SRIBALLAV PANlGRAHl (Ceogarh) Mr. 
Speaker. Sir, I am on this polnt of proprlety. I have 
also glven a notlce for a short durat~on d ~ s c u s s ~ o n  
under Rule 193 on thls unprecedented and steep 
hike In the prlces of petroleum products 

S!r on varlous occaslons In the past this polnt 
had been ralsed and some d ~ s c u s s ~ o n  had taken 
place on the floor of the House Thls 1s not the frrst 
tlme that such a prlce hlke has taken p lacq  ou ts~de  
Parl~ament and on the eve ot the Budget Sess~on .  
Every l ime thls had been r a s e d  and there h-ad been 
some sort of adverse observat~on from the C h a ~ r  In 
spl?e of thls, 11 is going on .  and t h ~ s  trrne it happened 
In sprte of the fact that the prophets of Parl~amentary 
prLpr~e?y are sitting there on the flrst banch, by the 
side of the Prlme M~nls ter  Sir I was also to refer to 
whal has been stated on  such occaslons earher, by 
hon Scmnafh Chatterlee and Shrl lndrajlt Gupta the 
Hr~rne Mlnlster but ~t has already been done by the 
Leader of the b F p o s ~ t ~ o n  

Sir 11 IS nelther lllegal nor unconst~tut ional,  but 
from the polnt o f  propriety 11 IS cer ta~nly  Improper 
and also undemocratic It should not be repealed In 
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It reads 

This, 

future. To add to It, I will br lng to the notice of this 
.august House, one of the recommrndationo of the 
Standing Commlttee o n  Petroleum and Chemicals It 
is on  Page 36 of the Ninth Report of the Committey 

"The Committee feel that proper estimation 
should b e  done wel l  in  advance so that 
there is no  need to revise the  pr ice of 
pet ro leum products  too f requent ly .  The 
Committee accordingly recommend that 
any rev is ion of pr ices should b e  done 
normally as a part of the Budget." 

Sir, Is a recommendation of he Standlng 
Committee on  Petroleum and Chemicals which I had 
the Fortune of presiding over. I do not know whether 
these reports are be ing  read  by  the concerned  
Min is te r .  I have  my doub ts  as  to  whe ther  the  
Concerned Minister even goes through the Reports 
relating to his own Min~stry. Some of them do, but 
cer ta~nly  not all. 

Sir, I would submlt that due regard should bl 
glven to the recomrnendat~ons of all Parhamentar) 
Comm~ttees Thank you 

SHRl SURESH PRABHU (Rajpur) Sir, I will be 
vsry brlef There are varlous polnts of proprlety on 
whlch I will speak flrsl The amount of money to be 
raised IS almost close to Rs 10,000 crore, whlch IS 

more than many budgets of many State Governments 

What IS the proprlety of having State Leg~slatures,  
if s u c h  t h ~ n g s  c o u l d  b e  d e c ~ d e d  o u l s l d e  the  
Par l~ament  and such declslons could be taken by 
the A d m ~ n ~ s t r a t ~ o n ?  I reserve my r ~ g h l  of speak,'- 
on 11 a llttle later We have glven a notice of dlssent 

t 
We never understood the mlnlmum admmistered 

prlces and lf lt means that It could b e  declded by 
somebody not even known l o  the Cab~net  then we 
are very surprised 

T h ~ s  1s another po int  of propr le ty  that some 
Cabrnet M ~ n ~ s t e r s  are Iell lng on  T e l e v ~ s ~ o n  that they 
are opposed to thls h ~ k e  Now, we lust heard that 
members who are supporting the Government from 
wlth In and from outside are also opposlng thls So 
I would l ike to know who 1s suppor t~ng  thls pr lce 
rise Everybody seems to b e  opposlng lt 

I wou ld  a lso  l i ke  to  r a l s e  ano ther  p o i n l  o f  
p r o p r l e t y  tha t  t h o s e  w h o  a re  supporting the  
Government also are opposlng I!, those w h o  arc 
wlthln the Cablnet are also opposlng it Who 18 really 
supporllng 117 Is It the Admln~strat~on? Is there any 
Mlnister who 1s prepared to answer thls question? , 

We would like to  know who has actually brought  
about this rise o n  the eve of the Parliament Sesslon 
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SHRl S. BANGARAPPA (Shimoga) . Mr. Speaker, 
Sir, I have also glven a notice of Adjournment Motion 
on this Subject. But as a perliminary issue, you have 

r permitted us to speak on  this and for that the entire 
House is thankful to you to consider the aspect of 
propriety or otherwise of the matter relating to the 
price hike of petroleum products. 

S i r ,  as  far a s  t h e  q u e s t i o n  o f  propriety 1s 
concerned,  I must agree with the Leader of the 
Oppositron and other Members of this House We 
are also part and parce! of the whole United Front, 
but we never expected this price hike 

Sir, through you, I would like to  inform the entire 
House that even without h a v ~ n g  consultatton wlth 
the partners of the United Front if thls hlke 1s to be 
made, then cer la~nly  thrs 1s golng to glve an all t ~ m e  
Impact not only on the prrce of essent~al  commodlt~es 
used by a common man but 1s also golng to Iwpalr 
the very system ~tse l f  

Slr. I do not llke to take much tlme of the House 
to go lnto the details of rts but the p o ~ n t  IS that we 
see a lot of resentment not only from the slde of the 
opposl t~on s i t t~ng  over here but also well w i th~n  the 
Unr ted  Fron t  I t h l n k  1 f  t h e  Government  
conscrent~ously takes l h ~ s  lnto account, then what I 
feel 1s that better thls klnd of exerclse IS taken back 
No doubt In the past lt has been done as a pre. 
Budget exerclse and somethrng like that, but ~t IS not 
the correct procedure at all to b e  adopted If thls IS 

to b e  done ,  why  shou ld  we have another t h ~ n g  
ca l led  ' B u d g e t '  t o  b e  p r e s e n t e d  to  th ls  august  
House7 What IS the necessity' Therefore, to false 
a revenue of around Rs 8,000 crore or Rs 9.000 
crore that too only from the petroleum products IS 

not correct So ,  Slr,  I appeal  to the Government. 
through you that t h ~ s  IS not the type of price hike to 
be made 

Sir, apart from that we feel hke glvlng some of 
our vrews on Ihe menace of thls prlce rlse and all 
those thlngs 

MR SPEAKER On that we will come later on 

SHRl S BANGARAPPA Yes, Sir, we are not on 
that sublect 

Slr, while t a k ~ n g  into conslderatlon the views of 
the Unl led Front partners, the apposltlon par t~es  and 
the entlre House. I appeal to the Goverrlmenl through 
You that  t h l r  p r l c e  h lke  shou ld  b e  lmmedlate ly  
Withdrawn paving way for the subject to be  ISC CUSS^^ 
along wlth the Budget proposals thal are golng l o  b e  
Presented to th i r  House Thank you. Sir 

SHRl SOMNATH CHATTERJEE Mr Speaker, Sir, 
I bolleve, we are now dlscussrng only the questlon 

o f  propr ie ty  Therefore,  I a m  no t  gorng in to the  
questlon of reasons for it or justiflcatlon of it or as 
to the quantum. That will b e  d iscussed later Our 
Member Shrl Basudeb Acharla wi l l  spealc on  that 
Slnce my names has also been taken, let ~t b e  very 
clear that so far as the methodology 1s concerned 
certainly I s t ~ c k  to what I have to dlvulge, there 1s no 
question about it. But the answer that used to be 
given was that this was not a part of the Budget:  this 
was admrnlstered prlce; thls was not exclse duty 
and thls was not a tax This was the plea that was 
glven Of course, that IS so technically legally and 
constitutionally But we have always felt that specla!ly 
when the House was going to sit wlthln a week or 
e ~ g h t  days, even the announcement of Increase In 
the admlnlslered prlces should have  been  made 
here 

I would l ike to make one request to the her! 
P r lme Mtnrster and  f r lends  who are no t  In the  
Government Let them not coTml t  the mistake !hat 
was done ear l~er  Alter all t b ~ s  1s also a very v?al 
factor of our economy !t rmplnges on  everybody s 
r ~ g h t s  Therefore tbls announcement of h ~ k e ,  which 
had  a very wide lmpl lcat lon a n d  a d e e p  roo ted  
imp6catlon. I ?  the sense !hat rt touches everybody s 
p o c k e t ,  shou ld  h a v e  b e e n  d o n e  In  this H o d s 9  
specrally when the summons o f  this House had 
been  lssued and thls course would not glve an 
lmpresslon to the people that such a vltal matter 
was done In a hurry 

Well, thls country has somehow speclairsed in 
m ~ d n ~ g h t  actrvlties Some people bel leve In acting 
durlng Ihe Lunch tlme and the recess and signing 
d o c u m e n t s  S o m e  a r e  s p e c ~ a l ~ s ~ n g  ~n n a t u r a l  
actlvltres That 1s the way of funct ion~ng,  as they dc 
11 But ,  Slr. I hope that thls will not b e  repeated In 
future The Prime M~nls ter  and the h t ~ n ~ s t e r  whoever 
speaks will assure the country thal this 1s the last 
mlstake that has been commltled Admlt !he mlstake 
and say that In future at least, t h ~ s  Government, whlch 
we all belleve will adopt a new type of gobernance 
In thrs country, will nelther follow thrs slde nor that 
srde particularly and  11 w ~ l l  set up  a new way o f  
functron~ng. As we all know, transparency should oe 
the basic tenet of t h ~ s  Government 

Therefore, Slr, speakmg lor ourselves, we express 
our d~sapproval,  we express our sorrow also and In 
fu tu re ,  the  Government  w h l c h  h a s  r a i s e d  h lgh  
expeclatrons among the people, wil l no1 do t h ~ s  
know the l~mltal lon o l  a coallt lon Government There 
should have been a wlder d lscuss~on  on  r matter 
like this There IS a Steerlng Commlttee and they 
c o u l d  h r v e  discussed t h i s  a m o n g  t h e m s e l v e s  
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Therefore, I say, propriety demanded that this should 
have been done after eight days when the House 
was sitting. 

SHRl NIRMAL KANTl CHATTERJEE :What I want 
to supplement to what our leader Shri Chatterjee 
has said is that this has been done at midnight and 
wlth immediate effect,'which is neither here nor there. 
In all such cases it should be with immediate effect 
so that no one, whether they are the followers of the 
Opposltlon Parties or the Treasury Benches, gets a 
chance to hoard things and then sell them. 

The other point that I want to make is that it is 
not a mere formal proprlety. It is not that. I have seen 
a statement saying that this is independent of the 
Budget I am re fe r r~ng  both to the subsidy on 
fertilisers as well as the rise in the price of petroleum 
products Both of them affect the Budget.  We 
remember that in the past, a sum of Rs.4,000 crore 
from the Oil Pool Account had been taken into the 
Budget by the former Government. So, when we say 
that a sum of Rs.9,000 crore will be collected, we 
know that it can be a source for the Budget also The 
problem IS. there is the dimension of the Budget and 
we w ~ l l  be mlsled unless it 1s placed along with the 
Budget. 

! agree with the hon Member, who spoke from 
that s~de-l do not know his name-who says that 
the size of the h ~ k e  is also very important But the 
question whether there should be a hike or not IS an 
Independent quesrlon, whlch we shall debate and 
find out 

PROF. PREM SlNGH CHANDUMAJRA (Patiala) 
Mr Speaker, Sir, I rise to support the questlon of 
proprlety ra~sed  by the Leader of the Opposition 
Due to hlke In the prices of petroleum products, an 
extra burden of rupees ten thousand crore has fallen 
on the shoulders of the common man, f h l s  is a 
different issue but the dic~sion of the Government to 
increase prlces of petroleum products. few days 
before the commencement of the Budget Sesslon, 
has not only over burdened the common populace 
but also made mockery of the House It is a great 
insult of the House It IS your respons~b~l~ty to refrain 
lhir Government from domg so 

Mr Speaker Slr ~t IS not that the Government 
has acqulred thls habit lust now but. ~t IS an old one 
It shoulc be checked and justlce should be Imparted 
to the people 

MR SPEAKER I thmk lt IS enough. Enough 
discusston has taken place Propriety demands that 

before I glve my Judgement, I should hear the 
Members. So I h rve  heard. 

SHRl ANANTH KUMAR (Bangalore South) : Hon. 
Speaker, Sir, the hon. Prime Minister had worked 
many years, before, during and after the Emergency 
in Karnataka as Leader of the Opposltion and many 
times, when there was a rise in administered prices 
in the country before the Union Budget was 
presented, he, as the Leader of the Opposition of 
Karnataka, had opposed the same thing. We are 
dismayed. The entire country is dismayed that the 
very person, who has now become the hon. Prime 
Minister, has raised tho prlcor of petroleum, gas and 
diesel to the tune of Rs.10,000 crore, floutlng the 
sanctity and the entire exercise of the Budget 
Session. Therefore, I request you to admonish thls 
government and undo the rise of the petroleum 
prlces 

SHRlMATl GEETA MUKHERJEE (Panskura) . Hon 
Speaker, Sir, from the point of view of propriety, I 
also thlnk that whichever Government rules, before 
the Budget IS presented, administered prlces should 
not be raised i am happy at least on one questlon, 
slnce a new situat~on has developed, the coalltlon 
Government has come. So coali t~on Government's 
functlon is to consult each other. Afler the flrst acl, 
the other partners also took objection to It. There 
was a good discussion. That was qulte correct and 
the earller one was incorrect If the latter practice 
was taken up earller, probably thls incorrect step 
could have been avolded and In the Budget .  
therefore, as lo how lo  re-plan both resources as 
well as expenditure could have been discussed So 
from that polnt of view, Slr, I also think 11 IS not 
proper. 

[Translation] 

SHRl NlTlSH KUMAR IBarh) Mr Speaker Sir. 
d ~ s c u s s l o n  IS  going on over the propr iety o l  
lncreaslng prlces of the petroleum product betore 
the commencement of the Budget session I had been 
llsten~ng to every one's speech with due attention A 
strange situation has development The question ol 
proprlety of the Parliament and funcllonlng of the 
Governmenl has been ralsed Though i f  IS United 
Front's Government but I fai l  to understand as to 
whose government lt IS after al l  Shrl Somnalh 
Chatterlee IS one of those who have elected Shri 
Devegauda as Prlme Minlrter NOW Shri Indrajit Gupta 
1s also In the Government Shrimat~ Geeta Mukherlee 
IS a member of his party Shri Chltta Basu 18 also a 
member of Uni ted Front Now the quest ion of 
proprlety on hiking prices before the commencement 
of the session of Parliament ha6 al ro b ren  r r ~ s e d  
The question of proprlety of functioning of Unlted 
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Front Government Is also belng raised. They should 
take to you about that. I am not able to understand 
as to how the Unlted Front Government IS funct~oning. 

I Just now a member of Congress Party has been on 
Dharna.  

MR SPEAKER : Why a re  you shetching the 
things? 

SHRl NlTtSH KUMAR . First, I may be listened 
Sir Kumari Mamata Banerjee has sat on Dharana 
S h r l  S o n t o s h  M o h a n  Dev  m a y  say  s o m e t h i n g  
.,.(/nferruptrons) The posltion o l  Congress Party 1s 
also very strange 

[Enghsh] 
They want to enjoy the prlvllege of the Rullng 

Party and  at the same t lme the  prest lge of the 
Opposlllon Party 

SHRl SONTOSH MOHAN DEV (Sllcharj We  are 
not In the Front Thls IS a wrong statement that IS 

made.  

MR SPEAKER Is 11 also a questlon o l  propriety' 

( In fer rupf~ons)  

SHRl NlTlSH KUMAR They are all alltes o! the 
Un i ted  F ron t ' s  Government  but  are ra is ing  th is  
q u e s l t o n  o n  t h e  f loor  o l  t h e  H o u s e  They a re  
supporting Unlled Front's Government but are srtllng 
In the wel l  of the House In protest It IS also a 
quest lon of proprlety which requlres your rul ing 
Please glve them some plece of advice on  these 
Issues They have come to run the Governmen! You 
are requested to arrange tor some Orlentat~on Course 
lor runnlng a Government 

SHRI MANORANJAN BHAKTA (A 8 N Islands) 
Mr Speaker. Sir. I am happy that the hon Leader of 
the Opposl t~on has r a s e d  the questiorr o l  proprlety 
and today In the context of Ihe  country s present 
posltlon we cannot look at the questlon of proprlety 
In an isolated manner, because when he was the 
Prlme Minister, at l h a l  t ~ m e ,  belore tne Confidence 
Mollon was taken up  h ~ s  Cab~net  had cleared the 
Enron Project That was also a questlor o l  proprlety 
ad 11 should b e  dealt w ~ t h  properly If should no! be 
done In a piecemeal manner and then only I thmk 
thal In the comlng days thls sort of  questlon will not 
come 

THE M I N I S T E R  OF F INANCE ( S H R I  P 
C H I D A M B A R A M )  Sir, le t  m e  assure  the hon  
Members that the Point raised by them 1s well taken 
Sure ly  l h r r e  i s  n o  q u a r r e l  l h a l  o r d ~ n a r l l y  

of Petroloum Products 

administrat ive dec is ions which have  far - reachlng 
consequences ought not to b e  taken on the eve of 
a Parliament Session. I accept thal .(Interruptions) I 
am sure that my colleagues would also m i s t  that.  
ord inar i ly  the  d e c i s i o n s  w i th  s u c h  l a r - r e a c h l n g  
consequences to the people ought not to b e  taken 
on the eve of a Parhament Sesslon The position in 
law is qulte clear There is no breach of prlvllege 
there IS no contempt, there 1s no v~olat ron of !be 
Constitution and there is no violation of law. It boils 
down to proprlety .( lnrerrupt~ons) 

I am answering It bolls down to proprlety 

Slr, a Government which 1s In pos l t~on  lor a p e r u d  
of tlme - a reasonable p e r ~ o d  of tlme say SIX months 
or a year - presents a Budget ,  gets its f~nanc ia i  
s ta tements approved ,  and  11s pol lc les s ta led  a 
Government whlch has a complete mastery over the 
economlc situation can surely plan to take d e c ~ s i ~ n s  
such that 11 does not of lend any o n e s  sense c '  
propriety As my t r ~ e n d  Shri Manoranjan Bhakta !;st 
polnf out,  there was in this House a Goverrrnent 
whlch felt - and I am sure quite rlghtly because ; 
know the  men w h o s e  took  tha t  aecis1on are 
honcurable men who felt quite r ~ g h t ! y  - tha: an 
a d m ! n t s l r a t l v e  d e c i s i o n  w a s  imperative cr: 
a part icular day at a part icular hour ! f  ano!her 
State Government had to be saved a !remendcus 
f inanc ia l  burden That d e c r s ~ o n  was  taken  by a 
Government By the standard that IS belqg a p p l ~ e z  
today that dec ls~on  was also an Improper decisIo- 
but no one quest ion I h e  mct lve of !ha! d e c i s ~ c n  

i/n:erruprions, 

SHRl SOMNATH CHATTERJEE Even !$at was 
done w~thout  any majorrry 

SHRl P CHIDAMBARAM Therefore ! would urge 
upon the hon Members and particularly those o f  !he 
Opposl t~on to kindly understand the background ;-. 

whlch this declslon was taken I may adrntt to s e w e  
fallure on my part Even today, the hon Leader o' 
the O p p o s i l l o n ,  s o  s e a s o n e d  a p c l i t i c ~ a n  a n d  
admmstralor belleves that administered prlces of 
petroleum products have something to do w ~ t h  the 
Budget Even my good f r ~ e n d  Shrl C h ~ l t a  Basu - I 
th lnk - and Shr l  Cha t te r jee  th lnk  tha t  11 h a s  
somelhlng to do w ~ l h  the Budget It has nothlng to d:, 
with the Budget 

SHRl SOMNATH CHATTERJEE Please say Shr 
N ~ r m a l  Kanti Chatterjee' i l n fe r rupr~ons i  

SHRI P CHIDAMBARAM I am answering I: has 
nolhmg l o  do wlth the Budget The Oil Pool Accour! 
1s a self-balancing account malnlalned on  behalf of 
the 011 companies and admlnlstered by the Mlnls:f\ 
of Petroleum It can run Into a surplus, 11 can run tnto 



375 Re: Question of Propriety 
Administered Prices 

JULY 10, 1996 of Pre-budget-hike in 376 
of Petroleum Products 

a deficit. There was a time in 1993-94 when the 
account ran into a surplus . . . (  Interruptions) 

SHRl JASWANT SINGH (Chittorgarh) : Just one 
minute 

SHRl P. CHIDAMBARAM : Jaswant Singh ji, I will 
y ie ld later on .  Let  me  just complete th is  point  
. . .  ('inferruptions) 

SHRI JASWANT SlNGH : The factual information 
of surplus in such matters ..(interruptions). If you 
kindly yield, I shall make a polnt. 

SHRI P. CHIDAMBARAM : Let me complete this 
sentence at least 

SHRI JASWANT SINGH . I shall speak after this 
sentence 

SHRl SOMNATH CHATTERJEE : Make it a long 
one1 

SHRI P. CHIDAMBARAM . S i r  the Surp lus  
Account can run into a Defc i t  Account Where it ran 
into a surplus in a particular year, what Shri N~rma l  
Kanti Chatterjee mentioned, did take place There 
was a borrowing by the Publlc Account. 

SHRI JASWANT SlNGH : Exactly that 

SHRl P. CHIDAMBARAM That is why I sa!d that 
11 I complete the sentence, your intervention may not 
be necessary. The polnt today IS, are we takrng any 
money from the Account to the Budget or are we 
glvlng money from the Budget to the Account? The 
answer to both is ' no '  T h ~ s  IS  a se l f -balancing 
Account It ran lnto a deflclt of Rs. 6,200 crore on the 
day Shri Jaswant Singh assumed Office, It ran lnto 
a deflcit of Rs 7.200 crore by 3 l s l  March 1997 All 
these  t h ~ n g s  will ou t  when my drst lnguished 
colleague, the Mln~ster of Petroleum repl~es to the 
r e r l ! s  of the  deba te  But  the  p o ~ n t  I S  that  a 
Gcvernment whlch assumed Office on 1st June and 
w h ~ c h  won the Vote of Conf~dence on the 12th of 
June was faced wlth an extraord~nary s~tuatlon 

SHRl JASWANT SlNGH That IS exactly what we 
wart 1s know 

Dri MURLl MANOHAR JOSHl (Allahabad) It is 
prec~sely thls extraordlnary sl tuat~on we want to know 
absu! 

SHRI P CHIDAMBARAM All that will come under 
the mer!ts I am answering on  the questlon of 
prcp'le'y 

SHi?  JASWANT SINGH We want to  know 
precisely about this extraord~nary s!tuat~on 

SHRI P CHICAMBARAM That will come under 
the merits It has noth lng l o  do  witn p r o p r ~ e t y  

(Interrupt~ons) 

SHRl JASWANT SlNGH I hope he has completed 
h ~ s  sentence. ..(/nterrupfrons) 

SHRl SOMNATH CHATTERJEE : Thls is breach 
of propriety. 

SHRl P. CHIDAMBARAM : I am not yieldlng now. 
In such an extraordinary situation we had to take a 
decision in  order to ensure that oi l  was Imported 
and supplies were not disrupted. That decision was 
taken after the most careful consideration and after 
all the points of view were considered in the Cabinet. 

Sir, a reference was made to the announcement 
of increase in subsidies. That comes out of the 
Budget and yet nobody criticises that as a decision 
which IS lacking in propriety. Administrative decision 
have to be  taken.  A Government does not stop 
funct~oning when Parliament in not in Session, a 
Government cannot stop funct ion~ng in what is now 
being descr ibed as a tw~ l i gh t  per iod leading to 
Parliament Sess~on.  Ordinarily I would agree that we 
should plan our Government affairs in such a manner 
that these decisions are not taken in the ten or fllteen 
days leading to Parliament session. But that IS a 
questlon and crltlclsm you should address to us 11 
after thls session and before the next sesslon, we 
take any declslon of that kind We had to take these 
dec~sions It was a new Government and it was faced 
w ~ t h  an extraordlnary sltuatlon. I t ,  therefore, had to 
lake a decls~on to save that sltuation 

Sir, I would most humbly submlt and urge the 
hon Members that let us move on to the merits of 
the debate and, I am sure, In the merits o f  the debate, 
some people w ~ l l  have their view that we were wrong; 
some w ~ l i  say that we were r~gh t .  Lel us move on l o  
the merlts of the debate But I would most humbly 
submlt that t h ~ s  Government took a declslon bona 
tide, this Government had to take a declslon faced 
wlth an extraordlnary sltuatlon (Interrupt~ons) There 
was no lack of propriety 

DR MURLl  MANOHAR JOSHl  You are lus l  
r e p e a t ~ n g  every  t ime  about  the ex t raord lnary  
sltuation What is that oxtraordmary s ~ t u a t ~ o n ?  

SHRl P CHIDAMBARAM That will come in Ihe 
merlts of the debate 

SHRl PRAMOD MAHAJAN (Mumba~  North East) 
If you take the position of 3181 March, 1897, what 
would be your revenue loss belween 2nd of July 
1996 and 10th of July, 1996.. (Interrupt~ons) 

SHRI P CHIDAMBARAM All these facts w ~ l l  be 
brought out Shrl Pramod MahaJan may kmdly 611 1 
am not yelldlng .(lnlerrupt~ons) l am sorry, I am not 
y ~ e l d ~ n g  .( lnterrupt lons) I apo log~ee but  I am not 
yleldlng . (Interruptionr) 

DR MURLl  MANOHAR JOSH l  You are not 
yleldlng But I am just requesting you to answer the 
main questlon 
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S H R l  P. CHIDAMBARAM : I a m  not  yielding 
. . . (  Interruptions). I am not yielding. It will come in the 
debate,  

MR SPEAKER : Mr. Joshi, he is not yielding. 
(Interruptions) 

SHRI P. CHIDAMBARAM . I am not yielding Sir. 
we are now debating the questlon of proprlety There 
is no lack of propriety. Admin~strative decisions have 
to  b e  t a k e n  l ~ k e  t h e  d e c i s ~ o n s  t a k e n  by  the 
Government on  the eve of 11s Conf~dence Vote, L ~ k e  
the dec is~on  to announce subsidies, hke d e c ~ s ~ o n s  
a n n o u n c e d  b y  t h e  Pr lme M ~ n i s t e r  In the Chlef 
Min~slers '  Conference D e c ~ s ~ o n s  have l o  be taken 
These declslons cannot  b e  postponed and when 
dec~sions are taken we fee l  as strongly as you do 
that ord~nari ly we should do these t h ~ n g s  differently 
Bu l  In an ex t raord~nary  s l tua t~on  these d e c ~ s ~ o n s  
have to be taken (Interruptions) 

Srr, I would suggest that we may go on to the 
debate (Interrupfrons) 

DR MURLI MANOHAR JOSHl W e  want to Know 
what 1s that extraord~nary situation 

SHRl P CHIDAMBARAM That wlil come In the 
debate 

DR M U R L I  M A N O H A R  JOSH1 The only  
lmporlant questlon of propr~ety IS ( I r rer rupt~onsi  

SHRI PRAMOD MAHAJAN It was a quest~on of 
on ly  o n e  week  What  was  tha t  e x l r a o r d ~ n a r y  
s ~ t u a t ~ o n ?  We want to know i t  (Interr,iptrons) 

DR MURLI MANOHAR JOSH1 It you cannol 
tell some of your colleagues w ~ l l  tell 

SHRl P CHIDAMBARAM It WIII come In the 
debate 

DR MURLI MANOHAR JOSHl Why are you 
lnervenlng then? 

SHRl P CHIDAMBARAM I am lntervenlng on 
the questlon ot proprlety 

DR MURLI MANOHAR JOSHl You have not 
explained the ques t~on  of proprrety elfher 

SHRl P CHIDAMBARAM I cannot sat~sfy you 

DR MURLl  MANOHAR JOSHl You are saylng 
about the ex l raord~nary sltuatlon (1nlerruptfons.i 

SHRl P CHIDAMBARAM I can only tntervene 
I cannot sa l~s fy  you ( In re r ru~ t fcns )  

SHRl SOMNATH CHATTERJEE SII. you please 
give your rulmg 

SHRl I D SWAMI (Karnal) SII, propr~ety also 
Includes senslt lv l ty When l h ~ s  Governmenl could 
reduce the Increase In dlosol prlce by 1 5  Per cent, 
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when the whole House is almost unanimous that the 
hike in  petrol was big or unprecedenlly high. they 
should withdraw i t .  Why can they not respect the 
sentlmenls of the people? They should wlthdraw the 
whole thlng ..(Interruptions) 

OBSERVATION BY SPEAKER 

MR SPEAKER Well hon Member, I thlnk we 
have dlscussed enough today In  fact, thrs Issue had 
been dlscussed on the floor of the House many trmes 
In the past  I have many number of p receden ts  
avariabie before me here On 9th June 1900 the 
questton was ralsed by the Leader of the Opposllron 
S h r ~  Valpayee Even In 1980 hon Members ralsed 
what he has referred to In h ~ s  speech The hon 
Members also have referred to the debate on  16th 
February whep thls Issue was r a ~ s e d  by Pro! M a d h ~  
Dandavate The Issue was d~scussed  not only In 1h1s 
Hose but in the bpper  qodse also as we have any 
PdrnSer cf - 4  i g  

I !h lnk I wi i l  go lo  the r ~ 1 1 ' c j  of  1983 by the :r.en 
Speaker D! @,airarr Jakbar He s a l l  and I quote 

"There is nc ~nf! lngemerlt  of rules ant 
constltut!oral F:ovislons, but i t  would h a v e  
been more appropr~ate l o  anrlounce th ,s  
!?crease In the House" 

That 1s the ru l~ng  w h ~ c h  has Deer y v e n  by mv 
dlstlnguished predecessor Gr Balram dakhar The 
F ~ n a n c e  M ~ n ~ s t e r  has almost ag-eed 13 this ?>;I: 
when he s a ~ d  that ordrnar~ly I! should no! be d a r e  
and we should a v o ~ d  doing it and that the poln: was 
we l l  taken That IS what  the  G o ~ e r n m e n t  Fake 
rnenl~oned today I would reiterate the r u l ~ n g  glver 
by my predecessor that though there IS no ques:ior: 
o f  in f r l r lgement  of r u l e s  or the  const l t l ; !~onal  
p rov is ions .  I th ink G o v e r n m e n l  o f  ru ies  or the 
constrtut~onal provlslons I thmk Government s h o ~ ~ c  
always keep In rntnd the questlon of propr~ety !be 
questlon of the fee l~ngs  w h ~ c h  have been expresses 
In the House agaln and agaln On t h ~ s  pomt there 
seems to b e  near unanlmlty In the whole House !ha: 
when Parl~ament 1s In sesslon or when F a r l i a m e ~ !  
h a s  b e e n  s u m m o n e d ,  G o v e r n m e n t  s h o u l d  no! 
ordrnarlly take a p o k y  declslon I thlnk 131s snsdld 
be kept In mind by the Gcvernment in 1~1tu:e 

Now we wrll take up the matter of Adjournman! 
M o t ~ o n  

SHRl JASWANT SlNGH Slr, one m ~ n u t e  please 

MR SPEAKER Just a mlnule i have map) 
number of notrces under Rule 56 
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MR. SPEAKER : Please listen. This is a very 
serious matter. 

We are unanimous that this matter has to be  
discussed and debated seriously. It is agreed. But 
'how' is the question because I have before me many 
number of notices under Rule 56, under Rule 184, 
under Rule 193 and under Rule 197.  Therefore, the 
House has to decide which is the rule to be followed 
to discuss this. 

SHRl SOMNATH CHATTERJEE : Sir, you decide. 

MR. SPEAKER . Before I give my ruling, maybe 
one of those who have moved the Motion may speak. 

SHRl JASWANT SlNGH . Sir, please allow me. 

MR SPEAKER . You take the floor after lunch 
break 

SHRl JASWANT SlNGH Sir, do you not want to 
declde whether it has to be an Adjournment Motion 
or not now? 

13.00 hrs. 
MR SPEAKER : What ru l~ng  should I glve r~gh t  

now7 

SHRl JASWANT SlNGH Unless we have pleaded 
our case. 

MR SPEAKER : You have pleaded your case 
very ef fect~vely .  

SHR l  JASWANT S lNGH Not  ye t .  Slr 
i interrupt~ons) I have not yet begun 

MR SPEAKER Bul I thlnk we snould declde 
now Shri Jaswant Slnghjl, wllh all my due respect, 
as sald, this matter has been discussed agaln and 
agsin C)n the questlon of price rise, every tlme there 
has been a questlon of proprlely, every time there 
has been a Mot~on for Ajournrnent Since In the flrst 
pa:: 3f the question, we have gone by the prevlous 
rul,ng I t h~nk  it IS appropriate that the second part 
o! the questlon is also declaed on Ihe  basts of 
precedents available wllh us So, we will d~scuss  it 
under Pule 193 at 4 o'clock Now the House stands 
adjsurned for Lunch tlll 2 00 p rn 

13.02 h r r .  

The Lok Sabha then adjourned lor Lunch 1111 
Fourteen of the clock 

14.04 hrr .  

The Lok Sabha re.assembled after Lunch at Four 
Mmules past Fourteen of the Clock 

(Mr Speaker In the Charrj 
MR SPEAKER Well  hon  Member Kumar l  

Mamata Banerjee, I thlnk you have very adequately 
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ventilated your teellng Now, I will appeal that hon. 
Member may resume her seat. 

KUMARI MAMATA BANERJEE (Calcutta South) : 
Sir, I will abide by your request only if I am assured 
that the prices will be  reduced. 

MR. SPEAKER : We are discussing this matter. 
Now, we will fist take up  Matters Under Rule 

3 7 7 .  We will f inish It quickly. It wlll take only two 
minutes. 

(Interruptions) 

14.05 hrr. 

A t  this stage. Kumari Mamata Banerjee went back 
to her seat. 

MR. SPEAKER We shall f inish this first. Within 
eight mlnutes' time, we shall finish it 

14.11 h r r .  

MATTERS UNDER RULE 377 

(i) Need f o r  ear ly  comple t ion  o f  C h r m b r l  
Deal Proiect i n  F e r o z r b r d  d iat r lc t ,  U.P. 

[Translation] 
SHRl PRABHU DAYAL KATHERIA (Ferozabad) : 

Mr Speaker. Sir, Chambal Daal Project was started 
In 1978 on Plnahat In Bah Assembly segment w h ~ c h  
fa l ls  under  my Parliamentary cons t i t uency ,  
Ferozabad The intlal outlay of this project was Rs 
10.12 crores whlch has now escalated to Rs 100 
crores Due to non-complet~on of thls project, crores 
of acres of land 1s lymg unlrrlgated Bes~des ,  acute 
shortage of drmklng water IS pers is t~ng and causrng 
serlous resentment among the people of the area 

Therefore, the Central Government IS requested 
to dlrect the Government of Uttar Pradesh to complete 
the Chambal Daal project at the earllest A! the same 
t l m e  the Centra l  Government  shou ld  meet  the 
shortage of funds to complete thls project 

14.12 h r r .  

RE . QUESTION OF PROPRIETY OF PRE- 
BUDGET HIKE IN ADMINISTERED PRICES 

OF PETROLEUM PRODUCTS - Contd. 

(Eng l~s  h ]  

SHRl JASWANT SlNGH (Chlt torgrrh) Slr, I am 
not able to understand how the burlnos6 18 normally 
proceedmg We have an rgreemenl  

MR SPEAKER . lmmedlr lely r t l r r  th l r ,  I r h r l l  
take It up 
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SHRI JASWANT SlNGH : Why not immediately 
before thls? I am not able to  understand how we can 
proceed wlth the routlne business when there is a 
very serious matter and there is an agreement on 
that.  

MR. SPEAKER : What do you want? 

SHRl JASWANT SINGH : I can say what I want 
to  say. It Is not a question of my responding to 'what 
do you want?' 

MR. SPEAKER : Okay. 
SHRl JASWANT SINGH : It is also not a questlon 

of 'okay' because this 1s not a concession being 
given to a Member 

MR SPEAKER . No ,  it is not a concession 

SHRl JASWANT SINGH I take objection to your 
references like 'what do you want?' and 'okay' I 
really take serlous objection to t h ~ s  From the Chair, 
the  hon  Speaker  c a n  certainly debar me f rom 
rpeaklng.  You can rule me out but you cannot so 
casuelly refer to me jusl I ~ k e  'okay' or what do you 
want?' Well, I represent a Party here 

MR SPEAKER I thlnk, I m~gh t  have used those 
expressrons due  to lack of command over  the 
language or Ignorance I am sorry about 11 

SHRl JASWANT SINGH I! IS not a! all so when 
you have facilrtles 

MR SPEAKER 1 am very sorry about 11 
SHRI JASWANT SINGH I submitted to you 

b e f o r e  your  r u l l ng .  that  we  have  moved  an 
Adjournment Mo t~on  on the ques l~on  of prlce h ~ k e  
On the quesllon of prlce hlke we had not even begun 
to explain l o  you the rat~onale behmd the a d m ~ s s ~ o n  
of an  Ad journment  M o t ~ o n  when  you  found  11 
convenient to give a r u l ~ng  that the admlss~on of an 
Adjournment Mo t~on  1s ruled out Now, you have not 
even heard why 11 should be an Adjournment Mollon 
It IS  no1 as ~t there  a re  no  p receden t s ,  as 11 
Ad~ournment  M o l ~ o n s  have not been laken up on 
prlce h ~ k e  before the Budget Sesslon I clte to you 
the  examp le  of February  1 9 8 6  11 was an 
Adjournment M o t ~ o n  o l  pr lce h ~ k e  from which the 
Leader of the Opposl t~on gave quotatmns of what 
hon Somnalh Chatterlee or S h r ~  lndra l~ l  Gupla who 
now adorns tho Treasury Benches, had sald After 
a l l ,  why 11 should be  an Adjournment Mol lon 1s 
b e c a u ~ e  we w ~ s h  to censure the Government There 
has l o  be an element of censure (Irrerrupr~ons) 

SHRI P S  GADHAVI ( ~ u t c h )  Slr, I am on a pornt 
Of order Once you'have rulea then your rullng 1s 
Unquestionable Therefore. this quest~on cannot be  
re-agitated 

SHHl SONTOSH MOHAN UEV (S~ l cha r )  Slr. 
there  shou ld  b e  n o  lu r lher  d r s c u s s ~ o n  no 
r@con6lderrtlon on lhrs ques t~on  

SHRl JASWANT SiNGH : I am nor chal leng~ng 
the Speaker's rullng. I can understand. Sir, that the 
Congress does not know what it should do and lt 
makes all kinds of noise on thls questron of prlce 
h ike ,  

KUMARI MAMATA BANERJEE (Calcuna South) 
I have also glven an Adjournment Motion 

SHRI JASWANT SlNGH : Final I am referring to 
the other Members of your Party. They slmply do not 
know what they should actually do  in thls regard 

SHRl SHARAD PAWAR (Baramati)  We know 
very well as to what we have to do .  

SHRI JASWANT SlNGH : That IS precisely why 
you are so confused. 

SHRl SONTOSH MOHAN DEV What do you 
mean? We know much better and we have more 
experience than you In Parlrament 

SHRl JASWANT SlNGH That IS flne, very go3d1 

SHRl SONTOSH MOHAN DEV Just becadse 
you know Eng l~sh ,  you try to behave In thls manner 
wrth the Speaker This IS no1 the way to behave w ~ t h  
the Speaker Thls IS not how a good Parliamentarian 
behaves ~ i r r te r rup f~ons i  You cannot speak In tna? 
fash~on w~!h the Speaker We take ob jec t~on  to I! 

You cannot you should rlot and you must not spean 
like thal I! should be taken out from the records 
'Come on come on, 1s not unparl~amentary We may 
no! know good E n g l ~ s h  We are from the North-  
Eastern reglon They know good Engllsh because 
they are from Ralasthan 

SHRl JASWANT SlNGH Not at all 

SHRl SONTOSH MOHAN DEV T h ~ s  part o! I: 

must go from the record of the House 

MR SPEAKER I am the servant of the House 
I respect the sentiment ot every hon Member and ~f 
what I had s a ~ d  had hurt the sent~ment of any hon 
Member I feel sorry about 11 and I apolcg~se tor 11 
I do not think S h r ~  Jaswant Slngh had any ln tent~on 
o f  cas t lng  any aspersion o n  the  C h a ~ r  I have 
permlfted him to speak Now you please a l l o ~  u r i ~  

to speak Why are you standlrlg now when nobo jv  
else IS s tand~ng? I have glven floor to S h r ~  Jaswan: 
Smgh 

SHRI JASWANT SlNGH I am on the question as 
to why an Adlournmen! Mollon IS moved The f~ rs t  
t h ~ n g  IS tha l  the ~ d j o u r n m e n f  M o t ~ o n  IS normally 
moved when there IS an element of censure of *he 
Gourrnrnent. You have todrsel l  seen that a large 
sec f lon  of t h ~ s  House  w l shes  l o  c e n s u r e  th:s  
Government on the Ouestlon o f  11s 111-judged and 111. 
t ~ m e d  p r ~ c e  rtse 
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The second aspect is that there has to b e  a 
ministerla1 or direct governmenta l  responsibi l l ty.  
There is a direct Government responsibility. It is the 
Government which has taken a decision. Indeed, 
they have attempted to tell why they have taken a 
decision. They say that It is an extraordmary situation 
that has developed. The Government has failed to 
explain what was so extraordinary. What was so  
extraordinary that you could not have waited between 
2nd  Ju ly  and  1 0 t h  Ju ly  w h e n  th is  H o u s e  w a s  
meeting? 

The next requirement of an Adjournment Motion 
is that ~t ought to b e  a definite matter. It is a definite 
matter. There is a question of price hike. It is very 
definite It has been specified and we are agreed 
about the very definiteness of the matter. 

it should be a matter of urgent publlc Importance 
The c r ~ t e r ~ o n  that ~t IS urgent IS fully met If It were 
not urgent, why should the Government move ~t as 
p rec~p~tous ly  as 11 d ~ d  Indeed take actlon on the 2nd 
when the House had been summoned and when the 
Parhament was to meet just a week later' It should 
be a questlon of publlc lmportance It 1s a quest~on 
of p u b l ~ c  Importance because ~f Rs 9 700 crore of 
addr t rona l  I m p o s t s  a re  n o t  a mat te r  of pub l l c  
Importance, then I do not know what IS a matter 
There IS dlrect mrnlsterlal responslbl l~ly we w ~ s h  to 
censure the Governmert  and therefore we have 
s ~ b m ~ t t e d  and  we have  moved an  Adjournment  
M o t ~ o n  That was the submlss~on that 1 wlshed to 
make to you w h ~ c h  I am m a k ~ n g  agaln appeal~ng to 
you not questlonlng what you have already ruled 
from the Chalr I am slmply makrng an appeal to you 
Please llsten to our concern Please pay a heed to 
what we are saying We do w ~ s h  to censure thls 
Government a d  we w ~ s h  to censure ~t through a 
rned~um whlch IS the most ef lect lve parhamentary 
medlum that IS Adjournment Motron That IS the 
s u b m ~ s s ~ o n  I wlsh to make to you and ~f you w ~ s h  to 
refer to any aspect of parllamentary precedents there 
IS a debate of February 1986 and 11 you see to what 
the rules say on t h ~ s  then you could certamly refer 
to page 447 onwards of Kaul and Shakdher There 
a re  a n u m b e r  o f  c r l te r la  and  p receden ts  The 
a d m ~ s s ~ b ~ l ~ t y  of a A d j o u r n m e n t  M o t ~ o n  1s no! 
questioned I am also not queslmg your ru l~ng  I am 
appealmg to you as the reposllory of the powers o l  
thls House to please examlne our concern After all 
at a certaln level  rn the manner whal has been 
done that has been cal led Into questlon Indeed 
what has been qUeStlOned 16 the sovere~gnly of tho 
House the soverelgnty o l  Parliament througn whlch 
the  Bovere lgn ty  o f  the  p e o p l e  IS e n s u r e d ,  
Parliament's duty to play the role 01 a watchdog 

particularly in financial matters. I apeal,  therefore, 
that  ou r  request  for an  Adjournment  Mot ion  b e  
considered by you. 

MR. SPEAKER : About the 1986 ruling, was it an 
Adjournment Motion? My record does not say so .  

SHRl JASWANT SlNGH : I have a reference 

MR. SPEAKER : I have referred to the ruling of 
1980.  

SHRl JASWANT SlNGH : You have said that as 
the first part of the ruling, you did not find the illegality 
of 1980 ruling and as the second part of 11, you have 
not parmitted the adjournment Motion. Therefore, In 
h a r m o n y  w i th  t h e  f i r s t  p a r t ,  w e  w o u l d  l i ke  to  
harmonise the second part also. 

MR. SPEAKER : I will give you the ruling. 

SHRl JASWANT SlNGH : Subsequently, you have 
ment~oned that Adjournment Motion on  such a matter 
has not been . I am slmply cltlng the Lok Sabha 
debate o l  21 st February 1986 . ( In terrupr~ons)  

MR SPEAKER It was quest lon of p r i v ~ l e g e  
r a s e d  under Rule 222 The discussion was also 
there 

S H R l  JASWANT S l N G H  It w a s  s h i f t e d  as 
Pr18,1lege Issue 

MR. SPEAKER . On the questlon of Adjournment 
M o t ~ o n .  I have quoted the ruhng which IS 

"However lhere IS no lnlr lngemenl of rules 
and const~tut lonal provisions, but it would 
have been more appropriate to announce 
t h ~ s  Increase in the House" 

The hon. Speaker went on to say and I quote 

'Members know how to pursue the matter 
through nollces under rules, tor example, 
Ru les  184 ,  193 etc w h ~ c h  s h o u l d  b e  
considered for admission etc etc '  

Then, he comes to the l lna l  ruling 

"I have, accord~ngly. not glven my consent 
to the Adjournment M o t ~ o n  o n  the Sublect" 

Thls IS the second part of the rullng That 16 whal  
I have quoted because that has been produced to 
me I may b e  wrong I do  nor recol lecl ,  In recent 
past,  Adjournment Mol lon havlng boon admltted on  
the prlce rise That 18 what I sald If there 13 anything, 
o f  course. certainly (Interrupl~ons) 

SHRl ATAL BlHARl VAJPAYEE (Lucknow) You 
are men l lon lng  o l d  ru l lng  b u t  w h ~ l e  t a k ~ n g  any 
d e c w o n ,  11 cannot b e  overlooked that the elections 
wore held In tho country recently and as a rosulr. 
now Lok Sabha was formed Tho new Oovornment 
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assumed power  and  just after that peop le  were 
burdened wlth rupees ten thousand crore imposed 
on  them by an order. The entire country is eagerly 
looking towards the House and the Parliament What 
1s our responslbi l i ty? Should w e  not cr i l ic ise the 
Government? Should we let the Government  do  
anything uninterrupted? Agitations and Bandhs are 
being resorted to in the entire country People are 
staging Dharnas and the trains are b e ~ n g  stopped. 
Will this House reflect the feelings of the people or 
we will involve ourselves in rules only' We want to 
criticise the Government and you have pronounced 
your decision in  this regard Had you llstened to us, 
perhaps, this declsion, would not have been glven. 
We were sure, as a result of the dtscussion held 
yesterday that Adjournment Mollon will be taken up 
but you have glven your rullng all of a sudden without 
listening to us. I fully regard your declsion but, please 
let me know some other alternative to crltlclse the 
Government From any of your action 11 should not 
be indicated that you intend lo  save the skin of the 

A Government, though I know that you do not intend to 
do SO 

MR SPEAKER I have not been endowed wlth 
such power 

SHRl ATAL BlHARl VAJPAYEE Please consider 
over  11 I f  t h e  ru l ing  par ty  IS  s a t l s t ~ e d  w ~ t h  the 
d~scussion under Rule 184,  we are leady even lor 
that If the d~scussron takes place under Rule 184,  
we can move Amendment for wlthdrawlng all the 
price hike We are ready for any such adlustment but 
Mr Speaker, Sir, please do not compel us l o  resort 

+::. such measures whlch we do not want to adopt 

SHRl THAWAR CHAND GEHLOT IShajapur) Mr 
Speaker Sir. I want to raise a questton of Polnt of 
Order 

MR SPEAKER Under what rule? 

SHRl THAWAR CHAND GEHLOT I want to r a s e  
the Point of order under the second provlso of Rule 
60 in whlch I! has been mentioned that "Provided 
further that where the Speaker IS not in possesslon 
of ful l  facts about the matter menltoned thereln' My 
Adlournment M o t ~ o n  IS In  regard to p r ~ c e  hike of 
Petroleum producls In  this regard, nelther our vlew 
polnt has been put before the House nor any reply 
from the hon M~nis ter  has coma, but you have given 

' Your rullng I t h ~ n k ,  it w ~ l l  b e  a wrong Tradl l t~on I 
v * ~ u l d  request you to rocons~der  you1 rullng I would 1 Ilk@ to quote the entire p r o v ~ s o  I1 of Rule 60 to let 

You know the whole s l tuat~on . 

'Provided further that w h e r ~  Ihe Speaker 
ir not in  porsess lon o l  full lacts about the 
molter m e n l ~ o n e d  thereln, he may, before 

giving or refusing his consent ,  read the 
notlce of the motion and  hear from the 
Mlnister and for members concerned a 
b r ~ e l  s ta tement  o n  facts  and  then  glve 
h ~ s  decision o n  the admiss ib i l~ ty  o f  the 
motlon ." 

Mr. Speaker, Sir, neither you listened to our v ~ e w s  
nor the hon Minister has given any reply It means 
that you are still unaware of the facts I have formed 
the opinlon on the basls of this rule that you should 
have provlded us an opportunity to speak since you 
are unaware  of ou r  v lews  o n  t h l s  p o l n t  T h e  
Government should respond to 11 and only then any 
deciston should b e  taken in this regard 

Therefore, I request you to reconsider the ruling 
g lven  by  y o u  Stnce we h a v e  g lven  no t l ce  f o r  
Adjournment  M o t ~ o n .  we shou ld  b e  p rov ided  an 
opportunity to speak 

MR SPEAKER It is not l ~ k e  that 

SHRl P M  SAYEED f lakshadweep!  Sir you 
heard everyone In the House from 12 to 1 o clock 
It I have correctly understood 11 was wltt, regard t-, 
the propr~ety of the matter and you have also giiler: 
your rultng based on your lllustrtous predecessoes 
rullngs I have no problem if you are reconslderlng 
11 But after havlng glven a rullng by you We are 
golng to set a wrong precedent by dolng !his Aid 
also when you were glvlng a ruling, you had gwen 
d e t a ~ l s  of ~t And now my esteemed f r ~ e n d s  S h r ~  
Jaswant Smgh and Shrl Alal  B l h a r ~  Vajpayee t,ave 
come out w ~ t h  an appeal One can cr i t ic~se under 
Rule 193 also There IS no d~f f icu l ty ,  there IS no bar 
on ~t You will be crlt lclsing it Otherwise are you 
golng to admire the performance of thls Government' 
You w ~ l l  also be crltlclslng I! Anybody IS at liberty to 
do so My questlon is, after havlng given a ruling !?y 
you, I! you review 11 now In the House again. you w!l !  
be setting a wrong precedent After h a v ~ n g  dectded 
by you 11 would be opening a flood-gate and there 
w ~ l l  be no end to 11 That 1s my problem I :hlnk y r \ ~  

w ~ l l  have to stlck to your rulmg and let us take ! r  
under Rule 193 

SHRl E AHAMED (Man le r~ )  I may just ment~on  
the content~on of my esteemed trlend S h r ~  Jaswant 
Slngh when he sald that he wanted lo  censure I9e 
Government by mcvlng an Adjournment M o t ~ o n  I f  he 
really feels to censure the Government then other 
rules are very much open to him like under Rule 184 
whtch can b e  moved ellher against a M in~s te r  31  
aga~nst  the Council of Ministers Here I would lihe to 
quote from page 445 of the Practlce and Procedure 
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of Parliament by Kaul and Shakdher. It says 
"If an  Adjournment Motion is carr ied, It 
indicates more strong disapproved of the 
po l i cy  of Government  t h a n  a c e n s u r e  
against it." 

And the hon .  Member wants to  censure and  
not the disapproval. I do feel, if you invoke Rule 
56 about the Adjournment Motion, it will b e  only a 
strong disapproval which you can even do  under 
Rule 193 .  

They can do it even under Rule 193. With regard 
to the adjournment motion. the rulings were glven by 
no less a person than the Speaker Mavalankar. Shri 
Mavalankar has made one of the most important 
ru l~ngs  as back as 21st March 1950, which I would 
not like to read the entire thing. If the hon.  Speaker 
permlts m e ,  I wi l l  do  that because he has been  
referrmg to the system and the rules prevalent in the 
assemblies in the post-lndependece days. We have 
a set  of r u l e s ,  w e  h a v e  c e r t a i n  c h a n n e l s  of 
communicat~on as well as opportunities to raise the 
p o ~ n t ,  where he concludes like this. May I just read? 
I quote only one portion. It says : 

" In  t h e  n e w  set  up  w i th  the  v a r l o u s  
o p p o r t u n i t i e s  and  r e s p o n s l v e s  a n d  
respons~ble character of the Government 
b e  canno t  look  u p o n  an  Ad journment  
M o t ~ o n  as a norma l  des l re for ra ls lng 
discusston on any ~mportant matter '  

So 11 ~t is a matter to be raised, even without 
Adjournment Motion there are provisions under rule 
197 or under rule 193 and the hon Speaker has 
already agreed to have discusslon under rule 193 
So. I may be permitted to say there 1s a mala frde 
than  the  bona frde in the matter r a ~ s e d  by  my 
hon f r ~ e n d  Shr i  Jaswant  Slnghj l  and in view of 
the fact that  S h r ~  Syed  has  a l ready made that 
once the Speaker has taken a dec~s lon ,  a rullng has 
been made,  rt w ~ l l  not b e  proper to revlew 11. It 
will create a very bad precedent l f  the Speaker will 
revlew 11 

SHP.1 SONTOSH MOHAN DEV Sir the s~lb ject  
matter is very ~ m p o r t a n t  and  w e  have  o f f ~ c ~ a l l y  
opposed l o  this steep b ~ k e  

As regards the t lmlng.  you  have  g lven your 
dec!s~on But I would l ~ k e  to remmd you that there 
are !-Ire tn adrninlstered prlces of Gther Items llke 
coa t  S7eel and pPJStal servlces i have been  the 
M~n:ster ot Communlcatlon T h ~ s  IS a l s ~  done by Issue 
of Gazette i o t ~ f ~ s a t ~ o n  and that does nr,l come before 
the House But if the Government can follow the 
procedure, what you have m ~ s s e a  l thmk that would 
be Ideal 

Now, this Government is hardly one and a half 
month old. They have just been able t o  form their 
Minlstries and  have come before the  House,  and 
Shri Vajpayeeji, of course, has got a point because 
he was removed after 13 days. Naturally, he wants 
to see that they are also censured after one and a 
half months. 

We being the supporters from outside, d o  not 
want to embarrass this Government to the extent of 
having censured them at the moment. But we are 
totally with them. . . . (  Intorrputlons) . . .  Let me f i n ~ s h  I 
did not interrupt you. It Is a bad habit ,  While I am 
speaking, if you klndly tell me to  sit, I will s i t .  If you 
want to speak, I wlll sit down and you speak. 

S H R l  R A M  NAlK  (Mumba l  Nor th )  . A re  y o u  
addressing to me? 

SHRl SONTOSH MOHAN DEV : No ,  no We have 
off ic ial ly.  

MR. SPEAKER : Just a few mmutes ago. the 
hon. Member spoke about the bad habit 

SHRl RAM NAlK : T h a t  is why I have got up But 
I have not said a single word and you are looklng 
at me 

SHGl SONTOSH MOHAN DEV If you have not 
spoken, I am sorry But you s ~ t  down now 

SHRl RAM NAIK Now, wlth the permlsslon of 
the Chalr I will slt down. 

MR SPEAKER Please slt down now 

SHRl SONTOSH MOHAN DEV We are also not 
In favour of such a steep hlke o f  petrol prlce because 
I! a f fects  the two .whee le rs .  th ree-whee le rs  and  
others We are also opposed to the raislng o f  cooklng 
gas prlce We have met the P r ~ m e  M~nlster  today In 
the morning and ven t~ la ted  our lee l lngs But you 
have 11 We w ~ l l  speak In the House We will see 
Mamatall and others speaking You will b e  satisfled 
from our speeches We w ~ l l  not be deprlved of h e a r ~ n g  
the very strong c r l t l c~sm and lolntly, we w ~ l l  try to 
achlove something On that I do  not feel shy to loin 
hands wlth you to see that somethmg comes But do  
not brlng it as a censure motlon 

Yesterday, it was discussed S h r ~  Valpayee)~ sald, 
'we shall try' He has f r ~ e d  for one and a half hours 
of two hours Now, le l  us accept a discusslon under 
Rule 183. start the dlscusslon All of us wlll speak 
on I! and I also share wlth what S h r ~  Jaswant Smgh; 
has sald 

Though 11 IS not a censure motlon We expect 
that the Government will take It seriously and  rehct 
to It In a posltlve manner, so that all of us ,  lrrespectlve 
of party a l l l i ia t~one as Vajpayeej~ has s a ~ d  more 
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than Rs. 9000 crore burden has been put, It may be 
more also because many thlngs are coming - we 
shall come to a declsion. .I wlll appeal to Vajpayeejl 
to accept that contention. Let us r t a n  the discusrlon 
t a t  4 o'clock. Enough time should be given for the 
j~scuss ion.  If It Is necessary you can extend the 
House by an hour or so becaure there are many 
speakers lrom our side; It should be so from thalr 
side also. Therefore enough tlme should ba given. 
Th~s  IS my submission to you, Sir. 

[Translation] 

SHRlMATl SUSHMA SWARAJ (South Dolhl) Mr. 
Speaker, Sir, I would like to draw your attention 
towards two points The flrot point is that there are 
Rules, llke Rule 193, 184, the Calling Attention Motion, 
Adjournment Motion etc under whlch dlscucs~on on 
subjects of publlc Interest is held In the House. 
D~fferent Rules have been framed in order to take up 
the concerned subject There is also d~fference In 
degree of urgency. Had there been no difference In 
degree of urgecy in various subjects then there 
would have been a single Rule and debate would 
have been lust for the sake of mere dlscussron on 
the subject 

If we review all these rules we flnd that Rule 183 
IS the mildest Rule under whlch ultimately the debate 
drops out and 11 does not reach to any logical 
concluslon, whereas we can make amendments and 
even make addlt~on thereto durlng the dlscurston I! 
11 IS conducted under Rule 184 for dlscuss~on keeping 
In v~ew 11s nature of urgency, as has been told by 
ciur leader just now Adlournment Motron has one 
more a d d ~ t ~ o n a l  element I e censure o f  the 
Government You should conduct a debate under thls 
Rule ~f you lntend to censure the Government Votmg 
can also be done under lt In thls way, the questlon 
before us 1s to rdenttfy as to whether the subject may 
got be dropped out after havlng a debate under 
Rule 193 or it IS of such urgent nature that we should 
take 11 up for d l scuss~on  to reach to a loglcal 
concluslon. It seems that opposltlon party as well as 
the alllance partles of the r u l ~ n g  Party are also 
feellng that the Government should be censured 
Thus, it should be brought under Adjournment Motlon 
Therefore, It is my humble submlsslon that debate 
on this issue rhould not be accepted tor discussion 
under Rule 193. It should not drop out It has become 
Such a serlouc l r r ue  that 11 IS necessary to take the 
dlscuss~on to a logical conclus~on 

Mr Sperker. Sir, my second humble submlsslon 
1s regarding pracadent Precadent should be quoted 
for identical s l tur t~ons because ouch declslons are 
taken by 8perkw in a pecul~ar sltuatlon The only 
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similarity whlch appears is the lack of propr~ety In 
the earlier as well as present case. Except thls there 
Is no  similari ty. This 30 per cent h ike IS  

unprecedented. The Government has been ralsng 
prices earlier also but it used to be 5 per cent, 7 per 
cent or upto 10 per cent but thls sudden hlke of 30 
per cent in the prlces of Petroleum products IS for 
the f~rst time 

The thlrd thmg is that t h ~ s  new Governme?: 
which proclaims to be a well wisher of farmers, has 
selected farmers as their flrst target 30 per cen! 
hike has also been made on Naptha whlch IS used 
In fer t~ l izers,  Therefore, I would like to say that 
situations are not identical and you should not gtve 
your Ruhng by quoting the 'precedent only It IS a 
different sltuatlon and dec~ding authorities are also 
di f ferent .  Therefore, p lease do not al low the 
discuss~on on this issue under Rule 193 by quotlng 
a precedent 

It 1.9 my humble subm~ss~on that a c r ~ t ~ c a l  sltuatron 
has emerged as a result of thls prlce rise and In t h ~ s  
sltuatlon 11 would be better if Adjournment Mot~on IS 

admitted and if It 1s not possible, at least dlscusslon 
must be held under Rule 184 W ~ t h  this I conclude 
and take my seat 

SHRl NITISH KUMAK (Barh) Mr Speaker Sir 
the Speaker has un l im~ted powers There 1s no 
questton of challenging your Rulings but I reques: 
you to recons~der your rullng. 

Whlle glvlng rullngs you may conslder the r u l l ~ g s  
glven by the former Speaker but lt IS not relevent IP 

today's sltuat~ons as has also been mentioned by 
the Leader of the Oppos~~on  and Shrlmat~ Susnrna 
Swara], whlch I do not wan1 to reiterate It 1s a peculiar 
s~tuatron and debate under Rule 193 is not sufflclenl 
Therefore, it wlll not be a wrong tradltlon 11 you 
recons~der your Rul~ng but on the other hand ~t would 
reflect your sensltrveness to thls Issue What vcti 
have said before leaving the House for Lunch IS 

also your rlght But it would have been better and 
Members would not have made an appea l  l o  
recons~der your rullng 11 you have listened to the 
oplnlon of Members before glvlng any rullng Sh.1 
Ram V~las Paswan 18 the leader of the House and 
Shr~ Sr~kant Jena IS the M ~ n ~ s t e r  of Parllamenta:y 
Affa~rs Sir, through you, I would l ~ k e  to ask therv as 
to what they would have done In the slmllar SItuallOn 
if they were at thls s ~ d e  and Shrt Santosh Mohan 
Dev on the slde In such a sltuatlon would you have 
considered the dlscusslon on t h ~ s  Issue under Ruie 
193 sufflclent or pursued the polnt for a longer 
perlod? Perhaps O p p o s ~ t ~ o n  p a r t ~ e s  would have 
staged a walk out agalnst your rulmg Here Members 
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of opposition party are saying mildly to consider it 
under Rule 184 i f  you do not intend to br ing 
Adjournment Motion. But on the contrary they would 
have not done that and left the House to seek political 
milage. We can quote their past conducts and 
opinions particularly in respect of Shri Ram Vilas 
Paswan and Shri Srikant Jena. But I am saying the 
time of the House as the old Members of the House 
are aware of this. I could not understand the point 
of Shri Santosh Mohan Dev and Congress Party. I 
have read in newspapers the statement of Congress 
Party that increase in the prices of Petroleum 
products would not be tolerated and proceedings of 
the House would be disrupted on this issue. Now 
Congress Party has been alienated. Though it is 
supportmg the Government from outside we will nof 
appreciate. You have made this appeal at the last. 
Actually the act of Kumari Mamata Benerjee is of 
course in accordance with the reaction of the 
Congress party I could not understand the ideology 
of Shri Santosh Mohan Dev as he said that the 
Government is new but today its cabinet expansion 
has taken place for the fourth time. God knows that 
how many times cabinet expansions have to take 
place Shri Somnath Chatterlee had said that it would 
not happen in future. No one knows about the future 
of :his Government. It may be the last session of this 
L O K  Sabha so this is the only opportunity Mr 
Speaker, Sir, please create a new tradition and re- 
t h ~ n k  on your R u l ~ n g  In order to al low the 
Adjournment Motion for discussion. 

[English] 

KUMARI MAMATA BANERJEE (Calcutta South) 
Sir I am very grateful to you for giving me this 
opportunity, 

I withdraw my dharna because of your request 
Bu!, at the same tlme, I have expressed my views to 
the Prime Minister 

Sir ~t IS a matter of great concern There IS no 
doubt about i t .  I do not believe that the matter 1s 
related to any polit~cal party, but the matter is related 
to !he people of the country Sometimes. we have to 
work above political party lines to protect the interests 
of the people of the country 

The prlce of even the domestic gas has been 
increased by Rs 30 to Rs 31 Even in the States, 
especially in the North-Eastern and Eastern reglons, 
yo" c a n  see the dlscr~minatton For Delhi, it is 
somethlng, for Madras, i t  1s something, for Calcutta, 
i t  is somethlng, and for Bombay it  is somethmg else 
You will be surprised to know that thls price hlke 
w ~ l l  In an unprecedented manner, affect all the 
people lncfudmg the farmers, the lower mlddle- 
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class people, the middle-class people and a large 
section of the small industrialists. 

Sir, I think, you are the best person to judge. I 
think, this matter, i f  left only with a discussion, will 
not fulfil the demands of the main thing and that Is 
why I leave it to you. Even If you allow a discussion 
under rule 184, It would be better because they have 
to reduce the prices especially for the domestic gas, 
the petroleum products related to the small scale 
industries and the diesel used by the farmers for 
their pump-sets. I would request that you decided 
the thmgs. The people of the country are watching 
us. You should not take it as a party matter Do not 
decide it politically. You declde it in the greater 
interest of the country. I think, you can decide things 
so that the Government can assure the House that 
they would reduce the pr ices of the essent ia l  
commodities and other related commodities without 
which the people really cannot live - rot!, kapda and 
makan 

According to their agenda, they said that they 
will not distur6 the down-trodden people, the weaker 
sections, the poor people who are below the poverty 
line. Now, 40  per cent of the people are below 
the poverty line and they will be affected. I am 
grateful to even Shri indrajit Gupta I have seen his 
Press report and that The Telegraph. the newspaper 
in which it appeared is with me He has said he 
has also reservat ions about t h ~ s  I t h ~ n k  on 
the Government side also,  the Members of t h e  
Unlted Front are also not going to accept this 
because i f  anybody accepts this price rlse, they w ~ l l  
not be able to show their faces to the voters of t h ~ s  
country 

Sir, I am grateful to you also I may appeal to 
you to allow the Adlournment Motion I have glven 
the notice for Adjournment Motion under Rule 5 6  
Thls is your decis~on. You can give it Under Rule SG 
it 1s your decision. Otherwise you can allow it under 
Rule 184 so that the Government can reduce the 
prices I do not think the Government w ~ l l  bow down 
their head here but the Government have to bow 
down before the people of thls counlry That is a l l  

[Translation] 

DR MURLl MANOHAR JOSH1 (Allahabad) Mr 
Speaker, Slr, the question before the House is e~thor 
to have a discussion on Ihe Adjournment Motion or 
under Rule 184. The question is very Importan! Al! 
the alllance partier of this Government sitting in Ihi: 
House have drfferencos on thls prlce rise The Pol11 
Bureau of CPI(M), CPI, Forward Blotk, Congrers Party 
and RSP ere givlng fhelr dlflerenf verrlonr. Excepl 
Janata Dal, there ir no any alliance who has not 
oppored thls price rise. All of them have opporocc ~t 
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It is strange. Ram Vllas Paswanj l  has also been 
opposing it but today he is mum It is quite different 
that he will have to  lace  several problems as the 
Ra~lway Minister. I know that It Is a questlon of Rs. 
300 crore. This matter is very important. It has not 
been considered even In their joint committee. The 
newsitems publ ished in  various newspapers have 
ref lected cr i t ic ism. The impression IS that except 
Janata Dal,  the whole country is against this price 
rise Where we should express our feelings, whore 
is that forum? Should we go to roads to protest? Do 
the Government want that the Qovrrnment and the 
people should have direct confrontal lon or should 
reduce the price hike withln its d~scre t~onary  power 
and II no, should the Government be censured? It Is 
an Important question to whlch I would like to draw 
your attention Congress member Shrl Sontosh Mohan 
Dev has s a ~ d  that  hls par ty  does not In tend to 
embarrass the  Government .  But  Kumar i  Mamata 
Banerjee has moved the Adjournment Motion herself 
I feel that Members o l  your party also have great 
resentment on  this issue Please let them express 
their resentment 

In this regard censure IS being done but our 
f r~end  s a ~ d  that censure IS dlsapproved We d ~ d  not 
dlsapproved ~t but kept ~t mrld What 1s your problem 
to 113 Since. we wlsh to honour your rulmg, therefore, 
opposlflon has putforth a very good srrggestio7 that 
a dlscusslon should be held o n  thls matter under 
rule 184 and then both the thlngs can be proved 
through the dlscusslon One thing 1s that Parliament 
should represent the feellngs of the people of this 
country Therefore, I would llke to request you that 
t h ~ s  House may b e  glven an opporlunlty lo  honour 
the t e e l ~ n g s  ot  the  peop le  and  to express  the 
resentment p reva~ l ing  among the people B e s ~ d e s .  
the Government may also b e  glven an opportunlty to 
rectlfy its m~s take  Though, there is no provlslon to 
rectify mlslake under rule 193 by the Government 
but the Government can b e  glven an opportunlty to 
rectlly 11s m ~ s t a k e  through an  Adjournment Motlon 
and under rule 184 We want that the Government 
should rectify 11s wrong dolngs wrong polc les and 
ant1 people p o l ~ c ~ e s  whrch have been put torth In an 
Improper manner Thls 1s my humble request to you 
Paying due respect to your rullng. I would like to 
submlt that this Motion may b e  allowed or othorwlse 
brmg Adjournment Mol lon under rule 184 The Molion 
01 Shri Jarwant Singh IS under rule 184 1 IequeSt 
you that the sltuatlon may b e  controlled I feel that 
If d i scuss~on  Is not held o n  this issue properly In this 
House. lt would badly atlect the people's mind In the 
country The people o f  the country are very anxlous 
about it and there 1s a resentment aniong them It 

appears trom the reports being received that 11 t h ~ s  
issue i8 not resolved in  time, it would cause large 
scale resentment among the people in the country 
and then 11 would b e  very d i t f lcu l t  to contro l  r !  
Therefore, I would hke to request you to take up thls 
issue under rule 1 8 4 .  

[Engl ish]  

SHRl B K GADHVI (Banaskantha) Sir, l t h ~ n k  
the dlscusslon whlch IS taklng place 1s tar from being 
relevant to the Issue which has been r a s e d  today 
The ruilng which you gave for dtscussmg I! under 
Rule 193 1s based on  the prevlous ruling of 1989 

Precisely the Issue was about the rlse In :he 
admlnlstered prlces of the petroleum products Al l  
these arguments which have been  put  forth were 
deliberated, were dlscussed and were understood 
A8 tar as my memory goes, it was the same polnt 
wh lch  was  taken  up b y  the  h o n  leader  of tne  
Opposition Therefore, it is not correct to say tha: 
you have glven a rullng tor a dlscusslor! under Rule 
193 which IS not based on the facts or IS not based 
on  the assessment of the reievant factors Unaer 
Rule 193,  a threadbare d ~ s c u s s ~ o n  could b e  made 
all aspects re la t~ng to the h ~ k e  In the pr lce. ~ t s  effecls 
on varlous strata of the soclety, on the economy on 
the fa rm~ng commumty on the d o m e s t ~ c  slde ar13 
everything could be dlscussed, and there 1s no bar 
on that 

Therefore. to say that ~t should b e  d~scusse:! 
under Rule 184  1s just to c o m p l ~ c a t e  !he ma:?e: 
b e c a u s e .  t h e n  t h e r e  w o u l d  b e  a ques t lo r ,  o! 
amendment  a n d  there  w o u l d  b e  a q u e s t l o n  o f  
d ~ v i s ~ o n  So.  t h e  O p p o s ~ t ~ o n  Par ty  b y  t b  s 
M a c h ~ a v e l l ~ a n  t a c t l c s .  I w o u l d  say  w a n t s  ! a  
d ~ v ~ d e  t h l s  H o u s e  In  s u c h  a f a s b l o n  tha t  the  
c o m m o n  c o n s e n s u s  w h l c h  w e  a r e  e v o l v l n g  t ?  
oppose this prlce rlse would be frustrated Theretore 
1 would say that some of tho remerks whlch were  
passed,  were glven In a hurry, they should habe 
been given after understanding ana I~steolng :c tpe 
tacts and relevant factors Those argume"!s are nc: 
tenable 

Presently theretore withcut wastlng much time 
of the House. we should s:arl the dlScuSSt0n Under 
Rule 193 where a dlscusslon could be taken up and 
as Shrl Sontosh Mohan Dev sald, we can prolopg 
the d lscuss~on,  we can have a full-f ledged debate 
under  Rule 193 and  there IS no  bar  on ~t The 
Government  wi l l  also c e r t a ~ n l y  come out  wltb a 
response and the Government would certamly gtve 
cogent reasons as to why it was done. or II there is 
a room for amendment, it there 1s a room for revlslon 
then I thmk, the Government will b e  pragmatic on 
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that .  We are equally concerned as the other 
Opposition Parties are, about the difficulties belng 
faced by the entire population of the country-the 
agrculturists, etc. It is not that we are not concerned 
about it. 

The point is this. To make up a debate on a very 
limited issue in this fashion and then to find out 
some excuse that perhaps we are not much more 
concerned about the price rise and some particular 
section of the House is much more concerned, is 
just to play to the galleries, Therefore, I would wish 
and submit that we would start the discussion right 
now under Rule 193. Thank you, Sir. 

SHRl G.M. BANATWALLA (Ponnani) : Mr. Speaker, 
Sir, first of all, I would llke to thank you. You had 
announced before lunch time that 'd~scussion may 
be held on this issue under rule 193 but inspite of 
that you are ready to review it. Now the question is 
whether the discussion on the Issue of price rise in 
petrol and other items, should be held under rule 
193, through Adjournment Motion or through any 
other provision. As a matter of fact, I agree fully 
with the feelings of the leader of the opposition. 
We have to see that the feellngs of the people 
should be expressed openly before this august 
House We have to see under which rule it can 
be done First of all, we should know as to whether 
there is really a resentment among the people 
over the price hike of petrol and other items and 
they are severely agitated. But what the people 
want They do not want that t h ~ s  Government should 
be collapsed. They only want that the price hike 
may be withdrawn or there should be some reduction 
on it. 

It today, this issue is taken up under Adjournment 
Motlon, we would not be able to do justice with the 
feellngs of the people If Adjournment Motion is 
adopted it would mean that thls Government would 
fail But this is not the decision of the people of the 
country They want to give an opportunity to the 
Government to continue and do something Of 
course, there is some resentment among them over 
the price hike of petrol. People only want that the 
prlces of petrol may be reduced. That IS why, at t h ~ s  
juncture, we should discuss t h ~ s  issue under any 
motlon other than Adjournment Motion because It 
would not help in expressing the feelings of the 
public. As I earlier said, if we take up this Issue 
under rule 193, we would not reach any decision 
through dlscussion. Therefore, the people want that 
the Government should withdraw the increase in 
prlces or reduce It to a great extent I, therefore, 

would like to request you that this issue may be 
taken up under rule 184 In such a way that either 
the price hike may be withdrawn or reduced to a 
great extent so that Justice can be done to the 
common man. If such an actlon is taken only then 
this august House can understand the opinion of the 
people and then they can compel the Government to 
withdraw the price rise or curtail it to a great extent. 
Therefore, I would like to submit that permission 
may be given to discuss this issue in this way under 
rule 184. 

SHRl JAI PRAKASH (Hissar) : The lssue of price 
rise of petrol Is related to 9 0  crore people of the 
country. Therefore, a discussion should be held over 
this issue by all parties. If Shri Jenaji of the ruling 
party also wants that a discussion should be held 
then what is the problem in holding discussion on 
it? If we do not discuss It here, people will come out 
on the roads and even riots can take place 
Ultimately, Government would be compelled to reduce 
the price hike If the Government does not accept 
our demand here then who will restrain the people 
outside? I mean to say that a dlscussion may be 
held on it and Adjournment Motion be allowed. And 
if the Government does not review i t  then discuss~on 
must be held on this issue. Today, there is a great 
r3sentment among the people over price rise. They 
are not ready to listen anything. People would ask 
us as to what for you are sitting in the Parliament, 
why you did not fight for our demands in the House 
So, my submission is that Adjournment Motion may 
be allowed on this issue. 

[Engl ish]  

SHRl JAGMOHAN (New Delhi) : Slr, there are 
the days of dynamic interpretation. You have quoted 
the ruling of 1980. Now. we are In 1996 Even the 
Supreme court revlses its rulings The aspirations 01 
the people are now different from what they were In 
1 9 8 0  So, the level of aspirations have changed and 
the ruling has to be given in the light of these 
aspirations. As I said, It is a dynamic Interpretation 
of the rule. The point is about the first part of the 
ruling. w 

.If we read It, the message given to the House for 
future is that it was inappropriate on the part of the 
Government to have resorted to It wlthout bringing it 
here. It would have been more appropriate i f  the, 
Parliament had taken It up. The Government have 
not drawn any lorson from that. They have not given 
any respect to that observation. So, in the light of 
that, the matter rhould be reconsidered. There is no 
harm in dolng r o .  When cortaln fact8 are brought to 
the notice of the Supreme Court again, It reviews 
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them on its own. An order passed by a Bench is 
reviewed by the same Bench. 

S o ,  there is absolute ly  no th lng  i r ra t ional  o r  
wrong in revising your decision when fresh points 
are being brought to you. That 1s the only suggestion 
which I want to make. 

[Translation] 

SHRl ANANDRAO VITHOBA ADSUL (Buld,hana): 
Hon'ble Mr. speaker, Slr, I am a new member 19 this 
House. I am not able l o  understand as to whether 
a law IS meant for us or we are meant for .a law. 
Before me an hon'ble Member s a ~ d  that d the hon'ble 
Speaker, changed his declslon 11 would become a 
wrong precedent I would like to know whether the 
Speaker 1s meant for the House or House 1s meant 
lor the Speaker. The feellngs of the people and the 
House are related to thls lssue Uproarious scenes 
are belng witnessed over this lssue An Important 
d iscuss~on 1s golng on slnce mornlng wlth the hope 
to reach a declslon Members of all partles have 
p a r t ~ c ~ p a t e d  In th l s  d i s c u s s ~ o n  If you  th lnk  of 
precedent only and do not allow dlscusslon, ~t will 
b e  a wrong  s t e p .  I wou ld  11ke t o  sugges t  that  
d lscuss~on should be held under rule 184 

SHRl  RAMENDRA KLJMAR (Begusarai)  Mr 
Speaker, Slr, my polnt of order IS that how many 
people of the country know about rule 184, 193 and 
Adjournment Motion? 

[English] 

MR SPEAKER P o ~ n t  of order cannot be on a 
p o ~ n t  of ~ n f o r m a t ~ o n ,  please 

(Interruptions) 

SHRl P. KODANDA RAMAIAH (Chllradurga) Mr. 
Speaker Sir, the d lscuss~on 1s about the adm~sslb i l~ ty  
of !he Adjournment Motion There 1s nothlng wrong 
11 the Speaker recons~ders  h ~ s  decision There IS 

nothmg wrong about it and the members have been 
urglng you to recons~der  your decision But then the 
q u e s l ~ o n  a r i s e s  whe ther  the re  IS a c a s e  f o r  
recons~der lng the decision whlch is already glven 
Now, you have glven the facts of the case, the House 
has also glven the facts of the case and you have 
already quoted the ruling of 1980. The hon Member 
from the opposltlon s ~ d e  was saylng that the Supreme 
court has been revlslng ~ t s  own declslon and why 
not the Speaker also do  11 S~mply  because some 
court has revised 11s own r u l m g  11 1s no1 blndlng on 
the Speaker to  recons~der h ~ s  oplnlon 

MR SPEAKER . It 1s all rlght I thlnk you have 
made your polnt 

of Petroleum Products 

SHRl P. KODANDA RAMAIAH : Now, there are 
two issues lnvolved in this matter-Is the protest of 
the Opposl t~on about the propriety of the Government 
In announcing the price rise when the Session 1s 
due or whether it is about the pr ice rise ltselt or 
whether it 1s on both? In either case, whether fhls 
Government is in power or the Congress IS in  power 
or the BJP is In power, this pr ice rise was lnev~table 
Probably, the Opposi t ion is more  w o r r ~ e d  or my 
fr iends who support us  from outs ide are worr ied 
about the quantum of rise rather than the rise ~tself  
Fortunately, the Congress Party d id  not form the 
Government and you  have  seen  the  d i f ferences 
between the fwo Members. One Member wanted the 
M o t ~ o n  to be taken up under Rule 193 

MR SPEAKER . Please conclude now I thlnk 
you have made your polnt. 

SHRl  P KODANDA RAMAIAH Now,  what  1 
want to say IS, t~nal ly  there IS no case tor you to 
reconsrder  your d e c l s l o n  T h e  m a t t e r  c a n  b e  
discussed under Rule 193. 

SHRl KALP NATH RAI ( G h o s ~ )  Hon'ble Speaker 
Slr, my subrniss~on 1s that there IS a great resentment 
and trouble as well among the people In the coun!ry 
due to Increase In the prlces of petroleum products 
I would like to urge upon the Government that prlces 
should be Increased only to the extent that people 
can  bear- - ( In ter rupt ions)  Let  me say my p o : n l  
P r c e s  should not b e  mcreased to such an ex!ent 
that expose distressful commotion Steep rise In !5e 
p r l ces  h a s  c r e a t e d  a s l t u a t ~ o n  of d i s t r e s s f u i  
commotion all over the country. 

As the hon'ble leader o f  the O p p o s i t ~ o n  has 
proposed that II thls lssue cannot  b e  discussed 
th rough  Ad journment  M o t ~ o n  t h e n  11 s h o u l d  
be d ~ s c u s s e d  under rule 184 . ( l n fe r rup t~ons l  You 
can understand the real posltlon 11 you go through 
the Rules of Procedure and conduct of B u s ~ n e s s  
Please fmd out such a solutlon whlch can satlsfy ali 
because the eyes of all the people of the country 
are centred at this House The only buslnoss o l  the 
Opposltlon and ru l~ng  PaRy is to work In the natlonai 
Interest I would like to submlt that a d iscuss~on may 
be held on this lssue under rule 184 only Hon Die 
Ind ra j~ t  Gupfaj l  and Mulayam Slngh11 are present 
here 

My submlss~on  to the Government 1s that !he 
prlce rlse of 25 per cent may b e  reduced to some 
ex ten t  c o n s l d e r l n g  It In  t h e  C a b i n e t  a n d  an 
Pnnolmcement b e  made In this regard so that 'Ire 
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people of the country have some relief. The person 
like Shri lndrajit Gupta is sitting here who has been 
the Member of Parliament for the last 37 years and 
Shri Mulayam Singhji also had held higher positions. 
Therefore, I would like to request them that.. 

SHRI NlTlSH KUMAR : He wants to become a 
Chief Minister. 

SHRl KALP NATH RAI : What is your objection 
t o  th is .  I t  i s  my humb le  submiss ion  that  the  
Government should ponder over it and take action in 
public interest. ..(interruptions) 

MR. SPEAKER : Hon. Members, just a minute 
please. I have a meeting of the BAC at 3 0' clock 
today. After that I will see whether or not there is a 
case for re-consideration of my ruling that I gave in 
the morning. I will come back to the House In 45 
minutes time, or even earlier and then I will give my 
observat ion whether  there is any case  for re -  
consideration or not. In the meantime, Matters under 
Rule 377 and other listed business on the agenda 
could continue. But this matter would be discussed 
at 4 0' clock sharp. I will come back on  the re- 
consideratlon matter. 

Now. Shri Rameshwar Patidar. 

MATTERS UNDER RULE 377 - Contd 

(ii) Need t o  p rov ide  faci l i t ies t o  p i lgr im8 
v is i t i ng  Amarnath 

[Translation] 

SHRl RAMESHWAR PATIDAR (Khargone) : Mr 
Speaker, Sir, Pilgrimage to Amarnath IS one of the 
most sacrosanct pilgrimage of Hlndu religion, but 
today anyone who wants to avail the opportunity of 
pilgrimage to Amarnath, has to cover ~t In fear and 
panrck At every step, there is risk to his life. Last 
year also, the pilgrimage to Amarnath was carried 
out in an atmosphere full of threats from the terrolsts. 

Therefore, I request the Union Government to 
p rov~de  facil it ies and assistance to the Amarnath 
pilgrlms as are provided to the Haj pilgrims. 

(Sh r~  P M  Sayeed In the Chair) 

( i i i )  Need t o  release adequate funds  ou t  of  
the  N a t ~ o n a l  Renewa l  Fund  fo r  S ick  
Textile Mil ls i n  Ahmedabad 

SHRl HARIN PATHAK (Ahmedabad) . There are 
15 sick closed textile milis In Ahmedabad city. About 

fifty thousand textlle workers are jobless and their 
families are starving. Because of this deterlorating 
economy, Ahmedabad has suffered many socia l  
tensions including communal riots. Huge losses are 
incurred on nine nationalised textile mills. 

I ,  therefore, urge upon the Central Government 
to  re lease adequate  funds ou t  of the  Nat iona l  
Renewal Fund so  thal these jobless workers may 
get some relief. 

( iv )  Need t o  enaure  paymen t  o f  due8  o f  
r o y a l t y  o n  e l e c t r i c i t y  t o  H i m a c h a l  
Pradesh. 

[Translation] 

SHRl K.D. SULTANPURI (Shimla) : Mr Chairman, 
Sir, when the state of Himachal Pradesh attained full 
statehood, the states of Haryana and  Himachal  
Pradesh  were c rea ted  ou t  of Pun jab  and  the  
electr ici ty generated there was a lso d is t r ibuted 
between the two states, out of which provision was 
made to grant  H imacha l  P radesh  7 . 1 9  royal ty  
whereas the State Government at present, is gettrng 
only 2 19 royalty. According to the ground adopted 
for this, the existing royalty is flve per cent less As 
such, neither the State Governments released funds 
to Himachal Pradesh according to the d ls t r ibut~on 
made at that time, nor the Union Government issued 
instructions to the State Governments for releasing 
funds to Himachal Pradesh. 

I. therefore, urge upon the Central Government 
to take action to ensure release of a sum of Rs 
1400 crores due to Himachal Pradesh by these states 
so that there is no hindrance In the development 
programmes of Himachal Pradesh 

(v) Need t o  p rov ide  compenaat ion t o  the  
people af fected b y  r a n d  c a r t i n g  due  t o  
con r t r uc t i on  of  Mandira Dam in Oriarra 

KUMARI FRlDA TOPNO (Sundergarh) I wlsh to 
draw the attention of the Central Government towards 
the sand casting of hundreds of acres of land of the 
tribals by Mandira Dam.  Mandira Dam has been 
constructed in order to  supply water to Rourkela 
Steel Plant Some thir ty-two tr ibal vi l lages were 
displaced for the construction of this Dam. Due to 
this dam there IS sand casting In the upper part of 
the dam on the hundreds o l  acres of land o l  the 
trlbals 

I u rge  u p o n  t h e  Gove rnmen t  t o  g ive  d u e  
compensation to the families whose cultivable ldnd 
1s under Ihe sand casting. I would also urge upon 
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the Government to  provide Job to atleast one person 
from each of such affected families in Rourkela Steel 
Plant. 

(v i )  N e e d  t o  a c c o r d  e a r l y  c l e a r a n c e  t o  
Nabinagar  Thermal  Power Project,  B ihar  

[Translation] 

SHRl VIRENDRA KUMAR SlNGH (Aurangabad). 
Mr. Chairman, Sir, Bihar State is facing acute power 
crisis. Power is supplied only for two days a week 
to the people resulting in withering away of crops of 
farmers a n d  c l o s u r e  of sma l l  sca le  industries. 
Resources of self-employment among the youths are 
vanishing and normal life of the state is d~sturbed 

To solve the power crisis there IS a proposal to 
se t -up  a Therma l  Power Pro ject  w ~ t h  1000 MW 
capac i t y  i n  Nab inagar  under  my Par l i amenta ry  
constituency. 

Therefore, I urge upon the Central Government 
to take e f f e c t ~ v e  steps for arrangement of power 
supply at the earllest by sanctioning the proposed 
Nabmagar Thermal Power Project In public Interest. 

(v i i )  Need t o  r e t  u p  an  LPG Bot t l i ng  Plant at 
Ja lpa igur i  o r  S i l igur l  

[ E n g l ~ s h ]  

PROF JITENDRA NATH DAS (Jalpalguri) Slr. I 
wish to draw the attention of the Government towards 
the a c u t e  s h o r t a g e  of L P G  in t h e  D i v i s i o n a l  

b : ioadquarters. Jalpaiguri .  

Abou t  5 0 0 0  a p p i i c a t ~ o n s  s e e k ~ n g  L P G  
connections are pendlng with the ex~st ing dealers 
Irregular supply of LPG cylinders to the consumers 
is creating another c r ~ s ~ s  in the area which leads to 
road blocklng by the people. The people of the area 
are very much agitated over these Issues This is not 
only the crlsis in Jalpaigurl alone but same situation 
prevails In al l  the d~st r lc ts  of North Bengal 

I urge upon  the Unlon Government either to 
Increase LPG quota to the e x s t i n g  dealers or to 
Sanction more dealership In the area to meet the 
backlog and defuse the crisis of LPG cyimder supply 
to the consumers regularly. I also request to set up 
an LPG bottling plant at J a l p a ~ g u r ~  or at Sihgurl at 
' ; I n  early date to meet the demand of the districts of 
North Bengal.  

(vl l i )  N e e d  t o  a l loca te  r u f f i c i e n t  f u n d 8  f o r  
e a r l y  c o m p l e t i o n  o f  M e d r a r  R a p i d  
T r a n r p o r t  S y r t e m  Pro ject  

SHRl N.S V. CHITTHAN (Dlndigul) Madras being 

Proclamahon by President in J 1 K 

one of the important metropol i tan ci t ies of India 
should have a c i rcu lar  Rap id  Rai lway Transport 
System to avoid traff ic congest ion,  mainta in  the 
ecological balance and for speedy transportation of 
commuters and the general public. 

The Madras Rapid Transport System (MRTS)  
which env isaged by the  Madras  Area Transport 
Study Unit of Southern Rai lway dur ing  1968-70  
and was cleared by  the Planning Commiss ion in 
1969 has not yet been completed. The project cost 
for Madras Beach to Luz Mylepore sect ion was  
es t imated  at R s .  1 6 0  2 1  c r o r e  i n  1 9 8 7  a n d  it 
escalated to R s .  2 5 2  crore i n  1 9 9 6  t o  cover  a 
distance of 8 79 Km The project has been completed 
upto Chepauk only and the same has been opened 
up for traffic. 

The seccnd phase between Luz to Vallachery to 
cover a distance of 10.32 Km. IS yet to b e  taken up .  
The third phase from Vellachery to Viilivakkam and 
finally from V~llivakkam to Avadi via vellachery is to 
be taken up after completion of the second phase. 

I request the U n ~ o n  Government  to  a l locate 
sufficient funds in the ensuing Budget to speed up 
the project with a commitment to complete the project 
at least upto Luz by March. 1977 and the second 
and thlrd phases to be taken up lmmedlately for 
execution. 

15.09 h r r .  

STATUTORY RESOLUTION RE : 
CONTINUANCE OF PROCLAMATION BY 

PRESIDENT IN RELATION TO THE STATE OF 
JAMMU AND KASHMIR 

[Eng I ~ s h ]  

THE PRIME M I N I S T E R  ( S H R l  H D D E V E  
GOWDA) I beg to move 

"That t h ~ s  House approves the contmuance 
in force of the proclamation dated !he 18th 
Ju ly ,  1990  i n  respec t  of J a m m u  a n d  
Kashmir, issued under Article 36 of the 
Constitution by the President for a further 
period of six months w ~ t h  effect from the 
18th July, 1996"  

Sir, the President's rule In Jammu 8 Kashmlr IS 

comlng to an end on 10th July, 1996 and we want 
its extension for a short durat ion Though we are 
askmg tor extension lor a furlher period of SIX months, 
I would like to make it amply clear to thls august 
House that the Government has already taken a 
decision to hold election as early as poss~ble.  In t h ~ s  
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connect ion I have  d iscussed with almost a l l  the as possible, If poaslble in September Itself. With these 
Opposition leaders and they have also agreed for words I request thls august House to give Its approval 
extension to the President's rule in Jammu 8 Kashmir to the Resolution. 
for a short duration. MR. CHAIRMAN : Motion moved : 

One of the issues raised in the meeting with the 
Opposition leaders was about certain defects in the 
voters l is t .  W e  have  i ssued  inst ruct ions to  the  
authorities to see that summary revision can be made 
within a shor t  pe r iod  of one month.  The other 
apprehension expressed by  some of the polit ical 
p a r t i e s  w a s  abou t  c o n d u c t  of a f r e e  and  fa i r  
e l e c t i o n .  S i r ,  I w o u l d  l i ke  to  c o m p l i m e n t  t h e  

"That this House approves the continuance 
in force of the proclamation dated the 18th 
Ju ly ,  1 9 9 0  i n  respec t  of J a m m u  a n d  
Kashmir, issued under article 356 o f  the 
Constitution by the President, for a further 
period of six months with effect from the 
10th July, 1996". 

Army and the Administration. They tried their best non, ~ ~ ~ b ~ ~ ~ ,  the Statutory Resolution is moved, 
to  c o n d u c t  a f ree  a n d  fa i r  e lec t ion  dur ing  Three hours are allotted tor discussion on  this. 
the Parliamentary elect ion, I wil l b e  fail ing in my 
duty if I do not compliment the Army people as well 15.15 hrs. 
as t h e  l o c a l  a d m i n i s t r a t i o n  a n d  t h e  E l e c t i o n  
Commission. SHRI JAG MOHAN (New Delhi) : Thank you, Sir, 

Sir, whatever little defects are there in the voters 
list, those are going to be set right in the summary 
revision. Nearly two lakh forms were distributed and 
more than 12000 people returned their forms wlth 
their addresses for registration. 

Sir, I have recently visited Kashmir. There also 
all the local po l i tca l  party leaders have agreed to 
holding of election as early as possible. People In 
the valley, in a nutshell I can say, want peace. Peace 
can come only through holding of early election. 

Sir, some people have ra ised the autonomy 
issue. In our Common Minimum Programme also. 
we have mentioned about the autonomy issue.  I 
would l ~ k e  to again assure this House and also the 
other political partles who represented to me during 
my vlsit to Kashmlr about what I said earlier. On that 
day I made it clear that ~t was better to have a 
discussion with the elected representatlves of the 
new government so far as the autonomy Issue was 
concerned Slr. I am happy to ~ n f o r m  the House that 
they have all agreed to it. 

In thls connection I do not want to make a long 
speech. Even though we have asked for six months' 
extension, most probably the electlon will be held 
sometime In September or before the end of the f~ rs t  
week of October The date has to be finalised by the 
Election Commlsslon I have made ~t clear during 
the discussion with the Oppos~t ion leaders on the 
0th of this month that this is the purpose of extension 
of the President's rule for six months I can assure 
the House that the electlon w ~ l l  be conducted as 
early as possible The date has to be declded by the 
E lec t~on  Comm~sslon In c&sultat~on with the Central 
Government. I cannot announce the date I will only 
assure that the e lec t~on  will b e  conducted as early 

for giving me this opportunity. In the circumstance 
indicated by the hon. Prime Minister, I endorse the 
proposal of extension of the President's Rule But 
the point which I would like to emphasis0 is that lot 
of things are being said about Jammu 8 Kashmir 
without understanding the dangerous implications of 
those statements. 

Hon. Defence Minister went to Jammu & Kashmir 
Ye said. "Shortly, we are going to introduce a Bill In 
t h e  Par l i ament  t o  g ive  m a x i m u m  au tonomy to  
Kashm~r." Hon. Home Minister made a statement that 
"if we want to retain Kashmir-Mark the words, if we 
want to  keep Kashmir-we wi l l  have to give the 
autonomy" Look at the attitude 01 surrender. The 
Defence Minster says something, the Home Minister 
says the entirely different thmg and now the hon.  
Prime Minister is saying something entirely different 
that 'we would consult the legislature.' 

I wonder whether the background of the case 
has been adequately explained to the hon.  Prime 
Mln~s le r ;  whether he knows in  what circumslances 
the so-called autonomy was gwen.  First, I think, the 
very fact that you have said is 'maximum autonomy'. 
What does it mean? I would chal lenge the other 
Benches to explain this to me.  

From the very beginning, I would llke to throw 
t h ~ s  challenge to those who have quoted maxlmum 
autonomy In the Constitution, to tell me what Item to 
they want to add to  the existing i tems which the 
State Government enjoys. Tell me one Item. I am 
asklng all those hon Ministers, very experienced, to 
tell me one item that they want to add.  Please, i f  you 
cannot tell me now, consult your oll lcers that these 
are the items that we want to add to Ihe existing 
situation 
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In  fact, the problem of Jammu (L Kashmir has 
been not the absence of power but the surfelt of 
power. Artlcle 370 has been misused not to serve 

8 the people of Kashmir but to burn them and it is the 
common man who suffered because of Article 370.  
I am not saying it purely as a political point, it is not 
a political point. I am saying it from my operational 
experience of Jammu and Kashmir. For six years, I 
had the occasion to serve this State. Articla 370 has 
been used as a protect ive shield by  the vested 
interests to build a corrupt and callous oligarchy in 
Kashmir, of small coterie of bureaucrats, of po l l t~c~ans.  
of some other vested interests in business and trade 
a n d  th is  h a s  h a r m e d  t h e  p e o p l e  of Kashml r  
immensely. 

Now what IS the rnaxlmum autonomy that has 
been talked about? Do you know the background of 
what it was? Unfortunately, for this country the hasty 
declaration was made at the time of accession that 
of some sort of united plebiscite, we all know about 
it, I do not want to repeat it But the tact remalns that 
after 26th January 1 9 5 0 ,  Artlcle 1 of our Const i tut~on 
defines the territory of Jammu and Kashmir and made 
~t an unalterable part of the U n ~ o n  of l n d ~ a  Thereafter. 
some working relat ionsh~p had to be bull! between 
the State and the U n ~ o n .  

Cer ta ln  d i s c u s s ~ o n s  took p lace  between the 
representatives ot the State and the representatlves 
o l  the Central Government and an agreement, what 
is loosely called ' D e l h ~  agreement', was arrlved at 
There IS no such agreement really Two statements 
were made,  one by the then hon Prlme M ~ n ~ s t e r ,  
Pandlt Jawaharlal Nehru in thls very House and the 
other by Mr Shelkh Abdullah on  the 1 l t h  August 
1952 in the State Const~tuent Assembly Now, what 
was the agreement? There were certaln things w h ~ c h  
were agreed to by the Union and certaln thlngs were 
agreed to by the State For Instance, ~t was dec~ded  
that the hered~tary ru lersh~p of the Maharajas would 
be abolished. At the same t ~ m e  ~t was agreed that 
certain prov is~ons of the l n d ~ a n  Constitut~on w ~ l l  be 
extended to Jammu and Kashm~r  There are other 
p r o v i s i o n s ;  w o r k ~ n g  relations had  to  b e  f i x e d ,  
f inancial  ~ n t e g r a t ~ o n  had to be done,  the customs 
duty had to b e  done away with and so many other 
things. I do not want to take the time of the House 
In glving tho l ~ s t  of those cases But, at that time, Mr. 
Sheikh Abdul lah,  t a k ~ n g  advantage of the Indian 
dec la ra t~on  about the so-cal led p l e b ~ s c ~ t e  cartled 
out those lhmgs w h ~ c h  su~ ted  h ~ m  but dld not carry 
Out the things which were required, under that very 
agreement, to b e  done 

From Pandltj l 's any number of announcements, 
You c a n  see  that h e  was d i s a p p o ~ n t e d  w ~ t h  the 

attitude of Mr. Sheikh Abdullah. Mr. Shelkh Abdullah 
at that time started blackmailing. He  went on  raislng 
his demands because somehow or other he got the 
~mpress ion  that India had  made a mistake about 
plebiscite and so it cannot do anything; 11 anything 
was done in Jammu and Kashmir, they had to keep 
him in a happy state; and they went on agreeing. So,  
it was under that s i tuat~on certain things were held 
u p .  A n d  Mr.  S h e i k h  A b d u l l a h  w a s  u l t ima te ly  
dismissed because of the conspiracy, which we all 
know. There are wri t ten documents that  he was 
hobnobbing wi th  the  Amer icans for  ca rv ing  ou t  
independent Sheikhdom in Kashmir. You see Lloyd 
Anderson's paper. They are the records made at that 
very tlme In 1 9 5 2 - 5 3 .  You see  Adi i  Stevenson's  
documented paper in the American L~brary.  They all 
Indicate that he was hobnobbing and as early as 
30th January. 1948 ,  there IS a record glven by one 
Mr. Jane Austen He says that after d lscuss~on w ~ t h  
Mr Sheikh Abdullah, he has come to the conclusion 
that he IS for Independent Kashmlr, he is vigorously 
for this So he had it always b e h ~ n d  his back That 
IS why. he d ~ d  not introduce certarn prov is~ons of the 
lndlan Const i tu t~on And when he was d ~ s m i s s e d .  
r e m o v e d .  the S ta te  A s s e m b l y  w a s  t h e r e ,  t h e  
Const~tuent  Assembly was there They passed al l  
the Resolutions and certaln extens~ons were car r~ed  
out In 1954,  a Constltutlonal Order was Issued by 
the P r e s ~ d e n t  under  our C o n s t i t u t ~ o n  e x t e n d ~ n g  
certaln provlslons of the Indian Constrtut~on to the 
State of Jammu and Kashrnir F inanc~a l  in tegrat~on 
was done in 1954 Census were ~ntroduced In 1957  
or 1 9 5 8  All  l n d ~ a  Serv lces were extended The  
lur lsd~ct lon of Comptroller and Aud~tor  General was 
extended E l e c t ~ o n  C o m m ~ s s ~ o n ' s  j u r ~ s d ~ c t i o n  was 
extended But the law of the State s t i l l  prevai ls 
He had to do that .  Slmllar ly,  cer ta ln  j u r i s d ~ c t ~ o n  
was glven to the Supreme Court The nutshel l  is 
tha t  every th ing  was  a g r e e d  t o  by  t h e  S ta te  
Government A regular C o n s t r t u t ~ ~ n a l  Order was 
passed I am not golng on technlcalitres These are 
the nuts and bolts of the practical reallty You have 
to run the State 

You have to have the administrative system You 
have to have a workmg relationship with the State 
and the Centre About the 1975  agreement I shall 
come to ~t later on.  

But the point today IS that the State has all the 
reserved powers wlth Itselt. It has the concurrent 
power wlth Itself I1 IS only the above extenslons that 
have been carried out w ~ t h  the full concurrence of 
the State Government, They are there Now the 
question that arlses 1s what are those extenslons 
whlch we are belng objected to' Who 1s m a k ~ n g  thls 
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noisy s tatement ,  ' b r ing  back  1952,"bring back 
1953?' This is all wrong. This is disinforrnation. What 
was the position before 1952-53? For instance, there 
was financial integration. Now, do you want that there 
should be no financial integration between Jammu 
and Kashmir and the Union of India? Do you know 
what is the resource of Jammu and Kashmir? The 
ent ire hundred  percent  money of the  P lan  and  
40  percent to 60 percent of the non-Plan money 
is g iven b y  the Union Government .  Now if you  
have no financial integration, if you only revert to 
what  i s  ca l led  D e f e n c e ,  Commun ica t ions  a n d  
E x t e r n a l  A f fa i r s ,  t h e r e  w i l l  b e  no  money  for  
development in Jammu and Kashmir. You will have 
to retrench 60 percent of the staff straightaway. Has 
anyone talked about these implications what we are 
talking about? 

I have these figures with me from my own article 
which I wrote which show to what extent Jammu and 
Kashmir has benefited from the financial integration 
s ince  1 9 5 4 .  A n d  I wou ld  l ike,  pa r t i cu la r l y ,  Mr. 
P a s w a n j i ,  t o  l i s ten  t o  t h e  f igu res  of B ihar  as 
compared to Jammu and Kashmir This is according 
to the Reserve Bank Bulletin of October 1994. The 
per capita Central assistance for the year 1993-94 
was 2291 for Jamrnu and Kashmir as against 192 for 
Bihar. Just compare the flgure of 2291 to 192 for 
Bihar, 223 for Tamil Nadu, 304 for Rajasthan and 
331 for U.P. i n  case of Jammu and Kashrnir, 90 
percent of the assistance is In the shape of grants, 
10 percent as loans, while for the four States I have 
mentioned, it IS 30 percent grant and 70  percent 
loans. Likewise, the per capita Non-Plan grant for 
Jammu and Kashrnir in the same year comes to 699 
w h ~ l e  it is 64 for Bihar, 26 for Tamil Nadu, 73 for 
Rajasthan and 20 for U P. Now, the question is, to 
t h ~ s  extent, the beneflt of f inanc~al  Integration is there. 
And 11 you revert to what is called 1952 position, you 
will have to stop there Now i f  today 'well, we shall 
conllnue to give the money; we shall conl lnue to 
have this integration, but for rest of the laws, let 
them do what !hey l ike '  Will it be fair? 

The other  q u e s t ~ o n  I S ,  tomorrow, ~f the c iv i l  
law is with them; i f  the c r ~ m ~ n a i  law is with them 
and it they say tha t  they will introduce Shar ia t ,  
tha t  they  w i l l  have  t h e  s a m e  c r ~ m i n a l  law as 
is appl icable today in Pak is tan ,  wi l l  the lnd ian  
tax payer  o r  the Ind ian U n ~ o n  f ~ n a n c e  a State,  
a theocrat ic  S ta te ,  against  our s e c u l a r ~ s m ,  our  
const i tut ional goals, our Preamble? Then will you 
go on  f inancing them? Have we gone deep into 
these contradic t~on? If we have,  then we have to 
have  the  f inancia l  in tegrat ion,  then  we have t o  
have the const~tut ional norms and principle of those 

in tegra t ions .  T h e r e  i s ,  the re fo re ,  t o t a l  l a c k  o f  
understanding. And what  i s  be ing done? I have  
always held it is a political culture of superficiality 
that has created a l l  the problems of Jammu and 
Kashrnir. 

It is this superficial approach, inabillty to go into 
the depth, that has caused the problem. I wil l glve 
you one more instance about Article 356. People 
ask why Article 356 was extended. Well, H Article 
356 was not there we would not have been able to 
deal with insurgency at all! What is the alternative 
we have? Now all the powers are with them and 
how are the powers being used? i will give you an 
account of it. 

The problem which I was dealing wlth was that 
lot of problem has been created because o l  these 
increases, because of surfeit of power, because of 
excess of power. Now, we had  this anti-defection 
law. The anti-defection law should have been a very 
good law for J and K.  It is rational. It should have 
been extended to Jammu and Kashmir.  A simple 
letter was sent to the Jammu and Kashmir State 
Government. "Kindly give the consent so that it is 
app l i cab le ,  H o w  does  it ha rm the  J a m m u  and  
Kashmir peoplo if such a law 1s extended there? 
Now the vested interests there said "No, no,  we will 
not extend it. We will make our own law" And what 
was the law made? The law made was that the party 
chief would decide who is a defector, not the Speaker. 
but the party chief will decide' What does it mean? 
What were its implications? That the party chief is 
the sole authority in Kashmir. He  will decide who 
will be the Minister, he will decide who will get the 
ticket, he will decide everything and if anybody wants 
t o  say  someth ing  aga ins t ,  or wan ts  to  dev ia te  
and  say that you  are doing someth ing wrong it 
is that very gentleman who will decide the fate of 
the person who quest ions.  So ,  it is es tab l i sh~ng  
a sor t  of a n  e lec t i ve  d i c t a t o r s h i p .  S o ,  u n d e r  
the  gu ise  of A r t i c le  3 7 0 ,  u n d e r  t h e  g u i s e  of 
these powers a sort of an elective dictatorship was 
e s t a b l i s h e d  b y  v e s t e d  i n t e r e s t .  A n  o l i g a r c h y  
w a s  es tab l i shed  a n d  tha t  o l iga rchy  d e v e l o p e d  
a vested Interest of speaking against India; because 
tha t  w a s  t h e  o n l y  w a y  t h e y  c o u l d  s u r v i v e  i n  
p o w e r .  They  never  d l d  a n y t h l n g  s o l i d  t h o r e  
and whenever anythlng solid had to he done there, 
they cou ld  easi ly say  that there was f rust rat ion 
among the people and  they cou ld  divert  against 
them That will raise this issue of personality identity 
a n d  rntradiat  S h a k s i a t .  What  a r e  t h e s e  r e a l  
questions? 

If t h e  ju r i sd ic t ion  o f  t h o  S u p r e m e  Cour t  i s  
extended in certain matters does the common man 
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get a better law or a worse law, worse justice or 
be t te r  jus t i ce?  If t h e  Compt ro l le r  a n d  Aud i to r  
General's jurisdiction is extended it is the audit and 
accounts which h e  is do ing.  How is the infradiat 

' ~ h a k s i a t  of a common person affected by this? When 
we are giving the money should it not be audlted? 
Who is going to b e  affected adversely by it. 

Nobody has applied his mind to any of these 
questions. I have said in the very beginning I asked 
one question. Tell me, one thing. Do you want there 
the extension or do you  not want to extend the 
jurisdiction of the Election Commission or no t?  What 
is wrong with just supervision only? What is it that 
you say that those people have got which you want 
to add to? 

I remind you historically Now I come to the 1975 
Agreement .  Af ter  the Bang ladesh  quest ion was 
settled, Sheikh Abdulla wanted to come back, there 
was discussion and the 1975 Agreement was entered 
Into. 

Please llsten to what Shrlmati Gandhi told Shelkh 
Abdulla. She said that the talks could not be put 
back as all these were all justified extensions When 
Sheikh Saheb went on saying "It has been done In 
my absence", she sald, "What? What 1s this 'In your 
a b s e n c e ' ?  T h e  A g r e e m e n t  is wl th  the  S ta te  
Government, everythlng 1s done with the concurrence 
of the State Government, not with the lndlviduals 
Anyhow, all r i gh t  11 you have any proposal, send it 
on to me." 

I would request the hon Home Mmlster to kindly 
ilslen to thls point that Mirza Afzol 6eig on behall of 
the Sheikh Sahib and Shri Parthasarathy on behalf 
of Shrimatl lndira Gandhi were glven this duty. 

All r ~ g h t .  If there 1s anyth~ng whlch IS not in the 
interest of the Kashmlr i  people, we are wllllng to 
look at it again, but nothlng was lound which was 
not justifled. Sheikh Saheb s a ~ d  All r~gh t  I want a 
lltlle more time. He got the Chief Mlnlstersh~p and 
went back there Another Committee, which was 
called the Cabinet Committee headed by Mlrza Afzal 
B a i g ,  w a s  se t  u p  The  Commi t tee  went  on  
deliberating Sheikh Saheb remalned In power till 
he passed  away  a n d  dur ing those  eight years ,  
he d ~ d  no t  s e n d  a s ~ n g l e  p roposa l  say ing  that  
these things should b e  added or these things should 

'Do d e l e t e d ,  T h e r e  were  t w o  or th ree  Cab lne t  
Committees w h ~ c h  were set up,  but there was not 
anything worth mentioning. Has anybody talked about 
them? 

I had myself put a question In the Parliament to 
put it In the records of the Rajya Sabha when 1 was 

President in J i K 

there.  I asked:  k ind ly  let me know whether  any 
proposal was received from the State Government 
for adding to the powers which were there three or 
four years back ' .  The answer was 'n i l ' .  No  such 
proposal was received. 1 have got the number of the 
question and everything. No  proposal was rece~ved  
either during Sheikh Abdullah's time or during Farooq 
Abdullah's time. So ,  what are they talking about? 
Then  they are say ing  that  Ind ia  is e roded  the  
autonomy, the Union is erodlng the autonomy Where 
is the questlon of eroding' Thls type of dislnformation 
which is compounded by the statements whlch are 
bemg made on behalf of the Union such statemems 
created all the problems. 

Now. when  the h o n .  De fence  Min is te r  goes  
there, he says that he would introduce a Bil l to glve 
maximum autonomy. You just cannot understand how 
much the morale of the Services was downed by this 
observation When those gentlemen people from 
Kerala, people from Tam11 Nadu whether they belong 
to C A P F  or B S.F or Army-who are flghtlng there 
lor several years In mlnus ten degrees temperature, 
staying In the trenches, come to know that Kashmlr 
IS going to get everythlng short of Azadl then they 
w ~ l l  certainly ask questlons (I have been asked these 
questlons) why then are we ftghtlng' Why are we 
being put to all these ~nconven~ences?  Why are we 
sufterlng so many casualrles7 If that IS the attitude 
it will be d~ff icult  to keep morale. In thls ccnnectlon 
I cannot forget that there will be any more unfortunate 
statement than that 1s made by the former P r ~ m e  
Mlnlstsr. Shri Narastmha Rao When C h r a r - e - S h a r d  
was burnt and our Army was not allowed to operate 
from the very beglnnlng in the manner they cons~der  
appropr~ate, they were asked to stay two or three 
k~lometers away Chbar-e.Sharlef was burnt. Even at 
that time I remarked that you blame Mast Gul,  11 IS 

all right: you blame Pakistan. it is all rlght But you 
canno t  e s c a p e  the  b l a m e  b e c a u s e  y o u ,  h a v e  
fac l l l t a ted  the b u r n l n g  of the  C h r a r - e - S h a r l e f  
One has done by commission and the other has 
done  it by  omlss lon  You canno t  e s c a p e  f rom 
r e s p o n s ~ b l l l t i e s  for ~t W h a t  w a s  m o s t  t rag ic  
was the statement whlch the then hon.  Prime Mln~ster  
made at that t lme, after the b u r n ~ n g  of the Chrar-e- 
Sharief, on 21st May, 1995 He made a statement, 
'I see light at the end of the tunnel, short of Azadi 
I c a n  cons ider  e v e r y t h l n g  What  1s t h ~ s ?  Th ls  
great Unlon of Indra. after suf ler lng such a loss 
of prestige saw that Mast Gul escaplng who even 
h e l d  con fe rences  on  our  s o i l ,  and  gave  T V 
lntervlews on our soil and then went to POK and 
get a hero lc  welcome At that t lme  the lnd lan 
Prime Mlnister was made a statement that 'I see 
light at the end of the tunnel' What type o l  natlon 
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immense harm to the people in the long-term as well 
as in the short-term not only in the valley or the state 
but  elsewhere like the North-east.  It has its own 
repercussions. 

Thank you very much. I have taken more time. 

RE: QUESTION OF PROPRIETY OF PRE- 
BUDGET HIKE IN ADMINISTERED PRICES 

OF PETROLEUM PRODUCTS - Contd. 

[English] 

M R .  SPEAKER : Thank  you .  I th ink  w e  are 
aproaching 4 o'clock. Hon. Members, in the morning, 
I had informed the House that we have received a 
large number of notices under Rules 56,  184,  193 
and 197 on  the issue of pr ice rise on petroleum 
products. In the beginning, I did say that I would like 
to b e  guided by  the House as to which road we 
should take because there is unanimity in the House 
that this is a serious matter and we should have a 
full debate, discussion on  this issue. Somehow, I 
had the impression that the House expected me to 
give the ruling at that particular moment and that I 
had given the ruling without hearing the House. I am 
sorry for that .  That is the reason why when we 
assembled here again after the lunch, 1 thought that 
I must hear the Members on this issue. I have heard 
the Members on this issue. Various viewpoints have 
been expressed and when I gave the ruling in the 
morning, it is not that I had just given the ruling 
without applying my mind,  without going into the 
precedents. I had very categorically mentioned that 
I had gone through the precedents in the past and 
my ruling was based on  the past pract ice. I am 
grateful to the hon. Members who agree that it will 
not b e  a good precedent that the Speaker, after 
having given a rulrng on a particular issue, should 
review that par t icu lar  ru l ing.  Qui te  a number of 
members have expressed their views. I am grateful 
to all of you. At the same time, this is such an issue 
which is agitating the minds of the hon Members 
and  t h e  p e o p l e  of l n d i a  a n d ,  I a m  s u r e ,  t h e  
Government will take t h ~ s  matter very seriously. They 
will take cognisance of the feelings of the members 
and the feel lngs of the people of lndia who are 
affected by this d e c ~ s i o n  and I would expect the 
Government to apply its mind very carefully on this, 
particularly after listening to the hon Members. But 
slnce I have taken a declsion in the morning and 
given a ruling, I do not think it is advisable for us to 
review that rul lng So ,  we shal l  have discussion 
under Rule 193. 

of Petroleum Products 

SHRl  HARlN PATHAK (Ahmedabad) : No,  W e  
are answerable to the people. Why has this price 
h ike  b e e n  m a d e ?  W e  want  a d l s c u s s l o n  o n  
that..(lnterruptions) 

SHRl SOMNATH CHATTERJEE (Bolpur) : It Is an 
affront to the Chair. Is this the way of discussing 
things? 

15.58 hrs. 

At this stage, Shr i  Harin Pathak and  some other 
hon. Members came 

MR.  SPEAKER : This Is your House,  you do  
whatever you want to do. But I am sitting here up to 
6  O'clock. 

(Interruptions) 

[Translation] 

MR. SPEAKER : I am not going to adjourn the 
House. I am sitting here upto 6  O'clock. 

[E ng  /is h] 

I am sorry, this is not the way. 

. . . (  Interruptions) 

SHRl SOMNATH CHATTERJEE :This  is too much. 
There is a limit to eveything. Your decision is being 
challenged in this manner..(lnterruptions) 

MR. SPEAKER : May I sincerely appeal to all of 
you that we are the custodians of democracy; we are 
the custodians of this House. 

(Interruptions) 

MR. SPEAKER : This is not correct 

(Interruptions) 

MR SPEAKER : It is not correct 

(Interruptrons) 

MR. SPEAKER : Please cooperate 

(Interruptrons) 

MR. SPEAKER : I think, it is enough. 

(Interruptrons) 

M R .  S P E A K E R  : W h a t  d o  y o u  t h i n k  of 
Parliament? 

(Interruplions) 1 

MR. SPEAKER : Is this the Perllament of Indle? 

(Interruptions) 

MR. SPEAKER : May I appeal to you? Pleare 
resume your seats. 

(Interruptions) 
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MR. SPEAKER : I a m  very sorry. It pains me a 
lot. 

(Interruptions) 

MR SPEAKER : I do not think that w e  can  
preserve democracy today. 

(Interruptions) 

MR. SPEAKER : I a m  very sorry. 
(Interruptions) 

MR. SPEAKER : N o ,  Why do you not d~scuss it? 

You a r e  not  g iv ing  t h e m  a c h a n c e .  L e t  it b e  
discussed. 

(Interruptions) 

MR. SPEAKER : The  House stands adjourned t i l l  
1 1  a . m .  on 11th July, 1996  

16.40 hre. 

The Lok Sabha then adjourned till Eleven of the 
Clock on Thrusday, July 11 ,  1996/Asadha 20,  

1918  (Saka )  


